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LOK SABnA DEBATES 

LOK SABHA 

Monday. July 29. 1985/Sravar.a 7, 1907 
(Saka) 

The l.ok Sahha mel at Eleven 01 
tht' Clock. 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER : Hon. Members, I 
have to inform the House of the sad demise 
of Shrimati Savitri Nigam who was a member 
of Third Lok Sabha during 1962-67, repre­
sentin't Banda constituency of Uttar Pradesh. 
She had also been a member of Rajya Sabha 
during 1952-62. 

An able parliamentarian, she took keen 
interest in the proceedillg~ of the House. A 
prom.in:!nt political and social worker. she 
had identified herself with a large number of 
public ca\l~es and served them with enthu­
... i!l',m and dedication. She had been asso­
(.iatf·d wilh several social oTganizations parti­
cII1.lrly relating to uplift of women in \'arious 
capncitics. At the time of her denth, she was 
Pre~ident of the Indian House· wives' Federa­
tion. 

She was author of several books and a 
large number of articles on family planning, 
women uplift etc. 

-It. 

J~.snrimati Savitri Nigam passed away on 
28 July, 1985 at New Delhi at ~he age of 
66 years. 

We deeply mourn the loss of our former 
colleague, and 1 am sure the House will join 
me in conveying our condoleQces to the 
her" ~ed famlly. 

The House may stand in siltJnce for a 
short wb He as a mark of respect to the 
deceased. 

(The' Me.ben then .tood in IlIeaCt ,., 
• "I(trt "1t,le) 

ORAL ANSWERS TO QUeSTIONS 

[English] 

Formlliatioa of New Labuur Policy 

*81. SHRI VIJOY KUMAR YADAV : 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether Government propose to 
formulate a new labour policy; and 

(b) if so, when the new policy will be 
announced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b). A Statement is 
given below. 

Statement 

As the Hon. Member would no doubt 
be aware the basic principles to b,. followed 
in our labour policy are already laid down in 
the Directive Principles of the Stale Policy. 
These, inter alia include that there is equal 
pay for equal work for both men and women; 
that the health and strength of workers. men 
and women. and the tender age of children 
are not abused and that the citizens are Qot 
forced by economic necessary to enter avoca­
tions unsuited to their age or strength aDd 
that childhood and youth are protec~ 

against exploitation and apinst moral aod 
material abandonment. It is further provi_d 
that the State shall make provision for 
securing just and human conditions of work 
and for maternity relief; that tbe State shan 
endeavour to secure by suitable IClislature or 
economic organisation or in any other manner 
to all workers, work, a living waae. condi· 

. tions of work enlurins a decent standard of 
life and that tbe State shan take stept to 
secure the participation of workers in ~~. 
ment of undertakiop, establishment. or other 
orpnisalions enppdin any industry. T~, 
Directive Principles have inspired our labour 
IeBisJation from time to time. 

Mote apocitically, The Approach ..... 
to the Seveuth Five Y~ar Plan. 1',S.go_. 
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provides, inter alia the need for reviewing tbe 
existing training programmes, training 
facilities ill identified critical &TeaS of shar .. 
tage, provision of .vocational and technical 
courses, form1l1ation of a national wage 
policy, comprehensive legislation in respect 
of labour re'Wations, possibilitY of organising 
labour welfare funds, especially for the 
unorganised sector, streamlining the adminis- , 
trative machinery for jmplementing the 
minimum wages for agricultural workers and 
measures to be taken to strengthen the 
organisation and bargaining power of agri­
cultural labour, efforts for rehabilitation of 
physically handicapped and need to identify 
the constraints affecting imptementation of 
the legal provisions to protect the weaker 
sections like bonded labour, landless agricul­
tural labour, migrant labour, construction 
labour and women labour. 

Recently, a series of meetings have been 
held in the Ministry of Labour on various 
issues concerning industrial relations, safety 
and health of workers, implementation of 
several1abour law,;; and workers participation 
in management. etc. Tripartite Meetings of 

out difficulty. I do not think there can bC 
a more brief question than this one. Although 
the rep).) runs into t\\O pages, yet i&. does not 
answer my question. The question is very 
specific-whether Government propose to 
formulate a new labour policy and if so, 
when the new poHcy will be announced. The 
statement refers to the entire Constitution 
but does not contain an answer to my 
question. 

MR. SPEAKER = In the concluding two 
lines, he says ... 

(/Ilt errupli (111S) 

SHRI VIJOY KUMAR Y ADAV : That 
is no answer. I wanted to know how much 
time he would take after taking into account 
the time factor involved in completion of all 
the formalities and when he would announce 
it. The question is not confined to that. 

PROF. MADHU DANDAVATE: You 
will get reply in a supplementary. 

{Eng/b;]'] 

l\1R. SPEAKER After the Indian 
Labour Conference, this is the national type 
of forum. 

[ Translation] 

SBRI VIJOY KUMAR YADAV : I 
have read that. But. how mut:h time will 
it take? You have said that in 19R5, '86 '87 
and '88 ... (lllterrupliollS) 

MR. SPEAKER: You get words from 
hi" mouth, s~i1l it is the same thing. 

SHRI VIJOY KUMAR Y ADA V : I 
want him to say categorically. He has said 
that such and such things are to be done dur­
ing 1985, '86 '87 and 1988. How much time 
does he think it is likely to take and when 
is be going to announce it ? 

SHRI T. ANnAH : Mr. Speaker, Sir, a 
reference of the Constitution has been made 

the Central Committees on the various subj~cts 
and separate meetings with the representatives 
of the Central Trade Union Organi"ations 
and Employers Organil\ations have also been 
held. State Labour Ministers Conference was 
also convened in May 1985 at which compre­
hens;ve agenda on various labour matters wa" 
discussed and certain agreed conclusions were 
reached. A sub-group of State Labour 
Ministers has also been cont;tituted to 
consider some important issues which are 
proposed. to be taken up before the Indian 
Labour Conference to be heJd in the near 
futU1'e (the la~t such Conference was heJd in 
1971). After the Indian Labour Conference, 
which is the national tripartite forum on 
which workers, employers, State and Central 
Governments are represented, the Govemment 
wi\\ be in a "osition to take a view on the 
changes required in the labour Jegislation and 
the programmes connected with welfare and 
interests of the labour con~i!rtent with the 
objectives of the Seventh Five Year Plan. 

[Translatlon1 

SHRI VlJOY KUMAR YADAV Mr. 
Speaker, Sir, you have always been ~tressjng 
that the question should be very braef and 
precise so th4U a rfply thereto is liven witb· 

• therein. New Labour PoHcy does not mean 
that there in no Labour Policy at present. 
The Labour Policy, as it exists today. needs 
some amendments and meetings in this reprd 
were held wit'l the representatives of various 
trade unions and the managements in April. 
After that, we discussed it in the conference 
of State Labour Ministers in .tbe monfh of 
May. We also deliberated this in the Sub 
Group which has been set up for this 



DUrpose. The Labour laws are not uniform 
in aU the States. They differ from State to 
State. Wage Policy is also being discussed 
and the manasements also agree that there 
should be a wage policy. A dialogue with the 
labour representatives is being held in this 
regard also. Indian Labour Council will also 
be consulted on the quantum of the mini(J1um 
wage. Talks are also being held to remove 
disparities which exist from State to State 
and to evolve at least a uniform policy. 
Discussion is also being held on how statu w 

tory powers should be given so' as to ensure 
payment of Provident Fund and Insurance 
money to the labourers. The quantum of 
amount to be so paid is also being sorted 
out. As you know, in the event of a factory 
being closed down, tbe mill owners neither 
pay gratuity and provident fund nor insurance 
mOtney to the labourers. It gives us a hint 
tha the said mill has become sick. In this 
regard also we are considering to create a 
fund from which gratuity could be paid to 
the workers. We have introduced a Bill in 
Parliament to ensure payment of workers 
dues in the event of a factory being closed 
down and all out efforts are being made to 
bring forward a new Bill. For the present, I 
think leaders of all trade unions will be 
invited with a view to accomplishing all these 
tasks and a policy will be evolved 
after holding meetings with Indian 
Labour Council, State Labour Ministers, 
Labour Secretaries, Labour Commissioners 
and newly constituted Consultative 
Committee of Palliament. There have been 
many loopholes in it for the last so many 
years in matter or LT.!. training. absence of 
a provision for modernisation, Employment 
Exchanges etc. 1 he question of imparting 
training is under consideration. Extensive 
discussion bas taken place on all these issues. 
Daily you see reports in the new~papers that 
Labour leaders are meeting us. J as also 
other Mini~ters are meeting them. We are 
endeavouring to evolve some guidelines in 
consultation with them aJl and we shan try 
to give it a final shape by October or 
November. 

SHRI VIJOY KUMAR YADAV: Mr. 
Speaker, Sir, so we have lOt a new assurance 
that this policy will be liven a final sbape 
by October. Now, I want to make a 
submission to the hOD. Minister. He has 
said that he is holding consultations in 
:~oection with new policy to ensure that 

men and women get equal wapa and that 
parity is brought in Wases and that pl'(W~ 
sions for this do exist in the constitution, I 
would like to submit tbat the people do not 
abide by these provisions. In actual practice, 
the workers do not get equal wages. The 
main reason for this is tnat there are nO 
adequate provisions for giving punishment 
to those who flout these Constitutional 
requirements. Therefore, I want to know 
what provisions he is going to incorporate 
to enforce it on tl)e miH-owners &nd what 
stringent measures does he propose to take 
against those mill-owners who do not imple­
ment it 1 Similarly, the mill-owners file writ 
petitions in the court against the minimum 
wage, thus vitiate the very intention of 
Government. In view of this, whether 
Governments propose to enact a legislation 
to deprive the mill-owners of the right to 
move courts ? 

SHRI T. ANJIAH : Sir, he knows that 
it ii not the intention of (,overnment to bar 
mill-owners from going to the court. It is 
their fundamental right and we do not want 
to infringe upon it. However, it is our 
endeavour to constitute statutory wage 
boards, for which employers and the trade 
union leader& are being consulted. It will 
be impll!mented with the cooperation of them 
both as also with the cooperation of the 
Labour Ministers. 

One thing he knows very weJJ that the 
responsibility for implementation of labour 
la\\s enacted thus far devolves on State 
Governments. We do not have such a vast 
machinery as is necessary to implement 
them everywhere. We can only issue 8uide .. 
lines to a few public sector und ertakings. 
Today all the State Governments are fully 
empowered to do whatever they want for 
their workers. So far as the question of 
clearing of biJJs ie concerned, we arc taking 
it up. 

SHRI K. N. PRADHAN: The highest 
number cf labourer in this country is in the 
agricultural sector. They are the most UDor­
ganised lot and worst exploited. JUst now, 
it has been stated that Jaws providina for 
minimum wages are being implemented in • 
few States, and tbat too not very effectively. 
I want to know whet bet Government have 
conSidered in the just concluded Labour 
Ministers Conferellce or propose to consider 
in the next such conference to impJement 
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electively at loast tbe concept of minimum 
w ... in an imPortant sector like aaricult~re 
"hfe the labourers are exploited tbe most ? 

SaRI T. ANJlAH: As Shri Yadav has 
just said about implementation, it will require 
some drastic action with imprisonment and 
eabancina of fines. This point is under our 
COllsid~ration, but at th~ same time w.: are 
cautious that it might not lead to some sort 
or 1rouble in the villages. Our officers have 
reau1arly been advising all State Governments 
as to how this problem should be tackled. 

So far as tbe question of non-implemen­
tation is concerned, a survey in this regard 
it beina conducted. The Central Government 
aDd tbe State Governments bave already 
tpCIlt Rs. 16 crores alld Rs. 32 crores respec­
tively on this account. So far as the allega­
tion that it is not being implemented fully is 
concerned. I also know that is not being 

• implemented. 

MR. SPEAKER: Its implementation 
to the extent tbat one could make ones both 
coda meet honourably is a must. I have seen 
in Delhi it is Rs. 13.60, may be a little more. 
What can it be in Bihar, you can imagine. 

SHRI T. ANJ1AH : Mr. Speaker, 1 
aaree with you, but you know that partially 
its impl~mentation is the responsibility of 
State Governments. 

MR. SPEAKER : 'lou should exert some 
pressure on State Governments. 

{illig/ish] 

SaRI BASUDEB ACHARIA: In view 
of t1ie recent judgement of the Supreme Court 
in retard to the dismissal of emp10yees by 
ttle emptoyers without even an inquiry, does 
tbe Government propose to bring a legislation 
to amend the constitution in order to protect 
ttris riabt of the workers '1 

MR.. SPBAKER.: I do not think he 
wHf be able to liVe an answer. 

[Trcut,lallon] 

Stilt! T. ANJIAB : This is a policy 
mltter. All industria) workers are covered 
...... it. So rar 8S Oove~t employees 
.. COIlGerned they are not covered under it. 

SHRI LALIT MAKEN : The hon. 
Minister has said just now that the labourers 

in different States should get uniform w8P8. 
but tbey should get equal pay, equal wages 
where the nature of work is the same, that 
is more important. A peon working in a 
public undertaking in lndia pets Rs. 1500 
as pay whereas his counterpart elsewhere gets ~ 

only Rs. 500. Will Government consider 
formulation of such a policy or enact such 
a legislation as would provide for equal pay 
for equal work of the same nature? 

MR. SPEAKER; It is worth consi· 
deration. 

SHRI LALIT M AKEN : I have not yet 
completed my question. I want~. to ask 
whether in view of the utmost trade union 
rivalry in the country, Government will evolve 
a new system in the new policy for recogni­
tion of unions ? Everywhere, there are as 
many as 20 unions and as such 'Code of 
Discipline' is of no use. The management~ 
u~e one union against the other. 'Code of 
Discipline' is of Adam's time, which has no 
meaning now. Keeping with the times, will 
you consider to sub~tltute thdt code with a 
system which may enable the genuine leprl· 
sentative union to take part in negotiations? 

SHRI T. ANJIAH : The report of 
Sanat Mehta Committee on thiS 'Check up 
System' has been submitted to the Cabinet ... 
(Interruptions) 

SHRI LALIT MAKEN: When will it 
be out? 

SHRI T. ANJJAH: It is coming. 
There are many difficultic,:) in it. It JS not an 
easy task. 

SHRI LALIT MAKEN: Mr. Speaker. 
Sir) I have not received reply to my question. 

MR. SPEAKER: It is under consi­
deration. 

SHRI T. ANlIAH : Minimum Wage 
Policy and National Wage Policy are under 
consideration of Government. 

MR. SPEAKER: What he meant was 
that for the same work. One is paid Rs. 1 SOO 
and tbt other Rs. 500 .. : (Interruptions) 

SHR.I T. ANJJAH : We arc ,iviDI 
thought to the Waae Policy •.. (lllterruptlo".) • 

MR. SPEAKER: I have already said 
that the matter is under consideration, what 
more do you want to be done in it ? 



~ [Enlll.rh] 

SHat N.. TO¥BI SINGH: T:ho state· 
meat says that tbe Approach Paper to Sevontb 
Plan provides the need for reviewing tbe 
existing trainins programmes, training facilities 
in identified critical areas of shorta,ae, provi­
sion of vocational and technical courses. etc. 
May I know from the Government whether 
the workers train ina facilities, as you have 
mentioned in the statement, are adequate in 
the North-Eastern .Region barring the State 
of Assam and include in the identified critical 
areas of shortage; if so, what are the steps 
being taken in the Seventh Plan to augrncnt 
the training programmes in States like 
Tripura and Manipur labour population is 
increasing fast ? 

[Translation] 

SHRl T. ANJIAH : This is true that 
training programme is very esseDtial, but with 
a view to making money, the capitali~ts 

employ untrained people. As such, we 
propose to impose some restriction ... on them 
and we want them to open a training centre 
in their own factories. Government will 
extend whatever help is possible in this 
endeavour. Efforts will be made to open 
training centres where three is no such centre 
during the Seventh Plan. 

[English1 

SHRI N. TOMBI SINGH: My question 
was whether the States and Union territories 
in the North-east barring A!;SaOl were 
includ~d in the identified critical areas of 
shortage; if so, what arc fhe steps being taken 
to augment the training programmes in these 
States 1 

(TrallSlal;Ofl] 

SHRI RAM PYARE PANIKA: I want 
to know from the Ilon. Minister whether 
Government propuse to enact a legislation to 
check the public as weJl as private under­
takings from openly violating the labour 
laws? 

Recently, the Supreme Court has aiven 
an aweful judgement tbat any worker in the 
country "n be dismissed from service 
vUthou\ an inquiry. May I know whe~ber 
Oqvemment propose to set up a mOllito~ing 
cell at the ccrttral Iovel so as to c:nsU're 

~meDtetion \ of CeDt_laws by *e State 
QOVertlQlCot8 '1 Besides, will you. consider 
amend iDl the laboUf la w in view of tbe 
Supreme Court judaement &0 that an 
employee in not dismissed without an 
inquiry? 

SARI T. ANJIAH : Only Government 
employees are covered under this judgement, 
not the industrial workers. 

SHRI RAM PY ARE PANIKA : Inquiry 
should be held. Why s~ould they be 
dismissed wtthout inquiry? 

(English) 

Allotment of Houses to Freedom 
Figbters and Ex-M.Ps. 

*82. SHRI S. M. GURADDI: Will 
the Minister or WORKS AND HOUSING 
be pleased to refer to the reply liven to 
Unstarred Question No. 6297 on 13 May, 
1985 regardlUg scheme for allotment of 
houses to fJccdom fighters and Ex-M.Ps. and 
slale : 

(a) whether on the recommendation of 
Baveja Committee the scheme for allotment 
of houses to freedom fighters and ex­
M.Ps. has been abolished since 2 January, 
1979; 

(b) if so, whether a number of freedom 
fighters and ex-M.Ps. have been allotted 
houses in New Delhi; and 

(c) the reasons for allotting them houses 
in Nt:w Delhi instead of in their consti­
tuencies or in their home states? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a}. Yes. Sir. 

(b) No flats have been allotted to 
freedom fighters and ex-MPs after 2 .. 1·79 
against any reserved quota. However, 28 
MPs who had completed all rormalities 
before 2 .. t -79 have been allotted fiats. Some 
MPs would also have got allotment under 
self financing Schemes in the norma 1 eoune 
against reajstration alongwith other reaistered 
persons. 

(c) The allotment of ftats etc. by DDA 
is open to all without any restriction of 
residence. 



SHIll S. M. GURADD I : May I know 
whether those who had participated in the 
Royal Indian Navy uprising and otbers have 
also been allotted houses in Delbi ? 

SHRI ABDUL GHAFOOR : Before 
1979 53 MPs and 62 freedom fighters were 
a)Jotted flats in DeJhi. 

SHRI S. M. OURADDI : Have you 
included these persons in the freedom 
fighters' list? 

SHRI ABDUL GHAFOOR : I have told 
you that there was a Committee called 
Baveja Committee which was appointed in 
1978. That Committee at that time found 
that 91 per cent of the ftats were allotted to 
persons in the reserved quota lake SC and ST, 
MPs, war widows, ex-service-men and so on 
and so forth. the Baveja Committee 
recommended that such thing should not 
happen. So, we accepted reservations in 
four ('ategories only and that is SC and ST, 
war widows, disabled persons. Now, these 
foUl cd.tegofle~ of person~ are allotted houseb 
under the reserved guota. It is open for 
others to get themselves registered and get a 
ftat under the general rules of DDA. Now, 
there is no reservation for M Ps and freedom 
ftahters. 

[Translation] 

SHRI VISHNU MODI : Will the hone 
Minister consider tbe cases of those M.Ps. 
who got themselves registered for a hense 
during their term but did not get flats before 
their term expired? 

SHRI ABDUL GHAFOOR : As I have 
said some MPs sot themselves registered 
before 1979 also like all other people. It is 
not that they will Dot get houses. Before 
1979 3 per cent flats and 2.S per cent plots 
were reserved for MPs. Now, that reservation 
is no more. But if a person. whether he is 
an MP. e,,·MP or a freedom fighter, applies 
f.or a flat according to the aeneral rules of 
DDA, be wjJl act it. 

[Trall.slat/on) 

SHRI VISHNU MODI : Will you 
con"ider allottin, houses to those who lot 
themselves reaistered beror 1979 when the 
reservntlon was there. but did not act the 
flat 1 

(&gl,.,h] 

SHill ABDUL GHAFOOR : Out of the 
MPs who had got themselves registered,28 
MPs sot tbe flats. 

Cut In Import of edible oils 

·83. SHRI SRIHARI RAO: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) w"ther it is a fact that vanaspati 
manufacturers are usang 60 per cent of 
imported oils supplied to tbem at suusidised 
rates: 

(b) whether in view of the exceJlent 
oilseed crop, the imports of edible oils are 
proposed to be cut down substantially so 
as to encourage use of indigenous vegetable 
oils; and 

(c) if so, the steps being taken by 
Government In this regard? 

THE MINISTER OF I OOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : (a) to (c). A statement is given 
below. 

Statement 

(a) Imported edible oil to the extent of 
60% of their requirement is bemg currently 
allotted to the vanaspati industry. This does 
not involve any subsidy presently. 

(b) and (c). The import of edlble oils 
during January-June, 1985 was substantially 
lower than the corresponding period of 1984. 
The allocation of imported oils to vanaspati 
industry has been reduced slgmficantly since 
tbe beginning of March, 1985. Some other 

• steps have also been taken to encourage the 
use of indigenous oils which include permis­
sion to the vanaspati industry to use up to 
10% solvent extracted mustard/rapeseed oil 
since 1st June, 1985. Storaie limit for 
dealers in respect of indisenous oilseeds/ 
edible oils bas been doubled with effect from 
14th June, 1985 under the Pulses, Edlble Oil· 
seeds and Edible Oils (Storage Control) 
Order, 1977. 

SHR! SRIHARI RAO: Mr. Speaker, 
Sir, I would like 10 know from the bon. 
Minister the amount of foreip ~chanle 
invo1ved in the import or oilseed at present. 
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RAO Bl&BNDRA SINGH: Sir, that is 
·a question which can be properly answered 
by tha Conllnerce Mini&try. 

MR. SPEAKE~ : Amount involved 
corresponding to the tonnage. 

RAO BIRENDRA SINGH: Imports are 
still taking place. Tenders are beiDi floated. 
The price paid for different quantities 
purchased on different dates are different. 
Therefore, it is not po&sible for me to state 
now exactly as to what is the total expendi­
ture that will be incurred this year or has 
been incurred this year so far. 

SHRI SRIHARI RAO : Instead of 
wasting your valuable foreign exchange on 
importing oilseeds, why not to give re­
munerative price to the farmers and increase 
the production of oilseeds in our own 
countlY ? 

RAO BIRENDRA SINGH: Sir, 
remunerative pru;es for farmers arc fixed 
from year to year for different varieties of 
oilseeds, and it is a fact that in tl'\e past, 
prices of oilseeds have been ruling higher 
than the price_' announced by the Govern­
ment, but this year. for certain crops the 
prices went below the announced prices, 
like in the <;ase of mustard seeds. and the 
Government IOtervened in the market. The 
Agriculture Ministry through NAFED 
purchased certain quantities in different 
markets in the 011 producing States, and that 
helped prices to Tl'i~ a little. But as it is, 
it is nN only a qu~s{lon of paying remunera­
tive prit:es to farmers for oilseeds that 
can a~sure adequate quantities to meet the 
internal requirements, at least for some 
years to come as we can see now. Therefore, 
a long term policy is required. Naturally. 
price will be one of the factors \\ hich will 
help increase production. Farmers are very 
intelligent. They compare the profits obtained 
from one crop with the profit obtained 
from the other crop. In irrigated areas 
and in fertile lands they like to go in for 
production of ott-er crops than oil seeds 
which is generally cultivated in unirrigated 
lands. 

SHRI RAGHUMA REDDY : . Sir, I 
would like to know from the boo. Minister 
whether it is a fact that durin. • 984·8S, 
90 per cent of the imported oil bad been 
aiven to vaaupati manufactulCn. 

RAO BIRENDRA SINGH: No. Sir, I 
do Dot think 10. 90 per cent was not liven 
to vanupati manufacturers. The sUfPly to 
vanaspati manufacturers has b~n cur1ailed 
to 60 per cent of the production. 

SHill RAGHUMA REDDY: 60 per 
cent you are aenerally giving, but durin, 
1984-8', you have gi\cn 90 per cent to tbe 
vana spat i manufacturers. 

RAO BIRENDRA SlNGH: Yes, that 
was up to December. But after that we 
have been reducing the percentage of oil 
sopply to vanaspati manufacturers. 

SHRI RAGHUMA REDDY:. Why, 
Sir? 

RAO B1RENDRA SINGH : To help 
producers to get better prices for the 
indigenous oil. 

SHRI RAGHUMA REDDY: Why you 
have given 90 per "cent during the election 
year? To coHect tbe election fund? 

RAO BIRENDRA SINGH: It was to 
check tbe prices from going too high, to 
protect the interests of consumers. 

SHRI RAGHUMA REDDY: At what 
rate are you giving to the- vanasJlati manu­
facturers and at what rate are they selling 
the vanaspati ? 

MR. SPEAKER: You cannot put three 
questions. 

SHRI O. G. SWELL: Sir, I would like 
to know whether tbe country has a great 
deal of unutilised capacity for the produc­
tion of ollseeds and whether some State 
Governments have come with definite 
proposals to the Central Government with 
schemes for opening new areas for 8ugument­
ins the production of oilseeds. ) know for 
certain that th" Government of Karnataka 
had come forward Wilh such a proposal. 
What is your attitude to those proposals 
and what exactly was proposed by the 
Karnataka Govemment, and what has to 
thaf proposal? 

RAO BIRENDRA SINGH: Sir, this 
particular proposal would be known to my 
friend the Minister of Aariculture, if a 
separate question is put to him. But as I 
know, leveral special projects in the pUt 

have been sanctioned by tbe Government 
for iacreasin. produetion or oi1s~ds. As in 



Qujarat, for iastal1Ce, there 'Wall. spetia. 
project for subsidies for culdvalioo of 
poundnuts. That was Ieter aD extended to 
some other 1\)&118 also. Ju Mildhya Pradesh,· 
tbere was a special project {or Soy.bean 
cultivation. If other States also come for­
ward to increase production of oilseeds, 
they can t~ke advantage of the Other schemes 
for subsidy, as. for instance, the small and 
Marginal Farmers Special Project of Rs. 
2SO crotes which was sanctioned last ye<lr. 
Also mini·kits are available froe to farmers. 
Then for minor irrigation' subsidies and 
loans are available to small and marginal 
farmers and there are severa t other schemes 
under the Ministry of A8riculture for plnnt 
protection. There are also schemes for 
supply of seeds, at subsidised rates and 
umJer the Special Projects subsidy is avail­
able even for irrigation. for seeds, for plant 
protection and for variolls other things. 

SHRI AMAL DATTA: I think the 
recent technological developments have made 
it po~sible to extract edible oil from a 
number of sources, which have not hitherto 
been used. One of the most important one 
is rice bran. Oil extracted from rice bran 
was not edible so far. but now technology 
has made it edible. In this country we have 
60 million tonnes of rice and 30 million 
tonnes of rice hran. And with 10 per cent 
oil extraction, it will give us three million 
tonnes of edible oil. Thelc arc also other 
'lources for oil rroductior\ such as Sal 
~eeds that are av.l.ilable. They give very 
hiah value oil t including the cocoa butter. 
Then ev\:n the mango- kernel givec; a very 
rich quantity of oil. I would like to know 
what the Government is doing to see that 
the odible oil shortage is wiped out by using 
these sources and the technology which are 
now available in this country ? 

RAO BIRENDRA SINOH: Govern· 
ment is laying special emphasis on extraction 
of oil from the sources which the hon. 
Member has mentioned. We are aware of 
all these !\ource~, but I am doubtful if the 
P'P between demand and supply of edib!e 
oBs in this country can be met by adopting 
the$e sources alone. 

PROF. N. G. RANOA: By adopting 
these resoutees also. 

(I"te,.rllpllo",.) 

fTrandrrtlo1f6 ] 

You bad paid that the far.mer it- smart and 
he switches over to the crop wbic1a ai\"Cs Itim 
more remunerative pti<:e. Therefore, it 
is my proposal that yoU should ensu~ it 
in advance that the price of the produce 
does not fall below the support price level. 
so that he may continue to grow th~t crop .. 

[Eng/ish] 

And he should be fully prepared in 
advance. He should not be allowed to be 
fleeced by others. This is my proposal. 

[Tralls/olion1 

Setting up of a T.V. Centre in 
Chambal Region 

*84. SHRI KAMMODILAL JATAV ~ 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to set 
up a television centre in Chambal Region; 

(b) if so, whether instalJation of T.V. 
towers in Ambah and Porsa tchsils will 
benefit the inhabitants of this areas; and 

(c) if so. the details in this regard ? 

[E/lgl i sIll 

THE MINISTER OF STATE IN TilE 
MINISTRY OF INFORMATION ANI> 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) No, Sir. The existing transmitters al 

Agra. Kanpur and Allahabad. however, 
provide significant coverage to this area. 

(b) There is no proposal at present under 
consideration of the Government to instal 
TV transmitters at Ambah or Porsa. 

(c) Does not arise. 

[Trans/atlon] 

SHRI KAMMODILAL JATAV: Mr. 
Speaker, Sir, the Chambal area is quite far 
off from Agea, Kanpur and Gwalior 
Doordarshan Kendras. The coverage of 
GwaliQt' Kendra is also very small. I want 
tQ know from tbe h~n. Minister whether h~ 
will consider raising the power of the trans­
mitters installed Agra. Etawa and Gwalior 
Centres. 

MR. SP,EAKER.: I have 
both the hon. Ministers are 

a .,rop,~sal., SHlt1 V. N. OADGIL: Unless •• 
present beret Seventh Plan js halited. it wiD not be 
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possible for me to make any commitment, but Mil. SPEAKER Whu about my 
his suggestion will be taken into account. request ? 

SHRI AMITABH BACHCHAN: Mr. 
Speaker, Sir, there are a 181'10 number of 
cities in our country. 

PROF. MADHU DAN DAV ATE 
Like Allahabad. 

SHRI AMITABH BACHCHAN 
Today nothing on Allahabad. Sjr, 
there are a large number of cities in 
our country on the border area which are 
pIcking up TV transmission from neigh­
bouring countries, like Pakistan and Bangla­
desh, primarily because their transmissions 
are very powerful. What is our country 
doing to increase the transmission power 
e"pecially of those cities that are on the 
border so that neighbouring countries can 
also be able to enjoy our programmes? 

SHRI V. N. GADGIL : We are fully 
awar\! of thi') rcquir.!ment and the Seventh 
Plan jl) proposed to ~ive priority to border 
and strategic areas. 

PROF. K. K. TEWARY = I will put a 
very ~harp question. What are the objective 
criteria for locating TV stations? Number 
two, if there are any guidelines how is it 
that Buxar which is one of the important 
cenl res of our ancient civilisation where the 
Centra) Ministry of Tourism has started a 
'Sound and Light' programme on Ramayana 
epic. where lakhs of pilgrims flock, which is 
actually also a seat of Bhojpuri language, 
has been left out ? 

SHRI V. N. GADGlL : I don't know 
whether it is his constituency. The criteria 
so far applied was firstly the population. 
It is because we wanted to reach the 
maximum number of viewers. Now in the 
Seventh Plan our attempt is this. There are 
many other factors which have to be taken 
into account, this is, strategic area, then, 
tribal area, and then, areas where the cover­
age is very much less when compared with 
the national average. 

PROF. K. K. TEWARY : What about 
Buxar? • 

SHRI V. N. GADOIL: I don't know 
the size of the 7th Ptan for my Ministry. 
Thererore J said once it is known then we 
will decide on bow much can be allotted. 

Rile ia Sugar Price 

*85. SHRI CHINTAMANI PANIGRAHI + : 
SHRIINDRAJIT GUPTA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

<a) whether Government are aware that 
the prices of surar are soariDg high in tbe 

market; 

(b) if so, the reasons therefor; and 

(c) the steps being taken to check it ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : <a) There has been some increase 
in the prices of sugar in the open market 
since beginning of June, 1985. 

(b) The rise in sugar prices is mainly 
due to limited availability of indigenolls 
sugar as a result of significantly lower sugar 
production in 1983-84 and 1984-8S as 
compared to 1982-83 and 1981-82 sugar 
year and substantial increase in internal 
consumption from ) 981-82 season onWf rds. 

(c) The steps taken include-

(i) the decision to import 10 lakh 
tonnes of sugar and arrange ita 
distribution through State GO\'em­
ment agencies and sale to l,censed 
dealers by auction/tender through 
the Food Corporation of India; • 

(ii) advice to State Government to 
ensure strict enforcement of statu­
tory provisions relating to stock 
holding limits and time limit for 
tum-over of stocks; and 

(iii) adequate releases of freesaie and 
levy sugar for internal consumption. 

SHRI CHINTAMANJ PANIGRAHI: 
The Minister in bis reply said that there bas 
been only some increase. We are cominl 
from our respective States and we know the 
position. In Delhi and also in various places 
all over the country 8upr prices have lone 
up to Rs. 8 per kilo. 

AN BON. MEMBER: Its. 8·40 per 
kilo. 



JULY 29, 1985 

SHlU CHINTAMANI PANIGRAHI : 
So )'ou call see the anxiety of the hon. 
Members on t*lis question. (Interruptions). I 
am not <.!hallenging but 1 am only touching 
the subject. He is our Minister. Therefore 
we .cannot say that the price rise is very 
small. I hope that the hon. Minister has 
realised it. It is true tha t production of 
sugar was 8.4 million tonDes in 1980-81 
and it come down to 5.9 million tonnes in 
1984-85. Knowing fully well that the 
opening stock of suger this year was 24 lak h 
tonnes and the production this yeaf was 61 
lakh tonnes and the imported sugar which 
the bon. Minister has announced will be 10 
lakh tonnes-adding all thelie together, the 
availability of suger with the Government 
comes to 95 lakh tonne~. Therefore, this 
much of quantity of sugar is available with 
the Government. The hon. Mmil\ter also has 
aiven such a strong warning to the traders 
and the industry that unless they bring down 
the pricc:s severe action would be taken 
against them. 1 do not know whether th~ 
industry and trede could feel the strength of 
this warning or they could not feel it at all. 
We would like to know from the hon. 
Miniuer in categorical terms whether all this 
warning worked on the traders knowing fully 
we1l the nature of traders in our country, and 
if so, can he say that in 15 days the price of 
sugar wHl come down because the imported 
sugar has al~o come in the market ? Will 
it come down to its original level which wac; 
prevailing between the months of January 
and February ? 

RAO B1RENDRA SINGH: J agree that 
there has been rise in the price of 'iuger. But 
it must also be apprecIated that as things 
stand, we can get some consolation from 
the fact that they could even go much higher 
if the Government had not taken the steps 
that I have mentioned. Import of J 0 lakh 
tonnes of sugar has helped us, it will help us 
further, and this 10 ]akh tonnes of sugar 
which I mentioned and which is being 
imported during this year has not yet reached. 
About three lakh thnne~ of it has come, part 
of which is being unloaded at present. Last 
month we tried to supply more sugar to the 
market, but things did not immediately pick 
up. For in~tance, our auction system of 
SO,OOO tonnes of sugar per month through 
the Fel, so that the trade channel also keeps 
ruftmnJ. That did not take off properly. 
This month it bas improved. 1,2S.000 tODOCS 

of imported suger is be in, distributed every 
month through the States. That can be 
supplied to bulk consumers so that pressure 
on the market is reduced. But you must have 
seen it yourself, Sir, that in spite of our 
publicity in papers, even the bulk consumers 
bere in Delhi are not taking advantage of 
it. You see, in the Parliament House itself 
the catering agencies are using indigenous 
sugar which is much hIgher, whereas our 
sugar is being supplied even in the Parliament 
House itself. If you can give us some place, 
we can open another counter, but already in 
the Parliament House ... 

PROf'. MADHU DANDAVATE: We 
are interested in outsiderc;. not only M. Ps. 

RAO HIRENDRA SINGH : If you 
don't listen to what 1 am saying ...... 
(Iflferrllpliolls). I am only giving an example 
of how things stand. 1 will come to even 
op~n market now. In Parliament itself they 
are not taking advantage of it. Hon. 
Members, how many of you know that sugar 
is being sold at Rs. 5.70 in the Parliament 
House A nnexe? And if you, Members. do 
not know, how can you educate the con"iU­
mers in your COnl)tltuenCICS ? 

(Interruptions) 

SHRI VILAS MUTTEMWAR: There 
is no question of educating people. What is 

.this, SIr? (Interrl4pfiol1~). Mr. Speaker, Sir, 
we are not foreigners. 

PROF. MADHU DANDAVATE : Wi11 
you allow us to bring our consumers from 
the constituencicli to the Parliament House to 
purchase sugar? 

(Interruptions) 

RAO BIRENDRA SINGH: I am talking 
of the people in general, the consumers. I 
would like to inform hon. Members that 
mobile vans of the Super Bazar are visiting 
every day at fixed times. 

SOME HON. MEMBERS: No, no. 

RAO BIRENORA SINGH: When I am 
informing you do not want to be informed. 
Why do you say 'No, no' What is the 'No. 
DO l' 1 can even give you the location and 
timings. 200 locations arc being visited in 
Delhi overy day by the mobile van. 
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SHRI S. JAIPAL REDDY: Apart from 
Delhi, what about other parts of the 
country ? • 

RAO BIRENDRA SINGH : Apart from 
that, there are retail outlets of the Civil 
Supplies Corporation of Delhi. Hundreds 
of Super Bazar outlets are also there. I am 
talking about Delhi and also outside. We 
are distributing 1,25.000 tonnes of sugar 
every month to the States. Unfortunately, 
last month, the States could not gear up 
their machinery to lift the sugar. 

SOME HON. MEMBERS: Why? 

[Trans/atlon] 

MR. SPEAKER: Why are you inter­
rupting, you listen to him ... 

[English) 

Let him finish. 

RAO BIRENDRA SINGH: Are you 
going to listen or not '? 

[Translation] 

MR. SPEAKER: You first listen, 
questions are being answered. Why are you 
interrupting? 

[English] 

Let us see what happens. 

PROF. MADHU DANDAVATE: He 
is right. He must misguide tbe House in an 
uninterrupted manner. 

AN HON. MEMBER: Why don't you 
issue warnings? 

RAO BIRENDRA SINGH: My problem 
is, 1 can issue warnings to the'll. But my 
warnings are implemented by the State 
Governments. My warning are enforced by 
the Stat~ Governments. I am trying to 
persuade them. I am trying to pressurise the 
State Governments and things have improved 
a lot. Bulk consumers are being supplied 
supr. 

Sir. another thing that you would notice 
that whenever somebody talks about prices 
of sugar, they always talk of prices of 
indigenous sugar. They do not pay any 
attention to what the Government is doing 
to supply imported supr. 

SHRf UITAM RATHOD: Wby don't 
you give us more price for sugarcane? 

RAO BIRENDR.A SINGH: For supr­
cane, you are getting enough price. Are we 
discussing the sugar shortage, at present, or 
sugar policy for future ? 

[Trans/ all on 1 

MR. SPEAKER: This is Dot soing to 
help. Neither you will get an answer nor 
will he get a reply to his question. You can 
table another question. if you want. Making 
noise will not help. 

[English] 

RAO BIRENDRA SINGH : Sir, a 
strange phenomenon is now being noticed 
in the country today, If you permit me to 
say, whereas everything imported is liked 
by people in genera), imported sugar is not 
liked by them. Everything foreign is good 
but imported foreign sugar is not good. 
Whereas the fact remains that this sugar is 
purer; this is more sweet than indigenous 
sugar. 

SOME HON. MEMBERS : No. It 
can't be. 

RAO BIRENDRA SINGH: Any bOD. 
Member who is saying 'No· to this, who 
does not accept this fact, is try ing to help 
the industrial lobby, is trying to help the 
sugar magnate and traders .... (InterruptIOns) 

PROF. K. K. TEWARY: Mr. Speaker, 
Sir. 

PROF. MADHU DANDAVATE : Mr. 
Minister, I will invite you for dinner on 
two consecutive days., One day, I will serve 
you preparations made of imported sugar 
and another day, I will serve you prepara­
tions made of indigenous sugar. You will 

·yourself find out which is better. 

[Transl.ltlon] 

MR. SPEAKER:' Prof. Sahib, &Jana 
with him please invite me also ••• 

[English] 

PROF. K. K. TEWARY: Sic, it is a 
very sensitive matter. The Ministtr cannot 
charae the Members like this. Members are 
concerned about the rise in the price of 
supr. Tbe{Oforo. I propose· that ,OU may 



(Prof. K. K. Tewary] 
allow half .. an-hour discussion. We will 
disprove his cbaraes. You allow ba If .. an .. 
bour discussion on this. Nobody is interested 
in belpina industrial lobby. 

[Translation] 

PROF. MADHU DANDAVATE: I 
bave to ask a question. it is very urgent ... 

(Interruptions) 

MR. SPEAKER: Should we convert 
this into HaIf-An-Hour Discussion? 

(lnle" upllon.f) 

[Eng/Isla] 

SHRI S. JAIPAL REDDY: The hone 
Minister is expected to enlighten tbe H?use, 
dOt entertain the House. 

r Trllnsi at! on] 

MR, SPEAKER: Let us not do any­
thing which may creat bitterness among 
ourselves. 

(In terruptiOln) 

MR. SPEAKER: How can I do it 
when you do not listen to me 1 please sit 
down. 

PROF. MADHU DANDAVATE : I 
have to ask a question. 

[English] 

RAO BIRENDRA SINGH: We are up 
against certain forces which are trying to ex­
ploit the market. 

[Translation] 

MR. SPEAKER: Please listen to me. 
MR. SPBAKER : Entertainments is also Please sit down. 

a treat! 

. (Interruptions) 

MR. SPEAKER: We shall have half­
an-hour disCussion. 

PROF. K. K. TEWARY : You ask the 
bon. Minister to withdraw the baseless 
charge that some of the Members are bent 
on helping the industrial lobby. This is an 
insult to all Members. 

[Translat ion] 

MR. SPEAKER: You please sit down. 
This is not going to help. I have seen your 
IUlxiety for sweet; it is your intense desire; 
we sball fulfill it and have a full discussion; 
there is nothing to worry. 

(English] 

PROF. K. K. TEWARY : The char;e 
tbat the boo. Minister has Jevelled, tbat 
some of the Members are helping the indus­
trial lobby should be withdrawn. No moti yes 
10 should be imputed. We are free to ask 
questions. We have aot this freedom. You 
should direct tbe han. Minister to withdraw 
this obarae. (Interruptions) 

You must do something. We are not 
aupportins it. Instead of blaming the 
Members, the Government is to blame 
tbemselves for their exploitins tho consumer. 

PROF. MADHU DANDAVATE: My 
question is very important. 

MR. SPEAKER: Even Shri Panigrahi 
has not put his question yet. 

(Interrupt ion:;) 

MR. SPEAKER: Mr. Panigrahi, now 
you may convert it in Half-an~Hour 

Discussion. 

(1 nterrllpt ions) 

MR. SPEAKER: Will you allow any­
body to speak or not. What is the use of 
all this? 

[English] 

SHRI S. JAIPAL REDDY: What are 
you doing? What are you meant for? 

PROF. K. K. TEWARY : Let us 
proceed to the next Question. The hOD. 

Minister sbould withdraw these remarks. 

PROF. MADHU DANDAVATE : I 
would like to put a specific question to 
Sbri Chintamani Panigrabi. 

[Translation] 

MR. SPEAKER: Please do not talk 
amona yourselves. 
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[¥nIU,hl 
SHRI CHINTAMANI PANIGRAHI: I 

have not yet put my second supplementary. 

MR. SPEAKER: Let him finish. 

SHRI CHINTAMANI PANIGRAHI 
We are very sorry that the hon. Minister 
b.$ used certain expression which the entire 
House will not like and we have also seen 
that they are not liked. Now I would just 
like to know from the hon. Minister ... 

(Interruptions) 

SHRI AJAY MUSHRAN : He is creat­
ing bitterness through sugar. 

(lnter,.uptions) 

SHRI CHINTAMANI PANIGRAHI 
would like to know from the hone Minister 

•.. (Interruptions) 

[Translation] 

MR. SPEAKER: You please sit down. 
You are an elderly person; please, you sit 
down. 

SHRI GIRDHARI LAL VY AS: Y(lU 

are not protecting our rights. 

MR. SPEAKER: What else am I doing? 
You sit down, please: it does not behave you 
to be angry. 

(Interruptions) 

[Eng/is/,] 

RAO BIRENDRA SINGH: I want to 
make it clear that there is nothing like 
imputation of motive to any hon. Member. 
What I wanted to say was ..• 

MR. SPEAKER: Let the hone Member 
put his question. 

PR.OF. K. K. TI?WAR Y : The Minister 
bas to prove it ... 

MR.. SPEAKER : It is all right now. He 
does not mean any imputation of motive 
to anybody. 

SHill CHINTAMANt PANIGIlAHI : The 
House would have been very glad if, instead 
of labouriDl hard to educate the hon. 
Members, tbe bon. Minister had at least 
one per cent educated and informed the 
traders to brina down the supr prices; the 

House would have been lI'atefuJ to hbn for 
that. I want to know this from tbe bon. 
Minister. The monthly quota or free lale 
sugar bas been increased to 3.7S lakh 
tonnes and also levy sugar has been increased 
to 3.13 Jakh tonnes. How is it that, even 
after incr~ased release of nearly 7 lakh 
tonnes of sugar every month to the market, 
the prices are not being brought down ? 
Why are the traders not listening to his 
warning? Has he no control over tbem ? 

SHRI S. JAIPAL REDDY: The traders 
have control over the Minister. 

(Interrupt ions) 

MR. SPEAKBR : Order, please. 

RAO BIRENDRA SINGH: For the 
coming month. 25,000 tonnes more of sugar 
have been given for the free maket-for 
total availability. For the month of August, 
having in view the festival season, 50,000 
tonnes more have been allotted for distribu­
tion through levy system at the rate 'of 
Rs. 4.40-even this imported sugar Jike 
the indigenous sugar. so that the consumers 
come to know what is the quality of the 
imported sugar and to take care of the 
rem ours that are being spread by the 
traders. The main reason is that the trade 
channel dried up because all the free sale 
quota of the mills was exhausted and levy 
sugar quota which was government's quota 
has been diverted to factories on loan so 
that the trade channel also keeps working. 
But we are trying to augment the supply by 
giving 1,25,000 toones of sugar to the 
States. The hon. Members win be interested 
to know that, in spite of our best efforts, 
the States could not deal with this sudden 
situa tion. Now they have taken steps. I 
might give the figures for Andhra Pradesh. 
7,519 tonnt!s were allocated for distribution 
to consumers throush retail shops, through 
cooperatives, at a rate below Rs. 6; they 
could also a lJot it on permits to bulk 
consumers. Out of these 7,519 tonnes 
allocated for the month of July, only 3,941 
tonnes have been lifted by the State so 
far. 

AN'RON. MEMBER: Why 1 

(Interruptions) 

RAO BJRENDRA SINGH: That can 
be asked from itho State Government in the 
ASSembly. 1 am ttyioa to ask them and 1 
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[Rao Bi~ndra Sinah] 
will let you know. This is for tbe infonna­
tiOD of the hon. Members belonaina to 
Telugu Desam. Out of 4,511 tonnes allocated 
to the State for distribution at below Rs. 6 
io the month of June, only 360 tonnes were 
lifted by them. These are tbe thiDgs which 
the hon. Members should know. Let me 
live some other figures also. Take Kerala. 
Last month 3,285 tonnes were allotted, but 
only 30 tonnes were lifted by the State. For 
June, 10,046 tonnes have been distributed 
to UP at below R~. 6 price but only 974 
tonnes have been lifted. Things have 
improved this month in July. 16,747 tonnes 
have been anoted for distribution at below 
Rs. 6 price to UP and they have been able 
to lift 8900 tonnes ... 

(Interruptions) 

PROF. K. K. TEWARY: What is the 
reason? Let him enlighten. 

RAO BIRENDRA SINGH: Similarly, 
in Bihar ... (Interruptions) Delhi is doing 
much better. Some States are doing better 
and things are improving. So we may hope 
that the prices will come down. 

SHRI V. SOBHANADREESWARA 
RAO : You please give the figure for all the 
12 months. 

RAO BIRENDRA SINGH: I will 
appeal to tbe hon. Members on this sensi­
tive issue that they have to support the 
Government. They have also to pressuritte 
tbe State Governments wherever they can .•. 

(interrupti OilS) 

MR. SPEAKER : We can have an half­
an -hour discussion on this. 

RAO BIRENDRA SINGH : They have 
cot to meet tbe fumO\ll'S which tbe traders 
and SUlar trade are 5preadina that this 
sugar is not 10od, that this is Dot sweet and 
we .. re tryiol our best to inform the con­
sumers that sugar is available at Ra. 5.70 
per kg In Delhi thro~h hundreds of retail 
outlets. Why should they 10 in for indipn­
ous sugar for Rs. 1 or R.s. 8? This is the 
problem whi~h bas to be tackled. 

WRITTEN ANSWERS TO QUESTrONs. 

[ Translation) 

Storage Facilities in Punjab and 
Other States 

*86. SHRI SARFARAZ AHMAD 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that production 
of wheat in Punjab is mud. more this year 
as compared to that in previous years as a 
result of whi,h wheat is lying in the open as 
all the godowns are full; 

(b) if so, the arrangements made by 
Government to protect this wheat from 
rain, and if no arrangement has been made, 
the reasons therefor; and 

(c) the steps proposed to be taken to 
create more storage capacity in Punjab and 
other States in the event of more production 
in future? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAD BIRENDRA 
SING H): (a) to (c). hoe productIon of 
wheat in Punjab this year is c'itimated at 
about 102 lakh tonnes which is the highest 
so far. 

The procured whedt has been stored in 
covered gojowns to the extent possible. The 
balance \\heat stock held in open storage is 
also properly covered. 

During 1985-86, the Food Corporation 
of India, Central Warehousing Corporation 
and the State Warehousing Corporations 
taken together are exp:ctcd to construct 
additional covered storage capacity of 22.84 
lakh toones for foodgrains, of which it is 
estimated that about 3.52 lakh tonnes would 
be in Punjab. The Food Corporation of 
India is also making efforts to hire additional 
capacity from other sources. 

lE"gUs/r] 

Benefteiarles Living in Tribal and Desert 
Prone Area. lett,DB S"b.I", UDder 

I. R. D. P. 

*87 SHRI MOOL CHAND DAGA: 
Will the Minister or AGIlICUL TURS AND 
RURAL DEVELOPMENT be pleased to 
8tat~ : 
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(a) the number of beneficiaries UV!h8 in 
tribal and de~ert-f)fone areas who Jot SO 
per cent of subsidy in the year 1984-8S under 
Integrated Rura1 Drvelopmcnt Programme 
and the total amount of subsidy given to 
them; and 

(b) the number of such beneficiaries 
living in tribal and desert-prolle tlreas of 
Pali Oic;trict. Rajasthan who got SO per cent 
of subsidy during) 9R4-85 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Under the Integrated 
Rural Development Programme Sf'% subsidy 
is given to Scheduled tribe benificiaries only. 
During 1984-8~. 4.87 lakh Scheduled tribe 
families were assi"tcd under the programme. 
The amollnt of subsidy dIsbursed to them 
was Rs. 56.98 crorcs. 

(b) 364 S~heduled tribe families were 
a~sisted under the programme during t 984·85 
in PaJi district of Rajasthan. 

Deterioration in the Conditions or ESI 
Hospitals and i)ispensarlfs in tbe 

Country 

*88. SHIH BANWARI LAL PUROHIT: 
Will the Mllllst~r of LABOUR be pleased to 
state: 

(a) whether Government are aware of 
the fact that the conditions of the ESI 
hospitals and dispensaries in the country is 
deteriorating day by day; 

(b) if so, whether there is shortage of 
medicines and equip01ents in the ESI hospitals 
and dispensaries; and 

(c) if so, steps Government have taken/ 
propose to take to improve tbe conditions of 
the ESI hospitals and dispensaries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c). Under the E. S. 1. 
Scheme, there are 85 hospitals with 17.102 
beds and about 1200 dispensaries which 
provide medical coverage to nearly 61i lakhs 
employees and their families i.e. nearly 2.72 
crore beneficiaries. All the hospitals and 
dispensaries except those in the Union 
Territory of Delhi are beina manaaod throulh 
State Governments. which provide the 
medical and para·~djcal staff and also make 

arransements for procurement of m,,'didnes 
and equipment. Sporadic complaints are 
received from time to lime from cfltsin al eas 
and these are beina examined and referred 
to Stat<; Governments concerned. I tis, 
however, Dot correct to say that tt.e faciJities 
in hospitals in hospitals and dispenc::aries are 
deterioratins day by day. A General Purpo&es 
Sub-Committee of the E.S.I.C., compnSlna 
of repretentatives of Employers, Employees, 
Medical Profession and a Member of 
Parliament, visits E.S.1. institutions in 
various States and on the basi~ of their report 
!\tcps are taken to meet the deficiencies. This 
is a continuing exercise. 

D.D.A. Flats at Kisbangarh, Mehrauli 

*89. SHRI P. PENCHALLAIAH : 
SHRI HARI KRISHNA SHASTRI: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the attention of Government 
has been drawn to a news item p hout a 
Report by the experts of the Indian Institute 
of Technplogy, Delhi to the effect that DDA 
has built S 12 flats at Kishangarh, Mehrauli 
under Self Financing Scheme without proper 
foundation; and 

(b) if so, the action taken against the 
erring staff. officers and the contractor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. Inadequate foundation has been 
found in 192 and not 512 flats in Kishangarh. 

(b) The case has been handed over to 
the CBI for criminal enquiry. Meanwhile, 5 
DDA officers concerned with the work have 
been suspended pending regular departmental 
proceedings. The cases of two officers who 
ha ve reverted to their parent department of 
CPWD, are being processed in the Ministry/ 
CPWD. 

Payments to the contractor have been 
Slopped with effect from 3 -2 -1984, the date 
when thi! defect was noticed. He has also 
been debarred from further tendering. 

( Trans/tit/on] 

Retlew of Implementation of IRDP 

*90. SHRI DJLEEP SINOH BHUR I A : 
W~U the Minister of AGRICUL1 URl and 



31 W,ltten A.IISW«', JUt Y 29, 1985 ' 

R URAL DEVELOPMENT be pleased to 
state: 

(a) whether as a result of implementation 
of Integrated Rural Development Programme, 
rural indebtedness bas increased considerably: 
and 

(b) if so, whether Government propose 
to review the Integrated Rural Development 
Prolfamme and implement some new 
programme in lieu thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) and (b). IRDP is a 
beneficiary oriented programme launched 
with the object of alleviating rural poverty. 
For this purpose assistance in the form of 
loan from Commercial Banks, Cooperative 
Banks and Regional Rural Banks and suh'iidy 
is given to identified families below the 
poverty line in order to enable them to 
acquire incorre-generating tl%cts and to cro~s 
poverty line. The evaluation studies of this 
programme conducted so far have been 
primarily with the object of ascertaining as 
to how far this programme has enabled the 
assisted beneficiaric<; to cross the poverty lane 
rather than to determine the impact of this 
programme on the general level of rural 
indebtednec;g. 

According to the evaluation conducted 
by the programme Evaluation Organisation 
of the Planning Commission 49.4 per cent of 
sample beneficiary households who were 
assisted under the programme have cros~cd 

the poverty line. A substantial number of 
other assisted families were also able to 
increase their incomes even though the 
incremental income was not adequate to 
cross the poverty line. 

As the Programme has he1ped in a 
substantial way in alleviating "overty of 
assisted famities, Government intends to 
continue it during the 7th plan. Measures 
are beina taken to simpl ify procedures and 
to strengthen the implementation of the 
programme at the field level in the light of 
the deficiencies in the implementation brought 
out by the evaluation reports. 

[English] 

Sate of Additional items by Fair Prlre Shops 

*71. SHRI K. RAMACHANDRA 

REDDY : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: '1 

(a) whether it is a fact that many fair 
price shops are selling only sugar, rice and 
wheat; 

(b) whether any other items besides 
sugar, rice and wheat are proposed to be 
sold by the fair price shops in the context of 
rising prices; and 

(c) if so, the action taken by Govern­
ment in this regard and details of i terns that 
are to be added for sale to the consumers? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c). Reports received from 
various States indicate that by and Jarge, fair 
price shops in the country are selling other 
il'.:ms besides sugar, rice and wheat. Under 
the Public Distribution System, the Central 
Government has assumed responsibility for 
supply of wheat, rice, sugar, imported 
edible oils, controlled cloth, soft coke and 
kerosene oi). The State Governments and 
Union Territory Administrations are free to 
add any other essential item by making 
arrangement for their procurement and supply 
on their own. The Centra1 Government has 
advised them from time to time to widen the 
commodity coverage of fair price shops so 
that more commodities of mass consumption 
could he available, to the common man at 
reasonable prices. 

'Vheat Procurement 

*92. SHRI M. RAGHUMA REDDY: 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of FOOD AND CIV lL 
SUPPLIES be pleased to state ~ 

(a) whether it is a fact that procurement 
of wheat by Government from farmers 
continues until middle of July every year 
but this year the purchasing was stopped 
about 15·20 days earlier; 

(b) if so. the reasons thereof and 
whether Government propose to enquire into 
it; and 

(c) whether it is also a fact that the 
procurement price of wbeat in Haryana, 
Punjab and Uttar Pradesh bad dropped 
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dra.stically from Rs. 157 to Rs. 14.5 per 
qtintal resulting in great loss to tbe farmers ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). The Rabi Marketing 
Seas~:1 is from tbe 6rst of April to the end 
of M.1rcb, during which wheat procurement 
takes place. In the current season, procure­
ment of wheat under price support is still 
continuing. 

(c) The procurement/support price of 
'Fair Average Quality' wheat, which is 
uniform throughout the country, has been 
Rs. J S7 per Quintal since the commence­
ment of the current season, and farmers are 
free to shell their wheat to the procuring 
agencies at that price. 

Conversion of LPTs into HPTa in Keral. 
during Seventh Plan 

*93. SHRI K. KUNJAMBU: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state : 

(a) whether Government have any 
prospective plan to convert all the present 
low power transmitters in Kerala into high 
power transmitters during the Seventh Plan; 
and 

(b) jf so. the total expenditure involved 
in this work ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(8) No. Sir. 

(b) Does not arise. 

[T"anslation] 

Famine in Rajasth:m 

.94. SHRI SHANTI DHARIWAL : 
SHRI VISHNU MODI: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state : 

(a) whether Rajasthan has continuously 
been facing famine conditions for the last 
seven years; 

(b) If so, whether Government have 
recently carried out a survey of. ramine .. hit 
Sta_. 

(c) it so. the ammount alJocated to such 
States, State .. wise; 

(d) whether teepil18 in view the lI'avity 
of famine tbat is hitting Rajasthan every 
year, Government have considered formula­
tion of a scheme to deal with the situation; 
and 

(e) if so, the details ther~,()f ? 

mE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Yes, Sir. Drou~bt 
conditions have been prevailing in various 
parts of the State of Rajasthan since 
1979· 80. 

(b) and (c). Ten States have reported 
drought conditions and sought Central 
assistance to tackle the situation in the 
current year. The ceiling of Central assistance 
so far sanctioned to the various States is as 
follows: 

Name of State Amount (in Crores) 

Andhra Pradesh 30.80 

Haryana 9.21 

Jammu and Kashmir 4.12 

Karnataka 22.16 

Madhya Pradesh 26.04 

Maharashtra 29.46 

Punjab 8.14 

Uttar Pradesh S1.78 

---
Total 181.71* 

---
*The report of the Centra] team on Drouaht 

in Himachal Pradesh has been received and 
is under processing. However, in the mean­
while, Ways and Means Advance of Rs. 15 
CfOres has been released to the State. The 
Memorandum from the Government of 
Rajasthan has been received on 2S·7-85 and 
is under processing. 

(d) and (e). The Schemes of Desert 
Development Proaramme and Drouaht Prone 
Area ProgtanUne have been taken ~ since 
1911·18 and 1970-71 respectively. A sum 
of RI. 4S31.90 lakhs and Rs. 3156.80 lalths 
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has been spent during the 6th Five Year 
Plan on the above 2 Schemes respectively. 

Ule of DaDDed 1.lectjddes 

• 95. SHRI VILAS MUnEMWAR: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT 'be pleased to 
state : 

(a) whether Government's attention has 
been drawn to the news item entitled 
"Videaon Mein Pratibundbit Keetnaskon Ka 
Dbarat Mein Upyog Jarin (Insecticides 
banned abroad continue to be used in India) 
appearing in daily &Jansatta' dated 21 June, 
1985; 

(b) if so, the names of such insecticides 
tbat aN banned abroad but are being used 
in India; 

(c) the raesons why they have banned in 
foreign countries and why they continue to 
be in use in India ; and 

(d) the names of the agencies through 
which these insecticides are being sold and 
whether Government propose to take action 
against them ? 

THE MINISTER OF AGR ICUI~TURE 
AND RURAl. DEVELOPMENT (SHRI 
BUTA SINGH): (a) Yes, Sir. 

(b) The information in respect of all the 
countries that have banned or restricted the 
use of certain insecticides is not availaqle. 
However. according to available information, 
tbe USA has banned/restricted the use of 41 
insecticides (European Economic Community 
has also restricted 6 of these insecticides). 
Out of these, only 11 insecticides ~re approved 
for use in India, namely. BHC, Sodium 
Cyanide, Dieldrin, Lindane, Chlordane, 
Heptachlor, 2, 4-D ChlorbenziJate, DDT, 
Aldrin and EOB. However, Dieldrin is 
approved only for use by the Plant Protection 
Adviser to the Government of India in the 
scheduled desert area for the control of 
locust. Sodium Cyanide bas the limited 
purpose of fumigation cotton bales, as and 
when imported, while use of EDB is permit­
ted for fumiption of food,rains only by the 
OOVCl'lUIleOt qencies and the operators 
workiDi under tbem. Thus, out of 41 insecti· 
cides referred to above, only 8 !lave unrestric­
ted .. in the COUDtrf. 

(c) Though the (,Jact reasons prompting 
other countries to ban or restrict tbe use of 
certain insecticides are not authoritatively 
known, it is undentood that Ute major 
reasons for such a decision besides toXlico­
logical, are availability of safer bio-c1clJ'lld .. 
able but costlier substitutes, non-acceptabi· 
Jity due to climatic reasons peculiar to a • 
particular country, local studies about 
residues in animals and environment, develop­
ment of insecticide resistance to insects, 
ecological considerations, etc. Since these 
factors vary from country to country, no 
uniform policy applicable to all the countries 
is possible. In fact, while 41 insecticides 
have been banned or restricted in the USA, 
only 6 of them have been restricted in many 
European countries. In India, only those 
insecticides are allowed to be used which are 
registered by the Registration Committee 
which takes into consideration all the reJevant 
factors like bio·efficacy, toxicology, risk 
benefit ratio, agro-climatic conditions, etc. 
Government are keenly alive to the dangers 
of usage of insecticides. Out of 300 insecti­
cides in the market in 1971, before the 
Insecticides Act was enforced, only 120 have 
been registered, taking into account safety 
factors. We are in close touch with Indian 
Council of Agricultural Research, Indian 
Council of Medical Research and Council 
of Scientific and Industrial Research, which 
are conducting toxicological and residue 
studies of insecticides. Since ] 971 , tbe 
Ministry has refused registration of 18 insecti­
cides, banned for import 2 insecticides phased 
out of use 2 insecticides anr1 also restricted 
the use of 2 insecticides. My Ministry has 
also set up an Expert Committee headed by 
Dr. S. N. Banerji, an internationaJJy known 
Expert, to screen the insecticides banned 
abroad and to advise whether they should 
be allowed to be used in India. Moreover, 
the Ministry is increasingly em'Jhasizing non­
chemical and ecologicaUy acceptable methods 
of pest control including biological methods. 

(d) The pesticides are sold through a 
large network of licenced dealers. They sell 
only the products which are registered for 
use in India. Thus, tbe question of any 
action beiDl taken against them does Dot 
arise. 

[English] 

DeficieDtle. or DDA'. Coa.tructloD Work 

*96. SHRI MURLIDHAR MANS: 



Will the Minister of WORKS 
JIOUSINO be pleased to state : 

AND THE M~ISrER OF STATB OF THS 
MINISTRY OF INFORMATION ANP 
BROADCASTING (SHRI V. N. OAOOIL) : 
(a) No, Sir. (fa) whether it is a fact that serious deft· 

ciencies have been noticed in the construction 
work of Delhi Development Authority; 

(b) whether any investigations have been 
conducted into the matter and jf so, the 
action taken against the persons responsible 
for the same; and 

(c) if not, the reason therefor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Certain deficiencies in the construction 
work of Delhi Development Authority have 
been noticed from time to time. 

(b) Investigations have been conduoted 
from time to time. Action was taken against 
the erring officials. 

Since 1981, disciplinary proceedings have 
been imtiated against 113 officials of the 
DDA for defective construction works and 
20 offi~ials have been placed under suspension 
during this period. 

(c) Does not arise. 

Establisbment or Film Archives in States 

*97. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state: 

(a) whether there is any proposal to 
establish a film achieves in each State, so 
that, the students doing degrees and post­
graduate courses in film studies now being 
introduced iu different Universities may take 
advantage of; 

(b) whether National Film Archives in 
Pune does not have films of distinguished 
producers like Borgman, Paseline and 
Polanski of international repute and if so, 
the detaUs of proposals, to make the national 
archives more adequate and comprehensive; 
and 

(c) whether tbere is arty proposal to 
intro-iuce post-sraduatc course in film studies 
in an)' of the Universities of Delbi and is so, 
the Mtal1A theMOf' '1 

(b) National Film Archives of India. 
Pune have got, in their collection, represen .. 
tative films of Borgman, PasoJine, Polanski 
and other world renowned film-makers. 

(c) The Mass Communication Research 
Centre, Jamia MiUia lslamia, New Delhi runs 
a two .. year M.A. course in Mass Communida-

• tion involving tbeoritical and practical instruc­
tions in Radio, Audio Visual, Television and 
film production with special emphasis on the 
application of teconlogical aids in education. 
There is at present no proposal to introducc 
similar course in any other University in 
Dclhi. 

Setting up of TV Centre at Darbha_ 

*98. SHRI VIJA Y KUMAR MISHRA : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal to 
have a fulfled6ed Television Centre at 
Darbhanga; 

(b) whether Government have taken any 
action in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) to (c). No, Sir. A low power TV trans .. 
mitter is, however, under installation at 
Darbhanga which on completion shall have 
a service range or about 25 Kms. covering 
an estimated population of 14.15 lakhs 
approximately. 

BODded Labour 

*99. DR. O. S. RAJHANS: wiil tho 
Minister of LABOUR be pleased to atate : 

(a) whether Government's attention bas 
been drawn to a news item captioned 
"Bonded Labour still persists n appearlna in 
the "Hindustan TilDeS" dated 22 June, 1985; 

(b) whether despite the' existence blan 
anti bonded labour law, the p;oblem of 
bonded labour still persists in Mverat parts 
of the country; 
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(0) whether Oovemmeo, PfOpoSC to call 
for a time bound proaramme for emancipa­
tion of bonded labour in the country; and 

(d) what other steps Union Government 
propose to take in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SURI T. 
ANJlAB) : (a) Yes, Sir. 

(b) Tbe bonded labour system has been 
.bolishod by law tbrouahtout the country 
uoder the Bonded Labour System (Abolition) 
Act, 1976. The incidence of bonded labour 
bas been reported from 12 States viz. Andhra 
Praclcsb, Blbar. Gujarat, Haryana, Karnataka, 
K.orala, Madbya Pradesh, Maharashtra, 
Orissa, Rajasthan, Tamil Nadu and Uttar 
Pradesh. Under the Act, the responsibility 
for identification, release and rehabilitation 
of booded labourers rests entirely with the 
State Governments concerned. As per the 
latest reports received from the State 
Governments, the total number of bonded 
labourers indentified and freed as on 
30-6-1985 was 1,82,823 out of which 1,40,335 
have been rehabilitated. 

(c) Identification of bonded labourers 
and their consequent release and rehabilita­
tion is a continuous process. Tbe State 
Governments have been advised to adopt a 
time-bound programme for rehabilitation of 
bonded labourers. 

(d) The State Oovernments have been 
requested. from time to time, to conduct 
periodic surveys to identify bonded labourers 
and take necessary steps for their quick 
release and rehabilitation. With a view to 
supplementing the efforts of the State 
Governments, a Centrally Sponsored Scheme 
bas bQen launched by the Ministry of 
Labour from 1978-79 under which the 
State Governments are provided Central 
financial assistaa<» on matching . "grants 
basis (SO: SO) for rehabilitation of bonded 
labourers. In order to complete the process 
of rehabilitation of bonded labourers as a 
time bound prosramme, annual taraets are 
boiDi ftxed since 1982-83 for different States 
.ud they are required to rehabilitate the 
-.eted Dumber of bonded labourers. The 
prOfP'OSS made in this regard is also beinl 
moaitored. 10 order to ensure tbat tbe 
boaded labourers do Dot slip back into 
boDdaiD, the Stqo Oovernmonts have been 
advisecl to intearate the Centrall)t Sponsored 

&heme for rehabUitation cf bonded labour 
with similar other Schemes viz. lR.DP, 
GREP, Special Component Plan for 
Scheduled Castes and Tribal Sub·Plan and 
other on-going schemes of the State Govern­
ments. Other instructions issued to the' 
State Governments include : 

0) Need to give due cognizance to the 
newspaper reports highlighting the 
existence of bonded labourers and 
to inquire into the complaints 
received promptly and take 
appropriate action on the findings 
of the inq ui ry; 

(ii) Need to give due weightage to the 
complaints made by the voluntary 
agencies and social action groups 
and provision of relief to the 
aggrieved labourers in accorciance 
with the provisions of the Bonded 
Labour System (Abolition) Ac::t, 
1976; 

(iii) Importance of enlisting the active 
cooperation and involvement of 
the voluntary agencies and ~ocial 

action groups in this programme; 
and 

(Iv) Desirability of viewing public inte­
rest litigation in the correct perspec­
tive and tbe need to implement 
the directions of the Courts in time 
and in the right earnest. 

In order to accelerate the pace of 
rehabihtation of bonded labourers, the 
procedure for sanction of rehabilitation 
schemes is being ~implified forther, whereby 
the District Collectors/Divisional Commis­
sioners are being empowered to sanction the 
schemes. A proposal is also under considera­
tion to simphfy the procedure for release of 
funds for rehabilitation of bonded labourers 
by placing the funds at the disposal of the 
State Governments in advance. 

Technological Research on Products 
and by Products of Cocoaut 

*100. SHRI V. S. ViJAYARAaHAVA~: 
Will the Minister of AGRICULTURB AND 
RURAL DEVELOPMENT be pleased to 
stato : 

(a) whether any technological researc::h 
OD the efficient utilisation of tbe various 
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W04uctl aqd by .. product. of cOCQDu~ is 
boioS dODO; and 

(b) if so, the details thereof and the 
results achieved so far in this regard ? 

THE MINISTER OF AGR.ICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (a) Yes, Sir. 

(b) The details are placed in the state· 
ment below. 

Statement 

Research investigations on the efficient 
utilization of the different products and by 
products of coconut are in progress at the 
Central Food Technological Research 
Institute (CFTRI), Mysore; the Regional 
Research Laboratory (RRL), Trivandrurn of 
the Council of Scientific and Industrial 
Research (CSIR); th~ COif Boud and the 
Central COIC Research Institute, Kerala and 
the Central Plalltation Creps Research 
Institute (CPCRI) of the Indian Council of 
Agricultural Resean.:h. 

The CFTRI has developed and released 
a process for desiccating coconut whIch has 
now been commercialJy adopted. A wet .. 
rendering process for simultaneous recovery 
of oil and protein has also been worked out, 
which however. has not been found eco· 
nomically feasible. 

The RRL Trivandrum has developed 
processes for home preservation of coconut 
meat; improving keeping quality of coconut 
oil; partially defatting edible coconut 
grating; bottling of matured coconut water 
as a soft drink; non-conventional uses for 
coconut husk, fibre; coir waste and coconut 
sheU.. and also a chemical process for 
increasing durabiltty of coconut leaf thatch 
as roofing material. 

The CPCRI bas also doVelloped copra 
dryers which use solar energy and coconut 
waste as fuel, as well as a process to 
preterve wet coconut meat from spoilage 
duriog sun-during by dipping in 1000 ppm 
propionic acid for 30 minutes. 

A.,ietaDce to Rural Consumer Retail 
outlets In Orilla 

8194 SaRI ANANTA PRASAD SETHI : 
Will the Minister of FOOl> AND CIVIL 
SUPPUES be pleased to state : 

(.a) wbethor GOVfl1lmeGt of Or_ have 
approll;c;he4 tbe Central Oovernmeot to 
extend financial assistalKie to -tbe aural 
Consumer Retail Outlets opened in the State 
through a Central Sector scheme at least 
for a period of five yeats till they beCome 
viable; and 

(b) whether Central Government have 
considered the transport subsidy to be liven 
to the rural consumer otltlets so as to enable 
them to supply essential articles to the 
weaker sections living in the remote ar.s 
in a better way ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No proposal for financial 
assistance to rural con!)umer retail outlets 
opened in Orissa through a Central Sector 
Scheme for a period of five years till they 
become viable, has been received from the 
Gov.ernm!nt of Orissa. However. under the 
C~ntral S~ctor Scheme. margin money 
a~sistanc.! j" provided to the primary agri­
cultural credit societies/farmers service 
societieS/LAMPS, etc. to enable them to 
undertake distribution of consumer articles 
in rural areas. Under this scheme an amount 
of Rs. 100.20 lakhs has been released to the 
State Government of Orissa for 1700 such 
societies in Orissa. 

(b) No, Sir. 

Supply of Drinking Water to vmaaes 

820. SHRI BALASAHEB VIKHB 
(lATIL : Will th~ Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether it is a fact that in every 
State some villages have been identified as 
djificult villages for the purpose of avalla. 
bility of drinking water; 

(b) if so, the State-wise, break-up ot 
theSe VIllages (num.ber ooty) .. 08 1982; 

(c) how many have been .Hated havin. 
boen provided with permanent. source of 
drinking water; . 

(d) whether in Mabarubtra a larae 
'tltunber of villages have to .. ,.., on water 
t,nkers for the supply of drinking water 
even in the rainy season and this is con­
_uina over five years; and 



(e) If 10, tIleIr DUmber &ad whetller aDY 
Central Scheme wiD be evolved remedYina 
fot thie lituation ? 

THE MINISTBIl Of WOllKS AND 
HOUSING (SHlll ABDUL GHAPOOR): 
(a) At tbe instance of the Government of 
India the States conducted a survey of 
Problem villaaes as on 1.4.80 accordina to 
tbe criteria prescribed by tho Government 
of India. The Statal have been requested 
to make a similar IWW)' of problem viliqes 
.. OD 1.4.8~. 

(b) and (c). The State-wise break up on 
number of problem villaacs as on 1.4.80, 
tbe number covered with at least one source 
of safe drinkina water till 31-3-198S and the 

number or viii ... IpUliDa over to the 7th 
Five Year Plan arc liven in the statement 
below. 

(d) Water Supply being a State subject, 
this Ministry has no information fel8rding 
tbe number of villales in Maharashtr. if 
any dependinl on water tankers supply 
of drinking water even in rainy season. 
Villaaes - where DO assured water source 
exists within a distance of 1.6 km. is a 
problem village and water sources can be 
provided under the Accelerated Rural 
Water Supply Programme or Minimum 
Needs Prosrammc. 

(e) Docs not arise. 

RIval Water Supply Programme 

Coverale 0/ Problem Yilialel during Sixth Plan (1980-85) 

s. State/UT. No. of Problem No. of Problem 
No. villages as on viltases covered 

1.4.80 (1980-85) 

1 2 3 4 

1. Andhra Pradesh 8206 8294@ 

2. Assam 1~743 8654 

3. Bihar 15194 14172@ 

4. Oujarat 5318 4492@ 

5. Haryana 3440 2122 

6. Himachal Pradesh 781S 4997@ 

7. Jammu and Kashmir 4698 2028 

8. Karnataka lS4S6 lS443@ 

9. Keral. 1158 1142@ 

10. Madhya PradeIb 24944 23845@ 

11. Mabaruhtra 12935 12016@ 

12. MaDipur 1212 81Y@ 

13. ldeabalaya 2927 690@ 

14. Nap1aD4 649 424 

15. Orissa 23616 223S7@ 
• 

16. Punjab 1761 531 

Spill over to 
VIItl) "Ian 

s 

112 

7089 

1022 

826 

1318 

2818 

2670 

13 

16 

1099 

919 

393 

2237 

:w 
1259 

1130 
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1 2 3 4 5 

17. Rajasthan 19803 16043@ 3760 

18. Sikkim 296 212@ 84 

19. Tamil Nadu 6649 6649@ 

20. Tripura 2800 2486 314 

21. Utt if Pradesh 28505 27143@ 1362 

22. West Bengal 25243 lS628@ 9615 

23. A and N Islands 173 173@ 

24. Arunachal Pradesh 1740 1467 273 

25. Chand iga rh 

26. De1hi 99* 89 

27. o and N HaveJi 

28. Goa, Daman and Diu 66£ 64 

29. . Lakshadweep 

30. Mizoram 214 127@ 87 

31. Pondicherry 118 111 7 
---- -- -~--

Total ~30784 192024 38148 

• DELHI-Out of 99 villages, 3 villaaes transferred to DDA and 7 villages deserted. 

£ GOA-Out of 66 villages, 2 villages will be submeraed under SalauJi project. 
@ -Includes partial coverage. 

Subsidy for Foodgralnl 

821. SHRI C. JANGA REDDY: Will 
tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the amount of subsidy provided for 
foodgrains each year durina tbe last three 
years and also during the current year; 

( b) the decrease or increase likely to be 
made in the said amount durina the next 
three years; and 

(c) the average amount of subsidy provid­
ed in tbis respect in the earlier years ? 

mE MINISTER OF FOOD AND 
CIVIL SUPPL1ES (RAO BJRI!NDRA 
SINGH) : <a> The provisioD for food subsidy 
made in the Budpt of tbe Department of 
Food durina the last three years and tbe 
cumat yeaf (BE-I98S.86) is indicated 
below : 

(Rs. in crores) 

Year Budpt Provision 

1982·83 710.00 

1983·84 835.00 

1984-85 J JOO.OO 

198'·86 1100.00 

(b) It is dit1icult to anticipate tbe varia­
tion in the amount olsubsidy durina the 
next three yean. as tho amount would 
depend OD many factor., e.,. quantum of 
ofl'·take, rate of various 'axes, rail and road 
freiabt. rate of IaDdiDi cba.. in ease 
or Imports .to,... charaes, administrative 
over-beaell. bandlinl expen_, support price 
aDd the laue price DOtifiod by the Govern­
meat. _. 
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(c) The rate of consumer subsidy for 
earlier years is given below : 

(Rate in Rs. per quintal) 

Year Consumer Subsidy Ra te 

(1) 1982·83 (actuals) 

(2) 1983-84 (actuab) 

(~) 1984-85 (Revised 
Estimates) (without 
incidence of storage 
and transit losses) 

(4) 1985·86 (Budget 
Estimates) (without 
incidence of storage 
and transit losses) 

[Translatioll] 

Wheat Rice 

55.40 5J.35 

49.07 66.70 

5l.lil 60.07 

57.46 56.31 

Finandal Assistance to States for 
Fisheries Developm('nt 

822. SHRI MOHD. MAHrOOJ AI I 
KHAN: Will the Minister of AGRICUL· 
TURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether Government have provided 
assi~tance to States for fisheries; 

(b) if so, the amount provided, State­
wise; 

(c) whether Uttar Prade~h ha<\ heen 
given less amount of assl~tancc; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDU LAL CHANDRA­
KAR) : (a) and (b). The Government of 
India have provided assistance for varioll,) 
Central and Centrally Sponsored Schemes 
for the States as mentioned below during the 
Sixth Five Year Plan: 

States 

------ -_- - -- - -- -

Assam 

Andhra Pradesh 

Bihar 

Amount in 
Rs. lakhs 

2 

48.81 

333.56 

63.92 

- - -- ._--------~--~ - -
2 

------...... -----------~ 
Gujarat 877.43 

Haryana 68.47 

Himachal Pradesh 24.06 

Jammu and Kashmir 18.14 

Karnataka 95.6S 

Kcrala J58.70 

Maharashtra 179.69 

Madhya Pradesh 72.91 

Manipur lS.0S 

Mcghalaya 0.30 

Nagaland 9.61 

Orissa 92.28 

Punjab 51.74 

Raja~than 69.82 

Sikkim 0.10 

Tamil Nadu 215.04 

Tripura 46.90 

Uttar Pradesh 126.30 

West Bengal 314.27 

Pondicherry 10.00 
---_-_- --

(c) and (d). The Government of Uttar 
Pradt:"h has been provided required assi~tance 
on the basis of the Central/Centrally 
Sponsored Schemes implemented in the 
State during the Sixth Plan. 

[Ellglish] 

Extension of Payment of Gratulfy 
Act to Establishments 

R23. SHRI CHINTAMANI lENA 
Will the Minister of LABOUR be pleased 
to &tate: 

(a) whether the payment of Gratuity Act 
is applicable to all the establishments; 

(b) if not, the details of such establish­
ments in which this Act hus not yet been 
aPl'lted; and 

(c) steps being taken to en tend this Act 
to those establishments also particu)ar]y to 
such establishments, which are havins less 
titan 10 employees 1 
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THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 

- ANJlAH). (a) to (c). The Payment of 
Gratuity Act is applicable to every factory, 
mine, oil-field, plantation, port, railway 
company and shop or establishment employ­
ing 10 or more persons. Under the Act, the 
Central Government is empowered to extend 
the provisions of the Act by a notification 
to any other establishments or class of 
establishments employing 10 or more persons. 
In exercise of these powers, the Central 
Government have so far extended the 
provisions of the Act to the roHowing 
classes of establishments = 

1. Motor transport undertakjngs; 

2. Clubs. 

3. Chamber/Association/Federation 
Commerce and Industry; 

of 

4. Inland water transport establish-

ments; 

5. Solicitor's Office; 

6. Local bodies; 

7. Circus industry. 

Interview of States Minister on TV 

824. SHRI SATY AGOPAL MISRA: 
WiJI the Mmlster of lNFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Slates Ministers would be able 
to appear before public for interview on the 
TV in the manner the Central Ministers are 
facing the people over the Janavani 

Programme; 

(b) if so, from when; and 

(c) the details of the said proposal? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) No such pr\)posaJ is pre­
sently under consideration. 

(b) and (c). Do not arise. 

Revision of Agriculture Land Cell"'g 
Acts of States 

825. SHRl JUJHAR SINGH : Will the 
Minister of AGRICULTURE AND RURAL 
PSVEWPMENT be pleased to state: 

(a) whether the Aariculture Land Ceil iDa 
Acts of different States have been revised 
with a view to remove anomalies and dis­
criminations in tbe previous laws in the 
year 1972 and 1973 under the National 
guidelines; 

(b) whether inspite of tbe enactment of 
the new Jaw in 1973 some of the States in­
cluding the State of Rajasthan have been 
deciding ceiling cases under both the laws, 
some of the clauses of which like the family 
definition, the mode of calculating the area 
and the rate of compessation etc. are ~ont. 
radictory to each other in the two laws; 

(c) whether the complications of the 
contradictory laws in use simultaneously is 
one of the major causes for cultivators to 
take the ceding cases in the law courts; and 

(d) if so, what steps Government of India 
propose to take to remove tho anomalies in 
the laws? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): (a) States which bad 
agricultural land ceiling laws enacted revised 
legislation keeping in view the National 
guidelines issued in 1972. 

(b) and (c). Possibility of complications 
arising out of simultaneous operation of two 
sets of ceiling laws was brought to the notice 
of the States while calling for uptodate infor­
mation on the subject. 

(d) Since this is a matter within the pur­
view of the States, it is for tbe States to take 
action to remove anomalies, if any. 

Proposal to Para-Dub Award Winning 
Language FUms in other Languages 

826. SHRI SYED MASUDAL HOSSAIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is any proposal to 
para-dub award winning language films in 
other languages to promote national integra. 
tion; 

(b) if so, details thereor; and 

(c) if not, tbo reasons therefor? 

THE. MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
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,(a) No such proposal is under the considera­
.tion of the Government. 

(b) Does not arise. 

(c) The exhibition of films is primarily in 
the private sector and the producers, dl~tri­

butors. etc. are free to para-dub the a\\8rd 
winning and other fi1ms. ]n so far as the 
MInistry of Information and Broadca~ting is 
concerned, it generally acquires prints of films 
which are selected for inclusion in the Indian 
Panorama Section of International Film 
Festivals of India/Fitmotsav and sub- titles 
them in English for participation in Film 
Festivals abroad and for screening inside 
the country. 

Telecast of Award Winning Films in 
the National Hook UP 

827. SHRI ANIL DASU : Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state: 

(a) whether there is any proposal to 
telecast different award winning films in the 
national hook up on every Sunday evening 
which is now reserved for the Hindi films; 

(b) if SOt since when; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE OF 1 HE 
MINISTRY OF lNFORMATlON AND 
BROADCASTING (SHRI V. N. GAnGJL) ; 
(a) to (c). It has been decided that in addition 
to the Hindi feature films being telecast on 
Sunday evenings, the following may also 
be considered for telecast on the national 
network on atleast two Sundays of every 
month: 

(a) A good classic film 

(b) A Premier film 

(c) A Tele film 

(d) A top-class regional language film 
which bas won a national award for 
best film 

(e) An outstanding drama/play. 

Violation of Contract Labour (RegutatioD 
Rnd Abolition) Act. 1970 In Steel and 

Fertilizers Industries 

828. SHRI ANANDA PATHAK: WiH 
tbe Minister of LABOUR be pleased to 
state : 

(a) whether Government have received 
any representation in regard to the violation 
of Contract Labour (Regulation and Abo­
lition) Act, 1970 in steel and fertilizer indus­
tries; and 

(b) if so, the steps taken in the mrltter ? 

THE MINISTER OF STATE or THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) and (b). Complaints have been 
received from time to time alleging violation 
of different provisions of Contract Labour 
(Regulation and Abolition) Act, 1970 in Steel 
as well as in Fertilizer Industries. The con­
cerned State Government is the 'Appropriate 
Government' under the Contract Labour 
(Regulation and Abolition) Act, 1970 for 
Fertilizer and Steel Industrie5. Complaints 

a., and when received have been referred to 
the respective State Government(s) for 
appropriate action. 

However. in order to have a uniform 
policy in the Stee1 Jndustry under the Con­
tract Labour (Regulation and Aholition) Act. 
1970, the Central Government has declared 
Steel Industry as 'Controlled Industry' vide 
Notification No. S. 1()0l1/l/83~LW Vol. 11 
dated 17 ~6-19R5. The Central Government 
will be the 'Appropriate Government' for 
two ~ears in respect of Steel Industry with 
effect from the date 011 which the ahove 
mentioned Notification is public;hcd in the 
Gazette. 

Time Allotted to Political Parties on 
the Eve of Calcutta Corporation 

Ji]ertion, 1985 

829. SHRI AMAL DATTA; WiJl the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) number of minutes TV, AIR, 
Calcutta allotted to the different political 
parties on the eve of the Calcutta Corpo­
ration, 1985; and 

(b) details of the TV lAIR telecast/ 
broadcast allowed to different parties since 
May, J 985 to 30th June, 1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATON AND 
BROADCASTINO (SURI V. N. OAOOIL) : 
(a) Allotment of time to representatives of 
the recognised political parties under the 
scheme of Election Broadcasts over the Mewa 
is only in respect of elections to Lok Sabha 
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and Legislative Assemblies. Therefore, in 
connection with the CaJcutta Corporation 
election of 1985, no such time allotment was 
made by the Media to the different political 
parties. 

However, activities of the different 
political parties were duly covered from the 
news point of view in the regional news 
bulletins broadcast by AIR, Calcutta and 
Doordarshan Kendra, Calcutta. 

(b) Does not arise. 

Revision of Charter Policy for Deep 
Sl'a Fishing 

830. SHRI LAKSHMAN MALLICK 
Will the Minister of AGRICULTURE AND 
R URAL DEVELOPMENT be pleased to 
state : 

(a) whether Government propose to 
revise charter policy for deep sea fishing with 
foreign collaboration; and 

(b) if so, the details regarding the techno­
logy being sought as well as the terms of 
this new revised policy ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) and (b). Yes, Sir. The 
Charter Policy is being reviewed by an 
Inter-Ministerial Committee. Guidelines for 
chartering of foreign fishing vessels under the 
provisions of Miritime Zones of India 
(Regulation of Fishing by Foreign Vessels) 
Act, 1981 would be laid down as and when 
the review is completed. 

Profit or loss of Super Bazar 

831. SHRI PRAKASH CHANDRA 
WiIJ the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the total profit or loss of the Super 
Bazar in Delhi in 1983-84; 

(b) how does it compare with the loss 
during 1982-83; and 

(c) the steps Government propose to 
take to improve the situation 1 

THE M1NISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c). The Cooperative Store 
Limited, New Delhi, popularly known as 
'Super Bazar", earned a net profit of 
Rs. 45,85,427 (unaudited) in the year 1983-84. 
There were no losses in 1982-83. Instead Super 
Bazlr earned a net profit of Rs. 36,03,254. 
The working of Super Bazar is reviewed 
by this Department from time to time and 
necessary suggestions, whenever considered 
necessary to improve its functionina, are 
given. 

[Translation1 

Opening of Fair Price Sbops 

832. SHRI KAMLA PRASAD RAWAT: 
Will the MlIlister of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

(a) the number of the fair price shops 
opened in the country, State-wise from 1982 
to date, as per the information of the 
Government; 

(b) whether fan price :)hops will be 
opened during the Seventh I'IVC Year Plan 
period also; and 

(c) if so, the number thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SJNGH) : 
(a) The information is given in the state­
ment below. 

(b) and (c). The Seventh FiYe Vear Plan 
has not been finalised as yet. However, 
State Government/Union Terntory Admiais­
trations have been advised from time to time 
to strengthen the Public DistributiOn System 
by opening of more fair price shops to pro­
vide easy physical access to cs')cntial commo­
dities for consumers, particularly in rural, 
tribal, remote and far-flunl areas. 
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Statement 

SI. No. State/U. T. _____ Numbe~ ~f Fair Pr!c~_ Shops 
As on As on As on As on 

18 .. 3-82 1-4-83 1-1-84 1·1-8~ 

---- -_---- --
I 2 3 4 5 6 

1. Andhra Pradesh 28,743 30,853 31,152 32,448 

2. Assam 15,199 18,744 20,151 21,279 

3. Bihar i 37,142 37,143 38,711 39,028 

4. Gujarat 9,956 10.400 10,591 10,442 

S. Haryana 5,343 5,600 5,838 5,956 

6. Himachal Pradesh 2,755 2,720 2,763 2,804 

7. Jammu and Kashmir 2,004 2,273 2,346 2,264 

8. Kamataka 14,000 IH,029 15,701 J 5,M29 

9. Kerala 11.559 11,900 12,100 12,366 

10. Madhya Pradesh 22,812 17,471 17,941 18,756 

11. Mabarashtra 29,315 30,228 31,496 32.109 

12. Manipur 1,077 1,180 1,256 1,386 

13. Meghalaya 1,719 1,773 2,001 2,275 

14. Nagaland 172 243 185 161 

1'. Orissa 17,056 18,777 19,341 19,603 

16. Punjab 10,321 10,801 10,801 10,556 

17. Rajasthan 10,057 11,991 12,511 13,091 

18. Sikkim 13 1,023 1,065 1,06S 

19. Tamil Nadu 17,536 17,844 18,009 20,496 

20. Tripura 817 90) 917 961 

21. Uttar Pradesh 19,094 28,996 23,75'6 27.'37 

22. West Bengal 18,428 18,890 18,824 19,1l8 

23. Andaman and Nicobar 193 292 207 216 

24. Arunachal Pradesh 187 *278 287 654 
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1 2 3 

25. Chandigarb 200 

26. Dadra and Nagar Haveli 40 

27. Delhi 2,852 

28. Goa, Daman and Diu 386 

29. Lakshadeep 23 

30. Mizoram 366 

31. Pondicherry 178 

4 

288 

40 

*2~970 

399 

24 

544 

168 

5 

230 

44 

2,854 

421 

25 

626 

204 

6 

253 

49 

3,088 

461 

25 

754 

269 

... _------- . ,----_ .. --
2,79,543 3,02,793 3,02,360 3,15,290 

* As on 1-10-83. 

[EIIgUsh1 

Diversion of Funds meant for IRDl" 

K33. SHRI R. P. DAS : 
SHRIM.RAMACHANDRAN: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
state : 

(a) whether the attention of Government 
has been drawn to the report of the 
Comptroller and Auditor GenereJ of India on 
financial transactions for 1983-84 which 
points out some cases of diversion of funds 
remitted for IRDP; 

(b) whether consumption of liqUOUT, 

purchase of airconditioncrs, colour televisions 
and three wheeler scooters form part of 
Government's Integrated Rural Development 
Proaramme; and 

(c) if so, the reaction of Government 

thereto 1 

THE MINISTER OF sr ATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes, Sir. 

(b) No. Sir. 

(c) Ehe matter has been looked into. A 
sum of Rat 351 only was spent by oee DRDA 
in Himachal Pradesh on liquor in connection 

with the inaugural function of a workshop 
on SIAl.) project in which some foreign 
pallH;ipant~ rcprc')cnting UNJCEF were also 
present. Th~ Stete Government has taken 
strong exception to this and an enquiry has 
been ordcred. Recovery of this amount 
ha') also been effected and credited to the 
DRDA Accounts. 

Delhi Administration has informed that the 
air conditioner wal; purchased for Chairman, 
DRDA, colour television to keep abreast 
with rural development programmes and 
three wheeler scooter for delivery of dak to 
an the five blocks. They are being asked 
to rcimbUl'iC the amount to the DR DA out 
of Delhi Administration budget. 

l'urchase or PSC Pipes by DDA 

834. SHRI saDE RAMAIAH : WjJJ 
the ~linjster of WORKS AND HOUSING 
be pleased to state: 

(a) whether the DDA placed ao order 
worth Rs. 2 crorcs for purcha&e 01 PSC 
pipes with a firm existing only on paper; 

(b) whether DDA has allotted a five 
acre plot and an advance of Rs. 20 lakh and 
thousands of cement bags to this non.existent 
ftrm; 

(c) if SOt the details thereof; and 

(d) the action taken in this roprd 1 
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THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) The order was placed with MIs. Jai 
Hind Investment and Industries Co. Ltd., a 
manufacturing concern located at Faridabad. 

(b) to (d). Land measuring 10.94 acres was 
alloted to the firm temporarily and initially 
for a period of five years. Subsequently, the 
firm was permitted, on request, to use 3.03 
acres of this land for manufacturing purpose. 
An area of 3 acres has since been resumed 
from the firm on 1-2-85, bearing 7.94 acres 
with the firm. An advance of Rs. 20 lakhs was 
given to the firm by DDA against a bank 
quarantee so as to avail of additional rebate 
of 1% on the total amount of the contract. 
This additional rebate work s out to Rs. 2 
lakhs. The amount of advance carried an 
interest rjj; 12% P. A. full advance alongwith 
the interest has already been recovered. 

Cament was issued to the firm as per 
terms of contract so as to avoid payment of 
higher rate Quoted by them if the cement was 
uot supplied by the DDA. The full cost of 
cement has been recovered by DDA at the 
issue rate as stipulated in the contract. 

Deposit in Bcedi Workers' Welfare Fund 

835. SHRI AlIT KUMAR SAHA: 
Will the Minister of LABOUR be pleased 
to state : 

(a) amount deposited in the Beedi 
Workers' Welfare Fund during the years, 
1981, 1982, 1983 and 19B4; 

(b) expenditure incurred on the mobile 
di5pensaries in the different States; and 

(c) education allowance and houa.e 
building loans given to the workers in 
different States, State-wise and year-wise and 
number of persons benefited therefrom durinl 
the above period 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) The Welfare Cess on tobacco 
which was imposed w.e.f. 15-2-77 ceased to 
exist after the Finance Bill, 1979 was 
introdut:ed in Lok Sabba w.e.f. 1.3-1979. 
The Cess on manufactured bcedies was IIIia 
imposed only from 1-1-1982 onwards. The 
amount of cess deposited in the Bcedi 
Workers' Welfare Fund year-wise are aiven 
below: 

1981-82 Rs. 77.69,422.50 

(from 1-1-82 onwards) 

1982-83 Rs.3,19,91,312.42 

1983-84 

1984-85 

Rs. 3,45,85,686.18 

Rs.4,04,31,441.19 

(b) and (c). The information is being 
collected and would be laid on the Table of 
the House in due course. 

CRI Probe Against DDA Engineers for 
Lapses in Resettlement Colonies, Delhi 

836. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether the Central Bureau of 
Investigation registered a case against Delhi 
Development Authority engineers for various 
lapses in execution of work relating to 
installation of hand pumps in resettlement 
colonies, Delhi; 

(b) if ~O, the detaib thereof; and 

(c) the action taken by Delhi Dcvclop­
menl Authority in the metter '! 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GlIAFOOR): 
(a) Yes, Sir. 

(b) CBI had registered a case in the 
year 1981 against three concerned Assistant 
Engineers and Junior Engineers for their 
failure to satisfactorily account for 66 
hand pump machines, 141.65 mtrs. of CI 
Pipes and 664.95 mtrs. of GJ Pipes costing 
R~. 25,417.41. 

(c) The penalty of stoppage of two 
increments without cumulative effect was 
imposed on two offiicials and a warning was 
issued to the third. 

Low Production of Major Crops in Indl" 

837. SHRI JAGANNATH PATTNAIK: 
Will the Minister of AGRICULTUR.E 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether it is a fact tbat a study on 
the production and productivitY of tbe 
country in relation to those of several odaer 
countries made by the Association of Indian 
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Engineering Industries shows that while India 
ranks high in terms of total production in 
several areas, it is the low productivity of 
both agriculture and industry that is the 
bane of its economy; 

(b) whether it is also a fact that in major 
crops like rice, wheat, sugarcane. groundnut 
etc. I nJi" 's rank is very low in the world; 
and 

(c) ir so, what steps h~ve been taken by 
Government to increase the productivity 
particularly in agricultural sector which has 
steadiJy come uown over the yearo;; measured 
by input-output anatY'lis '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) According to a 
study made by the Association of Indian 
Engineering Industries on India-International 
Productivity, India has improved its relative 
po-;ition in world output in J 984 as compared 
to 1955 in a number of m3.jor sectors such 
as electricity gener.lt~d, crude petroleum, iron 
ore, cement, crude steel, bauxite, wheat, raw 
sugar, etc. The country has retained its first 
position in the production of tea and ground· 
nut and its second position in the production 
of rice. This shows that lndia has generally 
improved its pnkluction much better than 
many oOlel' (';ollntril.'s in tnl)st or lh~ mJjl)r 
sectors. In Agriculture this ha~ come abou t 
largely through increase in productivity. The 
study does not indicate India's ranking in 
industrial productivity vis-a-vis other 
countries of the world. 

(b) Although India's rank in the world 
in productivity of some major crops like 
rice, wheat, sugarcane, groudnut. etc. is 
comparatively low. the country has achieved 
considerable progress in raising the producti­
vity in the recent years. 

(c) The Government have been under .. 
taking appropriate poli.:y measures to increase 
the production and productivity of the key 
seotors of the economy including agriculture. 
Further, productivity in agriculture is 
JCl1eral1y m~asured by crop output in 
physjcal terms per unit of area. Such 
a_lysis indicates significant growth rat .. in 
productivity of all major crops. 

AU8tment of more time to Telecast 
Regional Programme s 

838. SHRIMATI BIBHA GHOSH 
GOSWAMI : Will the Minister of INFOR· 
MATION AND BROADCASTING be pleased 
to state the steps taken so far by Govern­
ment to allot more time to various production 
centres of TV to telecast regional pro .. 
grammes? 

THE MINISTFR Of STATP or THE 
MINISTRY OF INrORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
All Doordarshan Kcndras having programme 
production facilities are producing regional 
programmes for their respective coverage 
zones according to the facilities available 
with them. These Doordarshan Kendras tele­
cast regional language rrogrammes from 6.30 
p.m. to 8.33 p.m. The national programme 
of Doordarshan, which is carried by all 
Doordarshan Kendras. also has elements of 
regional programmes. 

Delhi and Bombay Kcmlras have already 
been provided with 2nd channel to provide 
more time for regipnal local programmes and 
it is also proposed to provide second 
ehannels at Madras and Calcutta Kendras 
during current financial year. 

Due to constraiuts on rc~ourccs, it would 
not he possible for Doordarshan to increase 
the transmission lime and to rHovide 2nd 
channels at all nonrdarshan Krndras for the 
present. 

Live telecast of football matchrs of 
Asia Cup Football 

839. SHRI BAJU BAN RIY AN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Doordarshan propose to 
arrange live telecast of the football matches 
of Asia Cup Football tournament which will 
be held at Colombo from 1 August to 14 
August, ] 985; 

(b) if so, details thereof; 

(c) ItepS taken so far by Government to 
telecast the matches between East Benpl 
and other clubs which fall on 2t 5,7. 10 and 
14 August, 1985; and 

(d) if not, the reasons thereof? 



63 Written Answers JULY 29, 1985 Written Answers 64 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGJL) : 
(a) to (d). No, Sir. The matches to be 
played in the Asia Cup Football to be held 
at Colombo in August, 1985, will be purely 
of club level. Due to constraint on resources, 
it would not be possible for Doordarshan to 
tele~ast them. 

Installation of Community TV Set at 
Gram Panchayat Level 

840. SHRI PURNA CHANDRA 
MALJK: Will the Minister of INFOR· 
MATtON AND BROADCASTING be 
pleased to state : 

(u) whether there is any proposal to 
install a Community TV set at the Gram 
Panchayat level; 

(b) whether Government would share the 
cost of the set with the State Governments; 

(c) whether this issue was raised at the 
meeting of the Information MlDlstcrs 111 New 
Delhi on 18th June, 1985; and 

(d) the names of the States which raised 
this issue '! 

THE MLNlSTER Of STATE OF THE 
MINISl R Y OF INFORMATION AND 
BROADCASTJNG (SHRI Y. N. GADGIL) : 
~a) State Government have been requested 
to draw up ambitious plan for expansion or 
community viewjng s~hemc in their stales 
taking advantage of the lI1Clca~cd ~l)vcragt: to 

70% of the population of the country at the 
end of the 6th Plan, with the objective of 
baving atleast one community viewing TV 
set in each Panchayat in the VII th Plan 
period. 

(b) No, Sir, except for North East 
Region for which a special scheme is under 
consideration. 

(c) Yes, Sir. 

(d) The States/Union Territories like 
Assam, Andhra Pradesh, Andaman Nicobar, 
Bihar, Mizoram. Orissa, Rajasthan. Sikkim, 
Tamil Nadu, West Bengal etc. had raised 
this issue. 

Amendments in PF, ESI and Gratuity 
Laws 

841. SHRIMATI JAYANTI PATNAIK : 

Will the Minister of LABOUR be pleased to 
state : 

(a) whether Government have a proposal 
to make some amendments in the existing 
laws in order to compel managements to 
make statutory payments like provident, ESI 
and gratuity regularly; 

(b) if so, when such amendments are 
going to be brought forward; and 

(c) the steps taken in the matter? 

THE MlNISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) Certain proposals for amend­
ment of the Employees' Provid(!nt Funds and 
Miscellaneous ProviSions Act, the Employees' 
State insurance Act and Payment of Gratuity 
Act ure under consJderation of the Govern­
ment; 

(b) and (c). It is difficult to indka::e the 
precIse time by which the amendment bills 
arc llkely to be brought forward. However, 
c1furts arc being made to tinalise the 
proposal. 

Utilisation of Vacant Land Opposite to 
J liglIer Secondary School, Madipur, 

New Delhi 

842. SHRI BANWARJ LAL HAIR WA : 
Will the Minister of WORKS AND 
HOUSiNG be pleased to refer to the reply 
given to Unstarred Question No. 4722 on 
t) August, 1982 regarumg utilisation of vacant 
land opposite to HIgher Secondary School. 
Madlpur, New Delhi and state: 

(a) details of the plans proposed for 
utilisation of the land; 

(b) the time likely to be taken to imple­
ment the plan ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) The vacant Jand opposite to Higher 
Secondary School in Madipur which was 
proposed to be utilized by DDA for Janta 
Houses with connected facilities earlier, bas 
now been earmarked for construction of Self­
f'inancing Scheme category-II and LIG 
Houses. The detailed layout/building plans 
for SFS for Category-II Houses has already 
been finalised after feasibility check-up. The 
layout plans with an area of 3.3 HAC 
provides for 356 four storayed Houses. 
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• The IdYOllt plLLO for LtG Houses was 
originally prepared with a view to construct 
560 four-storeyed houses. However, it has 
now been decided that this category of 
hou~es should be restricted to three·storeys 
without reducing the number of houses. The 
Jayout plan is accordingly being revised by 
DDA. 

(b) The houses under SFS category-II 
are under proce,e of construction. The 
construction ot houses under LIG category 
will be taken up iL1lm~dia·tely after finalization 
of the planli. The time for completion of 
these houses will he I} to 2 yeLl!'; approxi­
mately. 

Opening of Additional District Radio 
Slafions during Srventh PJan 

843. PROP. NARAIN CHAND 
PARASHAR: Will thl! Mlllister of INFOR­
MATION AND BROADCASTING be 
pleased to !,tate : 

(a) whether the opening of additional 
District Radio Stations ha~ been in:;luded in 
the Seventh rive Year Plan; 

(b) if so, the total number of such 
slations which would be opened in each year 
of the Seventh Year Plan; and 

(c) whet her any pi iority would be given 
to hilly and b:.H.:kward area~ wh.!re communi­
cations are quite ditlicult '! 

THE MJNJSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V. N. GADGIL) : 
(a) and (b)' In its draft proposals for the 
7th Plan, AIR has included schemes to set 
up Local Radio Stations in the different 
States. Implementation of the schemes will 
depend upon the final shape of the 7th 
Plan. 

Procurement of Millets from Andhra 
Pradesh 

844. SHRI M. SUBHA REDDY: Will 
tbe Minister of FOOD AND' CIVIL 
SUPPLIES be pleased to state whether 
Government propose to procure jowar and 
other millets to utilize like rice where there 
is demand as there is no demand for· these 
crops in Andhra Pradesh ? 

THE MINISTER OF FOOD AND 
CIVIL .. SUPPLIES (RAO BIRENDRA 
SINGH) : No, Sir. Coarsegrains, includinl 
jowar, are procured and distributed by the 
State Governments themselves. 

Rehabilitation of Indian Workers returninl 
from Gulf Countries 

845. SHRI K. MOHANDAS : Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether a large number of Indians 
working in the Gulf countries arc returning 
as the chances of employment there are 
dwindJing; 

(b) if so, whether Government have any 
scheme to rehabilitate them; and 

(c) jf so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJJAH) : (a) No, Sir. 

(b) Government has no such scheme. 

(c) Does not arise. 

Adoption oi Slfety Meastires in Indus­
trial Establishments in Orissa 

846. SHRI K. PRADHANJ : Will the 
Minister of LABOUR be pleased to state: 

(a) the number of industrial accidents 
that took place in the State of Orissa in 
19R.l-R4; 

(b) whether Government have given 
directions in 1984-85 to various industrial 
establishments in Orissa to adopt adequate 
safety measures to eheck industrial accidents; 

(c) if so, the number of industrial 
estabJishments that have taken thoo;c safety 
measures; and 

(d) the result thereof till 30 June, 1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) The number of industrial 
accidents in the State of Orissa in the year 
1983 was 2547. 

(b) The enforcement of the Factories Act 
1948, which contains measures for safety in in­
dustrial undertakings, is entirely the responsi­
bitity of the State Government. After the 
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industria' accident at Bhopal in J)ecember, 
1984. ('entral Government had written to a 11 
State Governments and Union Territory 
Administration including Government of 
Orissa reljuesting them to steamline pro­
cedures, strenghthen factory Inspectorates 
and to enforcl! the provisions of that Act 
m:Jre eff~~tively, so that number of accidents 
are brought down. 

(c) and (d). Information is not available 
with the Government of India in the Ministry 
of Labour. 

New Maize Variety Developed by Haryaoa 
Agricultural University 

847. SHRI HARIHAR SOREN : Will 
the Mlni~ter of AGRICULTURE AND 
RURAL DEVELOPMEN r . be pleased to 
state : 

(a) whether Haryana Agricultural Univer­
sity has developed a new maize variety: 

(b) if so, the name of the new variety 
and the number of days it takes to mature; 

(c) its perJlectare average yields; and 

(d) the steps taken to popularise such 
variety in other maize growing Stale" '? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Haryana Agricul­
lUral University has not so far developed 
and rel~lsed any maize veriety for commer­
cial cultivation. 

(b) to (d). Question do not arise. 

Data on short weights and measurements 

848. SHRI CHINTA MOHAN : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that reliable data 
on va'itness and seriousness of problem of 
short weights and measurements is not easily 
and readily available for want of accurate 
data; 

(b) whether any such studies have been 
undertaken by Consumer Research and 
Education Organisations in the country and 
if so, the details thereof; and 

(c) whether Government have any pIa'ns 
to fully involve such voluntary agancies in 
implementation of schemes for consumer 
protl!ction and if so, the details thereof? . 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Yes, Sir. 

(b) No reliable and comprehensive 
studies have been undertaken by Consumer 
Research and Education Organisations in the 
country. 

(c) The Government operates a scheme 
"Measures for Consumer Protec tion" under 
which grant-in-aid is provided to voluntary 
consumer organisations for implementing 
schemes relating to consumer education 
through seminars, workshop, exhibition, etc. 
research and investigation into consumer 
problems and other such activities which may 
be helpful in promoting a strong consumer 
protection movement in the country. 

Uniform Wages in Industry 

849. SHRI BHOLA NATH SEN: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether Government have any pro­
posal to ensure uniform wages in an industry 
in differeat States; 

(h) if so, the details of the rropo'ial; and 

(c) the steps taken/proposed to be taken 
in this regard ? I 

THE MINISTER OP STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 
ANJIAH) : (a) to (c). The general question 
of uniformity in wages was discussed at the 
31 st Session of the Labour Ministers' Con­
ference held in July, 1980. It was agreed at 
the Conference that while absolute uniformity 
is not possible, there should not be too wide 
a disparity in wages prescribed by neigh­
bouring States as it might lead to flight of 
industry from one State to another. Accord­
ingly, the Conference emphasised that while 
fixing/revising minimum wages under the 
Minimum wages Act, due regard may be 
given to the impact that the prescribed wages 
might have on the industry in other States, 
speciaJly the neighbouring ones. 

The Question was again recently discussed 
at the 35th Session of the Labour Ministers' 
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q:>nference held in May, 1985. The Conference 
recommended that where there is a wide dis­
parity in a particular scbed uled employment 
covering two or more States, efforts should 
be made by all concerned to reduce disparity. 

The Central Government has brought the 
recommendations of the Labour Ministers' 
Conference 10 the notice of a]] State Govern­
ments/Union Territory Administrations. 

Fisheries Schemes in Orissa 

850. SHRI ANADI CHARAN DAS: 
Will the Minister of AGRICULTURE AND 
RURAL VEVELOPMrNT be pleased to 
state : 

(a) the details of schemes operating in 
Orissa for fisheries development, inland 
fisheries, sea fisheries and prawn farming; 

(b) whether Government propose to 
establish fisheries development agencies to 
assist people belonging to weaker ~ection of 
the society; and 

(c) if so, the dcta ils thereof and whether 
Govel nmcnt will establish agencies at Sub­
Divisional Headquarters of the coastal 
districts of Orissa and make available assis­
tance even at block levels? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Some of the impor­
tant scheme under CentraJ/CentraJIy Spon­
sored Programmes under implementation in 
Orissa for Fisheries Development including 
inland fisheries; sea fisheries and prawn 
farming are as fololws : 

(i) Through Inland tisherics project 
with World Bank assistance 11 Fish 
Farmer!) Development Agenciclo. 
(FFDA) in all the districts except 
Sundergarh and Keonjhar at district 
level have been set up in the State 

for development of Inland Fisheries 
in the respective districts, beside 
construction of 4 commercial fish 
seed farms/hatcheries under the 
project; 

(ii) development of Brackish water fish! 
prawn farming has been taken up 
in Ori~sa on 'an area development 
approach' basis. 

(iii) welfare scheme like Group Accident 
Insurance scheme for Active fisher­
men and National Welfare Fund for 

- fiishermen; 

(iv) the scheme for improved beach 
landing craft developed by the Bay 
of Bengal programme has been. 
sanctioned by the Dcpa rtmcnt 
sanctioning Committee in lhc 
Ministry in the East Coast States 
including Orissa; and 

(v) other measures taken up to develop 
marine fisheries in Orissa are diversi-
fying fishing activities and 
improvisation of indigenous 
craft. 

(b) and (c). Brackish water fish farming 
schemes and Fish Farmers Deve10pment 
Agencies a Iready established in 11 districts 
in the States of Orissa are catering the needs 
of the fish farmers at all levels, including 
the people belonging to weaker sections of 
the society. 

Under FFDA scheme, J 6,000 ha. of 
water area are to be developed under 
scientitic fish farming and 10,000 fish farmeres 
to be imparted training in modern techniques 
of farming so as to enable them to take up 
fish farming as a full time avocation. 
Subsidies for pond development and Hrst year 
input like fish seed, feed, and fertilisers aro 
provided by Central/State Governments. 
Institutional Finance has also been made 
aviJable through Jead banks to help the fish 
farmers to meet their additional requirement~ 
of funds. 

Extension of E.S.I. Scheme to Ridi 
Workers in KeraJa 

851. SHRI M. RAMACHANDRAN: 
Will the Minister of LABOUR be p1eased to 
state: 

(a) whether bidi companies of Kerala 
employing several hundreds of workers have 
not been brought under the E.S.I. Scheme; 

(b) whether Government propose to 
consider extending to the said bidi workers 
the facility available under tbe E.S.I. Scbeme; 
and 

(c) if so, when it will be done ? 

THE MINISTER OF STATE OF TflE 
MINISTRY OF LABOUR (SHIU T. 
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ANJIAH): (a) to (c). An bidi manufac­
turing establishments using power and em­
ploying 10 or more persons and those not 
using power but employing 20 or more per­
sons, which are situated in the areas where 
the ESI Scheme is in operation, are already 
coveTable under the ESI Scheme. . The ESI 
Corporation has also advised the State 
Governments to consider extension of the 
ESI Scheme to non-power using bidi manu­
facturing establishments employing 10 or 
more persons, which are located in the areas 
where the ESl Scheme is already in opera­
tion, after suitably augmenting the available 
medical and hospitalisation facilities. The 
Government of Kerala, however, have not so 
far come up with the proposal for extension 
of ESI Scheme to bidi manufacturing esta­
blishments as mentioned above. 

Abolition of Ll'asc System in Delhi 

852. SARI KALT PRASAD PANDEY: 
Will the Minister of WORKS AND HOUS­
ING be pleased to state : 

(a) whether the question of abolition of 
lease system in Delhi has been engaging the 
attention of Government for quite a long 
time; 

(b) if so, whether a decision has since 
been taken in the matter; 

(c) salient features thereof; and 

(d) if Iiot, the time hy which the deci­
sion in the matter is likely to be taken? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI AUOUL GHAFOOR): 
(a) Yes. Sir. 

(b) No, Sir, 

(c) Does not arise. 

(d) The question of abolition or modi­
fication of lease-hold system relating to resi­
dential properties in Delhi requires detailed 
examination keeping in view various aspects 
and likely repurcussionc; on the land tenure 
system and the social and financial implica­
tions. I t is Dot possible at this staae to 
indicate when a fioal docisiolll is likely to ~e 
taken. 

[ T,alUlatlfJII] 

SettllllllP of Satellite Towns AI't)8nd Delhi 

853. DR. CHANDRA IHEKHAR 

TRIPATHI : Will the Minister of WORKS 
AND HOUSING be pleased to state: . 

(a) whether it is a fact that Government 
propose to set up satelliie towns around 
Delhi; 

(b) if so, the main reasons thereof and 
the time by which these towns are likely to 
be set up; and 

(c) the number of those towns and the 
main features of this scheme '? 

THE MlNISTER OF WORKS AND 
HOtTSING (SHRI ABDUL GHAFOOR) : 
(a) to (c). It is proposed to plan the deve" 
lopment of the National Capital Region con­
sisting of Delhi Metropolitan Area (consist­
ing of first tier towns, namely, Faridabad 
Complex, Gurgaon. Bahadurgarh, Ghaziabad, 
Loni and Noida) and other ring towns in the 
rest of the region in order to divert the 
projected growth in population of Delhi and 
to keep it within manageable limits. The 
details wourd be contained in the regional 
plan to be prepared by the National Capital 
Region Planning Board. There is however. 
no propo<;al to ~ct ~up new sateJlite towns 
around Delhi. 

[English] 

Recommendations of (LO 

854. SHRI B. V. DESAI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether an 1nternational Labour 
Organisation mission has suggested a compTe· 
hensivc pa(;kagc to control halards in India; 

(b) jf so, the details of the proposed 
suggestions made by the ILO in this regard; 

(c) whether the ILO mission has also 
visited India durin" Marchi April this year; 
and 

(d) if so, how many recommendations of 
ihe lLO have been ac~epted by Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) to (d). As part of their pro­
gramme of technical assistance, International 
Labour Orpnisation sent a Mission consist­
ing of two experts in the month of April, 
1985 so us to assess the technical neeus in 
tbe wake of the Bhopal industrial accident. 
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The Mi,sion submitted its report to the. ILO 
and the ILO forwarded this report with their 
recommendations in the month of July, '85. 
A summary of the principal recommcnua­
tions contained in the report is given in tht: 
statement below. Government has to take 
a final decision on the recommendations. 

Stah'Rlcnt 

Summary (If the R~coml11endatio!ls of [LO 
Mission-April 1985 

The principal recommendations made by 
t he Mission in their report, among other 
t hing-;, i nelude = 

(1) There should be a new legislative 
arrangement to control use and 
storage of hazardous chcmicals and 
flammable gases. 

(2) In the Central Lah0ur 11l,,!itllk'd 

a Major Hal<lrd~ ContlOt Advisory 
Divi·.ion has to b.! c'ILahli.:;hcd with 
r<:"poll'lihillty for monitoring safely 
tlt.lndJ.rds in pLmt..;, ri.,k a'i'ie<.;smc'll 
anj CIl1.!rgcllCY planning. The 
Division should have computer 
facility. 

0) A list of hazardous chc:nicJ.l~ and 
flammable gases lu.s to be c:-,ta b­
lished inJicating the p.!rmiS'ilb!e 
limits of exposure, stand:lTd'i for 
storage anJ gllldl!lines for uc;agc. 

(4) EJch indu")trial unit shl)aJd formu­
late an ~ln';l g~I1CY pl.lI1 d.:tad ing 

what action has to be taken ill the 
event of a mJjor accident. 

(5) Step" should b~ taken to prevent 
centres of popul..ition being sItuated 
in the immediate vicinity of the 
works. 

(6) Factory ]nspectorates in the Statc~ 
and Union Territories are to be 
strengthened by recruiting specialist 
Chemical Inspectors. This would 
be in addition to the programmc 
already approved for setting up 
Industrial Hysiene Laboratorks 
with adequate staff and other faci­
lities. 

(7) Every application for licence should 
include details of hazardous chemi­
cals including their physical, chcmi-

cal and toxic properties, particulars 
of maximum quantity that should 
be stored or used. 

(8) The major HaLards Control Divi­
sion ~hould e~tablish a data base of 
National and International Experts 
and Olganisations who would be 
able to give immediate assistance in 
the event of major accident. 

(9) The employers and workers org:mi­
sations should provide for ap::>ro­
priatc training and education to 
their members in the control of 
major hazards. 

Registration of Pesticides for Disease 
HDowny Mildew" 

855. DR. K. K. PATH. : Will the 
Mll1i.,tcr of !\('RICULTURE AND RURAL 
DEVELOP;VIEN r bt! pka'ied to state: 

(a) wh~thcr the attcdtioll of Government 
has b.:en drawn to thl! new~ item unJcr the 
caption UG rains OtJtput target set at 160 m 
tonne'>" appearing in free Press Journal dated 
24 May. 1985; 

(b) the dct.lils of pC'iti~iJes whid1 have 
b~cn r~gi..,tcr~d/are bdng considered for 
registrdll0n for the discase "Downy Mildew"; 
and 

Cc) detail<; of bio-::m.:i:ncy tc'\t') laid 
down f)1" r':..:!I')lj"~l.li<)1l or slli.:h pC'iticides and 
udaib of ttl\,! k,>l r..:sults thereof '! 

THE MINISTER OF STATE IN THE 
DH>ARTMENT OF RURAL 
DEVELOPMEN r (SI-IR( CHANDULAL 
CH '\NDRAKAR) : (a) Yes, Sir. 

(b) The Regi5tration Committee 
constituted under Section 5 of the Insecticides 
Act. 1968, has not form.tlly registered any 
pesticide for the contI 01 of dt)wny mildew 
disease of bajra and ragi. However, to meet 
the emergent situation, the Registration 
Committee on the ap('llication filed by MIs. 
Hinduslan Ciba (iei,?y Ltd., permitted the 
Import of reqUlreu. quantity of a pesticide 
known as Metalaxyl as a one time import by 
the Union Ministry of Agriculture for the 
control of downy mildew disc.1se of bajra 
only. 

(c) As regards the pesticides being 
introduced for the first lime in India, the 
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Registration Comm ittee has to satisfy itself 
about the bio-cfficacy and safety of the 
pesticide. The bio-efficacy tests include 
foreign data on bio-effectiveness, Indian data 
on bio-effectiveness, foreign data on transloca­
tion of the pesticides within the plants of 
animals, metabolism of the pesticides in the 
plants, animals, soil ar.d water conducted 
under foreign conditions with the nature of 
metabolites and their toxicities and the 
foreign data on re~idues of crops mentioned 
on the labels/leaflets under the provisions of 
Section 9(38) of tbe Insecticides Act, 1968. 
The applicant, viz Mis. Hindustan eiba 
Geigy Ltd. have submitted data on bio­
effectiveness generated under the All India 
Coordinated Millet Improvement Project 
(1978-79 and 1979-80) and a report from the 
Haryana Agricultural University, Hissar, 
which shows that Metalaxyl is an effective 
pesticide for the control of downy mildew 
disease of bajra. Data on translocation, meta­
bolism in soil, water and plants and the data 
on residues have been submitted for obtaining 
provisional certilicatiol1 of registration under 
Section 9(3B). The Registration Committee 
will take a view after the applicant submits 
complete data on safety of the product. 

Shortage of Water Supply in Delhi/New 
Delhi 

856. SHRI C. MADHAV RADDI 
Will the Mmister of WORKS AND 
HOUSING be pleased to state : 

(a) whether there is acute shortage of 
water in the walled city of Delhi and also in 
new Delhi: 

(b) whether water supply is so uneven 
that while some localities get water only for 
a couple of hour~ in the morning and in the 
evening, some other localities get water all 
tbe 24 hours; and 

(c) the steps being taken to rationalize 
supply of water in Delhi/New Delhi and also 
to ensure regular supply? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) No, Sir. 

(b) Yes~ Sir. 

(c) In order to rationalize the distrihution 
of water in Delhi which is not uniform, a 
study was made at the instance of Delhi 

Water Supply and Sewage Disposal under­
taking by a firm of consulting Engineers. The 
present system has been ana lysed by them 
with the aid of computer. The Delhi Water 
SuppJy and Sawage Disposal Undertaking 
have informed that action on the strengthen .. 
ing of trunk transmission system has been 
initiated on the basis of their recommenda­
tion. 

So far as the walled city of Delhi is 
concerned, laying of additional link mains 
and rep]ecement of the small sizes old 
distribution mains wherever necessary have 
been undertaken by tbe Delhi Water Supply 
and Sewage Disposal Undertaking. These 
improvement works are likely to take a 
period of 3 years for completion. 

Recommendation of the Committee on 
'Shifting Cultivation' 

857. SHRI GIRIDHAR GOMANGO : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether his Ministry has examined 
the recommendations of the Committee on 
'Shifting Cultivation'; 

(b) if so, the recommendations accepted 
and steps taken to implement them so far; 

(c) whether the States have prepared the 
schemes to provide alternate facilities to the 
shifting cultivators to reduce the degradation 
of forest; and 

(d) jf so, the Stale-wbe area under 
~hiftillg cultivation, the villa~es and the 
population depending on cuch cultivation and 
the schemes to be taken up for 1985-86 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to td). The recom­
mendations of the Task Force on Shifting 
Cultivation which submitted its report on 
28th October, 1983 were examined by the 
Government and considered by the Board 
on Shifting Cultivation at national level, with 
membership extending to all the States and 
Union Territories and the Ministries of the 
Government of India concerned with shiftin, 
cultivation, in its fourth meetina help at New 
Delhi in January I 1984 and also in its fifth 
meetinl held in February, 1985 at Kohima. 
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The main recommendations made by tho 
Task Force are given in Statement J below. 
Thelic have been broadly accepted and in 
accordance with the recommendations of the 
fifth meeting of National Board on Shifting 
Cultivation and the recommendations of the 
Committee of Ministers for Economic 
Developmt:nt of North Eastern Region in its 
meeting held on 31st August, 1984, the 
proposed outlay was revised to Rs. 7S crores 
for settlement of 25,000 jhumia families 
during the S~wenth Plan in all problem States 
and Union Territories for which final approval 
of Planning Commission and Ministry of 
Finance i!; awaited. The hroad strategy is to 
wean away !-hlfting cultivatofCi from this 
practice, through beneficiary oriented 
programmes, aiming at providing alternative 
occupation and economic upliftment. 

Once this proposed Central sector 
programme i~ approved for implementation, it 
will be taken up form 1985-R6 and the details 
of families to he settled, area to be developed 
and the income generating employment 
opportunities to he provided, etc. will he 
drawn up and implemented hy the concerned 
States and Union Ten itories. 

In addition to the above Central Sector 
Scheme, dforts made by Nortn Eastern 
Council, State Governments and Union 
Territory Administrations to control shifting 
cultivation and reduce degradation of the 
fore'it'\ arc inJi~,ttcd in Statement-II below. 

Statement I 

Maill Rt'CVlI,nU'Illllltiolls 0/ the Task Force 
011 "Shifting Cultiva/ion in India" 

(i) The magnitude of the problem of 
Shifting Cultivation in the country 
need to be est imated. 

(ii) The Central Government should 
finance and coordinate the 
programmes on shifting cultivation. 

(iii) The programmes should be designed 
with economic development of the 
'areas' as the key aim and should 
ensure tha t the beneficiaries also 
participate in the formulation of 
the programmes. 

(iv) While watershed could be the major 
unit of management, programmes 
should cover tbe whole villaae for 

it is the social and administrative 
entity traditionally. 

(v) Single agency administration with 
multiple disciplines with bias towards 
forestry and Forest-related activities 
is cosidered best suited. 

(vi) Model programme comprising 
components to benefit individual/ 
family and the community at an 
investment of R \. 30,000 per 
family. 

(vii) The Central Government should 
sponsor a programme with Rs. 50 
crores outlay for tlte Seventh Five 
Year Plan period. This fund should 
be utilised through schemes formula­
ted by the individual States 
according to the individual require­
ments. 

Statement II 

State Governments and Ul1iOl1 Territorks 

(i) While generally the development 
programmes in the concerned States 
and Union Territories pHlvide 
income generating employment as 
an alternative to shifting cultivation 
practice, in Tripura and Arunachal 
Pradesh, special benficiary-oriented 
programmes have been contemplated 
both for settlement on permanent 
cultivation, on plantation crops, 
and other avoc8tion~ like piscicul­
ture, piggery, etc. 

(ii) The North Eastern Council also 
conceived plants and provided funds 
on the above lines to 8ssbt the 
Stales and Union Territories of 
North Eastern region. 

(iii) Regulations have also been formula­
ted in the North Eastern States and 
Union Territories for preventing 
shifting cultivation resulting in 
def oresta tion. 

[Translation] 

AllocatloD for Drinking Water Schemel 
In Himachal Pradesh 

859. SHRI K. D. SULTANPURI: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 
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(0) the total amount allocated for 
drinking water schemes in Himacba\ Pradesh 
during the Seventh Five Year Plan; and 

~ (b) the number of persons likely to be 

benfited by these schemes? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) According to present indication", the 
tentative outlay in respect of Water Slipply 
and Sanitation Sector for Hillla~hal PI adesh 
during the Scvt!nth Flv~ Year Plan i., 
Rs. 8500 lakhs. 

(b) W.iter supply is a State subject and 
the State Governments formulate and l'XCcllte 
schc'nes for providing drinking water iJ' rural 
and urban areas. Information reearding the 
number of persons likely to be benefited hy 
the schemes to he executed during the 
Seventh Five Year Pbn will be [l\'ailablc 

with the State Government. 

(EI1glish) 

Supply of Ganga Water to Delhi 

860. SHRI BALRAM SINGH YADAV : 
SHRI UrrAM R,\THOU : 

Will the Minister of WORKS AND 
HOUSING be p'easeJ to state: 

(a) the pfl)gre~o..; made in the 
implementation of tho;! "l:hl.:l11~ fur supplying 
Ganga water to D-:lhi; and 

(b) the time hy which Ganga \\ater is 
expected to be availa hIe to Delhi? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL UHAFOOR) : 
(a) The first phase of Bhagirathi Water 

Treatment Plant (50 MGD) whIch receive raw­
waLer through Ganga canal has been 
commissioned progressively since March, 
1984. Supply from the Plant is being given 
to the Trans-Yamuna area and South Delhi 
colonies since last summer. 

(b) Additional ~5 MGD is likely to be 
commissioned shortly. The remanining 25 
MGD is expecte(l to be commissioned by the 
end of this year, 

[Trans/a, iOIl] 

Construction or a New Inter-State Bus 
Terminus in Delhi 

(8) whether there is a proposal to 
construct a new Inter-State Bus Terminus 
keeping in view the shortage of space etc. at 
the present Inter-State Bus Terminus in 
Delhi; and 

(b) if so, the location of the proposed 
site and the time by which construction work 

is likely to start there? 

THE MJNISTER 01-' WORKS AND 
HOUSING (SHR1 ABDUL GHAFOOR): 
(a) and (b). The information is being 
collected and will he laid on the Table of 

the Sabha. 

[English] 

Guidelines for Issue of New Licences 
to Sugar Factories 

862. SHRI SHARAD DIGBE: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether it a fact that Government 
have recenlly issued f!uidelines regarding 
issue or n~w 1i~ences to thl! sugar factories; 

(b) if so, the broad nature of these 
guidelines; 

\ c) whether it is a fact that lhese guide­
lines are not conducive to the organisation 
of new units in the States like Maharashtra 
possessing vast potential of sugarcane; and 

(J) if so, whether Government propose 
to revise these guidelines so as to treat such 
States on a dtTerent footing fo{ organisation 
of new sugar factories. 

THE MINISTER Of FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(a) and (b), Yes, Sir. The Press Note 
dated the 24th September, 1984, issued by the 
Government regarding the revised guidelines 
for lincensing new sugar factories, during 
the remaining period of the Sixth Five Year 
Plan states as follows : 

"Subject to economic feasibility, 
lincensing of new sugar factories might 
be confined to districts where sufficient 
cane is grown at present but where no 
sugar factories nrc existing or have been 
licensed" 

86\. SHRI HARISH RAWAT (c) No, Sir. During the Sixth Five Year 
Will the Minister of WORKS AND Pl~n, out of 60 new projects sanctioned. 22 new 
HOUSING be pleased to state : projects have heen sanctioned in Maharasbtra. 
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• To ensure balanced inter regional growth. it 
was felt necessary to raise the guidelines for 
licensing in the Sugar Indus try. 

(d) Since these revised guidelines 
are in force only til) 30th September, 1985 
the question of their revision at this juncture, 
does not arise. 

[Transl at/on] 

Blind and Physically handicapped 
registered with Employment 

Exchanges 

863. SHRI SIDHALAL MURMU: 
Will the Minister of LAlIOUR be pleased to 
state : 

(a) the number of handicapped and 
blind persons separately. registered with the 
Employment Exchangas in Delhi for clerical 
post during the last three years; 

(b) the total number of persons belona­
ing to Sch.!Juled Caste, Scheduled Tribe and 
Adivasis registered with Employment Ex­
changes out of the total number of persons 
registered for the posts of clerks; and 

(c) whether Oovernm.!nt propose to provide 
employment on priority basis to the persons 
belonging to Scheduled Castes, Scheduled 
Trihes and to Advasis and the blind; if so. 
the details thereof? 

THE MINISTER Of STATE OF THE 
MINISTR Y Of LABOUR (SHRI T. 
ANJIAH) ; (a) The number of handicapped 
aod Blind persons r~gistered with the Employ­
ment Exchanges in Delhi for clerical posts 
during the last three years is as follows: 

--- ~-'-------.---.""----""----.--

Year 

1982 

1983 

1984 

Handicapped 

111 

433 

592 
_- -------_ . ..------

Blind 

15 

32 

86 

(b) The number of S.C.iS.T. candidates 
on the Live Register of Employment 
E~chanaes registered for clerical post as on 
30 ... 6-1985, is given below. (There is 
no.separate category for Adivasis) : 

Total CCBistrants : 2,36,188 

Number of S.C. 20,100 

Number of S.T. 1,302 • 

(c) Although persons belonging to SC/ST 
are entitled to reservation in employment, no 
priority has been assigned to them, as bas been 
assigned, for exmapJe, to surplus employees, 
disable ex-servicemen. etc. Priority III is 
assigned to Hindicapped persons in­
cluding the blind. There is no proposal to 
assign priority to Scheduled Caste/Scheduled 
Tribe. 

[English] 

Drainage work carried out in Sector 7 &. 8 
in Rohini Residential Scheme 

864. SHRIMATI SUMATJ ORAON ! 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether individual plots in various 
pockets in Sector 7 in ROhini Residential 
Scheme in Del!li have been marked which 
was not done earlier because of deep drainage 
work carried out in Sectors 7 and 8; 

(b) whether the work relating to Jaying 
of deep drainage in Sector 7 and 8 in Rohini 
has been completed; 

(c) whether all other facilities needed 
before construction over plots have been 
completed; and 

(d) if so, whether the CODlitruction on 
plots allotted can be started ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR.) : 
(a) All plots in Sector 7 have been demar­
cated by DDA. 

(b) Not yet. 

(c) The f~cilities needed before construc­
tion over the plots are nearing completion. 

(d) The building activity on the allotted 
plots bas beep started by the individuals 
after pttinl the required a pprova) from 
DDA. 
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Damage of Foodgralns due to InadeQuate 
Storage Capacity 

865. SHRI RAJ KUMAR RAI : 
SHRI B. K. GADHA VI : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the storage capacity of food­
grains in the country is inadequate due to 
which a large quantity of foodgrains either 
becomes rotten or getS' damaged on account 
0f improper storage every year; 

(lJ) whether many a time the damaged 
foodgrains are supplied to the consumers 
through the fair pnee ~hops caring little for 
their hcalth~ and 

(c) the steps propose~ to be taken to 
make arrangements for adequate number of 
gOdOWllS during the current Five Year Plan 
period and tbe amount earmarked therefor? 

THE MINiSTER OF 
CiVIL SUPPLn~S (RAO 

1,000 AND 
BIRENDRA 

SiNGH) : {a) The covered storage capacity 
avallabi~ wllll the food Corporation of india 
is nOl ~utlklcnt to store the foodgrain sto(.'ks 
wah the Corporation. As a result, some 
foodgralll has to be kept by the Corporation 
111 the op~n under poly thene covers. Adequate 
precautions are taken to protect these stocks 
agamst losses. Nevercheless, some: losse:s do 
take place on this account. 

(b) No, Sir. 

lC) Efforts are on to construct as also 
hire additIOnal storage capacity for food­
grams. An outlay of Rs. 240.00 crores has . 
been provided for construction of additlOnal 
storage capacity during tbe Seventh Five 
Year Plan period. This would enable an 
addluonal capacity of about 5.00 million 
tonnes to be constructed during the Plan 
period. of which about 4.00 million tonnes 
would be available for foodgrains. 

Telecast of States Festiv"li by 
Doordarshan 

~6b. SHRI SRIBALLAV PANIGRAHI : 
Will the Manister of lNFORMATION AND 
BROADCASTING be pleased to state: 

(a) the festivals of ditTerent States whi,h 
au= cover~d by the Doordarshan in its live 
\clecast pr08ramme; 

(b) whether the famous Car festival of. 
puri and sitalsasthi festival of Sambalpur in 
Orissa are among these festivals; 

(c) if so, whether live teleca&t of these 
two festivals was done this year; 

(d) if not, the reasons therefor; and 

(e) whether it is proposed to be done 
in the coming years? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF INFORMATION AND 
BROADCASTJNG (SHRI V.N. GADGIL) : 
(a) The Doordarshan Kcndras have so far 
not an anged Jive telecast of any festIval from 
any part of the country. 

(b) and (c). Do not arise. 

(d) and (e). As per policy, the live tele­
vision coverages are limited to events of 
nation-wide topicality su"h as RepubliC Day 
Parade, Independence Day, International 
Conferences, V lS11s of emment world leaders, 
important sports actJvities etc. There IS no 
proposal at present to take up hve telecasting 
of festivals of different states. 

Setting up of a Council of Labour 
Couperatives 

H67. SHRI GURUDAS KAMAT: Will 
the Mlllister of AGRICULl URE AND 
RURAL DEVELOPMLNT be plca~cd to 
state : 

(a) whether a proposal to set up a 
council of labour cooperatives at the national 
level is under conSideration of Govern­
ment; 

(b) if so, what is likely to be the 
coullcils composition, functions and the role 
to be played by the council; and . 

(c) whether any provision to aid tbe_ 
council has been made in the Seventh 
PJan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes. Sir. 

(b) The proposed National Advisory 
Council of Labour Cooperatives may include 
representatives of Central and State 
Governments; cooperatives and work award­
ins agencies. The Council will be aD 
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advisory body on mattels relating to the 
promotion an strengthening of labour coope­
tives. 

(c) The Council will be an Advisory 
Body and no aid to the Council as such is 
envisaged. The Council WJl1 be serviced by 
the Department of Agriculture and Coopera­
tion. 

Supply of lnlported Edible Oils to 
Consumers in States at reasonable 

rates 

868. SHRI R. M. BHOYE : 
SHRl JAGANNATH PATTNAIK : 
SHRI ANANTA l>RASAD SETHI: 

Will the Minister of FOOD AND CIVJL 
SUPPLIES be pleased to state: 

(a) whether it is a fact that Union 
Government have recently decided to make 
satisfactory supply of imported edible oils to 

the States; 

(b) whether Centre has also urged the 
States to initiate and ensure availability of 
imported edIble otis to con~umcr~ particularly 
to the weaker sections of the society at 
reasonable rates; 

(c) if so, whether Central Government 
has also fixed ceiling on the rctail price for 
distribution of edible oils through the fatr 
Price Shops; and 

(d) if so, the details rea;:arding the police 
of Government in this re~ard ? 

THE MlNISTER OF FOOD AND 
CiVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The Central Government has 
been making allocation of imported edible 
oHs under the Public Distribution System 
to States/Union Territories on month to 
month basis taking into consideration the 
realistic assessment of tbe demand, price and 
availability of indigenous edible oils within 
the State and availability of stocks with 
State Trading COfp'oration of India and 
other factors like pace of lifting of oils 
allocated earlier, etc. 

(b) and (c). Yes, Sir. 

. (d) The Central Government havo 
iSlued instructions to State Governments 

and Union Territories in regard to fixation 
of ceiling on retait pri<:es of imported edible 
oils distributed through the public Distribu­
tion System to consumers as follows : 

(1) Rs. 9.65 per kg. for plain areas for 
imported edible oils supplied ill 
bulk. 

(2) Rs. 11.00 per kg. for plain areas 
for imported edible oils suppJied 
in tins. 

(3) Rs. 11.50 per kg. for Hill areas for 
imported edible oils supplied in 
tin~. 

(local taxes can be charged extra) 

The State Governments have been asked 
to take such action as may be considered 
appropriate for ensuring that reasonable 
prices, WIthin the ceiling, are fixed and are 
made available to consumers, particularly 
the weaker and vulnerable sections of tho 
society. 

Nurms for the definition of 'l'rob'cnJ 
Village' under Drinking "Vater Supply 

ProgruJlune 

869, SHRJ E. A YY APU REDDY: WiJJ 
the Mini~ter of WORK AND BOUSINlr 
be plea~cd to s tatc : 

(a) whether the norms for the definition 
of 'problem village' under the drinkma 
water supply programme is now being rcvised 
and whether the distance between the source 
of drinking water and place of residence is 
now reduced to 500 metres of 1.S km.; and 

(b) whether safe drinkang water will be 
provided for every 200 persons? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
Ca) The revised norms for providina drinkin& 
water in rural areas under AccelerAted 
Rural Water Supply Programme are aivcn 
in the statement below, 

(b) The existina population norm is to 
provide one source of safe drinking water 
for every 250-300 persons and thero is no 
proposal at present to reduce it to 200 
peI't01ll.' 
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Statement 

Prior/d6s for prolliding drinking water in 
rural areas under Accelerated Rural 

Waler Supply Programme 

(b) the progress made so far in the 
implementation of this scheme; and 

Priority I 

(a) Problem villages already identified 
as on 1.4.80 but could not be 
provided with drinking water supply 
facilities within VI Five Year Plan 
period. 

(b) Villages subsequently identified as 
problem villages as on 31-3-1985 
based on toe existing criteria, 
giving the highest priority to 
"guinea-worm affectcd villases"· 

(c) Adequate coverage of partially 
covered indentified problem villages! 

babitation. 

Note Under Priority I (c), coverage of 
habitationft, especially of SCs/STs, 
should be given t he first preference. 

Priority 11 

New problem villages/habitations 
identified within the following 
criteria: villages/habitations with­
out a watel source within a dis­
tance of 0.5 km. or within a depth 
of 15 m. or an elevation of 15 m. 
in hilly areas. 

Priority III 

Other villages. 

Note: Priorities I (a), I (b) and I (e) may 
be taken up concurrently whereas 
priorities II and III are to be taken 
up seriatim after the earlier priori. 
ties have been covered. 

(Trarulation ) 

Supply of Drinking Water to Jodbpur 
City throuah Indira Canal 

810. SHRI VJRDHI CHANDRA JAIN : 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whetber it is a fact tbat a scheme bas 
been fonnulated for providing drinkina 
water to Jodhpur city throuah Rajasthan 
Canal, now known as Indira Caaal; 

(c) the time by which drinking water is 
likely to be made available to Jodhpur by 
completing the scheme? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes. The Government of Rajasthan has 
prepared a water supply project based on 
Rajasthan canal (now known as Indira 
Canal) to provide drinking water to Jodbpur 
city at a cost of Rs. 38.S crores for the first 
phase of the project. The project has been 
according technical approval by the 
Central Public Health Engineering Organisa­
tion of this Ministry. 

(b) The informat.ion furnished by the 
Government of Rajasthan is given in the 
Statement below. 

(c) The Government of Rajasthan has 
intimated that the nr~t phase of the scheme 
is likely to be completed by 1990·] 991. 

Statement 

Progress of Implementation 01 first 
phase 01 the project 

1. Rs. 3.3 crores has been utilised by 
the end of March 1985. 

2. 12" steel pipe for construction 
purposes has been placed aJon. 
alignment upto 50 kms. 

3. tJurvcying for canal works for 36 
kms. has been completed. Works 
for 0 to 8 kms. arc under proaress. 

4. Tenders for eal th work uplo pump .. 
ing station No. 2 are under finaJisa .. 
tion and work expected to ~ 
completed by Oct. 1985. 

5. Works for construction of various 
ancillary structures at PbaJodi Bap 
and along alignment like office 
buildings, residence quarters and 
store building have been started. 

6. For installation of power transmis­
sion lincs about Rs. 239.1S 'akbs 
out of estimated Rs. 275.89 laths 
has been deposited with RSEB to 
execute the work. 



89 Written Answer' SkAVANf-. ?, 1901 (SAKA) Written Answers 90 
• 

7. To examine ground strata, earth 
work investigations are being 
carried out along alignment. 

S. Design of outlet at R. D. 1109 is 
under process with R.C.P. 

[Eng;"'''] 

Agitation Launched by National 
Fishermen's Forum 

871. SHRI G. G. SWELL: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether thousands of small fishermen 
in the soulnern coastal areas courted arrest 
under the agitation launched by the National 
Fishermen's forum; 

(b) the reasons therefor; and 

(c) whether it is a fact that despite the 
introduction of trawh:rs and purseseiners 
total fish landings in the country have 
dropped '! 

THE MINISTER OF Sf ATE IN rHE 
DEPARTMENT Of RURAL DEVELOP­
MENT (SHRI CHANOULAL CHANDR!\­
KAR) : (a) Yes, Sir. 

(b) Agitating Fishermen in Kerala were 
arrested for picketing Government otlicers 
and causing road blocks. 

(c) No, Sir. The production of marine 
fish in the country during the la')t two years 
is showing increasing trend. 

Safety measures against accidents in 
Public and PriYate Sectors 

872. SHRI HANNAN MOLLAH: Will 
the Minister of LABOUR be pleased to 
state : 

(a) in a view of the failure in taking 
safety measures in public and private sector 
undertakings resulting in accidents and death 
of many, what steps Government had taken 
asainst the managements; and 

(b) names of those concerns against 
whom Government had taken stern acti0r:t ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ T. 
ANJIAH): (a) and (b). The Factories Act. 
1948 is enforced by the State Governmentl 

Union Territory Administration. Statutory 
rules under this Act are also framed by 
them in accordance with the Model Rules 
circulated by the Ministry of Labour. The 
State Governments have been recently 
advised to revise the Rules with a view to 
incorporate all the control measures provided 
in the Model Rules in respect of various 
dangerous manufacturing processes so as to 
improve the safety standards in industrial 
undertakings. For violation of the provisions 
of . the Act, the State Govts./Union 
Territory Administrations are emrowered 
to prosecute the defaulting managements. 
However names of the factories against 
whom action has been taken al e not 
available with Ministry of Labour. The 
State Governments/Union Territory .~dmi­
nistratiolls have been advised to increase 
the periodicity of inspection of factories, 
particularly in respect of factories which 
carryon dangerous manufacturing processes 
including use of hazardous chernicals and 
toxic substances. 

")(lIdy made h,Y Labour Hurcuu at 
Simla ahuut J\1ctrupolitan Cities 

X7J. SHRIMATI GEbTA MUKHERJEE: 
Will the Mini'itcr of LABOUR be pleased 
to state : 

(a) whether it is a fact that according to 
a study by La bour Bureau at Simla in March 
it has been I'l.!vealed that out of four 
Metropolitan cities of Delhi, Bombey, Madras 
and Calcutta, Calcutta as yet is the cheapest; 
and 

(b) if so, what are the other details of 
the findings of the said bureau '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRJ T. 
ANJlAH) : (a) No Sir. No study on Com .. 
parative Costliness of four Metropolitan 
cities of Delhi, Bombay, Madras and 
Calcutta has been conducted by Labour 
Bureau in March, 1985. 

(b) Does not arise. 

Release and Rehabilitation of Bonded 
Labour in States 

874. SHR{ AMARSINH RATHAWA 
SHRI CHlNTAMANI JENA : 
SHRI RAM SW AROOP RAM : 



Will the Mini~ter of LABOUR be 
pleased to state : 

(a) the number of bonded labour released 
and rehabilitated in each State by the end 
of 1984; 

(b) whether Government are aware that 
still there are thousands of such persons who 
are in t'ie grip of their cruel lords; 

(c) if so, their number and what measures 
are being taken I to get them released and to 
rchabllitate them; 

(d) what are the facilities being given to 

rehabilitate them; and 

(c) the t1mount of grant given to each 
State under this head for the year 1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 
ANJlAB) : (a) As per the reports received 
from the State Governments, the total 
number of bondeJ labourers identified and 
freed ac;; on 31-12-1984 was 1,73,814 out of 
which 1,31,407 had been rehabilitated. A 
statement giving the State-wise dctails is 

given below. 

(11) and (c). Complaints about the 
existencc of bonded labourers are being 
received from time to time. Whenever such 
complaint'. are received, the matter is got 
ioquired into through the State Government 
concern.!d and appropriate action is taken 
thereon. The State Governments have been 
requl!stcd, froln time to time, to conduct 
periodic surveys to iJentiry bonded labour 
and take n,,:cl!!'lsary ~t,;p') fLlr their Quick 
release and rehabilitation. The State 
Government'i have also been advised to give 
due cognizance to the press-reports and 
weightagc to the complaints made by the 
voluntary agencies about exi-;tence of bonded 
labourers and take appropriate aetkn 
thereon. 

(d) The State Governments are rehabili­
tating the bonded labourers un4er their on­
going schemes relating to the anti-poverty 
programme as also under the Centrally 
Sponsored Scheme which is in operation 
since 1978-79. Under the latter scheme, the 
State Governments are provided central 
financial a~sistance on matching grant 
(SO : 50) basis for rebabilitation of honded 
labourers. The scheme envisages provision 
of rehabilitation assistance upto a ceilina 
limit of Rs. 4,000 per bead, half of wbich 
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is given as Central share. State Governments, 
have also been requested to integrate the 
scheme with simitar other scheme . IRDP NRE VIZ. , 

P, Special Component Plan for 
Scheduled Castes, Tribal Sub-Plan and 
other on-going schemes of the State Govern­
me.nt. The State Governments are rehabdi­
tatmg the bonded labourers under land 
based, non .. land (animal husbandry) based 
or skiJ1(craft based schemes, depending upon 
the Skill, aptitude and preferences of the 
beneficiaries. 

(e) A sum of Rs. 5.24 lakhs has so far 
been released to the State Governments 
(towards Central share of assistance) for 
rehabiJitation Of. bonded labourers during 
1985-86. State-wise details are given below: 

----- .... _-- --- ---
S. State Amount Released so rar 
No. (Rs. in lakhs) 

1. Rajasthan 1.76 

2. Tamil NadlJ 3.48 

---
Total 5.24 

---
Statement 

- -_ - ---- - -
SI. Name of the Number of Bonded 
No. State Labourers 

Identified Rehabi-
and freed Iitated 

--- ---~ ...... 

1. Andhra Pradesh ) 3,936 lJ,755 

2. Bihar 8,~34 7,78J 

3. Gujarat 63 63 

4: Karnataka 62,699 40~O33 

5. Kerala 829 820 

6. Madhya Pradesh 2,852 2,329 

7. Maharashtra 540 292 

8. Orissa 33,238 22,559 

9. Rajasthan 6,629 6,266 

10. Tamil Nadu 32.128 29,934 

11. Uttar Pradoah ]2,066 9,575 
--- ---

Tetal 1,73,814 1.31.407 
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Decline io Production of S_r 

875. SHRI G. BHOOPATHY WiU 
the Minister of FOOD. AND CIVIL 
SUPPLIES be pleased to stale: 

(a) whether it is a fact that production 
of sugar in the country has declined consi­
derably; 

(b) whether in view of 'his decline in 
produclion, Government are consideriu, to 
re~orl to imports rather than export ing 
~lIl1:lr: nnd 

(c) if so, production of sugar in the first 
quarter of 1985 and production targets 
likely to be achieved during the rest of the 
year as compared to 19R1 '! 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) From the record production 
of about 84 and 82 lakh tonnes in 1981-82 
and 19R2~83 seasons, the sugar production 
declined to 59.16 lakh tonnes in 1983-84 
season and production is estimated to be 
around 61 Jalo.h t0nnes in 19R4-85 season. 

(b) Yes, Sir. 

(c) Sugar season is reckoned from 
October to September. The sugar production 
during the current sugar season 1984-85 
upto 7-7-1985 ha~ reached the level of 60.37 
lakh tonnes and the total production during 
the season is cxpc~ted to he around 61 lakh 
tonnes. As against this, the total sugar 
production in 19R3-84 season was 59.16 lakh 
tonnes. 

Number of Employees affected due to 
Closure of Textile Mills 

876. SHRI THAMPAN THOMAS 
WiJI the Minister of LABOUR be pleased to 
state : 

(a) the total number of employees 
affected due to closure of textile mills in 
India during the )ear 1984-85 (up to May, 
1985); 

(b) what steps have been taken to 
provide alternate employment to the 
employees; and 

(c) the extent of employment provided, 
State-wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH): (a) According to information 
nceivod from State Government/Union 
Territory Administra tions 3982 and 468 
employees were affected due to closure of 
textile mills durins the year 1984-85 (upto 
May, 1985) in Haryana and Oti~sa respec­
tively. No closure of textile mJlIs during 
this period was reported in Cbandigarb. 
Delhi, Himacbal Pradesh, Ka rna taka and 
Madhya Pradesh. Information relating to 
other States/Union Territories is not 
available. 

(b) and (c). The State Governments/ 
Union Territory Admini5,trations are the 
appropriate Governments under the Indus­
trial Disputes Act, 1947 to deal with the 
matter of closure of Textile Mills. There is 
no provision in Ihe Industrial Disputes Act, 
1947 for providing alternate employment to 
employees of establishments proposed to be 
closed. However, the State Governments/ 
Union Territory Administrations are expected 
to take all possible steps to provide alternate 
employment in the event of closure of a 
mill. Information relating to extent of 
employment provided, Stale- wise, is ntlt 
available. 

Output of Intensive Cultivation In India 
and other Countries 

877. SHRI N. DENNIS : Will the 
Minister of AGRICUL rURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether the output of the intensive 
cultivation per unit in India is less tban simi­
lar cultivation in Japan and other countries; 

(b) whether the actual output per unit 
is less tban the output at demonstration 
plots; and 

(c) the steps taken to improve the 
output? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHANDRA­
KAR): (a) Average )ield of paddy and 
some other principal crops in India IS Jower 
tban that in Japan and some other countries. 
This would aenerally imply lower output of 
intenSive cultivation per unit in the country. 

(b) Yes, Sir. Tbe yield rates in demons­
U'ItIoD ploes 8ft far hisber tun tbe c verage 
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yield rates at all-India level. The national 
demonstrations by their very nature are 
intended to show the genetic production 
potentIality of new technology and have, 
therefore, the optimum yield levels. 

(c) A number of steps are being taken 
to improve the output. These incJude 
increased coverage of are under high yielding 
varieties, adopting of improved packag;! of 
practices, diversification of varieties, eHicient 
use of water, increased use of fertill\lTs, 
need-based plant protection measures and 
development of technology suitable for 
problematic areas, adoption of remunerative 
price policy etc. 

Review of IoJicensing Policy to set up 
New SUl!ar Factories 

878. SHRI H. N. NANIE GOWDA: 
SHIH G. S. BASAVARAJU : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is a proposal under 
consideration of (iovernm.:nt to review the 
licensing polley for settmg up new sugar 
factories or expcnsion of exi'itmg units; 

(b) If so, what is th~ c"l.,ting lu;en'\ing 

procedure in thl<; regard: 

(c) the detail., of the new li~clhing 

policy which is unLlcl con..,iucr,ltion: and 

(d) the extent to which the new licensing 
policy, if implemented, will hoo~t the pro­
duction of ~ugar anu bnng down pncc~ of 
sugar in the open market '! 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). The licensing policy 
for setting up new sugar factories or expan­
~ion of existing unit~ indicating the guide­
lines to be followed for IIcensmg additional 
capacity during the Seventh Five Year 
Plan is being evolved. The existing guidelines 

are : 

(i) Expansion in existing units will 
normally not be permitted beyond 
3500 TeD and only in exceptional 

cases and purely on merits and 
techno-economic considerations, 
with a view to establl')h agro-indus­
trial complex that expansion beyond 
3500 TeD would be permitted. 

(ii) Subject to economic feasibility, 
licensing of new sugar factories' 
might be confined to districts where 
sufficient cane is grown at present 
but where no sugar factories are 
existing or have been licensed. 

(c) The new licencing polley will be 
announced as and when ilnaltsed. 

(d) Does not arise at present as the 
guidelines are yet to be coneretised. 

[Translation] 

R~gulnri(iation of Unathorised Colonies 
of Out~r Delhi 

879. SHRI BHARAT SINGH : Will 
the Minister of WORKS AND HOUSING 
be pleased to state 'Whether Government 
propose to regularies after condu.::ting re­
survey of those unauthorised colonies of 
outer Delhi, in which lakhs of hou.,es were 

constructed prior to 198 I wh ieh sf I Jl remain 
to b.! 1 ~gulatcd out of 612 such colollJes ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ARDUL GHAFOOR): 
The hilt of 612 colon icc;; was ~Llhseqllcntly 
revi~cd tL) 607 colonies for consideration in 
accordance with the Government orders to 
regula rise unauthorised colonic... covering 
rc,;idential and commercial 'Itrllcturcs cons­
tilicted therem uplo 30-6-1977 and 16-2-1977 
re.,peetlvely on the basis of suneys already 
conducted for the purpose. 537 of these 
colonies have already been regularised, the 
ca .... c., of 56 colonic., have been n'jected while 
the case., of the remaining 14 colonies are 
being processed by the DDA and MCD. 
There is no proposal to conduct any re­

survey of these colonies. 

[Engl ish] 

Loss due to Floods in the Country 

880. SHRI AMAR ROYPRADHAN : 
SHRI UTIAM RATHOD : 
SHRI VILAS MUTTEMWAR : 
SHRI BALRAM SINGH YADAV: 
SHRI K. RAMACHANDRA 
REDDY: 
SHRI SRI HARI RAO : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 
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(a) tbe estimated loss due to recent flood 
• in the various Sfates of the country; 

(b) what is the financial and other 
assistance provided to the flood affected 
areas by Central Government, State-wise; 

(c) whether any Central team visited 
these States to assess the extent of damage; 

(d) if so, the outcome of Central team's 
report; and 

(e) the steps Government have taken to 
check this recurring phenomenon f]ood~ '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHR[ CHANDULAL 
CHANDRAKAR) : (a) the State Govern­
ments or As'-am, Bihar, Jammu and Kashmir, 
Kerala, :Maharashtra, Manipur, Punjab and 
Tripura have reported damages due to 
recent floods. According to the preliminary 
reports received from the States the extent 
of damages a re as under : 

1. No. of di~tncts affected 49 

2. No. of vi llages affected 2852 

3. Population a1Tccted 185.52 lakhli 

4 Total area a1Tected 7.26 lakhs 

5. Cropped art:a affected 3.58 lakhs 
ha. 

6. Estimated va iue of crop Rs. 
lost : 164.48 crores 

7. No. of houses damaged 

R. Loss to [)ublic proper­
ties 

9. Loss of human lives 

10. Loss of cattle heads 

5.78 lakhs 

Rs. 
421.75 erores 

326 

19851 

(b) to (d). The States of Kerala, Tripura 
and Manipur have so far requested for 
Central assistance for flood reHef. A Central 
Team has visited KcraJa from 16th to 19 th 
July, 1985 and its report is awaited. The 
requests of Governments of Manipur and 
Tripura are under processing. However, 
ways and means advances have been released 
to various States as details given below : 

1. Assam 

2. Kerala 

3. Punjab 

4. Manipur 

5. Tripura 

(Rs. in crores) 

13.50 

25.00 

10.00 

0.50 

1.375 

(e) Flood control forms part of the State 
Plan and as such, the planning and implc .. 
mentation of the flood protection schemes 
are the responsibility of the State Govern .. 
ment. Centre renders assistance in technical 
matters at the specific request of State 
Government. Moreover. the Central assis­
tance to the State Governments for their 
Plan schcmes is being provided in the shape 
of block loans and grants without being tied 
upto any progrrmme or projects. During 
Sixth Plan, the allocation for flood control 
measures was Rs. 1,045.10 crores, out of 
which the Centres share was only Rs. 175 
crores. The anticipated expenditure was 
Rs. 796.49 crores. Out of the flood prone 
area of 34.64 million ba. 12.78 million ha. 
was protected upto March J 984. By the end 
of 6th Plan, the anticipated area to be 
protected is 13.09 million ha. In addition, 
the fonowing physical achic\ement is worth­
mentioning : 

New Embankment 

Drainage channel ; 

Town protection scheme: 

Raising of villages : 

13531 km. 

25,942 km. 

353 

4,696 

There is also a Centrally sponsored scheme 
of IntegratFd Watershed Management since 
1982-83. Duri{lg 1982-83 to 1984-85. 
Rs. 30.13 crores was spent for treati ng an 
area of 1.58 lakh ha. in the catchment areas 
of 8 important flood prone rivers. It is 
proposed to continue the scheme durina 
Seventh Five Year Plan. 

Central Government has set up a Flood 
Forecasting Organisation to provide timely 
flood forecast in all the major flood prone 
bases in the country to enable the concerned 
authorities for taking advance action for 
relief and rescue. There are ] 45 flood fore­
casting sites. Separate agencies like Ganga 
Flood Control Commission and Brahmputra 
Board have been constituted by the Central 
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Government for preparing master plans and 
for sugaestin~ remedial measarcs etc. for 
flood control. 

New Wqe Board for Working Jout.naIiMS 

881. SHRI S. M. BHATTAM : 
SHRI CHINTAMANIIENA 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government have since 
decided to coll9titute a New Wage Board for 
Working Journalists; 

(b) whether any agreement or under· 
standing to this effect was reached with the 
two leaders of the Journalists' union/unions; 
and 

(c) if so, the terms of reference of the 
Wage Board and who are its members? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) Yes, Sir. 

(b) and (c). A statement is given below: 

Statement 

The Government have set up a Wage 
Board for Working Journalists vide Notifica­
tion No. S. O. 527 (E) puhlished in the 
Gazette of India, Extraordinary dated 
17th Jully, 1985, for the purpose of fixing 
and revising the rates of Wages of Working 
Journalists as per the provisions of Working 
Journalists and other Newspaper Employees 

• (conditions of Service) and Miscellaneous 
Provisions Act. 1955 (45 of 1955). Consulta­
tions were hehl with (i) Indian rederation of 
Working Journalists and (ii) National Union 
of Joufoalists (India) and each of these 
unions has been given representation on the 

Waae Board. 

The composition of the Wage Board is 

under: 

(1) Shri U.N. Bachawat. Chairman 
Retired Judge of Madhya 
Pradesh High Court. 

(2) Shri Basudev Ray, reprc--
sentina Indian and 
Eastern Newspapers Represen­

tatives of 
Shah, Employers. 

Society 
(l) Shri Pratap T. 

rcprcsentioa 
Languages 
AuociatiDll. 

Indian 
Newspapers 

(4) Shri K. M. Roy, Repre--
senting Indian Federation' Rcpresen· 
of Working Journa1ists tative of 

(5) Shri L. Meenakshi Working 
Sundaram, representing Journa-
National Union of Journa- lits 
lists (India). 

Besides the above, there shall be two 
independent members, whose names will be 
notifice shortly. 

Procurement of Ril'e and Whent 

8R2. SHRJ PRIYA RANJAN DAS 
MUNSI : Will the Minister of FOOD 
AND CIVIL SUPPL1ES be pleased to state: 

(a) the total procurement of rice and 
whent separately in 1938-R4 and 1984-85 in 
the country. the target in those years and 
the procurement "rice of these two items in 
rc'\pective States; 

(b) the procurement target of West 
Bengal Government in 1981-82, 1982-83, 
1983-84 and 1984- 85 rec;pectively and how 
much was achieved; and 

(c) the expected procurement target of 
the current season of the country in general 
and West Bengal in particular? 

THE MINISTFR OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : (a) The total procurement of rice 
and wheat in the country has heen : 

Marketing Season 

]983-84 

1984·85 

* till 18-7-1985. 

(In lakh tormes) 

Rice 

70.3 

97.7* 

Wheat 

82.9 

93.0 

The procurement prices of wheat were 
Rs. 151 and Rs. 152 per quintal, respectively, 
during the 1983-84 and 1984·85 rabi marJ...et~ 
ing seasons. The procurement prices of paddy 
were Rs. 132.00, Rs. 136.00 and Rs. 140.00 
for common, fine and superfine varieties, 
respectively in 1983-84, and Rs. ] 37.00, 
Rs. 141.00 and Rs. J4~.OO in 1984·85. These 
prices are uniform throughout tbe country. 
A statement showing the procurement prices 
of ric-e during 1983-84 and 1984-85 is given 
below: 

(b) The procurement of rice and wheat 
in West Bengal since 1981-82 has been as 
under: 
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(In '000 tonnes) 

Marketing Season Rice Wheat 
---------~.~ 

1981·82 
1982·83 
1983·84 
1984·85 

.upto 30·6-1985. 

45.3 
13.7 
88.4 
95.5· 0.3 

(c) During the current rabi marketing 
season of 1985·86, JO.31 million tonnes of 

wheat have been procured till 19·7·198'. 

which quantity includes 1984 tonnes procured 

in West Bengal. 

Statement 

Procureme"t Pric('j of Levy Rice for the 1983-84 a"d 1984-85 Marketing Seasons 

----~- --~-- ~- .. _-
State/UT Common Fine Superfine 

--_ - - -
1983·84 1984-85 1983-84 1984-85 1983·84 1984·85 

'" -- -------~-__,_----. 

1. Andhra Pradash 217.30 227.40 223.60 233.70 229.90 240.00 

2. Assam 209.55 225.55 219.05 235.35 225.30 241.70 

3. Bihar 209.35 219.15 217.60 227.50 223.70 233.65 

4. Gujarat 200.00* 210.60 206.50· 216.40 212.50· 222.15 

5. Haryana 221.75 233.90 235.00 247.60 243.40 256.15 

6. Karnataka 206.75 216.45 212.75 222.45 218.75 228.45 

7. Madhya Pradesh 213.55 223.55 219.75 229.75 225.95 235.90 

8. Orissa 218.15 220.30 224.45 234.60 230.7S 240.95 

9. Punjab 220.65 230.75 233.85 244.25 242.20 252.70 

10. Rajasthan 214.00 223.95 225.15 235.35 231.50 241.70 

It. Uttar Pradesh 208.06 217.65 214.00 223.60 224.90 234,75 

12. West Bengal 207.30 217.10 215.55 225.40 221.60 231.45 

t 3. Chandigarb U.T. 217.75 230.75 230.75 244.25 239.00 252.70 

14. Delhi Admn. 209.35 219.05 221.85 231.90 229.80 239.90 

15. Pondicberry Admn. 202.10 211.65 208.00 217.60 

----- ...... -~--.. -- - --------- ----
*Prices are inclusive of gunnies and loadina charges. 

Prices for 1984·85 are exclusive of gunny prices. 
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Levy Price for Basmati Rice 
(Scented Variety) 

(Rs. per quintal) 

1983-84 1984·84 

Haryana 259.45 

Punjab 256.00 

Rajasthan 244.85 

Uttar Pradesh 227.90 237.80 

Drinking Water Problem in States 

883. SHRI KAMLA PRASAD SINGH: 
Will the Minister of WORKS AND HOUS­
ING be pleased to state the number of States 
where drinking water problem is acute and 
the steps taken to meet the situation as all 
the urban and rural areas have to be pro­
vided with potable drinking water under the 
Water and Sanitation Decade? 

THE MINISTER OF WORKS AND 
HOUSiNG (SHRI ABDUL GHAFOOR): 
Water supply is a State subject and schemes 
for providing drinking water in rural and 
urban areas arc formulated and executed by 
the State Governments. Precise information 
regarding the position obtaining in each State 
will be available only with the State Govern­
ments. As on 1-4-1985 53.9% of rural 
population and 81.1% of urban population 
were expected to be covered. The objective 
of the Government is to cover 100% of rural 

and urban population by the end of Interna­
tional Drinking Water Supply and Sanitation 
Decade, i.e., March, 1991. 

During the Sixth Five Year Plan the 
Government of India provided grants total~ 

ling about Rs. 919 crOTes to States/Union 
Territories under the Accelerated Rural Water 
Supply Programme and Incentive scheme. 
This was in addition to resources available to 
the States under the Minimum Needs Pro­
gramme. Out of 230784 problem villages 
identified in 1980, 192024 villages have been 
provided with at least one source of safe 
drinking water till 31-3~85 (Statement given 
below). States have been requested to 
identify villages which have since fallen in 
the category of problem viJIages as on 
3] -3-85. The problem villages which have 
spilled over from VI Plan to the VII Plan, 
the villages identified as on 31 ~3-85 and the 
partially covered identified problem viHages! 
habitations, especially habitations of Sche­
duled Ca~tc~/Schedll)cd Tribes will be 
covered on priority basis during the Seventh 
Five Year Plan. 

During 1985·86 an amount of Rs. 298.88 
crores bas been provided under the Acce­
lerated Rural Water Supply Programme for 
giving grants to States/Union Territories for 
covering priority categories as indicated 
above. Out of this, the first instalment of 
Rs. 91.38 crorcs has been released to some 
States/ Union Territories. 

Statement 

Rural Water Supply Programme 

Coverage 0/ problem villagc:1 durillg Sixth plan (198U~85) 

51. No. State!UT No. of problem No. of problem SpiJl over to 
villages as on villages covered Seventh Plan 

1-4-1980 (1980·85) 
-----~------- ~,.,. - _... .,.. ........... _- .. __ ---

1 2 3 4 5 

1. Andbra Pradesh 8206 8094@ 112 

2. Assam 15743 8654 7089 

3. Bihar 15194 14172@ 1022 
4. Oujarat 5318 4492(g} 826 
S. Haryana 3440 2122 1318 

6. Himacbal Pradesb 781S 4997@ 2818 
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1 2 3 4 S 
----_ ....... ..--- "- ----_ .. _ ..... ---. __ .. - - --~-- -- - .... -------

7. Jammu and Kashmir 4698 2028 2670 

8. Karnataka 15456 15443@ 13 

9. Kerala 1158 1142C!Y 16 

10. Madhya Pradesh 24944 23845@ 1099 

11. Maharashtra 12935 12016@ 919 

12. Manipur 1212 819@ 393 

13. Meghalaya 2927 690~; ~237 

14. Nagaland 649 424 225 

15. Orissa 23616 22357((~ 1259 

16. Punjab 1767 537 ]230 

17. Rajasthan 19803 16043 3760 

J 8. Sikkim 296 :212l(~ 84 

19 . Tamil Nadu 6649 6649~ Nil . 
20. Tripura 2800 2486 314 

21. Uttar Pradesh 28505 27143(Q) 1362 

22. West Bengal 25243 15628@ 9615 

23. A and N Islands 173 173@ J'ljJ 

24. Arunachal Pradesh 1740 1467 273 

25. Chandigarh 

26. Delhi 99* 89 Nil 

27. D and N lIaveli 

28. Goa, D and Diu 66$ 64 Nil 

29. Laksbadweep 

30. Mizoram 214 121@ 81 

.il. poodicherry 118 1ft 7 

Total 230784 1,92,.024 38748 
.. I' 

• Delhi : Out of 99 villages 3 vUlaacs transferred to DPA and 7 yjIJaaes deserted. 

S Goa : Out of 66 villages 2 vil.lqes will be 8ubmerpd under Salauli Project. 

@ : Includes Partial coveraae. 
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Benefits to Women through IRDP 

884. SHRI KRISHNA PRATAP SINGH: 
Will tne Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether Government have decided to 
provide certain percentage of benefits to 
WOOlen through Integrated Rural Develop. 
ment Programme; 

(b) if so, the details in this regard; and 

(c) the names of the States where thi' 
decision has been implemented or is proposed 
to be implemented ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURI\L DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): (a) Yes, Sir. 

(b) A target of 20% women benefi:iaries 
under lRDP iii fixed from the current year 
onwards. 

(c) In all the States. 

Malpractices in Sugar Trade 

885. SHRIMATI KISHORI SINHA: 
SHRI NARSINH MAKWANA : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether sugar pricc~ in the open 
market have been rising abnormcllly in the 
last two months; 

(b) whether this ha5 been happening 
despite the availability of lmported . sugar at 
much lower prices than those prevailina in 
the open markC't; 

(c) whether Government are aware of 
any malpractices in the suaar trade which 
may be causing this price rise; and 

(d) if so, what steps bave beeo taken to 
correct this price rise ? 

THE MINISTER OF FOOD AND C1VIL 
SUPPLIES (RAO BIRENDRA SINGH) : (a) 
and (b). There has been some inerease in 
the prices of suaar in the open market since 
the beginnina of June, 1985 mainly, due to 

limited availability of indigenous sugar as a 
rCiult of significantly lower production in 
1983·84 and 1984-8S as compared to 1982-83 
and 1981·82 sugar years and substantial in­
crease in internal consumption from 1981·82 ' 
season onwards. 

(c) Although, there are no definite 
reports of any large scale malpractices being 
indulged in by the sugar trade, the possibility 
of some anti-social elements exploiting the 
present situation cannot be ruled out. 

(d) The steps taken by Government to 
check the price rise include: 

(i) The decision to import J 0 lakh 
tonnes of sugar and arrange its d is­
tribution at prices below Rs. 6 per 
kg. through State Government agen- . 
des and sale to licensed dealers by 
auction/tender through the Food 
Corporation of India. 

(ii) Advice to State Governments to 
ensure strict enforcement of st.ltu­
tory provj.,ions relating to ~tock 

holding Itmlt~ and time for turn­
over of stock:,; and 

(iii) Adequate rc!cal:.CS of free-~ale and 
levy sugar for intern.!1 "on~Ull1rtlOn. 

Inad~quate Storage Facilities for Foodgraills 
Stocks 

886. SHRI B. N. REDDY: 
SHRI B. V. DESAI: 
SHRI SYED MASUDAL 
HOSSAIN: 
SHRI G. BHOOPATHY : 

Will the Minbter of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government an: concerned 
about the inadequate storage facilities for 
holding massive foodgr.lins stocks; 

(b) if ~O, details thereof; and 

(c) the steps so far taken by Government 
to increase the storage facilities '1 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRBNDItA SINGH) : 
(a) Yes, Sir. 

(b) Qf the total foodgrains stock of 
29.16 miltioD tonnes, the Food Corporation 
of India holds 19.49 million tonoes. The 
covered storaae capacity, owned aDd hired 
taken toaether, with the Corporation is 19.67 
million tannes. 
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(c) The present storolle capacity with the 
Corporation is a result of the efforts made 
over the years. Necessary steps have been 
taken to construct an additional RtoralC 
capacity of 22.84 lakh toones for foodgrains 
during 1985-86. FfJ0rtS are also on to hire 

, additional storage capacity. In addition, 
. temporary storage arrangements are also 

being made in the fom, of cover-nd·plinth 
(CAP) storage to the extent required. 

Films produ('ed in • he l,angung('s Lutsidr 
tbe Fighth Sl'hrdulc of the COllstitution 

887. SHRJ N. TOMUI SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING t-c pleased to state: 

(a) whether fur the PUI po~c of Natiomll 
Film A\\ard~, Govel nmcnt have included the 
fllms produced III languages other th~ n those 
included in the Eighth Schedule of the 
Constitution; 

(0) if so, the details thereof~ 

(l-) whether Government have received 
repre~enlationc; Hgainst thIS step; and 

(d) whether Government propose to re· 
view their prca;;cnt "land to meet the demands 
of the region" who~e languages are not in­
l'1uded in the E,ghth S~:hedu)c ? 

THE MIN1STFR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASllNG (SHRI V. N. GADG1L): 
(8) and (b). Yes, Sir. There was an award 
called the "Best feature film in a language 
other than those specified in the Vlll schedule 
to the Constitution" in the 32nd National 
Film Festival of India held in 1985. The 
award carried 8 Rajat Kamal and cash prize 
of Rs. 20,000 to the Pr()ducer and a Rajat 
Kamal and cash prize of Rs. 10,000 to the 
Director. 

(c) Yes, Sir. One representation bas 
been received. 

(d) All languages not included in the 
VIIl Schedule have already been made eligi­
ble to be considered for tbe above men· 
tioned award. 

Mtetlq.r State Leboar MII.fate ... 

888. SHRl V. TULS1RAM: Will the 
Mu..ter of LABOU R be pleued to state : 

<a) whether a meeting of tlie State 
Labow Ministers with the Union Minister 
was held r~n.tly; 

(b) if so, the details of the decisions 
taken thereat with particular reference to 
i n4ustrial Jelations, protection to the workers 
a~Ul waps, social seculity. sratt:ity and 
retirement benefits etc., and 

(c) the action pi oJ1oscd to t e taken 
against the defa.ulLina fac'oJY OWlh.l~ in the 
event 0{ violation of these conditions? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJJAH) : (a) to (c). The 35th Session of 
the State 1 abour Ministers' Conference was 
held on 11- 5-) 9RS. A statement containing 
the ~urrn ary of the Jelevan, conclusions/ 
sugestions is given bekw. The follow-up 
action on the various conclusiom.jsuggesticns 
is takcPI by the lal-our Departments of the 
Central/State Governments. 1 hesc eonclu· 
sions/suggestions have been fOI warded to the 
State Governments. 

Statement 

). Reasons of lod.out ~h()lIld be 
investigated by the lndustrial 
Relations Machinery and the situa­
tion should be assessed accurately 
~y compili,ng the result" of such 
investigation. 

2. It should be examined whether 
definition of Jockout should be 
elaborated to deal with the lcndcm.:y 
to resort to lockout by calling it 
temporary suspension of operation 
or business. 

3. Adequate administrative steps should 
be taken to appeal apanst stay 
orders on the operation of the pro­
visions of the Industrial Disputes 
Act io. cases rel.tina to closures 
layoff and retrell(:hment. 

4. To expedite adjudication of labour 
cases, separate bench of High 
Courts and high powered tribuuals 
sbouJd be ~t8blished. 

s. Tho arrangements for monitoring 
industrial relations situation sllould 
be streaatbened. 
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6. Workers dues should be given first 
priority {charge and suitable amend­
ments may be made ,in the relevant 
enactments. 

7. Details of an appropriate insurance 
scheme for ensuring payment of 
dues to workers may be worked 
out. 

8. A system ot rendering a certificate 
at the time of the annual audit of 
the accounts of a company junit to 
the effect that funds required to 
meet the retiral/terminal obligation 
like gratuity exists. 

9. Laws relating to payment of wages/ 
bonus/gratuity, [SIC and CPF dues 
should be effectively implemented. 

10. The existing ceiling of Rs. 1600 
per mnnth for cm/erage under the 
Payment of Grat uity Act 1972 may 
be done away with and appropriate 
Governments may be empowered to 
extend the provisions of the Act to 
establishments employing less than 
10 persons. 

11. The Act should be extended to 
cover establishments employing 
substantial number of women 
workers and tripartite consultations 
~hou\d be undertaken for exploring 
further scope of extenliion. 

12. The ESIC Corporation should 
undertake a programme for health 
care for child workers. 

13. State Governments should take full 
responsibility for minimising lax 
certification. 

14. Criminal action should be launched 
against the establishments which 
have gone sick or are closed or are 
under liquidation who had re­
covered the funds from workers but 
had not deposited the same. 

IS. Apart from launching of criminal 
prosecutions steps s"ould be taken 
for recovery of outstanding dues in 
the speediest possible manner. 

16. The Chief Inspector of Factories 
will have powers to' order suspen­
sion of activities in a hazardous 
industry, in the interest of prevant-

ing accidents and diseases. The 
penalty for continued violation of 
safety regulations in hazardous 
indUstry would be compulsory 
imprisonment. 

17. The State Governments will adopt 
all control measures prescribed in 
the Model Rules and Schedules in 
respect of dangerous manufacturing 
processes by incorporating them in 
State Factory Rules. 

18. The State/Union Territories. will 
review their rules regarding appoint­
ment of Safety Officers and ensure 
that these provide for prescribing 
requisite qualifications, functions, 
and respon~ibilities of the Safety 
Officers. 

19. The State Governments would 
prepare a list of the hazanlous in-
du~tries, based on the reports 
of the Task Forces, and 
furnish the details to DG FASLI 
who would prepare a common list 
of such hazardous industries for 
facilitating preparation of future 
action plans on an all India basis 
for conducting studies and surveys 
for the benefit of all. 

20. There would be a Centrally spon­
sored scheme with 50 per cent 
contribution by the States and SO 
per cent assistance by the Centre 
for setting up and strengthening of 
Industrial Hygiene Laboratories in 
tbe States with necessary manpower, 
equipment and facilities for moni­
toring the environment in hazar­
dous chemical industries. 

21. A Standing Committee of selected 
experts in various disciplines will 
be set up at the State level with 
the Chief Inspector of Foctories as 
the convenor. This Committee will 
go into the safety conditions in 
hazardous industries, at periodical 
intervals, and report on the correc .. 
tive measures required to a tripartite 
Committee at at the State level. 

22. Tbere would be a bigh powered 
Tripartite Safety Committee at the 
State level under the Chairmanship 

; 'of 'the Labour Minister. nul' 
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Committee will decide the polic)l 
matters regarding the overall safety 
and health situation in the factories 
in the State. 

23. A cadre of Occupational Health 
Services in the country would be 
built up by taking recourse to the 
foJJowing measures : 

(a) Appropriate programmes for 
training and development would 
be drawn up and operated by 
DGFASLI, in association with 
NIOH, IR TC and the 
Inspectorate of Factor ics of 
State Governments. 

(b) The Employees' State Insurance 
Corporation would set up 
Occupational Health Diagnostic 
Centre in each State and these 
centres would work in close 
co-ordination with the 
DGFASLl's Occupational 
Health Clinic, envisaged under 
the Seventh Five-Year Plan. 

24. Rehabilitation of bonded labour as 
a programme should be integrated 
with the existing IRDP and NREP. 

25. Subsidy available under the IRDP 
and NREP should be in addition 
to subsidy available for the rehabili­
tation of bonded labour. 

26. Subsidy for bondod labour rehabili­
tation should be used as a seed 
money for obtaining bank loan, 
subject, however, to the limitation 
of the project cost approved. 

27. The limit of Rs. 4000 under the 
Central Sector Scheme was fixed 
quite a few years back and there 
is need to raise this limit. 

28. In addition to the subsidy of 
Rs. 4000 which is permissible, an 
additionality for the maintenance 
durina the interruanun between the 
time of identification and on-set of 
programmes may be built in. 

2.9. Subsidy for the rehabilitation of 
bonded labour should be released 
without insisting on cent-per-cent 
receipt of Utilisation Certificates. 
Non·r~jpt of Utilisation Certi-

ficates should be condoned for the 
purpose of release of subsidy if 75% 
of the due utilisation cenificates 
have been received. 

30. Capacity and willingness of volun­
tary agencies should be exploited 
wherever feasible to bring about 
grass-root changes in the rural 
societies. The working of these 
voluntary agencies can be dove­
tailed into the existing scheme of 
rural organizers. 

31. Wherever the public sector under­
takings or the government are the 
principal employer, the contract 
should have a provision that the 
contractors will pay atleast 
minimum wage to the contract 
labour. All bilts of the contractors 
should be passed for payment only 
after the principal employer, has 
certified that minimum wages have 
been paid. 

32. The housing scheme for beedi 
workers should be dove-tailed into 
the existing housing scheme of the 
State Government for weaker 
sections of the society. 

33. A National Child labour Project 
would be taken up in order to make 
effective intervention in selected 
areas where there is concentration of 
child labour. 

34. When there is a wide disparity in 
a particular scheduled employment 
covering two or more States, efforts 
should be made by all concerned to 
reduce disparity. 

35. The Central scheme to strengthen 
Employment Exchanges for promo­
tion of self.employment, at present 
in operation in 30 districts on a 
pilot basis, should be extended all 
over the country as Soon as 
possible. 

36. The Conference was in favour or 
introducing computer in Employment 
Exchange operation in a phased 
manner to provide prompt, ob.iecti\'e 
and efficient service to regi\trants 
as well as employers. 
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37. At least one model Employment 
Exchange should be set up in each 
Slate. The Exchange should have 
full complement of staff, proper 
building, facililies for visitors and 
registrants, etc. 

38. There is an urgent need for setting 
up new IT's exclusively for women 
and to diversify courses at the 
ex.isting lTls to improve emloyment 
prospects for women. ' 

39. A group of Labour Ministers be 
constituted to examine the follow· 
ing matters. The Minister of 
Labour, Government of 
Maharashtra will be the convener of 
the group: 

1. Creation of a separate 
earmarked fund right from the 
beginning of the industrial 
establishments to be used 
exclusively for purposes of 
meeting workers' dues when­
ever it becomes necessary. 

2. fhe Workers' Participation in 
Management for the private 
sector and the question of 
statutory provisions. 

3. Gratuity Insurance Scheme. 

4. National Minimum Wage. 

S. Review of Labour Laws 
pertaining to women workers. 

6. Any other item which the 
Union Labour Minister refers 
for the consideration of the 
Committee. 

Foodgralns Stocks 

889. SHRI SA l'YENDRA NARAYAN 
SINHA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Government will able to 
procure a record amount of wheat and rice 
durina the 1984-85 procurement season; 

(b) ie so, what is the level of foodarain 
stock. with the Government; 

Cc) what portion of this is stocked in tbe 
open; 

• 
(d) what stops are beidl taken to keep 

this stock within manaaeable limits; and 

(e) whether Government have decided 
on the level or stocks it must hold as a 
contingency measure? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). Yes, Sir. The stocks of 
foodgrains with the public agencies as on 
1·7-1985 are estimated at 29.17 million 
tonnes. 

(c) As on 1-6-1985, 23.94 lakh tonnes of 
foodgrain~ were held by the Food Corpora­
tion of India in open under cover and plinth 
(CAP) storage. 

(d) and (e). As per buffer stocking 
policy of the Government, the buffer stock 
of foodgrains to be maintained by the public 
agencies should be 10 million tonnes over 
and above the operational stocks, which on 
different dates of the year would range 
between the lowest figure of 6.5 million 
tonnes on 1st April and the highest figure of 
11.4 million tonnes on 1st July. 

At present, the stocks of wheat are in 
excess of the level required under the buffer 
stocking policy. Some of the steps being 
taken to liquidate the excess stocks are : 

(i) increase in the monthly allocation 
of wheat for public distribution 
system; 

(ii) allocation to the roller flour mills 
to the extent of their full licensed 
capacity at Rs. 172 per quintal 
instead of Rs. 208 per quintal; 

(iii) permitting the roller flour mills to 
produce 2S% more than their 
licensed monthly capacity; 

(iv) increaslns allotment under 
National Rural Employment Pro­
gramme and Rural Landless 
Employment Guarantee Programme 
from one kilogram per manday 
upto two kUoarams; 

(v) issuina wheat throuab the public 
distribution .,stom upto a full 
months' requirement at a time; 

(vi) permlttiDI export or wheat, maida. 
auji and wholemeal atta. 
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Import aDd Export of Foodaral .. 

890. SHRI CHITTA MAHATA: Will 
the Minister of FOOD AND CIViL 
SUPPLIBS be pleased to state : 

(a) whether it is a fact that Government 
had imported foodgrains during the Sixth 
Plan period; 

(b) if so, the details thereof year-wise 
and tbe foreign exchange paid on this 
account; 

(c) whether it is a fact that Government 
have also decided to export foodgrains 
during the Seventh Plan period; and 

(d) if so, the details thereof and the 
quantity of foodgrains to be exported and 

,bow much foreign exchange would be 
carned? 

THE MINISTER OF FOOD AND 
CiVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). Yes, Sir. A state­
ment indicating the quantity and value or 
wheat and rice imported during the yean 
1980-81 to 1984-85 is given below. 

(c) and (d). During the current year, 
the Government have decided to allow export 
of limited quantities of Wheat, Maida, Suji 
and Wholemeal atta subject to the prescribed 
minimum export pnces. Export of basmati 
rice continues to be on Open General 
Licence (OGL-3), subject to tbe prescribed 
minimum export price. 

It is not possible to indicate tbe countries 
to which these exports will be made and the 
likely toreign exchange earnings. However, 
Food Corporation of India has already 
entered into a contract for supply of 5 lakb 
tonnes of wheat to U.S.S.R. 

Statement 

Statement indicating quanti ty and value of wheat ani rice imported durillg the years 
1980.81 to 1984-85. 

--- ------- -- ........ ---.-----

Year Wheat Ric: --- --- ~---

Quantities Estimated Quantities 
contracted 

(Jakh tonnes) 

Estimated 
(-008 value 

(milJion US$) 
contracted FOB value 

(Lakb.tonnes) (million US$) 

1980·8] 

1981-82 22.65 

1982-83 39.50 

1983-84 21.30 

1984-85 

Overhauling of CPWD 

891. SHRI YASHWANTRAO 
GADAKH PATlL: Will the Minister of 
WORKS AND HOUSING be pleased to 
ltate : 

(a) whcUler Government are aware that 
CPWD needs total overhauling in view of 
a.dv~~ public aDd press criticism; and 

'(b) if so, the steps being taken to stream· 
liJ;)C their fUDctioniDi ? 

THE MINISTER OF WORKS AND 
HpUSrNG (SURI ABDUL GHAFOOR) : 

, (8) and (b). There has been some criticism 

- ______ -._ __..--J 
, 

397.899 

654.778 

332.810 7.20 150.950 

about Central Public Works Department. 
Government have appointed committees from 
time to time for streamlinmg the working of 
Central Public Works Department. The 
last committee appointed by Government 
was Ranganathan Committee whose report 
was consider~d and decisions taken OD the 
recommendations were implemented. 

Irregularities in Implementation of 
IRDP In Karnatat. 

892. SHRI NARSJNG RAO SURYA· 
WANSHI: Will the Minister of AGRI­

CULTURE AND RURAL DEVELOPMENT 
be pleased to state : 
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<a> ,whether Government are aware of 
various irregularities crept in implementation 
of I.R.D.P. in Karnataka; and 

(b) if so, the steps taken to remove 
these bottlenecks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHAN­
DRAKAR): (a) Certain dlficiencies have 
been noticed in the implementa tion of 
lntearolted Rural Development Programme 
(IRDP) in Karnataka as well as in other 
States. These deficiencies mainly relate to 
administrative and organisational set up, 
uniformity in the fixation of physical and 
financial targets, low level of per capita 
investment, non-preparation of perspective 
plans and wrong identification of some 
beneficiaries etc. 

(b) A highplevel committee has been 
set up by the Planning Commis')ion to look 
into the administrative and organisational 
matters. Incidence of poverty is being taken 
into account while allocating funds and 
physical targe,ls during the Seventh Plan. 
A survey of families covered during the 
first two years of the Sixth Plan is being 
conducted to find out the families who have 
failed to cross the poverty line. Supplemental 
assistance to such families and higher 
investment per family in new cases is also 
contemplated. For eliminating wrong 
identification, greater involvement of village 
assemblies has been reiterated. 

The implementation is thus being 
streamlined. and procedures being reviewed 
to obviate these deficiencies. 

Plan for Development of Walled City 
of Delhi 

893. SHRI KAMAL NATA: Will the 
Minister of WORKS AND HOUSINO be 
pJeased to state : 

(a) whether there is a proposal under 
the consideration of Government for planned 
development of wa1led city of Delhi; and 

(b) if so, how much time it will take to 
tlnalisc the plan ? 

THE MINISTER OF- WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR) : 
(a) Yes, Sir. 

(b) This may take a few montbs. 

Relief to Coconut Growers 

894. PROF. P. J. KURIEN : Will tbe 
Minister of AGRICULTURE AND aURAL 
DEVELOPMENT. be pleased to state : 

(a) the total amount sanctioned by tho 
Centre for providing relief to the coconut 
growers whose coconut palms were destroyed 
by various diseases; 

(b) the total number of growers benefited 
by this assistance; 

(c) whether the assistance provided by 
the Centre is inadequate; and 

(d) if so, whether the Centre will provide 
more assistance to the growers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) An amount of Rs. 
162.74 lakh has been sanctioned as Central 
share during the Sixth Five Year Plan for 
implementing Centrally Sponsored Scheme 
on Package Programme on Coconut which 
includes assistance for rejuvenation of 
diseased and unproductive Coconut planta­
tions in Kerala. In addition to this, sanction 
was given for an amount of Rs. 39.1S lakh 
to Coconut Development Board for provid­
ing financial assistance to coconut growers 
for the removal of root-wilt affected palms 
in Tamil Nadu and Kerala. 

(b) About 10,000 growers have been 
benefited under the Scheme implemented by 
the Coconut Development Board.' 

(c) and (d). It is proposed to live more 
assistance to the growers in the Seventh Five 
Year Plan. 

Priority to Cooperative Sector for 
settl Dg up New Sugar FadoM 

895. PROF. MADHU DANDAVATE: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
review tbe Jicensins policy for Bettini up DeW 

suaar factories or expansion of extstiaa units 
in the light of the demand projected for tbo 
Seveoth Plan; . 

(b) whether tbe policy of giviDI licences 
first to the cooperative sector followed by 
public and private sector will continue; and 
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(c) if 80, whether priority will be given 
to giving licence to cooperative sugar 
factories in backward areas before allowing 
expansion to the existing sugar factories? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and {b). The guideline 
indica tina the licensing policy to be adopted 
for setting up new sugar factories or 
expansion of existing units for the Seventh 
Plan are being formulated. 

(c) These matters can only be decided 
after the licensing guidelines for the Seventh 
Plan have been approved and notified for 
implementation. 

Review of Food Policy for 
Seventh Plan 

896. SHRI ZAINAL ABEDIN : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES b.: pleased to state: 

(a) whether despite increasing price of 
inputs incomparably lower support prices 
for foodgrains wer\! offered to farmers and 
additional facilities for purchasing and 
stock.ing muketable surplui foodgrain soon 
after harvests have continued to be inade-

q uate durina Sixth Plan if not the details 
thereof. year-wise; 

(b) what was the foodgrain production 
during the Sixrh Plan period, year-wise 
vls-a-via average wholesale prices, com­
modity-wise, and corresponding buffer 
stock positions on first of April and first 
July, year-wise; 

(c) whether movements out of buffer 
stocks were slow due to lower buying 
power; and 

(d) whether consequently Government 
propose to review policies immediately 
leading to sound food policy for Seventh 
Plan f 

THE MlNISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Support prices for foodgrains 
are based on the recommendations of the 
Agricultural Prices Commission, now Com­
mission for Agricultural Costs and Prices, 
which cover the cost of inputs considered 
reasonable. During the Sixth Plan period. 
adequilte measures were taken to procure 
and stock foodgrains. The following quanti­
ties of grains has been purchased during 
the period: 

(Lakh tODnes) 

Crop Year Rice Wheat Coarsegrains Total 

1980·81 56.09 65.95 1.01 123.05 

1981-82 73.34 77.18 2.20 152.72 

1982-83 70.47 82.92 1.72 1.55.11 

1983·84 78.31 92.96 0.41 171.68 

1984.8S· 97.67 103.12 1.88 202.67 

(b) Two statomcnts I and II are liven 
below. 

(c) The lower offtake of foodgrains may 
be due to record level of production and 

coMequential easy availability in the open 
market. 

(d) Kcepina in view the coDtinaencY or 
the situation. food policies are kept un 1er 
constant review. 
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Statement-I 

Stalemellt SJl.Jwing Bulfer Siock Pf)silion on Fi,.st 0/ April and Fir"t July. Year .. wi,~ durlnl 
the Sixth Plan Period 

----- -~ - - -- - - - - _- --_--------- - -~--

Year As on Rice Wheat Coa rsegrains Total 

1980 1-4-80 84.43 53.19 1.49 139.11 

1-7-80 70.90 90.03 1.41 162.34 

1981 1-4-81 66.94 30.69 1.11 98.74 

1-7-81 58.39 77.33 1.03 136.7S 

1982 1-4-82 63.62 45.46 1.67 110.75 

1-7-82 51.19 101.81 1.96 154.96 

1983 1-4-83 52.38 56.42 2.1S 110.95 

1-7-83 37.81 130.13 1.68 169.62 

1984 1-4-84 52.40 95.98 0.57 148.95 

1-7-84 46.21 178.13 0.49 224.83 

1985 (P) 1-4-85 85.45 127.51 1.24 214.20 
.. ~ -- ~ .. --- _A ___ ~ ____________ 

(P) Provisional. 

Statcment-ll 

Statement sh(Jwing Annual Average of index Numbers of Wholesale prices. 

Commodity 1981 1982 1983 1984 
-_._-~--~--- -. ~ -- - -------_ 

Rice 220.6 247.5 290.1 275.5 

Wheat 190.0 208.4 223.1 211.6 

Jowar 236.9 223.7 236.1 243.7 

Bajra 224.6 221.6 233.2 213.8 

Barley 231. ') 232.9 268.2 267.2 

Maize 2~0.6 243.3 270.2 226.1 

Ragi 236.2 212.3 242.5 247.0 

Cereals 231.1 229.4 259.8 247.0 

Foodgrainc; 236.1 242.5 270.4 275.4 

Pulses 349.4 307.3 322.4 415.7 

Ali-India production of Foodgroins during the Sixth Plan P~riod. Year.wise 

(Million tonnes) 

1980 .. 81 1981-82 1982-83 1983-84 

Total Poodgrains 129.6 133.3 129.S 1 St~~ , --------- .-~ -~-.-~~-~--

Production of foodgrnins for 1984 .. 85 has been estimated at a level slightly less than 
tha.t achieved durina 1983-84. 
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I'rlce Paid to l?unjab Farmers by 
F.C.I. for Purchase of Rice 

897. SHRl V. SOBHANADREESWARA 
RAO: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the price a farmer in Punjab gets for 
one quintal of medium fine and super fine 
varieties of rice/paddy he gives to Food 
Corporation of India; 

(b) whether these prices are higher than 
the prices paid to farmers in other States; 
and 

(0) if so, the reasons therefor 1 

THE MI~ISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (c). Only paddy is 
procured by the Food Corporation of India 
from farmers in the country, including 
Punjab, at the uniform support prices fixed 
by the Central Government. The support 
prices for paddy for the 1984-85 Kharif 
marketing season are Rs. 137, Rs. 141 and 
Rs. 145 per quintal for the common, fine 
and soperfine varieties. respectively. Rice is 
procured by the Food Corporation of India 
from millers/dealers, only, under statutory 
levy, and not from farmers. 

Production of Milk and Eggs 

898. KUMARI PUSHPA DEVI: Will 
the Minister of AGRICUL TURB AND 
RURAL DEVELOPMENT be pleased to 

state: 

(a) whether Government have taken 
steps to increase the production of milk and 

eggs; 

(b) i'f so. the schemes launched in 
various States to increase the production of 
milk a~ eggs; 

(c) the achievements made in this regard 
in Madhya Pradesh during the last three 
years; and 

(d) the facilities provided so far in 
Madhya Pradesh for the proper medicare of 
the livestock under Centrally sponsored 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes, Sir. 

(b) A list of Central Sector schemes 
being implemented in various states to 
increase the production of milk and eas is 
given in the statement below. 

(c) The estimated production of milk 
and eggs in Madhya Pradesh during the Jast 
three years are given below: 

Year Milk Eggs 
(thousand tonnes) (million 

number) 

----~ 

1982-83 2510 560 

1983-84 2640 600 

1984-85 2784 700 

(d) The facilities provided in Madhya 
Pradesh for the proper medicare of the 
Jivestock under the Centrally Sponsored 
Schemes are : 

(i) Rinderpest Survei11ance and con­
tainment vaccination; 

(ii) Food and Mouth Disease contro1; 

(iii) Systematic Control of Livestock 
Diseases of National Importance; 
and 

(iv) An Epidemiological Unit under 
"Animal Disease Surveillance" 
Scheme. 

An amount of Rs. 43.97 lakh has been 
released to tbe State under these Centrally 
Sponsored Schemes during the Sixth Five 
Year Plan. 
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Statement 

Particulars of the scheme 

1 

1. Operation Flood- II 

2. Central Forzen Semen Production and 
Training Institute. 

3. Central Cattle Bre~ding Farm. 

4. Herd Registration Scheme. 

S. Progeny Testing Scheme 

6. Crossbreeding of indigenous cattle with 
exotic dairy breeds and improvement 
of buffaloes using frozen semen 
technique, outside Operation~Flood 

areas. 

7. Assistance to selected Ghoushalas for 
production of high quality indigenous/ 
crossbred heifers. 

8. Central Poultry Breeding Farms. 

9. Central Ducb Breeding Farm 

10. Central Training Institute for poultry 
Production and Manalement. 

11. Random Sample Test Units. 

Location (State) 

2 

The Scheme is intended to cover all States 
and Union Territories of Andaman and 
Nicobar Islands, Goa, Daman and Diu, 
Mizoram and Pondicherry. However, at the 
end of March, 1985, 22 States/Union 
Territories namely; Andhra Pradesh, Assam, 
Bihar, Gujarat, Haryana, Himachal Pradesh, 
Jammu and Kashmir. Karnataka, Kerala, 
Madhya Pradesh, Maharashtra, Orissa, 
Punjab, Rajasthan, Sikkim, Tamil Nadu, 
Tripura. Uttar Pradesh and West Bengal 
and Union Territories of Andaman and 
Nicobar Islands, Goa, Daman and Diu and 
Pondicherry were implementing this oro­
gramme. 

Hess~rghatta (Karnataka). 

Dhamrod (Gujarat), Hessarghatta 
(Karnataka) ChipJima and Sunabeda 
(Orissa), Suratgarh (Rajasthan), Alamadhi 
(Tamil Nadu) and Andesh Nagar (Uttar 
Pradesh). 

OngoJe (Andhra Pradesh) Ahmedabad 
(Gujarat), Rohtak (Haryana) and Ajmer 
(Rajasthan). 

Assam, Kerala and Punjab. 

Andhra Pradesh, Assam, Bihar, Oujarat, 
Himachal Pradesh. Kerala, Madhya Pradesh, 
Maharashtra, Nagaland. Orissa, Rajasthan, 
Tamil Nadu, Tripura and Uttar Pradesh. 

Gujarat, Haryana, Maharashtra, Madhya 
Pradesh, Rajasthan and Uttar Pradesh. 

Hessarghatta (Karnataka), Bombay (Maha· 
rashtra), Bbubaneswar (Orissa) and Chandi­
garh. 

Hessarahatta (Kamataka). 

HessarJhatta (Karnataka). 

Hessarshatta (Kamataka), Bombay (Maha­
rashtra) and Bbubaneswar (Orissa). 
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Il~ "9AaI' W Analj~i La~ol'a- Gurpon (Haryana), Hessarabatta 
tOn.a (Karnataka), Bombay (Maharashtra) aqd 

Bhubaneswar (Orissa). 

13. RindOtJ'st s.wU.., aod GODtain· All States and UniOD Territories.. 
ment vaccination prosramme. 

14. Poot and Mouth Disease control pro- An States and Union Territories. 
srammc. 

16. lle&ional Station for Forage Produc­
..... tkI DtwUollstration. 

17. Larle Fodder Seed Production Farm. 

18. Foddet Minikit Demonstrations. 

19. Special Livestock Production Pro­
gramme. 

Edeili. of TV Se"ice to Uncovered 
Parts of the Country 

899. 'SHRI RADHAKANTA DIGAL 
Will th~ Mlrtktir of INFORMATION ",reo 
BROADCASTING be pleased to state : 

(a) whcther Govcrnment have a proposal 
for exteddina television service to uncovered 
parts of tbe OUUDtry in the Seventh Plan; 

(b) it 10. the amount earmarked in 
Seventh Plag for installation of television 
ltatlons fa' 'cae uncovered parts; 

(c) the Dames of thc places identified tn 
Orissa tllId .tbcr States to provide television 
stations in Sevcnth Plan; and 

A 1 

(d) the details thereof ? 

THE MINISTER OF STATE OF THE 
MINJMyl OF lNFORMATlON AltO 
BllOADC~l'INO (SHRI V. N. OAOOIL) ; 
(a) Yea, air. 

(b) to (d). Tbe individual schemes 
of VII NIl Jet I cxtension of TV SClVidt to 
UDCOYorocl ar~as of tbe country arc yet tQ, bQ 
approved. 

, All States and Union Territories. 

Hyderabad (Andhra Pradesh), Gandhi Nagar 
(Gujarat), Hissar (Haryana), Sri nagar 
(Jammu and Kashmir), Suratgarh (Rajasthan). 
Alamadhi (Tamil Nad",) and Kalyani (West 
Benga)). 

Hessarghatta (Karnataka). 

All States and Union Territories. 

All the States and Union Territories except 
thc State of Sikkim and the Union Terri­
tories of Andaman and Nicobar Islands, 
Arunachal Pradesh, Chandigarh, Dadra and 
Nagar Haveili and Lakshadweep. 

Allocation of Foodgrains to States 
under NREP and RLEGP 

~. SHRI PRATAP BHANU 
SHARMA: Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the foodgrains allocated by 
Government under NREP and RLEGP to 
various States are not lifted regularly; 

(b) if so, the reasons thereof; aDd 

(c) State-wise allocation of food grains 
from January to June, 1985 and the actual 
quantity lifted ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CItANDULAL 
CHANDRAKAR): (a) and (b). StatOlllent 
I indicating State-wise position of foodgraiol 
released and utilised during the SiXfh 'Ian 
period under National Rural pmployment 
Proaramme is given below. Similar Statement 
II in respect of Rural Landless EmpTo)fMent 
Guarantee Programme whicb was started 
from Aupt IS, 1983 Ii alsO gt\iill betow. 
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It would be seen from these statcmcmts that 
the position of utilisation of fGOdarains under 
tbe two proarammes is not unsatisfactory. 

(e) As the allocations under these 
proarammes are made on the yearly basd 
beginning from April every year, the figures 
for the specific period from January to June 
1985 are Dot available. for tbe year 1985·86, 

,he foodtJraJDa alkx:a.d to the various ... , 
UTa under NItEP/RI:£GP are 2.30 lakh 
Mts. and 2.10 lakh Mts. respectively. State/ 
UT ·wise foodaraina a11pcated for the ~r 
is liven in tbtt ItatetDent III ,,\'en bolo •• 
Complete ftaures in reaard to Ultin, utili. 
sation of the foodarains upto June, 1985 
have not become aYlilAbie SO far. 

Statemeot·1 

Statement 1 showing /ood,ralns releo$ed and utllllotion 'hertollUlller N4Ilotud Rural 
Employment P,ogramme during the year 1980-81/0 1984-8'. (Sixth Pion period) 

(PAIUteS in NTs) 

Sl. No. States/UTs Quantity of foodgrains Quantity of foodgrainl 
released utilised 

---- -----.- .. __ 
1 2 3 4 

1. Andhra Pradesh 205744.00 182435.73 

2. Assam 25748.00 7047.13 

3. Bihar 234368.00 213610.68 

4. Gujarat 52992.00 60019.00· 

S. Haryana 30065.00 40508.38· 

6. Himachal Pradesh 25383.00 29259.18· 

7. Jammu aud Kashmir 15998.00 17698.29* 0' f 

8. Karnataka 89473.00 60362.55 

9. Kerala 73798.00 31325.71 

10. Madhya Pradesh 279885.00 193997.83 

t 1. Maharashtra lS~8S0.00 147305.l3 

12. Manipur 765.00 27'2.39 

13. Meahalaya 1634.00 114.46 

14. Nagaiand 3430.00 4712."· 

15. Orissa 165596.00 190194.41· 

16. Punjab 13125.00 9'29.21 

17. llajasthan 157483.00 22'412.S4· 

18. Sikkim 1392.00 190.~2 

19. Tamil Nadu 166510.00 1S6085.06 

20. Tripura 9214.00 11401..,. , 

~l. Utalr Pra4esb 44448G.00 277530.47 
! ~ ~ I t. 
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1 2 3 4 

22. West Benpl 196431.00 195094.81 

23. A and N Islands 1990.00 2585.0" 

24. Arunachal Pradesh 132~.OO 99.48 

25. Chandiprh 65.00 S.OO 

26. 0 aDd N Haveli 332.00 218.22 

21. Delhi 12~.OO 22.30 

28. Goa, Daman and Diu 468.00 

29. Lakshadwcep 236.00 245.00 

30. Mizoram 733.00 311.00 

31. Poncticborry 1827.00 ISS7.S3 

Grand Total : 2355940.00 2061902.19 

• ~itional quantity utilized from unutilised balance from previous year. 

Statemeat·II 

Statement II showing !oodgrains re/eaJed and utilisation 'hereof under Rural 
Landless Employment Guaranlre Programme during the 

year 198.3-84 and /984.85 

(In MTs) 
,------------ ---- --------- -----~ 

States/UTs. 

1 

1. Andhra Pradesh 

2. Auam 

3. Bihar 

4. Oujarat 

S. Haryana 

6. Himachal Pradesh 

7. -Jammu and Kashmir 

8. Karatalta 

t. KeraJa 

10. Madhya Pradah 

II. )fIabaruhtra 

-----

Quantity of (oodgrains 
released 

3 

30750 

7750 

50292 

10668 

1943 

2184 

22SS 

21280 

14150 

33431 

38997 

349 

Quantity of foodarains 
utilised (P) 
-~----------

4 
-- --

5831.34 

1938.58 

23035.00 

4417.05 

904.70 

612.92 

4942.67 

700.47 

8493.27 

59.40 

288.96 
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IJ. Me&balaya 

14. NNaland 

IS. Orissa 

16. Punjab 

11. Rajasthan 

IS. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

2%. West Bengal 

23. Andaman and Nicobar Islands 

24. Arunachal Pradesh 

25. Chandigarh 

26. Dadra and Nagar Haveli 

27. Delhi 

28. Goa, Daman and Diu 

29. Lakshadweep 

30. Mizoram 

31. Pondicherry 

Grand Total 

S70 

313 

22500 

563 

8082 

270 

37790 

1236 

60077 

38497 

372 

264 

41 

216 

107 

345 

63 

240 

262 

~85863 

Statement-III 

W~I~~,.~~ "' 
4 

",.... 

6J.OO 

~3A.~ 

....-
19$0.51 

34·3e 
3\443·09 

~1.4~ 

74".9t\ 
(\Q~.oq 

4 • .,1 

S.OO 

65.00 

183.fl. 

SJ.atement indicati"g a/loc(ltiop 0/ /oodgrains under National Rural Employment 
Programme and kural Landi ess Employment Guarantee ' 

programme during 1985-86 

- -- - -- - ---.- ----_._---
SI. No. StatejUTs 

1 2 

I. Andhra Pradesh 

2. Astam 

I. Bihar 

•• Oujarat 

N.R.B.P. 

3 

18,300 

4,000 

31,600 

7,500 

(In MTs) , 

Allocation 

"",E.g.P · 
~ 

4 

... om 
~ 

'_UII 

'tOM 
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1 J 3 .. 
!,~ 1 •• 1,07& 

,. HJ.f:D8Ch .. 1 f~b 1,300 1,183 

7 .. 181 U Ad KulllAir 1,600 1,4S7 

a. ~~ta~ 15,700 14,200 
.. 

9, ~e* 6,'700 6. It» 

to. Wadlaya Pradeeh 17,600 15,691 

1 t. WWras~r .. 21,100 18,933 

l~ •. ~ur 230 208 

13, ..... ya 260 264 

~4. ~~Jap4 ISO 138 

15. OIissa 13,000 14,628 

~6" ~u~b 1,900 1,754 

17. Rajasthan 4,600 4,300 

IS. Sitkim 190 174 

19. Tamil Nadu 24,500 22,000 

20. Tripura 700 653 

, •• UttarP ..... h 42,700 38,SOO 

2~. W~t _nllJ 14.100 12,729 

UpiOD Territories 

165 148 

24. Arunachal Pradesh 160 142 

25. Chandiprh 3S 28 

26. Dadr. attcI Napr Haveli 100 87 

lit Qr,lbi 60 sa 

21,. ~~ ~ aM PilJ 23' 'JIJ7 

~. ~~.,eep 50 40 

90 131 

151 
I'" 4 P '-w WA "aAt U.PiP it ,i,iQua 

2tO.000 



Quota of Pree Sale Alia Levy Sugar 
released 

901
2 

SHRI D. B. PATIL : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the quota a free sale and levy sugar 
released in the months of April, May and 
JUDe. 1985 for internal consumption; 

(b) whether it is a fact that full quota 
80 released did not reach the market; and 

(c) if so, the reasons therefor 'Z 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The figures are as under: 

(Iakh tonnes) 

---- -

Month Levy quota Freesale quota 

April. 1985 3.13 3.70 

May, 1985 3.13 3.60 

June, 1985 3.63 3.75 
- - ----~ 

(b) and (c). So far as levy sugar is 
concerned, in respect of 13 States/Union 
Territories, Food Corporation of India i:-, 
arranging the lifting of sugar from the 
factories and making deliveries to State 
Governments against the monthly levy sugu 
quota. Food Corporation ~l h~dia ha5 been 
provided with adequate plpehne stocks of 
levy sugar so as to avoid any shortfall in the 
deliveries of allotted sugar to the Stat~ 
Governments against their monthly quotas. 
Remaining 18 State/Union Territory Govern­
ments are themselves arra.nging the lifting of 
allotted levy sugar from the factories. 

As regards free sale, sugar, the quota 
releasc4 for April and May, 1985 was to be 
delivered by the sugar factories, whereas for 
June 1985 the quota of 3.75 lakb tonnes 
com~rised 2:50 lakb tonnes of indigenous 
sugar and 1.25 lakh tonnes of impor.ted 
supr. Tbrre have- been "orne . lapses ag,u~st 
the free sale sugar released from the fac~Ofles 
apinst the said months. However, suitable 
steps have been taken to' ensure . thai" 'the 
factories observe statutory provisions relating 
to sales and. despatches of free sale sU8~r. 
As a result. there bas been a progressive 
reduction in the quantum of lapses and th~ 

qua\1tity whieh la psec1 against 'une. 19B'S 
quota was about 3 per cent only. 

So far as imported supr is concerned, 
its release for free sale has startetf from June. 
1985 only. A certain quantity of imported 
sugar is to be lifted by the State Governments 
for distribution through controUed channels 
at below Rs. 6 per kg. and some stocks 
are being sold by the Food COrpOration of 
India against tender/auction in o~ market. 
Certain infrastructure deficieneies and logistic 
problems had led to reduced off tate ,by the 
States and Food Corporation of India 
initially. However, these' problems have 
been sorted out leading to larger off take by 
the States and Food Corporation of India 
in the month of July 1985. With this stream­
lining it is expected that availability would 
improve as programmed resulting in adequate 
supplies at reasonable prices Co the con­
sumers. 

Supply of Imported Edible Oil to West 
Bengal 

902. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Centre has sin~ 'taken 
a decision to hike West Bengal's quota of 
imported edible oil for the poblic distribu­
tion system, which had been halveq in,phases 
over the last few months, to suit the rising 
demand for the ensuing festival season; 

(b) if so, by how much; and 

(c) if not, the reasons therefor and how 
do Government propose to meet the situation 
and ensure the requisite quantity of edible 
OJI to the State ? 

THE MINISTER OF FOOD -AND 
elY lL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). Tho allocation of 
imported edible oils to States/Union Terri-
tories, including West Bengal, under the Public 
Distribution System are anade' on month to 
month basis taking into consideration the 
realistic assessment of the dematWf~ l)riets and 
availability of indigenous epible oils within 
the State and availability of stOcks with State 
Trading Corporatibfl of India and other 
factors like pace of lifHni of oils allocated 
earlier, ete~ Tbe all~tioQJ are _"neI4Uy 
increased during the foslival .,..aon. The 
quantum of increase of ensuing festivals 
season has not yet been decided. 

(c) Does not arise. 
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. [Trans/at ion] 

Setting up of TV Relay St.tions 

903. SHRI NIRMAL KHArRl : 
SHRI ANADI CHARAN DAS : , 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the number of television relay 
stations of different range set up' at I're8ent 
in the country indicating the names of places 

! 
where they have been set up; 

(b) th~ number of such stations 5Ct up 
during the year 1984-85 and the ou~ber of 
such stations likely to set up during the year 
1985·86; and 

(c) the names of places in Uttar Pradesh 
where relay stations will be set up during the 
Seventh Five Year Plan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTJNG (SHRI V. N GADGIL) : 
(a) There are in all 173 T. V. transmitters 
functioning at present in the country. Their 
location is given in the statement given 
below. 

(b) 126 TV tran~mjtters were added 
during 1984-85. Be§ides the transmitter at 
Nayveli set up in June, 1985, 13 more trans­
mitters are expected to be ~ct up during 
1985-86. 

(c) The individual schemes of VII Plan 
for extension of T. V. ~crvice to uncovered 
areas of the country are yet to be approved. 

(v) Tirupati 

(vi) Nel10re 

(vii) Cuddapah 

(viii) Karimnagar 

(ix) Nizamabad 

(x) WarangaJ 

(xi) Rajamundry 

(xii) Kumool 

(xiii) Anantpur 

(xiv) Adoni 

(xv) ~chboobnagar 

J. Bihar 

(I) Patna* 

(ii) RancbPIl 

(iii) Muzaffarpur* 

(iv) Gaya 

(v) Munger 

(vi) Dhanbad 

(vii) Jamshedpur 

(viii) Purnea 

(ix) Bhagalpur 

4. Gujarat 

(i) Ahmedabad. 

(iJ) Rajkot* 

(iii) Dwarka 

(iv) Pij* 

(v) Vadodra 

(vi) Surat 

(vii) Bhavnagar 

(viii) Patan 

(ix) Bharuch 

(x) Navasari 

S. Baryan. 

(i) Hissar 

(ii) Bhiwani 
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6. HI ... ellal Pradm (vi) Bilaspur 

(0 KasauU* (vii) Sqat 

(ii) Simla (viii) Rewa 

(iii) Kulu (ix) Ratlam 

7. Jammu and Kalhmlr (x) Murwara 

(i) Srinapr. (xi) Burhanpur 

(ii) Jammu 11. Mabaralbtr. 

(iii) Karail 0) Bombay'" 
(iv) lAb (U) Naapur· 

8. KarDataka (iii) Poona· 

(0 Banp)orc· (iv) Akola 

(ii) Gulbarp· (\') Natik 

(iii) Manasalorc (vi) Kolbapur 
(ill) Devanscrc (vii) Abmednapr 
(v) Bbadravati 

(viii) Jalna 
(vi) Bijapur 

(bt) Auranaabad 
(vii) DeHary 

(x) Dhulo 
(viii) Oadag-Betpri 

(.ti) Latur 
(ix) Raicbur 

(xii) Amravatj 
(x) Dharwad 

(xi) Mysore 
(:ltiH) Sholapur 

(xiv) Parbbani 
(xii) Bclpum 

(xv) Chandrap"r 
(xiii) Hospet 

(xvi) Nanded ,. Ker.l. 
(xvii) Jalpon 

(0 Trivandrum* 
(xviii) Oondiya 

(ii) Cocbin* 
(xix) Sanali 

(iii) Calicut 
(xx) Malepon 

(iv) Cannanore 
(xxi) Bbusawal 

(v) PaJabat 
11. MaDlpar 

10. Madh,a Prade" lmpbal 

(0 Bhopal· 13. Meilluala,a 

(Ii) Indore· (ll ShiUoq 

(iii) Ra~ (Ii) Tura 

(iv) Owalior l~. N_laa. 

(v) labalpur K.ohima 
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15. Orissa 

(i) Cuttlek. 

(Ii) Sambalpur* 

(iii) Behrampur 

(iv) Rourkel. 

(v) Koraput 

16. PaDJab 

(i) Amritsar* 

(ii) Jalandbar* 

(iii) Bhatinda 

(iv) Patbankot 

17. Rajasthan 

(i) Jaipur* 

(ii) Suratgarh 

(iii) Ganganaaar 

(iv) Jadhpur 

(v) Udaipur 

(vi) Kota 

(vii) Alwar 

(viii) Khetri 

(ix) Bikaner 

(x) Bhilwara 

(xi) Ajmer 

(xii) Jaisalmcr 

(xiii) Banner 

II. Slkklm 

Oanatok 

1'. Tamil Nlelo 

(I) Madras· 

(li) Kodalkaw· 

EHI) Tlraclalrapalli 

(19) Vellore 

(v) Salem 

(vi) CoI1Qba1On 
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(vii) Kumbakonam 

(viii) Neyveli 

20. Trlpura 

Aaartala 

21. Uttar Pradesh 

(i) Luchnow* 

(ii) M ussooric* 

(iii) Kanpur* 

(iv) Allahabad'" 

(v) Gorakhpur* 

(vi) Varanasi'" 

(vii) Agra* 

(viii) Dcoria 

(ix) Shabjahanpur 

(x) Sultan pur 

(xi) Rae-BareH 

(x Ii) Bareilly 

(xiii) Jhansi 

(xiv) Nainital 

(xv) Rampur 

(xvi) Faizabad 

(xvii) Farukhabad 

(xviii) Btawah 

(xix) Aliprb 

(u) Muradabad 

(xxi) Pauri 

(xxii) »ehraich 

(xxiii) Sambhal 

(xxiv) Pithoragarh 

22. Welt Be_pi 

(1) Calcutta­

(ii) Aaansol* 

(ili) Murabidabad· 



(iv) Kurseong· 

(v) Malda 

(vi) Kharagpur 

(vii) Bardhaman 

(viii) Balurghat 

(ix) Shantiniketan 

Union Territories 

1. Andsman and NJcsbsr Islands 

(I) Port Blair 

(ii) Car Nicobar 

2. Arunachal Pradesh 

Itanagar 

3. Deihl 

Delhi· 

4. Goa, Daman and Diu 

Panaji* 

S. Mlloram 

Aizawl 

6. Pondlcherry 

Pond icherry 

*High Power Transmitters (10 KM/IKW). 
The remaining are Low Power Transmitters. 

(English] 

SettinR up of AIR Station fa Sarat 

904. SHRI CHHITUBHAI OAMIT: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government have agreed in 
principle to set up station 9t All IJldja R~io 
in Sural (Gujarat); 

(b) if so, the details in this reaard and 
tbe time by which the station is likely to be 
set up in Surat (Gujarat); aha 

(c) the action being taken by Oovernment 
in this connection? 

THE MINISTER OF STATE OF 
THB NINISTR Y OF tNPORMATION 

AND BROADCASTING (SHRI y, N, 
GADG1L) : (a) to (c). In its draft proposals 
for the 7th plan, AIR bas included a &cherne 
to set up a radio station with a 2 X 3 KW 
FM transmitter, Multi-purpose Studios etc. at 
Surat. Implementation of tbe ~}leme will 
depend upon the final shape of the 7th 
plan. 

Fixation or Target lor Produklon of 
Pulses and Utilization of Fund by States 

for Development of Pu.... I 

905. SHRI R. P. GAEKWAD : Will 
the Minister of AGRICULTURB AND 
RURAL DEVELOPMENT be pleased to 
State: 

(a) the target of pulses production fixed 
by Government and the actual production 
achieved and requirement of pulses during 
the current year; (separately for Gujarat 
State); 

(b) whether Government wiU ensure that 
funds available with States for pubes develop­
ment are fully utilised; and 

(c) steps taken to overcome imbalance in 
supply and demand of pulses and to check 
the rise in prices ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Target and produc­
tion of pulses are 8S under : 

Year 

1983-84 

1984-85 

1985-86 

(lakh tonnes) 

An India ~ujara_t __ 

Target produc- Target produc-
tion tion 

130.0 126.54 

130.0 

135.0 

2.87 5.59 

3.28 

5.78 

, j 

The production ofttnJlse8 dorlng 1984·45 
is expected to be slightly 10',Ve( U"I) that of 
1983-84. ' I I IT 

As per the Report of tho. Stccrina Oroup 
on formulation of SII1h PM} V.eir Plaft 



(1980-8S) the AU India requiremCftt of pulset 
is 145.0 lakh tonoes and for Gpjarat, as per 
their estimates, it is 9.91 lakb tonnes. 

(b), Yes, Sir. 

(c) To overcome imbalaQcc in supply 
and demand of pulses, import of pulses is 
allowed under Open Gcneral Licence. To 
check the rise in prices, a few States are 
supplying pulses through Public distribution 
System., Some Cooperative Agencies likCl 
National Agricultural Cooperative Marketing 
Federation and National Consumers Coopera­
tive Federation are also sellin" pu1ses. Besides, 
to increase the production of pUlses, the 
following steps are bemg takon : 

(0 Extension of pulses in irrigated area; 

(if) Bringing additional area under 
short duration varie'ies of pulses 
in rice fallows by utilising the 
residual mosture in Rabi season; 

(iii) Cultivation of sbort duration varie­
ties of Moong and U cd wi th 
irrigation in summer as a catch 
crop; 

(iv) lntcr·cropping of Arhar in soyabean, 
Bajra, cotton, sugarcane and 
groundnut, both under irrigated and 
unirrigated conditions; 

(v) Maximisin. the yield level. by tho 
use of improved sees, acloption"Of 
improved pack_ae of practicol 
including plant protection measures 
and price support. For this, tbe 
Government have beea im"..ntill 
verious development programmes 
through Centrally Sponsored attd 
Central Sector Schemes. 

(Trans/at Ion] 

Registration of Unemployed Persons wltl 
Employment Exchaolel 

906. SHRI MAHENDRA SINOH : Will 
the Minister of LABOUR be pleased to state 
the number of unemployed persons regfstettld 
with the Employment ExobaQg. in die 
country, State-wise as on 31 December, 1984 
and a]so the number of the unemploy.d 
persons registered with them in 1985 as 00 

June, 1985 and the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SUR} T. 
ANJIAH) : The number of job-seekers (all of 
whom are not necessarily unemployed) who 
were on the live re(listers of Employment 
Exchanges as en 31-12-1984 and 00 31 st May, 
1985, the latest available information are 
furnished in the statement given below. 

Statement 

Number of Job-s.ekers Oil the Live Register of Employmellt Exchanges as ott 

States 

1. Aodhra Pradesh 

2. ,Assam 
3. Bihar 

4. Guja.-.t 

S. Haryana 

· 6. Himachal Pradesh 

7. Jammu and Kashmir 

: a .. K_ataka 
. i: tt+kadi r 

31-12-1984 

2 

21.7 

4.9 
26.7 

6.3 

4.7 

~.6 

0.7 

7.7 
2'.3 

(Number in Ulicbs) 

31-S-198S 

3 

22.2 

S.2 
26.S 

6.5 

4.6 

2.8 
0.7 

8.1' 
24.6 
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10. Madhya Pradesh 

II. Mabarashtra 

l~. Manipur 

13. Meghalaya 

14. Napland 

15. Orissa 

16. Punjab 

'17. Rajasthan 

18. Sikkim· 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Voloa Territories 

I , 

1. Andaman and Nicobar Islands 

2. Arunachal Pradesh· 

3. Chandigarb 

4. Dadra and Nagar HavelJ** 

5. Delhi 

6. Goa 

7. Laksbadweep 

8. Mizoram 

9. Pandicberry 

AU India Total : 

2 

11.2 

21.0 

1.9 

0.1 

0.1 

S.6 

S.3 

5.0 

17.1 

0.9 

18.7 

41.2 

0.1 

0.9 

0.9 

4.5 

0.4 

0.1 

0.2 

0.6 

235.5 

.",,.. Alii".., 

3 

11.9 

21.0 

2.0 

0.1 

0.1 

6.0 

5.4 

5.6 

18.0 

1.0 

20.9 

41.0 

0.1 

1.0 

. 1.0 

5.0 

O.S 

0.1 

0.2 

0.7 

241.8 

tt2 

Note: * No Employment Exchange is functioning in Sikkim and Arunachal Pradesh. 

··One Employment excheDle is fUDCtioniDI is the UBioD Territory, but data are 
not being received. 

(&wllsi] 

I_tallatlon of Doordarshan Transmitters 
at Idukkl & Patb8D8mthltta 18 Kerala 

907. SHRI P. A. ANTONY: Will the 
)4iDlster of INFORM A tlON ANn 
BROADCASTING be pleased to state : 

(a) whether Government have rea:ivcd 
any representation for installing Doordaraban 

transmi Uera at Id,ukki and Pathaoamth!tta 
in Kera1a; aDd 

(b) if 80, the action takeD 0'1 th. 
propoeal'l 

THE MINISTER OP S7ATE OP 1'HS 
MINISTRY OF INPORMATION AND 
BROADCASTING (SHR.I V. N. GADOIL) : 
(8) Yes, Sir. 
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(b) Idukki and Pathanamthitta districts 
fie within tho servioe area of Hilh power TV 
transmitters at Cochin and Trivandrum. 
Idukki and pathanamthitta districts have 
billy terrain and therefore actual coverage 
will depend upon tbe line of sight. Provision 
of further transmitters for 'shadow·areas~ 
would depend upon availability of resources 
in subsequent plans of T. V. expansion. 

Development of ECODomic Zone of Sea in 
Sixth and Seventh Plan 

908. SHRI SRIHARI RAO : Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state: 

(a) the details of the provisions made 
in the sixth Plan to develop economic zone 
of the sea; 

(b) the details of provision made in the 
Sixth Plan for developing deep sea fishing; 
and 

(c) the programme to develop economic 
zone of sea during Seventh Plan? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR). (a) to (c). The infor­
mation is being collected from tbe concerned 
Ministries and shaH be laid On the Table of 
the Sabha. 

Release of Funds to Housin~ Cooperative 
by L. I. C. and HUDCO 

909. SHRI ANANTA PRASAD SETHI: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Government are aware that 
cooperativC8 are unable to take up many 
housing schemes in the rural areas due to 
constraints in their own resources; and 

(b) if 80, whether L. I. C. and HUOCO 
have been requested to release adequate 
funds to the housing cooperatives relaxing, 
if necessary, the existing norms of lending to 
the backward areas whcre is greatcr concent­
ration of S.C. and S.T. population? 

THE MINISTER OF WORKS AND 
HOUSING (SHlU ABDUL GHAFOOR) : 
(a) and (b), No housing schemes submitted 
by Cooperative Sectors to HUDCO suffers 
due to financial constraints, as is evident 

from the fact that out of 231 scbemes 
received so far, 229 have already been 
sanctioned. H U DCO plays a major roJe 10 

promoting housing for the economicaJJy 
weaker sections of the population with 
special emphasis in the backward areas. 

However, LTC also despite the severo 
constraints on its resources has been trying 
to increase the disbursement of its funds to 
Apex cooperative housing societies. 

Creation of CD Block. 

910. SHRI CHINTAMANI lENA: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether it is a fact that some of 
the States and Union Territories have sent 
proposals for formotion of new C. D. Blocks 
in their areas in the Seventh Plan period; 

(b) if so, which are the States and 
Union Territones who have sent such 
proposals; 

(c) the reaction of the Government of 
India thereto; 

(d) what is the financial assistance to be 
provided for these new blocks in Stage I 
period and in Stage II period; 

(e) what is the minimum number of 
population required for formation of a C. D. 
Block and the maximum number of 
population for such C. D. Block; and 

(f) whether it is a fact that many 
existing C. D. Blocks have exceeded the 
maximum number of population, if so. 
number of such Blocks in each State and 
what action has been taken to bifurcate 
these blocks '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRA.KAR) : (a) to (f). The creation 
of blocks is a State subject and is, therefore, 
within the jurisdiction of tbe State/UT 
Governments. No financial assistance is 
provided for these blo~k8. WheD the National 
Extension Service Scheme and the 
Community Development prOiramme were 
introduced in 1952-53, blocks were establi­
shed for an area generally ~priain& 100 



" . 
1.5 Wrll"" dlflW ... ' 

villages and a population between 67,000 and 
1,00,000 with variations depending on local 
and geographical conditions. It is now for 
the State Governments to determine the size 
and the population of blocks. During the 
Vlth Plan, allocati0n under Integrated 
Rural Development Programme was given 
to the States on the basis of blocks. In 
Ol'der to get IRDP allocation for new blocks, 
proposals for recognition of newJy ererted/ 
proposed blocks Wl!re received by this 
Department. The c;ystem of allo:;ation for 
this progra"l1m~ in the VlItb plan has now 
been chlnged in favour of a formula of 
selectivity basis on the incidence of poverty. 
In view of this it is no longer necessary for 
a State Oovernmant to seek recognition of 
blocks from this Department for the purpose 
of IRDP funds. The State Governments of 
Himachal Pradesh, Uttar Pradesh and 
Assam, who had approach for additiona 1 
blocks to be rocognised for IRDP allocations 
have according1y been informed. 

Telecast of Hindi I;'ilms on Sunday in the 
National Hook Up 

911. SHRI AN1L BASU: Will the 
Minister of INFORMA TlON AND 
BROADCASTING be pleased to state: 

(a) whether Government have taken 
policy decision that only Htndi film') would 
be telecast on every Sunday evening in 
national hook·up; and 

(b) if so, the reason!:' thereof? 

THE MINISTER OF STATE OP THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). It has been d.!.;ided that in 
addition to the Hindi feature films being 
telecast on Sunday evenings, the following 
may also be considered for telecast on the 
national network on atleast two Sundays of 
every m01'ltb : 

(I) A good classic film 

(b) A premier film 

(c) A tale film. 

(d) A top-class regional laguage film 
which has won a national award for 
beat ftlm 

\ 

(e) An outstandilll drama/play. 

'Wrllt'" An,.", 1~~ 
Import of Sugar 

912. SHRI SRIHARI RAO : Will tbt' 
Minister of FOOD AND CIVJL SUPPLIeS 
be pleased to state: 

(a) whether Government are considerina 
to import sugar (about one lakh tonnes) 
and if so, the names of the countries from 
which sugar is being imported and the rate 
per tonne as compared to rate per tonne of 
indigenous sugar; 

(b) what has been the annual consump­
tion of sugar in the country during the last 
two years as compared to the demand 
estimated in 1985-86; 

(c) whether indigenous production of 
sugar is not sufficient to cater to tbe demands 
in the country; 

(d) if so, the steps being taken to in­
crease production of sugar in the country; 
and 

(e) the reasons for resort to import of 
sugar? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) As regards sugar imports 
during the financial year 1985-86, it has been 
decided for the present to import about 10 
lakh tonnes of sugar upto September 1985. 
The Contracts for import of sugar are entered 
int.o by the State Trading Corporation of 
India with the International Brokers and the 
sellers have the option to ship sugar of any 
origin except ~~outh Africa and Israel. For 
the suga.r which has so far been contracted 
by the State Trading Corporation for import 
the apprmomatc average C and F price 
works out to about Rs. 2000 per tonne and 
as against this, the averasc all .. lndia ex­
factory price of levy sugar for 1984.85 
season's sugar production is Rs. 3467.SO per­
tonne. 

(b) Super season js reckoned from 
October to September. The anoual auaar 
consumption in the country during the last 
2 sugar seasons namely, 1982 .. 83 and 1983 .. 84 
was 64.79 and 75.70 lakh tonnes respoc:tivoly. 
As against this, the ~ment of supr for 
internal consumption during the current sugar 
season 1984·85 is estttnat~ to be about 82 
lakh tonnes. 

(c) and (e). The decline in sUlar pta­
ductiOD to 59.16 lakb _nes ill 1983~84 
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season and to about 6 t lakh tonnes in 
19S4-85 season from the record production 
of about 84 and 82 lakh tonnes in 1981-82 
,apd 1982-83 seasons and significant increase 
in .internal consumption from 1981-82 season 
onwards, has resulted in limited availability 
of iJldigenous supr. It has, therefore, been 
decided to resort to import of sugar to 
augment the availability so as to ensure 
adequate supplies at reasonable prices to the 
consumers in open market. 

(d) To increase the sugar production, 
the payment of remunerative cane prices to 
the growers by the sugs r factories is being 
ensured besides making available adequate 
credit facilities to the factories enabling tbem 
to liquidate the cane price arrears expeditiously. 
Moreover, under incentive scheme, new sugar 
'factories/expansion projects are being given 
the benefit of higher free sale quota together 
with excise duty concessions. 

Production of Cashew 

913. SHRI PRAKASH CHANDRA 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT he pleased to 
state : 

(a) the target set during 1984-85 for pro­
duction of cashew; and 

(b) the performance of each State in the 
production of cashew during 19R~-84 with 
the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CUANDULAL 
CHANDRAKAR) : (a) The Sixth Plan 
envisaged production of three lakh tonnes of 
cashewnut by 1984-85. 

(b) As cashew is not a forecast crop, 
tbere is no State-wise official statistics of pro­
duction of cashew for the year 1983 -84. 
However, rough estimates of product ion of 
cashewnut for major cashewnut growing 
States/UTs for the year 1981-82 are as 
follows: 

States Production of 
cashewnut in 

M.T. 
tt 

1 2 

1. Kerala 1,18,000 

2. Kamataka 18,000 

1 2 
~ .. ---- ------ - -- ___ __ J _____ 

3. Anuhra Pradesh 20,OOP 

4. Tamil Nadu 10,500 

5. Maharashtra 10,000 

6. Goa 8,000 

7. Orissa 8,000 

8. West Bengal 2.500 

9. Pondicherry 200 

10. Tripura 60 
---

Total 1,95,760 
---

Progrrss of NREP 

914. SHRI BALASAHEB VJKHE 
PATIL : Wi1l the Minister of AGRICUL­
TllRE AND RURAL DEVELOPMENT be 
pleased to state: 

(a) what is being done through the 
National Rural Employment Programme for 
the unorganised rural labour; 

(b) whether any assessment has been 
made to find out the economic benefit that 
have gone to them; and 

(c) the details of the Central contribution 
for this programme and whether there is any 
plan to augment it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRJ CHANDULAL 
CHANDRAKAR) : (a) and (b). Besides 
genera tina addItional employment for the 
fural unemp]oyed/under-employed parti. 
cularly during the lean periods, the imple. 
mentation of National Rural Employment 
Programme results in creation of various 
types of assets which strengthen the rural 
infrastructure. The evaluation of the pro­
gramme implementation has been conducted 
in some of the States by the Programme 
Evaluation Organi-.:ation of the Planning 
Commission but their report has not yet been 
received. 

(c) During the Sixth Plan period a total 
amount of Rs. 1119.45 crores was aiven to 
States/UTs as central assistance. For tho 
year 1985-86 an assistance of Rs. 230 crOft's 
bas been allocated as Central assistance. The 
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allocations for the programme for the 7th 
Plan have not yet been finalised. 

ReJ~ase and Rehabilitation of Bonded 

Labour 

915. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of LABOUR te 
pleased to state : 

(a) what achievements have been made 
in liberating the bonded labour in the 
different States during the last two years; 

(b) how many of them could be rehabi­
litated economically and how many have 
again gone back to bondage; 

(c) how many persons were punished for 
keeping them in bondage; 

(d) whether the present legal system is 
too slow to inflict punishment to the guilty; 
and 

(e) if so, whether any changes in the 
system of trial will be made ? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b). 21,476 bonded 
labourers were identified and released in 
different States during 1-1-1983 to 31-12-1984. 
The number of bonded labourers rehabilitated 
during the period was 19,638. Information 
regarding the number of released bonded 
labourers, having gone back to bondage. if 
any, is not available. 

(c) According to the information received 
from the State Governments, 6,937 cases 
have so far been registered under the Bonded 
Labour System (Abolition) Act, 1976 out of 
which, 673 cases have ended in conviction, 
2,506 in acquittal and the remaining cases 
arc pending trial. An amount of Rs. 1,13,782 
bas been realized as fines from the offenders. 

(d) and (e). The Bonded Labour System 
(Abolition) Act, 1976 provided for summary 
trial of offences by the Executive Magistrates 
who have been conferred the powers of 
Judicial Magistrates for the purpose. 

Implemenfation of Special Livestoek 
Production Programme 

916. SHRI ZAINAL ABEDIN : Will 
the Minister of AGRICULTURE AND 
1l URA L DEVELOPMENT be pleased to 
state : 

(a) whether rural deveJopmont pro­
grammes were subsidized for activities in­
vo)ving livestock; 

(b) if so, what were those programmes 
and expenditure incurred thereon, year-wise 
during Sixth Plan, State-wise OD livestock 
component of rural Development proaramme; 

(c) whether there has been any ~hanae 
in emphasis on tbe livestock component in 
these rural development programmes; 

(d) if so, details thereof; 

(e) whether simultaneously Government 
have initiated Special Livestock Production 
Programme; and 

(f) if so, date of its start, States where 
d ~ operating, year-wise expenditute made an 

how they differ from those under rural 
development programme's similar activities ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) and (b). (1) Under 
the Special Livestock Production Programme 
two components, viz., (i) Rearing of Cross­
Bred Heifers and (ii) Establishment of 
Poultry, Piggery and Sheep Production Units 
were taken up. The State-wise, year-wise 
expenditure incurred during the Sixth Five 
Year Plan may be seen in Statement-I liven 
below. 

(2) Under Drought Prone Areas Pro­
gramme and Desert Development Programme, 
schemes pertaining to upgradauon of breeds, 
health-cover, development of marketing in­
fra!structure such as chilling plants, wool­
grading centres etc. and feed and fodder 
development are mainly taken up. Year-wise 
expenditure incurred on livestook develop­
ment, including Dairy development is given 
in statement-H. 

(3) Under Integrated Rural Development 
Programme (JRDP), livestock units, viz., for 
dairy, sheep. poultry, etc. were also taken up. 
A separate break-up of expenditure on this ia 
not available. 

(c) and (d). Attempts are beiDa made to 
provide proper linkages so as to enable 
adequate return on investment. 

(e) and (f). The Special Livestock Pro. 
duction Programme was initiated in 1975 -76. 
States where it is opel'atiDa &ad year. 
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wi.e expenditure from 1980·81 to 1984·85 
are liven in Statement-II below. 

While the main o~jective of this pro­
"""_lis .~ ....... frt\~dGa'" 

, 

of anima) products through income geDeratina 
activities by small and marginal farmers and 
.gtkulturaJ Jabourers, in the lRDP the focua 
is on income generating activities for familios 
below file fOveI1tY line. 

Statement.I 
S'Gt~menl ,/towl", tM expeltdlture Incurred year-wise and State .. wl,e during the S/~th 

FI,e Year Plan, under Special Livestock Production Programme 

S.No. Name of ltlae 
Sta_/UPs 

1. Andbra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. ~lIaryana 

6. !llimac!ld _deshl 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Mabarashtra 

12. ~Manjpor 

ll. -Meeha.,. 
14 •. Nagal~ 

IS. Orissa 

16. -hnjab 

17. Rajasthan 

18. Tamil Nadu 

1,. "'lI'ripUN. ' 

2Q,. A]ttar r~h 

2J. West Benpl 

22. Mizoram 

23. Goa Daman andl Diu 

:M. Iotb •. , 

1910-81 
Central 
sbare 

53.29 

3.28 

NA 

29.54 

24.50 

6.81 

6.46 

38.71 

49.46 

48.32 

16.70 

0.76 

-3.27 

6.40 

28.85 

. 'fO..04 

72.84 

S9.99 

, , 6.73 

30.1.5 

23.62 

4.30 

8.34 

'P.02 I 

9.51 

1981-82 1982-83 
Ctutral Central 

share and State 

57.945 

3.655 
, , 
14.160 

23.500 

30.500 

6.207 

14.932 

41.165 

17.300 

5'S.300 

21.278 

1.960 

4.063 

7.500 

29.095 

1.930 

57.470 

85.970 

12.105 

31.660 

12.460 

0.860 

6.800 

~.810 

6.820 

share 

123.952 

NA 

37.530 

49.061 

38.316 

10.871 

2.304 

9.500 

62.561 

94.838 

73.357 

0.615 

6.951 

14.700 

47.720 

25.160 

33.740 

139.600 

29.104 

75.999 

15.263 

9.500 

7.840 

Nill 

8.000 

(Rs. in Jakhs) 

1983-84 1984.&5 
Central Central and 
and State State 
share share (Prov.) 

94.680 

28.150 

28860 

28.040 

41.768 

11.100 

9.160 

56.270 

65.377 

94.790 

52.760 

0.780 

4.480 

NA 

44.390 

41.170 

41.420 

135.220 

39.376 

89.020 

39.33 

1.620 

7.150 

9.010 

85.125 

)0.200 

11.908 

52.660 

76.266 

6.100 

NA 

83.738 

96.100 

101.480 

53.740 

3.130 

4.955 

22.000 

60.000 

31.660 

20.860 

, 58~83J) 

35.357 

113.380 

12.280 

7.080 

14.740 

8.980 21· ,~~bcrv 
~~----~----~~--~~----~~--------~------------------l:tttI S~1~9 SS1.44S 918.132 963.921 976.169 
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StatemeDt-I1 . I 

Statement showln, ex~ndl'.re incurred under LI,e"tock DeN/op_"1 I, DPAP tAIId 
DDP durl", t. Six'. P/." Period 

A. DPAP . 
(Ill. in lakhs) 

State I!xpendltuae incurMl 
1980·81 1981·82 1982·83 1983·84 1984·85 

1. Andhra Pradesh 191.96 95.70 65.52 102.32 73.41 

2. Bihar 38.03 84.S5 52.54 9.39 10.40 

3. Oujarat 104.17 246.82 221.87 156.65 161.01 
[r 

4. Haryana 45.70 29.84 45.50 11.79 10.79 

5. Jammu and Kashmir 67.26 65.65 52.80 50.04 19.85 

6. Karnataka 95.00 83.86 157.61 lSO.76 138.35 

7. Madbya Pradesh 20.76 20.83 18.21 59.31 18.97 

8. Maharashtra 106.61 80.59 69.99 68.60 106.01 

9. Orissa 17.88 26.27 20.7S 18.93 8.10 

10. Rajasthan 262.07 139.S1 95.84 

11. Tamil Nadu 93.09 77.7S 236.42 122.53 54.63 

12. Uttar Pradesh 71.19 26.8S 23.90 10.16 j 5.40 

13. West Bengal 21.49 25.65 21.20 32.27 26.35 

Total 1171.19 1403.87 1084.13 792.7S 713.27 

B. DDP 

1. Oujarat 6.00 25.44 47.49 44.S7 32.A 

2. Haryana 97.19 167.52 45.18 43.32 79.28 

3. Himachal Pradesh 5.95 IS.S7 0.22 5.61 6.22 

4. Jammu and Kashmir 30.38 27.96 33.21 2?04 ~2.2' 

,. Rajasthan 140.89 211.11 144.21 2S1.13 217.86 

Total 280.41 "'7.60 210.31 373.67 368.29 



Proat* ••• 1 Telecalt b, T.V.llela1 
. CetltreI 

917. SHRJ It. P. DAS: Will tbe 
Minister of INFORMATION AND 
BROADCASTING be pleased to atate : 

~ (a) whether all TV relay centres were set 
'up only to .. least the Delhi TV's pro­

grammes; 

(b) if not, the reason why these relay 
centres are tolecaatinl Dolhi TV's proarammOi 
instead of telocastins resional proarammes; 
and 

(c) steps so far tben by Government to 
telecast retiooal prosrammes from tbese relay 
centres instead of telecastina the Delhi TV 
prosranuDes only ? 

THE MINISTER OF STATE OF THE. 
MINISTRY Of INFORMATION AND 
BROADCASTING (SHR[ V. N. OADGIL): 
<a> and (b). TV linkage facility to the 
transmitters set up under Special TV plan is 
only from Dtlbi via INSAT-IB and therefore 
these transmitters relay Delbi TV programmes, 
at present. 

(c) The telecast of regional programme 
is linked to the expansion of prOiramme 
production facilities in the States/Union 
Territorics' aad microwave/satellite linkages 
from other important centres would depend 
upon future availability of resources. 

Telecast of Feature Filma ia the 
NatloRal Hook UP 

918. SaRI R. P. DAS: Will tbe 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

;;'1''''' A~, 1 •. 

(a> Dumber aDd D&JDII of feature I_ 
teleoast In 'the national hook up durin, tbe 
Ia,t one year (uptu 30 JUDe, 1985) in Hiadi 
and other languages; and 

(b) steps taken by Government to 
telecast more re,ionaI laDluages films and 
details thereof 'I 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
<a> A total of 54 Hindi and 13 resiooaJ lan­
Boase feature films were telecast during tbe 
period 1-7 -1984 to 30-6-1985. The names of "'III leatwo films are Biven in the statement 
below. 

(b) Doordarshan bas been telecasting 
national award winning reaioD feature films 
on first Sunday of every month on its 
national hook up since May,1984. With 
effect from May, 1985. old classic relional 
feature films are being telecast on the 
national network of Doordarshan on Ist/3rd 
Saturday of tbe montb. It bas also been 
decided to consider, alongwith Hindi feature 
films, telecast of top-class regional lanluage 
film, which have won a national award for 
best film, on Sunday evenings on the national 
network. 

The regional language feature films 
are also telecast by individual Kendras. 
Such Regional lansuage films which have 
been categorised as 'A' by tbo Committee 
set-up by Doordarshan for setection of films, 
are also eliaible (or telecast outside the 
linguistic resion. 

State.eDt 

n. Names and Date 0/ Telecast 0/ Feature Films on National Hook UP 
/ro", }.1./984 to 30-6·1985 

~. 

A.. HlDdl FU.I 

s. No. Namo of Film 

f, 

1 2 

1. E'aodi' Aur PatbaD 

Z.~da 

3 •. MpIJ Khatit 

4.'H~pU 

5 ...... 1lalaoD 

Date Of Telecast 

3 

1-7-84 

8 .. 7 .... 

15-7·84 

22-7-84 

29 .. 7-84 



1 2 

6. Bandish 

1. Fauji 

8. Anand Ashram 

9. Jai Santhosbi Maaa 

( . 10. Men Sunder Hoon 

11. Raj MabaJ 

12. Tete Mere Sapne >; , ' 

13. Albert Pinto Ko Oussa Qyon Aata Hai 

14. Ek Mahal Ho Sapno ka 

I S. Hare Kaoch ki Cburiyatl 

16. Hamare Tumhare 

17. Dulban 

18. Mrigya 

19. Ashirwad 

20. Yehi Hai Zindagi 

21., Damad 

22. Uljhan 

23. Kunwara Baap 

24. B.bu Be&um 

2S. Prem Pujari 

26. Achanak 

27. Chasme Badoor 

28. Dil Divana 

29. pyasa 

30. Aas Paas 

31. Ziddi 

32. L&fanlc 

33. Aavishkar 

34. AankboD Aankbon Mein 

3S. Do Cbattane 

36. Dil Da.ulat Duniya 

37. Dil Akhir Dil Hai 

38. Madhu Malti 

39. Chitralekba 

~~'i,i~~ i"J 
, ~ ~ '" t

l ~ ,.!'" ~ "'I"~ 

3 -...... 
'-8·84 

I. ) , / 
18-8-84 

19.,1-14 

26-8-84 

.2:-R:-84 

".'.84' 

16-9-84 

23+" 
38-9-84 

7·10.114 

14;10.g4 

2tJI0.84 

,28 .. J0484 

18·11·84 

25-11-84 

2-12-84 

9-12 .. 84 

19·12-84 

~3·12-84 

28-12-84 

29-12-84 

30.12.841 

6-1·85 

13-41-8S 

20i1-8S 
i 

27-1-85 

3-2-lt 

10-2-8S 

17 .. 2-85 

21 ... " 
''Ma115 

.11 IS. 

'MJi5' . ..., 



1 2 3 

48~ Love ill Tokyo 31-3-8S 

41. Amar Deep 7-4-85 

41. Jboota Kabin Ka J4 .. 4 ... 8S 

43. Vakil Babu 21-4-85 

44. Sapno Ka Sodaaar 28-4-85 

45. Abhinetri 5-5-85 

46. Kalabaaz 12-5-85 

41. Nanba Farisbta 19-5-85 

48. Kbandhar 26-5-85 

49. Damul 2-6 .. 85 

SO. Jawan Mohabbat 9-6-85 

51. Dr. Kotbis Ki Amar Kahan i 15-6-85 

52. Samjbauta 16 .. 6-85 

53. Saas Bhi Kabhi Bahu Thi 23-6-85 

54. Stree 30-6-85 

B. RegloDal Films 

1. 22nd June, 1897 (Marathi) 1-7-84 

2. Banker Margayya (Kannad) 5-8-84 

3. Mutyala Mugu (Telugu) 2-9-84 

4. Nenjethai Killathe (Tamil) 7-10-84 

S. Srikrishna Rasieeta (Oriya) 18 .. 11-84 

6. Adater Shandhane (Benpli) 9-12-84 

7. Bbawani Bhawai (Oujarati) 6-12-85 

8. Alokar Abban (Assamese) I ().l·8S 

9. Smritl CbItre (Maratbl) 3-3-8S 

10. MtaIia~"" (Telup) 7·4 .. 85 

11. Saatltbel (MaaIpunj S·'.8S 

12. Mesht Dbilke Tara (BeapJi) 18·' .. 8S 

13. MliDzaraat (K.ashmiri) 2-6-85 



Im_port of Milk Powder and Butter OU 

919. SHRI MANIK REDDY : Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) what has been the total quantities 
of milk powder and butter oil imported 
under Operation Flood I and II and their 
commercial value; and 

(b) what are the quantities of gift and/ 
or commercial milk products proposed to be 
imported during 1985-86 '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) A total quantity of 
gift supplies of about 3,44,101 M. T. of skim 
milk powder and about 1,02,098 MT of 
butter oil have been received from 1970-71 
to 1984-85 under Op;:ration Flood I and II. 
Since the commodities were received as gift, 
the cOOllnercial value was not assessed. 
However, the funds generated out of the sal~ 
of tho:,c gift cr:>mmodltlcs to the State owned 
dairy plants, Slate D.ury Fedcration'i etc., 
for the implementation of Op..!r.lllon Plood 
I and 11 have been of the order of about 
Rs. 347.30 crore upto 31st March, 1985. 

(b) The allocation of gift commodities 
under Food Aid Programme is approved by 
the European Economic Community (EEl') 
on an annual basIs for Operation Flood II 
Project. E.E.C. has not given any firm 
indication about the quantity of gift commo­
dities to be made available during the year 
1985-86. 

Report of Jha (:ommittee on Operation 
Flood Programme 

920. DR. O. VIJAYA RAMA RAO : 
SHRI MANIK REDDY : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether Government have received 
Jha Committee report on Operation Flood I 
and II; 

(b) if so, the major recommendations 
made in the report; and 

(c) the remedial steps taken/proposed to 
be taken on each of the recommondations 
made by the Committee? 

I.· : 
w.'1~ ,." A",w", l;i 

\ ,,:' • ~ t \; 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): (a) The Government 
have received the report of the Evaluatjon 
Committee on Operation Flood II under the 
chairmanship of Shri L. K. Jba. 

(b) The overall assessment of the 
Committee is that the approach and policies 
followed under Operation Flood Project are 
sound and the project is being Worked by 
men of competence and dedWation. The 
major recommendations are given in the 
statement below. 

(c) The Re port has been circulated to 
the State Governments and otber concerned 
authorities for their views/comments on the 
recommendatjons. 

Statement 

(i) The funding of the facilities to be 
provided under tbe programme, 
WhlCh is at present on 70% loan 
and 30% grant basis, would need 
some libcralisation, especially where 
~ornc promotional efforts is neces­
sary. The Government of India 
may take appropriate action in this 
beha1f. The operating costs should 
be met, not by attempting to 
recover a small percentage of the 
pnccs pa id to the producers but uy 
appropriate pricing policies in which 
the recurring expenses of the inputs 
programme would be treated as an 
element of cost. To the extent, 
the costs cannot be thus met 
because of resource constraints. 
the deficits may be met by the 
Indian Dairy Corporation, for some 
time, as 100% grant, to be reduced 
gradually in the following two 
years. 

(U) The success of this proaramme will 
ultimat-:ly depend on tbe extent to 
which the smaller farmers can be 
induced to make usc of modern 
technology fOf letting hiaher yields 
of milk. An extenston proarammo 
wou14., ~hN'efor~ be Deeded. To 
put through such Ii 'prosraiiune at 

. the NatiODai Dairy Devel~ment 
Board and Indian Dairy COrpora­
tion level, a ~~jalised \Iroup 
should be set up CODsistinl of 
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expcrta ,wbose main task would be 
to guide the programme for increa­
sing milk production at the NationaJ 
If!vel and corresponding arrange­
ments should also be made at tbe 
Federation and Union level in 
order to implement the schemes at 
the field level. 

(iii) The Delhi dairies depend on a 
number of States. including Gujarat, 
for procurement of milk but pay 
the same basic price (ex-despatching 
dairy) to all of them; they also bear 
in addition the transport costs. 
This method does not take into 
account the distinct po:-.sibility that 
higher basic prices for milk produc­
tion in the neighbouring areas of 
Delhi, which have a ready market 
in the city, could lead to more 
procurement, with simultaneous 
saving in transportatlon costs for 
milk procured from distant areas. 
Consideration should be given to 
the desirability of adopting a flexible 
pricing policy with a view to mini­
mise transportation costs. 

(iv) Consideration would also have to 
be given to the need for building 
up a buffer stock of milk powder 
and milk. fat in order to intervene 
effectively in the market to meet a 
situation of shortages leading to 
high prices of milk or its products. 

(VI A major input for increa~ing the 
milk yield would be the availability 
of fodder. Having regarding to the 
inte~-relationship of fodder and 
other crops, the Agricultural Prices 
Commission may be asked to make 
recommendations regarding the 
producers' price of milk. 

(vi) While for industrial products, it is 
understandable to have a licensed 
capacity relating to annual produc­
tion, in the case of a product like 
milk whose supplies have such 
sharp seasonal variations, it would 
be more appropriate to have limits 
ott production during the lean 
season which are appreciably lower; 
it' would also be desirable for the 
manufacturers to be subjected to 
some clear obligations in regaro to 
the development of milk supply. 

(vii) An attempt should toe made for 
setting up of a Development Council 
provision for which exists under the 
Industries (Development and Regu­
lation) Act. The Council should 
include representatives of the co­
operative ~ector, the private sector 
and the Government Departments 
concerned. The Development 
Council should become an instru­
ment of coordinated action iri which 
both the private sector and the co­
operatjve sector will partjcipate to 
maximise the production of milk, 
to ensure its adequate availability 
in liquid form to reduce the depen­
dence on imports and cater to the 
products market. 1he question of 
future licensing should also be 
discussed in the Development 
Council and until tJlen no .fresh 
licences or expansion of the existing 
capacity should be allowed. 

(viii) In order to ensure better coope­
ration and coordination at the State 
level, it would be desirable in each 
State to set up a Dairy Develop­
ment Council which would consist 
of representatives of the State 
Government, the Federation and 
the Indian Dairy Corporation and 
the National Oairy Development 
Board, presided over by the Minister 
lnchargc. 

(ix) The National Dairy Development 
Board be merged with the Indian 
Dairy Corporation and function as 
its Research and Development 
Wing. 

(x) The role and functions of the Indian 
Dairy Corporation are more akin 
to developmental financin& institu­
tions like National Bank for 
Agriculture and Rural Development, 
lOBI and IFC, which have been 
set up as statutory corporations. A 
new Corporation be formed to take 
over the functions performed by 
both tho institutions. The Corpo­
ration should have fun freed(.)m and 
flexibility in operation, not Jess than 
what the National Dairy Develop­
ment Board and Indian Dairy 
Corporation have enjoyed so far 
and on per with other financial 
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institutions like NABARD. JDBI, 
lFC. etc. The dew Corporation and 
until its formation, the National 
Dairy Development Board and 
Indian Dairy Corporation should 
porfonn a mofC wide ranaina role 
beyond the confines of the Opera­
tion Flood Project. For example, 
it could provide financial assistance 
for dairy development projectsl 
programmes even of a promotional 
nature, whether in Operation Flood 
or non-Operation Flood areas. 
Similarly. it could provide technical 
assistance for dairy development 
programmes even in area~ not 
falling within the purview of Opera­
tion Flood. 

'I'he COl'1'Oration should continue to be a 
professiona11y managed organisation. with 
professionally qualified persons as Chairman 
and whole-time Directors. 

The Board should also have (a) two 
Directors from among officials of the Central 
Government, one from the Ministry of 
Aariculture and one from the Ministry of 
Finance or the Planning Commio;sion; and 
(b) two Directors from among officials of the 
State Governments and State Dairy Federa­
ti011l chosm for their special ised knowledge 
or expertise; the directorships under (b) 
eould be rotated among th«: various Statesl 
State Federations. 

May 85 June 85 

DDA 295 492 

MCD 62 141 

(c) Some reports _ve'boon received. 

(d) to (f). The DDA, UDder whoso 
jurisdiction this area falls, has reported that 
,detecdoo of una"thoriaed additions/construe­
tiOllS is a ~DtiQUOUS pr04*S land ita t1cld 
atalr cbel:ks.aad, _pel1B it for ~tion under 

Demolition or V •• utltorJled Constructloa.1 
ExtelJl'onl In Delh. 

921. SHRl SODE RAMAJAH: Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether demolition squad of Delhi 
Development Authority and Delhi Municipal 
Corporation have demolished unauthorised 
constructions/extenmons in different zones of 
Delhi during the last three months i.e. May, 
June and July, 1985; 

(b) if so, the details thereof; 

(c) whether the respective authorities are 
aware that in old Delhi and East Delbi, 
shops have been extended creating problems 
for pedestrians; 

(d) whether aoy survey bas been made 
of such extensions in Laxmi Nagar and 
Shakarpur; 

(e) if so, the details thereof; and 

(f) the action being taken in the matter? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(8) Yes, Sir. 

(b) Details of the demolitions carried out 
by the DDA and Men are as follows: 

July 85 

393 
(upto ] 2-7·85) 

44 
(upto 14-7-85) 

Remarks 

These figures do not 
include the demolition. 
carried out by the Slum 
and JJ Deptt.. DDA In 
the East. West, North 
and Central Zones. 

In addition removal action 
apinst CDcroaclnDcnt on 
roo tpatbs and roads is 
also taken by tbe MCD 
from time to time. 

tbe pre¥isioos of Delbi Deve1q1JtDeDt Act. 
1957. 21 demolitions in the mooths or May, 
19I5 and 180 dcmolWOllI till 12th Jul,. 
1985 have beoo carried out in the Develop­
ment Area' of tbe DDA in tbe But Delbi. 
iurftbcr ICt~, "''''WIt 4-. I it also bciaa 
tu.. by .. 0.01\ •• 
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lasrctlcJdes/Pesticfdes under 
Insectiddes Act 

922. SHRI C. JANGA REDDY: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
refer to the reply given to Unstarred Question 
No. 11 on 23 July, 1984 regarding insecti­
cides/pesticides under Insecticides Act and 
state : 

(a) details of data on various parameters 
relating to bio-efficacy a nd safety laid down 
in detail and satisfied by competent authority 
in registering pesticides at Serial No.1, 10, 
23. 34, 49. 63, 101, 116 in annexure tn t:le 
above noted Question; 

(b) names of 18 pesticides whi~h have 
not been approved for registration due to 
their toxic effect alongwith their trade 
names/end use formulations as well a~ 
specific data and trial reports that have been 
the basis of refusal to register; and 

(c) value and quantity of each insecticide 
listed in the anuexure to the above noted 
question imported into India during each of 
the last three years alongwith the trade 
names or end use formulation') in each 
case? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP~ 
MENT tSIiRI CHANOULAL 

CHANDRAKAR): (a~ Pesticides mentioned 
at S.N. 1, 10, 23, 34, 49, 3, ]01 and 116 in 
reply to Unstarred Question No. J 1 dated 
23-7-1984 are in use in India prjor to 1971, 
J .e. prior to the implementation of the 
Insecticides Act. 1968 in lndia. After the 
implementation of the Act. the Registration 
Committee constituted unc..:cr the said Act 
granted them the Registration under the 
Act considering the bio-efficacy and safety 
aspects of all these pesticide~ on the basis of 
national and in1erl"ational experience/litera­
ture gained on use of l hese pesticides before 
granting their regi~tlalion. 

(b) A Statement containing list is given 
below, giving rea')ons for refusal to register 
these pe,ticidel;. Trade names \'ary from 
formulations Lo fnrmulations of each insecti­
cide and for each of the registrant. 

(c) No authentic information is available 
about the insecticide-wise import into the 
country during the past three years. The 
information about the imports, the names 
of the pestkide'c> imp"! ted etc. j ... published in 
the publication entitled "Monthly Statistics 
of the Foreir,n Trade of India-Vol. JI­
Imports", copies of \\hich arc made availabJe 
to Parliament Library. The data 01'} actual 
imports is availahle only UJ Ito March. ) 982. 
The dJta after that has not yet bee-n 
publbh('d. 

Statement 

Prslicid('s whirh !Jure 110/ heell approl'cd for Regis/ratioll a/ollg lrilh the ha.\';s (lJ 
refusClI/(J r~gl5ter tl,em 

_______ J'< __ -------

Sl. No. Name of Insecticide ·Basis of refusal to register 
--- .---.--~---- ----- .. --- .-- - --

1 2 3 

------------- -----------
I. Calcium Arsenate 
2. Lead Arsena te 

3. Carbophenthion 
4. Azinphos Methyl 
S. 'EPN 
6. Mevinphos 

7. 2, 4, 5-T 

} Du~ to their extremely toxic and hazardous nature 
and availability of safer and effective substitutes. 

The Registration Committee was of the opinion that 
the precautions required in these insecticides are not' 
such that can easiJy be observed. They, therefore, 
decided that it would not be in the national interest 
to reaister any of these insecticides in view of their 
toxicity to buman beings and animals etc. 

Since its herbicidal action rel)cmblc 2, 4~D which is 
1e15 toxic and n10re effective than 2, 4, 5~T, it was 
decided not to register this product. From diff~re nt 
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8. Vamidothion 

9. Meph~folan 

10. Azinphos Ethyl 

11. Binapacryl 

12. Dicrotophos 

13. ThioJe'll!ton/Disulphoton 

14. Fentin Acetate 
15. Fentin Hydroxide 

16. Chinomothonate 

t 7. Ammonium Sulphamate 

18. Lcptophos 
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literatures it was reported that there arc some effects 
of increase in human birth defects in Vietnam due to 
the use of this herbicide (2, 4, 5-T). Therefore. the 
Rt"gistration Committee decided not to register this 
insecticide in the country due to its toxic and hazar .. 
dous nature. 

It was reported that Vamidothion was highly toxic 
and harmful insecticide.. At that time it was also 
under~tood that there were no manufacturing propo­
&als for Vamidothion and Azinphos Ethyl. Consider­
ing the toxic nature of those three chemicals, the 
Registration Committee did not approve their 
regi~tration. 

It was decided that since it is moderately irritant to 
eyes and its effective and safer substitutes are availa­
ble, it may not be registered in India for use. 

It has not proved as effective as has generally been 
claimed by the firms in many of the experiments 
conducted by the research workers at fART and its 
Centres. The other useful data on persistence in the 
environment and resultant residues, being quickly 
ahsorbed by plants was also lacking. In view of its 
more toxicity and less efficacy, the Committee decided 
not to register this insecticide. ' 

This insecticide has been evaluated under Indian 
condition.;, on many crops for its biD-efficacy. How­
ever, the data/information on side effects tmd 
resu)t,mt re'iidues in plants, soil and water is practi­
cally non-existant. The oral and dermal toxicity 
iii very high and they fall in the category of extremely 
toxic cla,,~. The Committee after detailed discussion 
decided that this insecticide should not be registered 
being highly toxic and hazardous in public interest 
particularly when Phorate granules with encapsula­
tion to make it safe is being registered. 

Because of lack of residue information on the items 
of food and feed of heavy metals. 

Due to lack of required data/information on bio­
efficacy and safety at that time it was suggested to 
the firm to generate more data. 

The Registration Committee concluded that this 
product needed more experimentation specially under 
various soil and climatic conditions in India.' Due to 
the non-availability of sufficient data this was not 
considered for registration. 

It is an insecticide of organo .. phosphorous aroup and 
also has some fungicidal action against rice blast. 
In India this insecticide bas been tested 
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in addition to paddy on cotton and many other 
crops for insect/pest control. However, the data on 
residu~s are practically Don-existant. It faUs in the 
second category to highly toxic insecticides. It is 81so 
being imported at present as the demand is small 
although included in the demand estimates for tbe 
Directorate of Plant Protection, Quarantine and 
Storage and adopted by the Study Group on 
Pesticides. The Registration Committee considered 
the data and decided to defer it as sufficient data was 
not available on residues and its side effects on noo­
targetted organisms in the environment. In view of 
the controversial report on delayed neurotoxicity of 
the chemical and toxic effects on workers employed 
in manufacturing companies and death of buffaloes 
in Egypt due to itstoxic effects, it was not allowed 
to regi~ter in India. 

[Translution] 

Difficulty Faced iD Export of Foodgrains 

923. SHRI C. JANGA REDDY; Will 
the Ministrr of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

(a] whether it is a fact that due to hitth 
price of indian wheat, difficulty is being faced 
in its export as a result of which there is 
huge stock of foodgrains in the country and 
about 50 lakh tonnes of foodgrains is lying in 
the open which is being damaged due to 
rains and floods, etc. and if so, the full facts 
in this regard; 

(b) the directives issued to increase the 
export and also to keep the stock of the 
foodgrains for storag.! within the fixed limit; 
and 

(c) the estimated Joss in terms of value 
suffered. State-wi~c in respet of foodgraios t 

sugar etc. due to rains, floods etc. during 
this year 'I 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : (a) There is stiff competition in the 
international market for export of wheat and 
the prices ar~ at present ruling low. Food 
Corporation of India bas already entered 
into a ~Dtract for supply of 5 lakh tonnes 
of V,lbea,t ~o the U .S.S.~. Besides this, a 
quantity of 1 lakh tonnes of wheat is also 
being supplied to the drouiht affected African 
countries. Efforts are also being made to 
export more quantities of wheat. 

As on 1-6-1985, the Food Corporation 
of India held 23.94 Jakh tonnes of foodgrains 
in open storage due to lack of adequate 
covered storage capacity. No reports of any 
damage to the stocks due to rains or floods 
have so far been received. 

(h) The Government have decided to 
allow export of wheat. maida, suji, and 
wholemeal aUa suhject to the prescribed 
minimum export prices. Some of the other 
steps being taken to liquidate the excess 
stocks are ; 

(i) increase in the monthly allocation 
of wheat for public distribution 
system; 

(ii) allocation to the roller flour miJIs 
to the extent of tbeir full licensed 
capacity at Rs. 172 per quintal 
instead of Rs. 208 per quintal; 

(iii) permitting the roller flour mills to 
produce 25% more than their 
licensed mOQthly capacity; 

(iv) increasing allotment under National 
Rural Employment Programme and 
Rural Landless Employment 
Guarantee Programme from one 
kilogram per manday upto two 
kil08rams; 

(v) issuins wheat throulh the public 
distribution system upto a full 
months' requirement at a time; 
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(c) No report for any damage to food­
grains stocks stored in the open due to rains/ 
floods during this year has been received so 
rar from any region of the Food Corporation 
of India. No sugar stocks are held in the 
open storage. 

(Ellg/i~h] 

Organisation of Film Festival ~ in State 
Capitals 

924. SHRI BAJU BAN RIY AN 
Will the Minister of INFORMATION AND 

. BROADCASTING be pleased to state; 

(a) whether there is any proposal to 
orsanise film festivalt; in all the State capit lis 
of the country each year; 

(b) if so, detail., thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF INFORMATlON AND 
BROA.DCASTING (SHRI V. N. GADGIL) : 
(a) to (c). There is no proposal to organise 
film fc~tivdb in all lhe State capitals of the 
country each year. In the case of Competi­
tive International him FC!)lival which is held 
every alternative year, there i~ a fixed venue 
viz, Delhi. The Non Competitive Interna­
tional Film Festival known ali Pilmotsav is 
held in the intervening years in the major 
cities other than Delhi. 

2. The National Pillll Felltival also has a 
fixed venue and is held in Delhi. The 
National Film Development Corporation 
have, however, a scheme where-under Indian 
Panorama fllm'i \:.1.11 be rn~dc available to the 
State Film O;:velopment Corporations or to 
State Governments/Union Territory 
Administrations for organi,;ing Mini Festivals 
of Indian Panorama films at the States 
capitals. 

Settlna up of Cooperative Spinning 
Mills in the Country 

923. SHRIMATJ JAYANTl PATNAIK: 
SHRl CHINTAMANI PANIGRAHI : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) the policy adopted by the National 
Cooperative Dev~IOftment Corporation in the 

establishment of cooperative spinning mills 
in the country durin. the Seventh Plan; 

(b) the number of cooperative spinnina 
mills proposed to be set up in different States 
in 1985-86; 

\ 
(c) whether Government of Orissa had 

sent a proposal to finance the State Govern .. 
ment for the establishment of some co­
oprative spinning mills in the State in Sixth 
Plan; and 

Cd) if so, the assistance provided by 
N.C.D.C. to Orissa for the above purpose? 

THE MlNISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
C~ANDRAKAR) : (a) The policy of the 
National Cooperative Development Corpora­
tion (NCDC) is to promote and finance 
setting up of cooperative!) for proc~sing of 
agricultural produce. The NCDC would 
continue to be guided by the overall polley 
and approved programmes of the Govern­
ment in this regard during the Seventh 
Plan. 

(b) The target for additional spindlage 
to be created during the Seventh Plan Period 
including 1985-86 is yet to be finalised. 

(c) Yes, Sir. 

(d) NCDC has released a total assistance 
of Rs. 1086.725 lakh during tbe sixth Plan. 

[Translalion] 

Spurious Soft Drink Fltetories 

926. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state: 

(d) whether it is a fact that some 
spurious soft drink factories have been 
detected in the country; 

(b) if so, the number of such factories and 
the brand-names of soft-drinks which wer, 
being manufatured by these factories; 

(c) the names of persons arrested in 
this connection and tbe action propoaed to 
he taken by Government against tbem; aa4· 

(d) the places where these soft driftks 
were marketed ? 
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, THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (d). The information is 
beina collected and will be laid on the Table 
of tbe Sabba. 

(Engli~h] 

Use of Canc Development Fuod to 
Increase Production of Sugar 

927. SHRJ BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) trend of production of Sugar in the 
country during the last three years year­
wise; 

(b) the present accumulation of funds in 
tbe Cane Development Fund; 

(c) how much of this fund is being used 
for increasing sugar production in the 
country; and 

(d) what concrete pl.ln" have been 
formulated to augment sugar production in 
the country particularly in M.lharashtra which 
is one of the leading sugar producing States 
of our country'? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The sugar production during 
the last three sugar years was as follows : 

(in Jakh tonnes) 

198J-82 J982·83 191;3-84 

84.38 82.32 59.16 

(b) There is no Cane Development Fund. 
However, there is a Sugar Development Fund 
and an amount of Rs. 21 I crores has been 
tranlrerred to the Fund upto 30-3-1985. 

(c) The Sugar Development Fund 
eovisases the spending of money for a 
number of specific and related activities 
c:<looocted with increasing the' sugar produc­
tion in the country. A sum of Rs. 36 crores 
hu been provided for in the budget for 
191$..&6 for' living grant-in-aid for develop­
ment of sugar industries and loami for 
tehabiltation and modernization ()f sugar 
units and for cane development w.ork. 

(d) Government have taken a number 
of measures to eQSure tbat sugar production 
is sustained at the desired level in the country. 
Some of tbese steps consist of : 

Ci) increase in the statutory minimum 
level of cane price; 

(ii) ensuring the payment of remunera­
tive cane drice to the growers by 
tbe sugar fdctor ies; 

(iii) implementing the incentive scheme 
for new sugar factories and 
expansion projects which permit 
such factories the benefit of extra 
free sale quotas coupled with excise 
duty concessions; 

(iv) State Governments have been 
advised to enforce measures for 
prohibiting unwarranted and 
unde~irable diversion of cane to 
power crushers and khandsari units 
in the reserved areas of sugar 
factories; and 

(v) Lkcnces for setting up new sugar 
factories 3'i well as for affecting 
substantial expansions have been 
granted during the SiX Plan period 
for increasing ~lIgar production and 
fur better utilization of sugan:ane. 
It is significant to note that of the 
60 licences issued for new projects 
and 51 licences granting substantial 
expansion, the share of Maharastra 
has been 22 new projects and 19 
expansions. Sugar production is 
directly related to the quantity and 
quality of cane which is made 
available to sugar factories. There­
fore, cane development programmes 
increasing the sugarcane production 
and yield i!) directly responsible 
for increasing sugar production. 
This is an activity with which the 
concerned State Government is 
directly concerned and woyld have 
to take concrete measures for cane 
development programmes in order 
to increase sugar production in that 
particular State. 

[Trans/alion] 

Procurement and Sale of Foodarairas 
by F.C.I. 

928. SHRl C. JANGA REDDY : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to State: 
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(a) the quantity of foodgrains in tonnes 
procured and sold by the Food Corporation 
of India during the last three years, year­
wise and in the current year; 

(b) the details of the profit earned/loss 
incurred. the percentage of weslage of food­
grains and the percentage of e,\penditurc 
incurred on the mainten~ll1cc and hdndlmg of 
Foodgrains during the period year-wise; 
and 

(c) the comparative pO~lllOn In regard to 
the percentage of wastage of foodgrains and 
the percentage of expenditure incurr ed on 
their maintenance, etc. in respect of public 
sector and the private scctor ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLTES (RAO BIRENDRA 
SINGH) : (it) The total quantity of foodgrains 
purcha~ed and sold by Food CorporatlOn of 
India during the taCit three years is indicated 
below: 

(Quantity in lakh tonne\) 

Year )lIl t". ha .... e .... Selic" 
__ ....... ----_- --- ----_ ---

19H2-R3 J ('R.67 144 II 

1983-84 175.65 1431035 

1984-85* 159.94 122.05 

1985-86* 62.98 29.83 

(upto June 19RC;) 

,.. Figures tOl the year 1984- 85 and 
for the current year ar~ provhlonal 
:,ubject to audit. 

Year 

1982 .. 83 

1983-84 

1984-85* 

Procurement 
Incidentals 

Wheat Rice 

24.2R 

24 17 

28.09 

9.94 

11.11 

17.57 

Wrltt~n AnsW~', ~8a 

(b) After taking into account the subsidY 
payable to the Food Corporation of India 
on foodgrain transactions on behalf of the 
Government, the nel profits before taxation 
earned and the percentage of losses during 
the years 1981 to 1984 are as follows: 

Year Profits 
(Rs. in lakh~) 

]981-82 190.78 

1982-83 529.72 

1983-84 317.67 

Some shortages do occur in handling food­
grains at different stages by F.C.I. The 
percentages of total shortages incurred by 
F .C. I. on it~ total volume of operations of 
foodgrams (purchasc+Sale~) during the last 
3 years have been as under: 

Year 

1981-82 

19~2-g3 

1983-84 

Accounts for the 
so far been finalised. 

Percentage to 
(Purchase -1 Sale~) 

2.28 

2.37 

2.11 

----year J 984-85 have not 

Yeal-wi.,e details and expenditure 
incurred by the Food Corporation of Jndla 
on Ilandlmg and mainenance of foodgrains 
durlllg the la~t three ),curc WCIC as mdlcated 
below: 

Dbtribution 
Cost 

Wheat and Rice 

43.91 

46.87 

48.34 

(Rupee~/Quintal) 

Co~t of Carrying 
Buffer Stock~ 

42.23 

40.71 

43.82 

(*) FIgure .... for 1984-85 are provisional as accounts have not yet been ·finalised. 

(c) [he po.,lllon III regard to the 
t'eIC-llt tge 'and expendllure incurred on 

maintenance and handling etc. in respect of 
the private sector is not avail~ble. 
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, 
[EJlglish] 

Shortage of Water in Unauthorised and 
Regularisfd Colonies in Delhi 

929. SHRI C. MADHAV REDDY: 
SHRI A.J.V.B. MAHESWARA RAO: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether he is aware that Municipal 
Water supply is not available in large number 
of unauthorised and regularized colonies, 
villages, Jhuggy Jhompri clusters and 
resettlement colonies and some of the new 
colonies of Oelhi Development Authority; 

(b) if so, the steps taken to provide 
this ba~ic amenity to the thou .. ands of 
dwellers in these colonies; and 

(c) the time by which the people in these 
colonies can hope to get r<,'gular supply of 
water'l 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) to (c). 

(i) UnalJth()ris~d/rcgu1arised Colonies: 

Out of 901 such colonies in Delhi water 
supply has been provided in 204 colonies 
upto June, 1985. The DDA plans to cover 
the remaining colonic"" :1<:; soon a<:; poc;<.,iblc 
subject to availability of funds and deposit 
of minimum requi'\itc development <..:harges 
in advance by the residents of the~e 

colonie<;. 

(Ii) Villages: 

Water supply is available in most of the 
villages except Ghasipura, Themerpura, Degu­
pura and New Sultanpur which have recently 
been declared as village abadies by the Delhi 
Administration. Water supply scheme for 
New Sultanpur is unliee execution and for the 
other three, the e~tjmates/schemes are under 
process. It is expected that water supply 
would be providec..' to these four villages in 
about 1 A years' time. 

(UI) Jhuggi Johmpri cluster! : 

A scheme for providing environmental 
improvement facilities in jhuggi clusters bas 
been approved for implementation in the 7th 
Plan with an outlay of Rs. 1.50. crores for 
1985·86. Under this scheme, only community 
water hydrants/water band-pumps are 

proposed to be inflltal1ed with a view to 
providing relief to the jhuggi dweHers. No 
regular supply of water is contemplated. 
The Slum Deptt. of DDA have already 
initiated action to make this scheme operative 
in selected jhuggi cJusters whose lands are 
not required in the near future for project 
implementation. 

(Iv) Resettlement colonies: 

Weter supply has been provided through 
public hydrants/hand-pumps. Additionally, 
facilities of water lines have bc:en arc being 
laid to give individual water connections 
wherever MCD water mains are available. 

(v) New colonies of DDA : 

Regular water supply is available in these 
colonies. 

Single Window System for Grant or 
Loans to Farmers in Andhra 

Pradesh 

930. SHRI M. RAGHUMA REDDY 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state 

(a) whether State Government of 
Andhra Pradco;h ha'i approacht:d thl! Centre 
for Single Window System to Co-operative 
sector grant ing loano.; to farmers; 

(b) whet her pcrmi ... "ion h:1" b~en granted 
by Centre; 

(e) if so, detail" thereof; and 

(d) if not, the steps proposed by 
Government to give loans to farmers and 
the reasons for not accepting the Single 
Wind(.lw System '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOpw 
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes, Sir. 

(b) to (d). Since the implementation of 
the concept of a Single-window approach in 
the entire State involves financjaJ. 
organisatjona1 and administrative implica­
tions, it has been considered advisable to 
introduce a pilot project, to begin with, for 
integration of short-term and long-term 
cooperative credit structures in a small area 
in the State, after v.orking out the modali ties 
in consultation with the State Governfl"lCllt, 
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the Reserve Bank of Indicl and the National 
Bank for Agriculture and Rural Develop­
ment. 

Reli('f (or Drought Cor:ditioll in Andhra 
Prad(.'sh 

931. SHRI M. RAGBUMA REDDY: 
Will the Minister of AGRICULTURE AN f) 

RURAL DEVELOPMENT b~ pleased to 

state; 

(a) \\hethcr in context of severe drought 
conditions, (Jovel nmenl of AI,uhra PJadl~h 

have approacl'.ed Union Government for 
relief to a\crt the drou~ht condItions 
prevailing in the State; 

(0) whcth::r the total amount asked lor 

by State Government ha&; not been 
~anctioned; and 

(c) if so, details of total amount asked 
for and amount sanctioned and reasons for 
not granting the amount r~lJllcsted for? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI ClIANDULAL 
CHAN DRAKAR): (a) Yes, Sir. A 
Memorandum WJ,,) received from the 
Government of AnJhra Pradc:--h "ecking 
Central u'i'iistallcc to the tune llf Rs. 345.00 
crorcs in the wake of prc\ Jil ing drought 
l:onditions in the State. 

(h) anJ (d. On receipt of the 
memoranJum, a Central Team visited the 
State. After making an on the spot 
asses~rnent of the situation and di';;cllssions 
with the state oflkial'\ the tcam subimitted 
its report. On the oasis of the report of 
the Team and recommendations of the High 
Level Commjt'ee on Relief thereon, a 
ceilng of Central assistance of Rs. 30.80 
crores hlis been sanctioned to the State 
Government. 

The purpose of the Central assistance is 
not to comp~nsatc for the losses suffered by 
the affected people but to assist them to 
rehabilitate and resume their normal 
economic activities. 

Drought Situation of Orissa 

932. SHRI LAKSHMAN MALLICK 
Will the Minister of AGRICULTURE AND 
R U RA L DEVELOPMENT be rJeased to 
stale: 

(a) whether Government of Orissa is 
facing llnancial crisis due to drought 
situation prevailing in many districts of 
State; and 

(b) what measures Central Government 
are taking to help the State Government to 
face this challenge and to overcome tbe 
financial difficulties ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (0) and (b). No report of 
the Government of Orissa about financial 
crisis has been received. A sum of 
Rs. 8.95 crores as ceiJjng of Central assis­
tance wa~ sal~ctioncd to the Government of 
Orissa on 1-4-85 for tackling drought 
situation. In addition the State Government 
has got a margin money of Rs. 13.125 crores 
to meet such expenditure. The State 
Gavel nment has also not approached the 
Central Government for release of Central 
share of margin money so far. 

Fire in D.D.A. Building, Vikas Sadan 

933. SHRI VlJOYA KUMAR YADAV : 
SHRI ARVJND NETAM : 
SHRI KALI PRASAD PANDEY: 

Will the Minister of WORKS AND 
HOUSING he pleased to state: 

(a) whether on 25 June, J 985 there was 
fire in nOA building, Vika"i Sadan, destroy­
ing records ctc.; 

(h) if so, the reasons thereof; 

(c) whether any enquiry has been held 
and report received; and 

(d) if so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes, Sir. 

(b) According to the Enquiry Committee 
consituted under the orders of the Lt. 
Governor, Delhi who is the Chairman. 
Delhi Development Authority, the 

fires appears to be deUterate and the matter 
needs further investigation by a competent 
agency. 

(c) Yes, Sir. 

(d) A statement is aivon below. 
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Statemeat 

Detail. of Fire: 

A fire broke out on 25-6-85 in the early 
bours on the second floor of 'C' Wing of 
Vikas Sldan. It resulted in the partial loss 
of records of th' following section :-

0) Bulding Section. 

(ii) Commercial Projects Division No. 
VII. 

(iii) One section of the office of A.O. 
(Works)· I. 

(iv) One section of the office of A.O. 
(Works) -11. 

The fire was first noticed at 7.00 A.M. 
by one of the DDA employees who had 
gone inside the building for drinking water 
from the cooler installed in the vicinity of 
the staircase. The employee had spent the 
night on Vikas Sadan premises. According 
to him whenever be used to get la te in the 
evening he was permitted by his superior-a 
Junior Engtneer -to spend the night in the 
office as he lived very far across the Yamuna. 
On noticing the fire, he immdiately came 
down and raised an alarm. According to 
the Security Officer and this DDA employcc t 

they could not contact the Fire Brigade over 
the telephone as they could not gel through 
the number. The first person to inform the 
fire brigade was son of Dy. Director, Palam 
Airport who lJvc~ in a multi~loreycd building 
nearly. The first caB W3(\ received by the 
Delhi Fire Service at 7.10 A. M. and hrc 
Brigade arraived at the scene of fire at 7.25 
A.M. 

Enquiry Committee and its Composition 

Lt. Governor, Delhi, who is the 
Chairman of DDA ordered an enquiry to be 
conducted by Maj. Gen. H. N. ShingaJ, 
PVSM, A VSM (RETl RED), former 
Director Gereral, Civil Defence. Govt. of 
India. He was assisted by Shri P. N. 
Mehrotra, former Fire Advisor and Shri 
R. L. Khanna, J.A.S., former Add), 
District Magistrate. 

Te ..... of Refereare to the Committ~e : 

The terms of reference were as follows: 

(a) To asccrtaitl the cause of fire. 

(b) To ascertain the adequacy of 
arrangements to deal with the 
situation. 

(c) To determine the damage caused to 
public prol"erty as a result or fire. 

(d) To suggest remedial measures with 
a view to prevent recurrence of such 
incident. 

(e) T0 enquire into any other matter 
related or incidential to the above. 

Plarc of Origin and Time of Fire: 

The Committee has reached the concJu .. 
~ion that fire could have started 
simultaneously in the two hall of Vikas 
Sadan and origin of fire in these hairs could 
have been in the proximity of staircase. 
According to the experts, opinion obtained 
by the Enquiry Committee, the fire must 
have started not later than 6.00 A.M. It 
may even have started a couple of hours 
earHer. 

Cause of Fire 

(a) The fire could not have bee-n caused 
by the an cJc\:tric ~hort circuit as 
all thl! fU'>C5 were intact. wiring had 
recently been done in conduits and 
there were no 'tell-tall' marks to 
indicat~ short circuiting or electric 
nrc. ' 

(b) The fire coulLl not have becn caused 
due to the carelessness of anyone 
leaving the oflil:c the previous 
evening becausc of the time lad. 
between the closing of offices at 
7.00 P.M. on 24-6-85 and the 
problem time of the outbreak of 
fire the next morning. 

(c) The chances of accidential fire arc 
ruled out. Fire could not have 
started in both the halls, separated 
by the staircac;c, at more or Jess the 
same time unle4)s deJebrately 
initiated. 

(d) The fire travelled in opposite direc­
tions in the halls and had no 
continuity. 

According to tbe Enquiry Committee the 
fire appears to be deleberate and the 
matter needs further investiaation by a 
competent aacncy. 
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Aisessed Value 01 1M' due to Fire: 

The estimated loss due to fire is approxi· 
mately Rs. 7.90 lacs. This includes the cost 
of reinstatement of structural damage and 
replacement value of partition, furniture, 
calculators, typewriters et.,;. The value of thl! 
records destroyed in fire cannot be assessed. 
All concerned officers have, however, stated 
that the records destroyed by fire ca n be 
reconstituted. A correct assessment of the 
loss pertaining to the records destroyed by 
fire, however, cannot he made at this stage. 

Adequacy of Arrangements to deal with the 
Situation: 

The Enquiry Committee discovered the 
following deficiencies into the fire incident : 

(a) The fire detection and alarm system 
and the manually operated electric 
fire alarm system have not been 
insalled in this building. 

(b) Although, the wet-risers and inter­
nal hydrants have been installed, 
these have not yet been commis­
sioned. 

(c) The self-closing firc/smoke check 
doore; of one hour fire rc~i"itance, 

as recommended by Fire Advi~ory 

Committee, have not been in~talled 

in the bui~ng and where installed. 
arc not of ~orrcct specification .... 

(d) Temporal y partitionc:;. cumpric;ing 
kaiJ-wood frame~ with hard-board 
infills, had been erected in one of 
the office space on the second floor. 
In one compartment, there was no 
partition to separate it from the 
rest of the office floor. Some parti­
tions did not have adequate fire 
resistance. 

(e) The partitions did not extend upto 
the ceiling in most cases and where 
the partitions have extended to the 
ceiling, ordinary glass was used a~ 
gla.zing in the top portion of the 
partitIOns, whereas safety glass 
should have been used. 

(0 Security arrangements for the build­
ing do not appear to be working 
satisfactorily. 

(8) Atleast one DDA employee was 
stayilll on the premises and had 

access to the 'C' Wing of the bui1d­
ing. Others could also bave gained 
entry without the knowledge of the 
security guards. 

(h) There is no system of looking tbc 
individua I offices and the main 
entry doors. The batJs where the 
flre took place were not looked. 

(i) No fire orders have been formula­
ted/promulgated for the Vikas 
Sadan building. 

(j) Fire prevention insh uctions have 
not been drawn up and enforced, 
although the Fire Advisory Com­
mittee has made positive recommen­
dations on this aspect. 

Water Supply Position: 

Underground storage of water was 
adequate to fight the fire. 

Remedial Measures: 

The following mea~ures have been recom­
mended to prevent recurrance of such 
incidents in future: 

(a) Fire prevention measures already 
recommended by the Fire Advisory 
Committee for this building In ItS 

report mu~t be ~trictly enforced. 

(b) 

(c) 

(d) 

(e) 

The 'automatic 
ala rm system 
Jlnmedia tely. 

fire detection and 
must be installed 

The partitions inside each office 
space throughout the building must 
have been hour's nre resistance 
rating. All partitions must extent 
from floor to ceiling and openings 
in the partitions must be fitted with 
self· closing fire/smoke check doors 
of not less than i hour's fire resjs~ 
tence rating. If any glazing is used 
in the partitions, it must be of 
safety glass, such as 6mm thick 
wired alass. 

Self·closing fire/smoke check doors 
of not less than 1 bour's fire resis­
tenee rating must be installed 
between the stair-cases and offke 
space at all locati()ns. 

The wet-risors system mus, be 
commissioned immediately. 
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(f) Fire orders must be drawn up in 
" consultation with the Chief Fire 

Officer, Delhi Fire Service and all 
concerned made familiar with them. 

(g) All fire detection and fire equip­
ments must be regularly maintained 
to ensure serviceability. 

(h) All persons working in the building, 
including all Security Personnel, 
must be familiar with emergency 
procedures and use/operation 
of fire fighting equipment, such 
as hose-reels, fire ex.tinguishers, 

etc. 

(i) The Security arrangements for the 
building must be revieved to ensure 
their etrectivenes~ and prevention of 
unauthorised entry. 

(j) Strict instructions must be issued to 
all concerned that no records 
should be left on the tables or open 
rack~ at the close of the day's work 
and only sUl:h records may be taken 
out of the almirahs as may be 
needed for immediate consideration 
durjng the day. 

(k) Supervisors for every room must 
be appointed to ensure compliance 
with the security and fire safety 
orders. This will be in addition to 
their normal duties and they should 
function under the over-all supervi­
sion of the security /Pire Officer in 
this respect. 

Coverage of Popu1ation and Area by AIR 
in Orissa 

()34. SHRI CHINTAMANJ 

PANIGRAH[ : Will the Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state: • 

(a) the percentage of population and 
area covered by All India Radio in Orissa 
by t~e. end of Sixth Plan; and 

. (b} the time by which the total popula­
tion and area of Orissa will be covered by 

A1R? 

THE MINISTER OF STATE OF THE 
MIN1STilY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 

, (a) and (b). After completion of the 

6th Plan schemes on hand, day time coverap 
expected to be available in Orissa, will be as 
follows: 

Percentage o( coverage 
-- --~--........ - --.. ---~-
Population Wise Area Wise 

88 80 

In its draft 7th Plan proposals, AIR bas 
included schemes which, if impJemented will 
increase the above coverages to respectively 
98% and 97%. The implementation of the 
schemes will depend upon the final shape of 
the 7th Plan. 

[ Translatio1l] 

Allotment of Plots under Rohin' 
Residell(ial Housing Scbeme 

935. SHRI SARFARAZ AHMAD: 
Will the Minister of WORKS AND 
HOUSING be pleasl.!d to state. 

(a) the br~ak-up of applications received 
under Rohini Residential Housing Scheme, 
Group-wise; 

(b) the number of plOlS that have been 
allotted Group-wise and the number of 
plots yet to be allotted in each Group; 

(c) the time by which plots would be 
a1)otted to the remaining applicants; and 

(d) whether sufficient land is available 
for allotment to an the Groups? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) The category-wise details of appJicants 
registered with DDA for allotment of plots 
under Rohini Residential Scheme are as 
follows: 

(0 EWS!Janta 

Oi) LTG 

(iii) MIG 

18.390 

38,105 

25.889 

Total . 82.384 

(b) 25,445 plots of different categories 
have been allotted by DDA as detailQ<i 
below: 
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0) BWS I Janta 

(u) UO 

(Iii) MIG 

10,522 

10,157 

4,766 

25,445 

Category~ wi~c break up of 56,339 regis­
trants waiting for allotment is as follows : 

(i) EWSjJanta 7,868 

(ii) LtG 27,948 

(iii) MIG 21,123 
---

'I'otsl 56,939 
---

(c) DDA does not find it possible to fix 
a time schedule for allotments to the remain­
ing registrants. However. efforts arc being 
made to finalise the process as early as 
possible. 

(d) Sufficient land is not persently avai­
lable for allotment to all. However. land 
is under acquisition to meet the require-

ments. 

Action against manufacturers or 
Spurious Drinks 

936. SHRI SARFARAZ AHMAD 
WiU the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to State: 

(a) whether Government take action 
apinst the manufacturers of spurious drinks; 

(b) whether it is a fact that no action 
has been taken agaiust those dealers who 
despite having the knowledge of drinks bemg 
spurious purchase them and provide them 
to the people; and 

(c) if so, whether Government propose 
to take any action to check this malpractice 
and if not, the reasons therefor? 

THE MINISTER OF FOOD AND 
CIVIL SUPPL1ES (RAO BIRENDRA 
SINGH) : (a) to (c). Action is taken under 
tbe Fruit Products Order, 19S5, which is 
administered by this Ministry, against 
manufacturers of various types of drinks 
covered under the Order if the products are 
found to be not in conformity with the 
provisions/specifications contained in the 
Order. Action is also taken apinst defaulting 

manufacturers and dealers under the Preven­
tion of Food Adulteration Act, 1954 which' 
is administered by the Mitlistry of Healtb 
and Family Welfare. 

Allotment of D.D.A.'s Flats in DUsbad 
Gardea 

937. SHRI SARFARAZ AHMAD : 
SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the MIN ISlER of WORKS AND 
HOUSING be pleased to state: 

(a) whether 196 fiats constructed by the 
Delhi Development Authority have been 
lying vacant in Dilshad Garden for the last 
three years and they have not been allotted 
to anyone; 

(b) if so, the reosons therefor and the 
time by which they are likely to be allotted; 
and 

(c) whether the said flats are again being 
repaired and if ::'0, the expenditure likely to 
be incurred thereon and by whom 'his 
expenditure will be born 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR) : 
(a) to (c). The information is beiDI 
collected and wiIJ be laid on the labJe of 
the Sabba. 

Release and Rehabilitation of Bonded 

I .. abour during Sixth Plan 

938. SHRI MOOL CHAND DAGA: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Governmcnf& attention has 
been drawn to the artilce appearing in the 
Hindi daily "Nav Bharat Times" dated 
3 June, 1985 under the caption II Azadi Ke 
38 Sal :Sad Bhee Bandhwa Mazdoor" 
(Bonded labour even after 38 years of 
Independence); 

(b) if so, the reasons for spend ina only 
five crore rupees out of the twenty 8\'e erore 
rupees allocated for this item durinl the 
Sixth Five Year Plan; and 

(c) the action taken for the release alld 
rehabilitation of bonded labour under 20-
Point Programme during the Sixth Five Year 
Plan alonawith the number of booded 
la bouTers so released and rehabilitated ,ud 



J amount spent therefore. State-wise and Union 
Territory-wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH): <a> Yes, Sir. 

(b) It is not correct tbat only five crore 
rupees were spent on rehabilitation of bonded 
labourers during the Sixth Five Year Plan. 
Though the provision for this scheme for the 
Sixth Plan was Rs. 2S.oo crores, the Planning 
CommissIon had physically allocated 

Rs. 169&.80 lakhs only for the purpose. As 
a .. inat thia, a sum of Ils. 1464.48 lakbs was 
released to different State Governments durin. 
tbe Sixth Plan period. 

(c) The programme of release and 
rehabilitation of bonded labourers was 
pursued vigorously during the Sixth Five 
Year Plan. The State-wise details of the 
bonded labourers identified and releaseu and 
those rehabilitated and funds provided to the 
State Governments during the Sixth Five 
Year Plan are as under : 

S.No. State No. of bonded labourers Amount released 
Identi6edarld-- ---JiebabilitatCd-- (Rs. in lakhs) 
released 

1. Andhra Pradesh 1432 4587 167.66 

2. Bihar 5479 7057 130.42 

3. Gujarat 21 21 0.39 

4. Haryana 295 0.42 

5. Karnataka 10 2H7Jl 380.67 

6. Kerala 129 5J2 7.28 

7. Madhya Pradesh 1326 2724 4.58 

8. Maharashtra 540 292 

9 Orissa 34308 22649 541.18 

10. Rajasthan 646 610 17.54 

11. Tamil Nadu 4300 2623 8.91 

12. Uttar Pradesh 8284 6502 205.43 
--- ---- -- -- --- _----_--

Total 56770 76308 )464.48 
---------------- ~ 

Loss of Foodgrains In F.C.I. 

939. SHRI MOOL CHAND DAGA 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the quantity of foodgrains, in lonnes, 
belonging to the Food Corporation of India 
lOt damaled during tbe years 1980-81, 1981-
82 and 1982-83, separately, and tbe loss 
aufI'ered by Government, year-wise as a 
result tbereof; 

(b) whether the staff of the Corporation 
bas been increased by S per cent v;,-a·v;,s this 

loss; and 

(c) if ~o, who is responsible for !»uch a 

situation and whether Government have 

penalised anyone in this connection and if 

not, the reasons therefor 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Quantities of foodgrains 
transferred from sound to damqed catcaory 
and the loss (including stocks of the previou$ 
years) suffered on the sale of the damaged 
foodgrains dorina the years 1980-81, 1981·M2 
and 1982-83 are indicated below : 
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1980·81 

1981-82 

1982-83 

Quantity of fQod~ 
grains transferred 
from sound to 
damaged grains 
(in Lakh tonnes) 

0.43 

0.78 

0.48 

(b) No, Sir. 

Loss suffered 
on tbe sale of 
damaged 
foodgrains 
(In Crore/ 
Rupees) 

4.40 

4.14 

3.26 

(c) In case of damages, the cases are 
investigated and appropriate remedial action 
is taken. 

Booking of Sponsored Programmes 

940. f,HRl MOOL CHAND OAGA : 
Will the Minister of INFORMATION AND 
llROADCAS I INlI be pled')cd to Mate: 

(a) whether ~omc or.111 sroll~orcJ pi 0-

grammes are booked by dJvel tbing agenclc~~ 

(b) If so, the amount paid toward!:> 
commission or brokerage to the book Illg 
agents dUfing the last three Years, yearly and 
item-wise; 

(c) the reasons why the sponsored 
programmes could not be booked directly 
by Doordarshan authoriticli so as to avoid 

the payment of commission to the advertise .. 
ment agencies; and 

(d) whether the rates for sponsored 
programmes and commission are uniform or 
vary from party to party and time to time; 
if so, what is the criterion thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATJON AND 
BROADCASTING (SHRI V.N. GADOIL) : 
(a) Normally, all spon~ored programmes 
telecast over Doorda rshan are booked 
through Advertlsmg Agencies. However, 
facilities have been provided for direct book­
ing by the Publlc Sector Undertakings 
Government Departments and Small Scale 
Industries. 

(b) The amount paid by Doordarshan 
towards Commission to AdvertIsing Agencies 
item-wise during the last three years is given 
in the statement below. 

(c) To ensure reali'iation of money for 
sponsorship of the programmes, Doordarshan 
hook'i advertisement-, only through such 
advert i .... lng Agencies which have been rcgl.,­

tercd/recognilied/dccredited with the DIrector 
of Commercial Services in AIR. The~c 

agencies get their traditional commis!)ion for 
profeSSional services rendered by them to 
the client and the media. 

(d) The rates flre uniform and they do 
not vary from party to party. The rates are 
fixed in accordance with the primacy of time 
nature of programme and the expenditure 
Doordarshan has to bear on teleast charges. 

Stat('ment 

:)tatt'f/l, / t \It ),1 I Ill' r'u' (,ollll1lHSIOIl paid to Advertuing Agents Juring 1982.8S, 
198J-84 and 1984.85 for Booking of Sponsored Programm(,fJ and 

Spomcl ~Izip of DoordarJ/wll Programmes 

S. No. Category of Programmes 

2 

l., Hindi Feature Film 

2. Re(6ional Feature Film 

3. Chitrabaar 

4. Song.; 

5. Sponsored programme~ 
produced by Sponsors 

1982·83 

3 

Nil 

1,81,500 

34,200 

1983·84 

4 

1,36,500 

3,99,000 

1,28,400 

1,44,300 

1984·85 

5 

21,.s1.400 

4,07,100 

10,88,200 

1,37,300 

14,07,100 
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----..--.--
2 3 4 5 

~ 

6. English Film Serials 26,200 6,04,000 

7. Saptahaili 92,300 

8. Sports 6,47.100 8,06,500 

9. Krlshi Darshan 8,900 1,38,300 

10. Aap Ke Liye 75,900 

11. Play 8.400 R4,900 

12. Ga7ra 5,700 ]7,100 

--~-- ----- ---------- ~ ---~ - ~-~ .. 

Show Cause Notices u!lder Cinematograph 
Act, 1952 

941. SHRI BANWARI LAL PUROHlf : 
SHRIMAT .... GEETA MUKHERJEE: 
SHR[ INDRAJIT GUPTA: 
SHR1G.M.BANATWALLA: 
SHRI HANNAN MOLLAH : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether ~hl)w cause notH:es have 
been served under section 6 of the Cine­
m,l(ograph Act, 1952 to the applicants of 
two for.!ign-fc,lture film" titled "God" r11U"t 

be Crazy" anJ ··LkJ.utlfu/ Pt:oplc" allegedly 
to have heen prndu(.cd 111 South Arllea; 

(0) if ~O, .he detail ... thereof; 

(c) whether Government have inquired 
a~ to how 1he import of the~e filml> was 
allowed into the count! y; aJld 

(d) who are the pl.!rsons responsible for 

this serious lapse and what further action 
Governm~Dt propose to take in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INI--ORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). Ye~, Sir. An enquiry under 
Section 6 of the Cinematograph Act, 1952 
has been initiated in respect of these two 
films. Notices have been issued to applicants 
askina them to show-cause why the films 
should not be decertified. 

Cc) and (d). The film "Gods mu~t be 
Crazy" has been imported under Open 
General Licence, by Mis. Sujatas, Madras. 
The film "Beautiful People" has been 

imported by National Education and Infor­
mation Films Ltd., Bombay under import 
licence No. 1841943, dated 18th July. 1977. 
The importers of the'lc two films have indica­
ted that these have beell produced in British 
West Indies and U. S. A .. re~pt:ctivc)y. How­
ever, in view of the allegations that these 
have becn produced in South Africa, as 
stated in rep)} to parts (n) and (b) above. an 
inquiry has already bcen initialed by the 
Government. The inquil y i-; pendlllg. 

Construd:on of Good Houses by DDA 

942. SliRI BANWARI l AL PlJROHIT: 
Will thc Mini"lcr of \VORKS AND 
HOUSING be plea",'d to state: 

(a) \\ helher th(! PI ime Mini..,tcr has 
r,'('enlly commented UpOI1 the v,orking l)f the 
Delhi Devc\opment Authority: 

(b) whether the Prime Minister has 
~lres~cJ the need to build good looking 

house" instead of covered boxes and also to 
use good material; 

- (c) whether :my action has been taken 
on the directions of the Prime MlOistcr so 
far; and 

(d) if so, details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) to (c). Yes, Sir. 

(d) A new design approach is under 
active consideration of DDA in consultation 
with structural engineers. Permanent type or 
finishes are also being considered. 

An AIJ India Housing CompetitiC'n to 
usher ideas and innovations in housmg "as 
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also held by DDA wherein distinguished 
architects, designers and oth('rs in the field 
participated. 

Lap.es In Implement.tito of Inteograted 
Rural Development Programme 

943. SHRI BANWARI LAL PUROHIT: 
SHRI N. DENNIS: 

Will the Minister of AGRICUL 1 URE 
AND RURAL DEVELOPMENT be pleased 

to state: 

(a) whether Government's attention h:l~ 
been drawn to a n~ws-item captioned 
"Lapses found in Integrated Rural Dl!vclop· 
ment Programme implementation" appearing 
in th: Hindul)tan Tim! dated 25 June, 19~5; 

(b) lh: details of the ilpo;es found in 
implementation of Integrated Rural Develop­
ment Progrnmme; 

(c) whether Planning Commission have 
given their view., about jts proper imple­
mentation; and 

(d) if so, details thereof and steps 
Government propose to take to impl::ment 
the Jntegrated Rural Development Plogramme 
effectively in States? 

THE MINISTER OF STATE IN TJ IE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHA"~nllL:\L 

CHANORAKAR) : (n) Yes, Sir. 

(h) and (c). Copi~') of the report of the 
study on Integrated Rural Dcvdopmcnt 
Programme have already heen sent to the 
library of the Lok Sabha by the Programme 
Evaluation Orgnnisation. However. the major 
shortcomings pointed out in the study, in 
brief, relate to deficiencies the administrative 
and organisational set-up, inadequacy of 
infra-strllcture. non-preparation of perspl,,;~­

tive and cluster plans, wrong indentification 
of some beneficiaries and ovcr-empha~is on 
yearly new targets etc. The report has also 
made re~otnmendations for removing t'lese 
deficiencies. 

(d) The report has recommended that 
the administrative and organisational matters 
should be looked into by a high-leveJ Com­
mittee. The Planning Commission has set up 
a high level committee und!"r ll1e Chairman­
ship of Dr. G. V. K. Rao, Ex-Member. 
Pbnnin[! Cotnmission to review the existing 

administrative arrangements for Rural' 
Development and Poverty Alleviation Pro­
grammes and to recommend appropriate 
~tructural mechanism to ensure that they are 
planned in an integrated manner and effec­
tively implemented. 

The other suggestions made in the report 
relate to providing additional investments to 
the beneficiaries already covered tUl they 
cross the poverty line, and higber quantum 
of per capita investment. These sugFstions 
have already been taken care of in the 
guidelines for the Seventh Plan. Instructions 
have been issued to undertake a sur~e}' to 
identify the 01d beneficiaries still below the 
poverty line and to provide them supple­
mental assistance. 

The study suggested that in future 
physical targets as regards coverage of bene­
ficiaries under IRDP should be fixed with 
due consideration to the level of development 
and economic conditions prevailing in different 
areas. In the VlIth Plan the allocation of 
rec;ourccs has been changed from on of 
uniformity to one of selectivity besed on 
poverty incidence. Accordingly, the physical 
targets for each State would also very. 

A summary of this report was circulated 
and d jo;;cussed in the meeting of State 
Secretaries held in Vigyan Bhavan. New 
Ddhi, on 4th and 5th July. 19~5. Copie~ of 
the report had already been sent to the 
State Governments directly by the Programme 
Evaluation Organisation. This has been 
followed hy a detailed letter to 811 the States 
again emphasising the need for taking appro­
pI iatc corrective measure~. 

DDA Flats Elude Allottee. 

944. SHRI BANWARI LAL PUROHIT: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government's attention bas 
been drawn to a news-item captioned "DDA 
flats elude allottees" appearing in the 
Hindustan Times dated 23 June, 1985; 

(b) if so, the reasons why DDA failed 
to construct some of the flats lying abando­
ned for the last several years; and 

(c) who arc responsible for this serious 
lapse and the time by ,,"hich the said ftats 
wilt be constructed 1 
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THE MINISTER OF WORKS AND 
HOUSINO (SHRI ABDUL GHAF00R) : 
(a) Yes, Sir. 

(b) The main reasons for the delay in 
the completion of tbe fiats bad been : 

(i) Inadequate arrangement of labour 
and materials made by the con­
tractors. 

(ii) Occasional shortages of essential 
materials like cement, steel, etc., 

wbicll were to be issued by tbe 
DDA to the contractors. 

(iii) Defects and deficiencies which 
occured during the construction or 
these houses. 

(c) The contractors are mainly responsible 
for delay in the completion of the houses. 
The tentative target date for the completion 
of the various old housing schemes is given 
in the statement below: . 

Statement 

s. No. Location 

1. Pitampura (P) 
Pkt. A 

2. Pitampura (P) 
Pkt. '8' 

3. Pitampura (U) 
Pkt. 'Q' 

4. Pltampura 
Pkt. 'A' 

S. Pitampura (0) 
Pkt. 'A' 

6. Pitampura (D) 
Pkt. fKD' 

7. -do-

8. Pitampura (P) 
Pkt. 'V' 

9. Pitampura 
Pkt. 'W' 

10. .. do-

ll. Jehangirpuri 

12. -do-

13. -do-

Category of Houses 
-------~- ----------

MIG LIG JANTA 

80 80 

112 

160 

192 

40R 

192 

256 

828 

396 

324 

656 

320 

336 

Likely date of 

completion 

March 1986 

March 1986 

March 1986 

March 1986 

~fal( .. h 1986 

March 1986 

March 1986 

Oct. 1987 

Sept. 1987 

Sept. J 987 

June 1987 

Oct. 1987 

Oct. 1987 



I 

211 Written AnsweTl JULY 29. J 98' W,llte" .tIn.rwers '21l 

Loss of Foodgrains ip Godowns of FeI 
and ewe 

945. SHRI K. RAMACHANDRA 
REDDY: WiH the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether in tbe context of loss of food­
grains in the go<'owns of food COl poration 
of fndia Central Warehousing Cooporation, 
Government are considering streamlining the 
working of Food Gorporation of India and 
the Central Warehousing Corporation to 
minimise such los'ies; and 

(b) if so, the details of JOSSCI:) during 
January, 1983 to January, 1985 along with 
reasons therefor 1 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA (STNGH): 
(a) The Government have been constantly 
monitoring and reviewing performance of the 
Fel and the ewe with a view to improving 
their efficiency as al<;o reducing the 10sse~ of 
foodgrains in storage or in transit. 

(b) The total storage loss in foodgrains 
suffered by Food Corporation India during 
the years 1982-83 and 1983 -84 was 0.65% 
and 0.59% of the quantitie~ i~sued/trJnsferred 
out. The loss in '.toragc of foodgrains in 
the various warehouses run by ewe wa~ 
0.6% in 19R2-83 amI 0.7% in 19X3 -84. 
The accounts for the remaining r~riod~ have 
not been final i..,ed '-"0 far. 

The storape los,,,,, of foodgra ins" I ise out 
of variou~ factOlt; (iuch as vngariec; of 
weather, moisture lo!;s and uctcnoration III 

quality on account of tong storage etc. 

Agricultural Production in India 

946. SHRI M. RAGHUMA REDDY: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 

state : 

(a) whether it is a fact that although 
about sev\!nly per cent of India's population 
depends on Agriculture yet India is still 
backward in production of Rice, Wheat 
Crops, Sugar Cane. etc.; 

(b) whether Government propose to take 
up a study to see how best India can improve 
8.rlcultural l)roduction in coming up on top; 
and 

(c) if so, details of such a study? 

Tas. m~lISTEIt OF StATE IJ:'lt 1;'tm 
DE~ARTMENT OF RURAL DEVELO,P .. 
MENT (SHRI CHANOULAL 
CHANDRAKAR) : (a) India's .ok in the 
world production of rite, wheat, auaarc.., 
and various other agricultural crops is quite 
high. The productivity of these crops bas 
also risen appreciabJy during the recent 
years. 

(b) and (c). The Government have 
been continuously taking appropriate steps to 
increase productiotl and productivity of 
various crops in the country t as a result of 
which, it has been possible to achieve 
significant growth in the production of 
foodgrains particularly wheat, oilseeds, 
sugarcane, cotton and jute and mesta. 

Requirement of N.P.K. Chemical 
Fertilisers during Seventh Plan , 

947. SHRI M. RAGHUMA REDDY 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether Government have made an 
assessment of the total quantiy of Chemical 
Fertilisers (N.P.K.) required during each 
year of Seventh Plan; 

(b) whether it has also been assessed a~ 
to what requirements are being met 
indigenously and the quantity that will have 
to hc imported; 

(c) in case some imports of Chemical 
Fertilisers are neces~itated. then give detail~ 
of the foreign exchange element involved, 
year-wise; and 

(d) the time by which India is likely to 
become selfsufficient in the production of 
chemical fertilisers 1 . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHANDRA­
KAR) : (a) and (b). Government has worked 
out estimated consumption fijures of chemical 
fertilisers (N+P+K) required by the year 
1989-90 ; ,e. last year of the Seventh Five 
Year Plan. Similarly, projections of 
fertiliser production have been made for the 
Seventh Plan. However, plan for import of 
fertiliser is worked out during each year to 
cover the gap between the estimated dCJrand 
and estimated indigenous production of 
fertiliser. 
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, (c) -'t J, Dot pelliblt to livo tho detaUs 
d foreip exchan,e involvod for importing 
.fert'" as the filUf'QI o.I imp.-, are worked 
-out every year. It is aJse not possible to 
si* tho foreiaQ e~tw. CODlP<>Qent requjred 
for the currca& year at the prices of 
fertilisers have been fluctuatiDI and some 
cdtltracts have yet to be flnanlised. 

(el) The~ being no known indiaenous 
source of Potash, th~ country has to depend 
entirely upon import of' Potassic Fertilisers. 
The augmented indigenous production of 
Nitrogenous and pbosphetic fertilisers also 
win not be sufficient to meet the country's 
estimated requirements in full upto the end 
or the Seventh Five Year Plan. 

FleHS iD Kera" 

948. SHRI K. KUNJAMBU : 
SHRI T. BASHEER : 
SHRI V. S. VIJAYARAGHAVAN : 
SHRI G. M. BANATWALLA : 
SHRI BAL RAM SINGH YADAV : 
PROF. I). J. KURIEN : 
DR. K. G. ADIYOf)I : 
PROF. K. V. THOMAS: 
SHRI M. RAMACHANDRAN: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether there was heavy damage to 
life and property in Kerala due to floods; 

(b) whether Centre has sent any study 
team to assess the damage; 

(c) whether the study tcam ha!) scnt any 
fOport ~Dd jf so, ,he details thereof; 

(d) whether Government have sanctioned 
any special a~istance to Kerala to 
rebabiHtate tbe victims of floods; and 

(e) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
DSF'ARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAXAR): <a> According to the 
information ~ived form the Government 
ct Kerale tlMre has been extensive damage 
to lifo and property due to floods, landslides 
ctid sea erMion. 

',,,b) to (e). A ~Dtral Team visited the 
}. a .. '{om 16th to ~9'br J"ly 1985~ The 

report of the Central Team is awaited. 
However, pending the issue of final sanction 
of Central assistaOQe a sum of:as. 2S.00 
crores bas been released to the Government 
of Ktrala for carrying out relief and 
rehabmtation measures in the affected areas. 

t 

Announcement of the Crash of Air India 
Roeio8 747 'Kaaisltka' by Ala a .... 

Doordarlhsn 

949. SHRI G. M. BANATWALLA ~ 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state _: 

(a) whether Government are aW&J:e that 
the Air and Doordarsh~n announced the 
recent crash of ill fated Air India Boeilll 747 
'Kanishka' almost seven hours after tbe 
tragedy and that too without much details; 
and 

(b) if so, the reasons for delay in 
announcing over A JR and Television about 
this tragedy'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). Indication of the air crash 
was first received in the news room of 
AIR and Doordarshan around 1500 brs. 
(1ST). The first announcement was broadcast 
as lead story over the AIR in the 1600 bra. 
news buIJetin which is the scheduled bulletin 
immediateJy thereafter. The regular Door­
darshan teleca~ts bdng 1ater in the evenina 
and the tirst announcement in the 
form of a special bulletin wa~ telecast on 
Channel I at 7.30 p.m. and also in the 
regular 7.30 p.m. bu11etin on Channel U. 
Doordarshan also made efforts immediately 
to obtain visuals through the satellite. These 
efforts fructified late. The visuals were telecast 
in the 23.30 bulletin. As and when lnore 
details of the air crash were received they 
were included in the subsequent news bune­
tins ()f AIR at 1700 hrs. in Hindi, 1705 bfS. 
in English, 1800 hrs. in English and 180S ibn. 
in Hindi. The sports bulletins of 190Q Iats. 
(Hindi) and 2000 hrs. (English) and ne~s 
bulletins of 1930 hrs. (Hindi) and 211 S hrs. 
(English) of AIR was converted into general 
bulletins only to carry the air aasb storY, 
Meanwhile efforts were going QD to 8$CCrtain 
names of the passengers of the j1t fated plane 
and these details were broadcast at 2200 bra. 
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Gahlellne. lor DeJloltlo" of Farmers 

950. SHRI SHANTI DHARIWAL 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

<a) whether Government have issued 
I01llC guidelines to the State Governments to 
treat only those persons as farmers who are 
residing to tbe vicinity of the fields; 

(b) if so. the number of State Govern­
ments who have followed these guidelines 
alongwith details in this regard; and 

(c) if not, the reasons therefor? 

THE MINI~TER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI GHANDULAL 
CHANDRAKAR) : (a) No, Sir. 

(b) and (c). Do not arise. 

Amount allotted to Rajasthan under 
the lRDP and NREP 

952. SHRI SHANTI DHARIWAL 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

<a) whether the amount allotted to 
Rajasthan State under the programmes 
launched for removal of poverty such as 
Integrated Rural Development Programme 
and National Rural Employment Programme 
is much less than that given to other States: 

(b) whether Government have received 
and considered any memorandum from 
Rajasthan Government in this regard; and 

(c) if so, the decision taken by Govern­
ment thereon and if not, the reosons 
tberofor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) During the current 
BnaDCial )'ear. 50% of the funds for IRDP 
have been allocated on the bcsis of selectivity 
based on the incidence of poverty and 50% 
on a uniform basis per block. Under NREP 
the funds have been allocated to tbe States 
on the basis of the prescribed criteria of 75% 
woilhtaae to tbe number of aaricultural 
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workers and marginal farmen and 
25" weiJhtase to the incidence of 
poverty. Based 00 the above criteria the 
allocations for thfte programmes are bound 
to be different for dilferent States accor4iDl 
to tbeir respective entitlement. 

(b) and (c). The State Govcrnmcnt bad 
during 1984 ... 85 SUlPlted tbe adoption of a 
different definition for marainal farmer in 
the case of Rajastban tban that adopted as 
a basis for NRBPjRLEGP allocations. This 
was not accepted because of all India nature 
of the schemo and tborefore tbe need for a 
uniform definition of a marginal farmer. 
The Government of Rajasthan have also 
questioned correctoCJS of the findiop of the 
1977 -78 rounfi of National Sample Survey in 
respect of the proverty &aure. relatins to 
Rajasthan. It will, however, be not possible 
to adopt any other figures for the incidence 
of poverty in different States till the results 
of 1983· 84 consumption survey figures by 
NSSO are available. 

[english] 

Sale. and Purchase of Mustard Seed 

953. SHRI B. K. OADHAVI : Will the 
~Iinister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state: 

(a) whether GROFED and other coopera­
tive institutjons could not purcbase the 
mustard seed at support prices because the 
storage facilities operated as a constraint; 

(b) whether farmers could not sell their 
stock of mustard at minimum support price 
because of lack of storing facility and adequate 
financial availability with the purchui'lll 
agencies; and 

(c) what steps Government contemplate 
to take in this regard in future '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDIlAKAR) : (a) to (e). The Govern-
ment ot India has made staDCIina arranpments 
for purcbase of mUitard/rapeaeed from 
farmers at a minimum price of Rs. 385 ptr 
quintal. Tho NatiODal AariculturaJ Coopera ... 
tive Marketing Federation of India Ltd. 
(NAFED) is the agency for purchase of 
mustard/rapeseed from farmer. throulb tile 
cooperatives in the States. The Oovernmoat 



,,~ Jadia, bJ4l allo mad ..... uato arraaemeat. 
with tbe ftnancil18 insdtutions for credit to 
NAfSD (or the price .QP~rt ~iOD •• 
The cooperatives have purcbased nearly 
16.000 MY. of muatard/1JP08CC(l in the 
States of Rajasfbao, Gujarat. Ma4bya 
Pradesb, Haryana and Uttar Pradesh. Storage 
and finaDee have not been a coDitraint in 
the operations. 

[Translation1 

In_tradions to retailer. to sbow amount 
of Local Taxel on packed hem. 

954. SHRI VILAS MUTIEMWAR 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : , 

(a) whetllcr Government have issued 
instructions to the retailers tbat tbey should 
also show the amount of local taxes on the 
packed items (or the convenience of the 
consumers; 

(b) if so, whether these instructions arc 
being followed by them; and 

(c) since wben these instructions are in 
force and the action proposed to be taken 
against the defaulters ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA) 
SINGH) : (a) Yes, Sir. 

(b) and (c). The Standards of Weights 
and Measures (Paekaaed Commodity) Rules, 
1977 have been amended by tbe Notification 
GSR 458(E) dated the 25th May, 1985 which 
stipulates printing or stampinB or writi11l in 
ink the local taxes on each package which are 
charged by the dealers over and above tbe 
sale price indicated by the manufacturers. 

Roads Minor Social Soil 
irriaation forestry conser-

vation 

55.52 17,49 4.75 6.01 

Instructioas ror implementation of 
IlLEGP provi~ that waae component in a 
project should not be less than ~O% of its 
total eost. tr ill any project the J)Crcentqe of 
nOD-"qe ~gmpoDent exc:eeds SO%, this bal 

T~ NQ~tiC?D i. e1fective w.e.f. 2$ May, 
198.5 I.e. d.,o of publication of the Notifica­
tion. in the Gazette of India. LepJ action 
will be taken apinst tbe defaulters by the 
State authQritics in chal'le of enforcement of 
tbe laws. 

[Engli,"J 

Vjolatlon of GuideUae for ,.,leIIIeD •• tlo. 
or R.L.E.G.P. 

955. SHRI BRAJAMOHAN 
MOHANTY : Will tbe Minister of 
AGRICULTURE AND RURAL 
DEVELOPMBNT be pleased to state : 

(a) whether Government are aware that 
under Rural Landless Employment Guarantee 
Programme much of the funds allocated is 
being spent for construction of school 
buildings and on other projects which are 
not laboar intensive; 

(b) if so, the steps taken to remove 
aberrations in this regqrd; and 

(c) the States and Union Territories 
which have violated the guideline for 
implementation of RLEGP and details 
thereof? 

THE NINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SARI CHANDULAL 
CHANDRAKAR) : (a) and (b). It would 
not be correct to say that much of the funds 
allocated under Rural Landless Employment 
Guarantee Programme are being spent for 
construction of school buildings and other 
projects which are not labour intensive. Tbe 
percentage of funds sanctioned for such 
buildings at all India level comes to 9.4% 
only as would be seen form the table below : 

Village School Houses For 
ponds buildingsl SC/STs. 
drink ina Mahila 
water Mandals 
sources etc. 

etc. 
...-...... ----~----

4.02 9.41 2.79 

to be met by the State Government ftbm 
funds other than liven under Pro&rammo. 

(c) There have not been any serious 
complaints regarding the violadoll of RLEGP 
luidelines by the State/UTt. 



.'9'56. SHltl AJOY BIS'W AS : Will tlte 
NiDistet or LA BOUlt be pleated 'to ~te 'the 
number of vacancies in Group Ie' and '0' 
posts notified by the State Governments to 
the Employment Exchanges, State .. wise, 
d"riN" :ljJ_'~~, ? 

",:,1, \1ti~MlNJS~r! OP(WATE oF'tas 
~,~~~~Y ,:9'" ~.~t;fR: )S)~fl;'~· 
~N~A:f4j : ""a~a bJe', Into.r~a.ti,o,~ r:e~~ ti~f]Q 

,t,,:se~r;~==r: :::t.~!i 
,,:u~~~ T~,~~~ ,f ~dfn~~,i~tra,~ions duri~'~~e 
)'eat 1984, whicb broadly' cotre~pon~ to 
'Group 'C and ':0' posts is ru~n'~~~e'd' ,~n ~~e 
statement beJow. ' 

Statement 

Number 'if vCl~ancles no#Md t4J ,he EfIIP/oyme,,' Exi/ttJI'Ite, h, o!fice'f'S "nlltt- Stifle 
Gtnerll»tell"rtJ"/oII TertlltWy .4dm;"~'Qtlf1'" ~1I"i~ t~ )'~Qr 19~~,,: 

Statos .' ' N ttn'lber 

----~------------------~------------------- '---------------
1 2 

,--- ---_._ ---- ,---~-- ---_._, .. ----- .. -~-- _---'~------,-_----- ----
1. Andhra Pradesh 18889 

2. Assam 1611 

3. Bihar 6014 

4. Gujarat 1101S 

S. Haryana 21696 

~. Him.~bal Pradesh 4294 

, 7. Ja(Dmu and Kashmir 1 

,8. Kimataka 16220 

~ 9. Kera). 14,562 

10 .. Madhya, Pradesh 39052 

11. Mahara&htra 21029 

12. M,nipur 1266 

13. MeshaJaya 14 

14. Nagaland 225 

15. Orissa 9511 

16. Punjab 9674 

17. Rajuthan 12243 

11. Silddm* 

19. Tamilnadu 

.zb. Tripura 

21 ~ I·Uttar Prillesh 

2~. '\'e~t Benaa' 

)4596 

J81 

17455 

'8485 : 
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1 

untc)" Tertltorlet· 

I. AndumaJi.m:t Micobar Mantis 

2. Arunachal Pradesh· 

3. Chandigarh 

4. Dadra and Napr Ha¥eU·· 

3. Delhi 

6. Goa 

.,. Lalcshadwetp 

8. Mizoram 

9. Pond icherry 

10. C.E.E. 

All India Total : 

2 
.----~---- ---------

17S6 

23010 

1284 

114 

~42 

836 

275777 

Note : -1. *No Employtnent Bxchange is functionina in Sikkim and Arunachal Pradesh. 

2. *·One Employment Exchange is fUDCtionina in this Union Territory, but data 
are not being received. 

Review of Policy regardh,g '8~8dOft of 
Gover.ment accommodation who 

are baving theIr own boules 

957. DR. O. S. RA1HANS: 
SHRl RAJ KUMAR RAJ: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether, keeping in view tbe critical 
housing problem in the Capital, Oov~rl'lrneDt 
propo~d to revieW the existinl policy to J"t 
vacated the Government accommodation 
from those Government employees who own 
a house in their name or in the name of any 
of tbe members of their famiJy; 

(b) if not, the reasons 'therefor; and 

(¢) what other measures Oovernment 
propose 10 adopt to meet tbe criticill housina 
problem in tbe capital ? 

THE MINISTER OF WOllKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
~a)'No. Sit. ' 

'*') CeAlrlI Gov«*!leDt employ ... .., 
are bavina their own housea bav4 been 1hde 
elitiWe for ,cberat P«'eI ~itm., 

the basis of the recommendations of the 
National Council (JCM) which were accepted 
by Government. 

(c) The Government propose to under­
take coosk.action of addional &enuai pool 
residential accClmmodation in the 7th Fin 
Year Plan. 

Oterh •• 1 (If DDA 

958. DR. G. S. RAJRANS : 
SMR) YASHWANTRAO GADAi'H 
PATIL: 

wm the Minister of WOR)(S ANll 
HOUSING be pleased to state: 

(a) whether Government consider that 
there is an urtent deed for "an ogePbaul (;f 
the DDA keeping in. view the laflO sea). 
corruptlbn therein; 

(b) if 10, the time by .Jb~ it 's pr~ 
to be done; and 

(c) if not, the reasons therefor , 

111E MINJS1'I!lt OF WORD AMD 
HOUSING (SHRI ABDUL OHAFOOR) : 
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<a) and (b). In view of the enormity of 
fUDctions and continuou-; criticism of the 
work ina of DDA, it bas been decided to 
streamline the functioning of the orpnisation. 
For this purpose, services of an Expert 
Apncy have been engaged by DDA who are 
expected to submit report within a year. 1 he 
report will be considered and action taken as 
lOOn as it is received. 

(c) Does dot arise. 

Probe Into Houses built by DDA without 
foundation 

939. SHRI V. S. VIJAYARAGHAVAN 
SHRI KAMAL NATH : 
SHRI RAMASHRA'I PRASAD 
SINGH: 

Will the Minister of WORKS AND 
HOUSING be pleased to ~tate : 

(a) whether about one thousand five 
hundred houses built by DDA and ready for 
allotment were found to be without founda­
tion; 

(b) whether any enquiry has been made 
into this case; 

(c) if so, the action taken against the 
persons responsible therefor; and 

(d) the steps being taken to see that such 
malpractices are rooted out ? 

THB MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 

(a) Recently deviations in foundations 
from those specified were found in respect of 

~ 192 flats in the Self Financing Scheme at 
Kishangarh. 

(b and (c). The case has been handed 
over to the CDI for enquiry. Meanwhile, 
S DDA officers concerned with the work 
bave been suspended pending reguler dopart­
mental proceedings. The cases of two officers 
who have reverted to their parent department 
of CPWD, are being processed in the Ministry 
of Work. and Housing/CPWD. 

Payments to the contractor have been 
stopped w. e. f. 3-2-84, the date when this 
defect was noticed. He has also been debarred 
from further tondering. 

(d) The DDA have informed th.t they 
bave taken severa1 administrative measures. 
11te important admini.t .. tive measures 
take~ .1'0 U fol1ows : 

(i) Strengthenina of their quality con-" 
trol wins. 

(ii) Rationalization of work load. 
systematic survey and rectification 
of dofects, im~mentatiOD of strena­
thening measures, streamlinsinl 
inspection procedure for eftSuring 
strict supervisory discipline, main­
tenance of proper reaister at tbe 
site of work resardinl teatina of 
materials and instruction of the 
senior officers. etc., during inspec­
tions carried out by them. 

(iii) Issuance of the structural desianed 
of all major projects by the Central 
Design zone deaded by the Chief 
Engineer (Design). 

(iv) Constitution of a Committee con­
sisting of the concerned Chief 
Engineers, Cbief Architect and Chief 
Engineer (Design) to examing all 
~or architectural and structural 
design aspects. 

(v) Action for improving the stendard 
of materials, intensive control and 
checks. 

(vi) Issuance of instruction that all 
important material like cement. 
steel, bitumen, pipe8. etc. should be 
procured by DDA directly from 
reputed firms and supplied to the 
C'ontractors departmentally. 

Area brought under Cultl,ation of 
Coconut Palmi In Staft~. 

960. SHRI V. S. VlJAYARAGHAVAN : 
Will the Minister of AGRICULTURE AND 
RURI\L DEVELOPMENT be pleased to 
state: 

(a) the additional area brought under 
coconut cultivation during the past three 
years with State-wise break-up; 

(b) whether some specific incentives are 
beina liven to tbe &rowers for increasina 
cultivation of coconut palms; and 

(c) if so. the deta its thereof? 

TRE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SMa1 ~DULAL 
CHANDIlAKAR) : (a) An addidonaJ area 
of 72700 ..... w. brOuIht under CGCOaat 
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cQIUv~ioq 41.ll'illJ tho last thre~ years since 
1981·82. State-wise break up of the additional 
a~ is ,i~n i.a the ,tatcl1le," ~ow.. 

(b) and (c). Following incentives are 
provided to the lI'owers for increasing 
cultivation of ooconut palms under different 
prOll8lDmel of the Coconut Development 
Board. 

(1) Capital subsidy of Its. 3000 per 
hectare for raising coconut in new 
areas is given to small farmers in 
five instalments. 

(2) Credit facilities are made available 
through financial institutions. 

(3) Seedlings are planted on canal 
embankment in Orissa for aUoting 
the palms to the landless labourers/ 
weaker sections of the community 
I.e. Scheduled Castes/Scheduled 
Tribes. The cost of planting is 
shared by State Government and 
Coconut Development Board on 
SO = SO basis. 

(4) Seedlings are planted on khas Jands 
~uitable for coconut cultivation in 
Tripura for allotting the palms to 
weaker sections of the society. The 
cost is shared on 50: 50 basis by 
the State Government nnd Coconut 
Development Board. 

Statement 

Slale-wise odd; tiona/ area brought under 
coconut clI/tlvation .flnce 1981-82 

State Additional area 
(000 hectare) 

Andhra Pradesh 4.1 

Assam I.S 

Karnataka 14.7 

Kerala 10.2 

Mabarashtra 1.0 

Orissa 0.8 

Tamil Nadu 24.6 

West Benlal 11.6 

A and N Islands 0.1 

Goa. Daman and Diu 2.9 

PoDCiicbetry 1.2 

Allln41a 72.7 

Closure of M od~rD Rice MUI Ualt 
at Palghat 

961. SHRI V. S. VUAYARAGHAVAN ! 
Wi II the Mi nister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Modem Rice Mill unit 
at Patghat owned by the Food Corporation 
of India is being closed down; 

(b) if so, the reasons thereof; 

(c) whether workers' union in this unit 
has represented against this; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF FOOD AND 
CIVIL SUPPL1ES (RAO BIRENDRA 
SINGH) : (a) and (b). The manaaement of 
the Corporotion has decided to close down 
its Modern Rice MiJI at Pa]ghat owing to low 
capacity utilisation and other rela.ed opera­
tional problems. 

(c) Yc'), Sir. 

(d) The starr working in this unit will be 
adjusted els~where and there will be no 
retl enchment on account of closure of the 
unit. 

ConrerenC'-:" of the State Information 
1\1 ini4itcr" 

962. SHRI AMAI DATTA: 
SHRI VIL.t\S MUTTEMWAR : 
SHRI SRIBALLAV PANIGRAHI : 

Will the Minister of INFORMATION 
AND BROADCASTING be pJeased to 

state: 

(a) the suggestions made by the State 
Information MmH,ter~ and Chief Ministers at 
the 18th Conference of the State Information 
Ministers held on 19 June, 1985 in New Delhi. 

(b) the salient features of deliberations at 
the Conferance; and 

(c) the action Government propose to 
take in pursubnce thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) to (c). A copy of the recommendatioDS 
adQpted by the Conference is liven below 
in the form of a Statement. Follcw up action 
will be taken up by the various concerned 
authorities in due course. 
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Statement 

Films 

(i) films Division earlier used to 
supply copies of newsreel and docu­
mentaries released by them in 
cinema theatres, to State Govern­
ments/Union Territories free of 
cost. This free supply has, however, 
been stopped early this year due to 
financial constraints. The matter 
will be considered by the Ministry 
of Information and Broadcasting. 

(ii) The Films Division would supply 
catalogues of films made by them 
to the States/UTs who would dub 
the selected films at their own cost 
in the required local tribal language 
dialectc;. 

(iii) To give wider coverage to North­
East Region during the 7th Five­
Ycar Plan, rlims DJvision would 
produce 4-5 films every year on 
North-East Region. 

(iv) All film production activities should 
not be duplicated by the Stale 
Governments, a'\ film production 
is a costly affair. Film production 
~hould be left largely to the private 
sector. 

(v) Emphasis should be laid on cone;· 
truction of small cinema theatres 
hecause big cinema theatrec;; might 
prove to be uneconomical in the 
case of video theatre~. they should 
have a seating capacity of 50 to 60. 

(vi) National/International Award 
Winning films and Children's/ 
Panorama films should be granted 
automatic exemption from payment 
of entertainment tax. 

(vii) Rules for licensing theatres shou1d 
be simplified so that the cinema 
theatre construction activity. espe­
cial1y that relating to mini· theatres, 
getl a boost. 

Ablhw,III 

(viii) A1R would continue to be the mass 
medium for the common man and 
for the people in tho remote and 
backward areas. 
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(ix) AIR would be extending and 
consoHdating the Home Service by 
settinl up additional Stations both 
in the M. W. and in the PM Mode 
and by upgrading the power of 
existing MW jSW transmittcn. to 
provide service to uncovered pockets 
and also to places where .laIla. 
were feeble or where there was a 
night time shrinkage. 

(x) State Governments would continue 
to extend the same co-operation as 
before for making available lites 
for new stations. 

(xi) The details of the 7th Plan schemes 
indicating the places where new 
stations/kendras were proposed 
to be set up would be forwared 
to the State Governments as soon 
as they were finalised. 

(xii) Wherever possible. the Slate Govern­
ments/Union Territory Administra­
tions may provide housing to A IR/ 
Doordarshan staff through their 
Hou~ing Boards etc. 

(xiii) The States/Union Territories would 
ensure uninterrupted power supply 
for AJRjDoordarshan stations and 
transmitters. This was essential as 
A J R's fall back arrangements in the 
shape of diesel generators would 
not meet the requirements in places 
where medium and High Power 
transmitter~ were in operatioll. 

(xiv) AIR's proposal for extending the 
network through the FM Mode was 
welcomed. It was stressed that 
FM sets should be mass produced 
and should be available at cheap 
cost say at Rs. 100 or Rs. 200 per 
set. 

(xv) The concept of local radio stations 
was appreciated and welcomed. i It 
was stressed tbat programme 
standard at these stations should be 
on par with those at other statiQDs. 

(xvi) State Governments would advise 
their designated Departmentsl 
Officers to be in close touch with 
the Station Directors of AIR/DDK 
so that the programmes' OIl ~18n 
developmental themes. .social 
objectives etc. could carrx .he 



information and the 'message more 
etr~ti vel)' • 

(xvii) AIR would be strengtbeniDg the set 
up of the Stations to c()ver youth/ 
sports activities. The State Govern­
ments would de$ignate Agencies/ 
Departments witb wbom AIR 
Station DirectOrs could remain in 
touch. 

Doonlarsban 

(xviii) While the objective of each State/ 
U. T. Government will be to 
provide at least one community 
viewing TV set in each village by 
the end of VIII Plan, to start with, 
a panchayat can be considered as 
the unit (or this p~rpose. 

I, 

(xix) In selecting villages for installation 
of community viewing TV sets, a 
3-tier approach could be adopted. 
Community viewing sets could be 
tirst installed in areas already 
covered by TV ~igna)s (from terrest­
nal transmitters) and having assured 
powar ~upply. III such areas, 24"/ 
26" Band W VHF TV sels costing 
Rs. 4000 per set can be installed. 
Areas covered by TV signals but 
with erratic or no power supply can 
be considered next for installation 
of VHF TV sets with solar powered, 
maintenance- free batteries costing 
Rs. 14,000 approximately per set. 
Finally, in remote areas not covered 
by TV signals from terrestrial trans­
mitters and with no power supply, 
DR sets with solar-powered, main­
tenance-free batteries (costing 
Rs. 30,000 approximately per set) 
could be installed for community 
viewing. 

(xx) Minister of I and B will not be in 
a position to provide funds for 
expansion of comMu nily viewing 
scheme during 7th plan period and 
it will be primarily tliC! re ,ponsibi­
lit)' of the StatejUT Govts. to do 
so. lIowever, the States may 
c:onsidor takillS up with appropriate 
authorities the issue of a tripartite 
funding arrangement (with 2/3 cost 
boloa s,Jlaq;d. by the concerned 
State/UT Govts. and local bodies 

and Govt. of India c~nt~il{utinl 
l/lrd cost). 

(xxi) 24 tt /26" B aha W TV sets wouid 
generally serve the purpose of 
community viewing. However. 
State/UT Govts. may go in for 
colour TV sets at their discretion. 

(xxii) Keeping in view the difficulties 
expel ienced by some State/UT 
Governments in procurihg TV sets 
for community viewing, the Confe­
rence agreed that each State/UT 
Government would immediately 
communicate to the Ministry of I 
and B its year-wise requirement of 
community viewing TV sets (speci­
fying screen size and whether Band 
W or colour) during the VII Plan 
period. Ministry of I and B will 
then take up the matter of supply 
of Community Viewing TV sets 
with public sector manufacturers 
like EelL, KEL TRON, UPTRON, 
etc. 

(xxiii) Maintenance of community viewing 
sets bho'Jld be undertaken by the 
State/UT Governments concerned 
and Government of India would 
not finance this activity. State/UT 
Governments may evolve appro­
priate infrastructure for this 
purpose. If necessary, in the initial 
phase, they can enter into contracts 
with the manufacturers of TV sets 
like ECIL, and KEPTRON. This 
would help in trainmg State/UT 
Governments' own personne1. 

(xxiv) States/UTs should also introduce 
appropriate courses on TV mainte­
nance in their IT Is/Polytechnics, 
etc. 

(xxv) States like Uttar Pradesh, Bihar, 
Andhra Pradesh, Rajasthan, etc. 
should immediately take over tho 
maintenance of existioJ VHF/DR 
sets. 

(xxvi) Ministry of I and B· would circulate 
to the States/UTs copies of tbe 
manual brought out by ECIL regard­
in. maintenance of community 
viewing sets. 
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~vii) States of Uttar Pradesh and Bihar 
should immediatety complete electri­
btiOD as well as civIl repairs of 
premises (SchoQ)s/Panchayats build­
iop) se~ed for installation or 
VHF and DR sets under tbe 
INSAT scbeme. Prime Minister has 
himself written to the Chief 
Ministers concerned to e:xpedite 
completion of these activities, so as 
to ensure fuB implementation of 
INSAT schemes at the earliest. ~ 

(xxviii) 

(xxix) 

The objective of Doordarshan is to 
provide a 3-tier TV service compri­
sing (a) Natiollal Service emana­
ting from Delhi, (b) a regional 
(State) Service in tbe language of 
the State emanating from the State 
capital and available throughout 
!be State and (c) local (sub.regio­
nal) Service at metropolitan cities 
and other priori ty areas. During 
VII Plan, attempts will be made 
to provide TV service upto regional 
(State) 1evel by establishing TV 
studio centrc~ at capItals of States 
where this facility does not exist at 
present. Local (second channel) 
service will be available at the four 
metropolitan cities. 

In respect of expansIOn of TV 
coverage, emphasis will be laid on 
improvlOi the coverage in those 
States/UTs where the percentage of 
population covered is less than the 
national average achieved at the 
end of VI Plan. Priority will also 
be given to strengthening the TV 
service in border and sensItIve 
areas. This will, of course, be 
subject to availabilIty of funds for 
this purpose during VII Plan period. 
A plan has alr~ady been approved 
for provid ing 80% TV coverage ill 
the State!UTs of the North·eastern 
reaion. Under this plan. programme 
production facilities will be provided 
at 8 places. including capitals of 
the States/UTs in the region. 

(xxx) Regional (State) service wiJJ be 
made available in some States like 
Wost Bengal, Bihar, Uttar Pradesh. 
Hary&na, Punjab, Tamil Nadu and 
Komia with the help of micro" 
wave links. In other States like 

Mabarasbtra, Oujarat, Rajastban: 
Jammu and 1CasI;lmir~ Madhya 
Pradesh, Andhra Pradesh, Orissa 
au Kamaeaka, I8te1ite Jill..,. 
will have to be provided. These 
saf.ellite liokeles will be possible 
only after INSANT·U aroup of 
satellites is operationalised durin. 
early ]9908. For this purpose, 
uplinks witt be provided at the 
respective StatejUT capital. so .s 
to be ready by tbe time INSAT.I[ 
sateJJites are operationalised. 

(x.xxi) In keeping with the spirit of co· 
operation displayed in connection 
with the implementation of Special 
Plan for TV Expansion, States/UTs 
will make available sites required for 
new projects expeditiously. As far 
as possible, Government lands will 
be allotted for this purpose. Statesl 
UTs will also consider handing over 
possession of sites pending compte. 
tion of acquisition proceedings. 

Press 

(xxxii) it was felt that the present 
procedure adopted by the Press 
Council of India for disposal of the 
cases brought before it needs to be 
simplified. Considerably long time 
is' taken in the disposal of the 
cases. 

(xxxiii) It was further felt that tbe Press 
Council of India should fully satisfy 
itself about tbe existence of a 
prima facie case before it acts on 
the complaints of 1be journalists 
against the Governments. Depart­
ments both Central and State. 

(xxxiv) It was recommended tbat while 
considering the cases of objectiona­
ble writings the Couocil sbould be 
requested to take into consideration 
aU the relevant (actors putieularly 
the damage tbat mischievous report. 
ing can do to the society at larae. 

(xx"v) Tbe Conference ""Pre8sed concerD 
at irresponsible wdtiap in certaiD 
sections of the Press which refleAed 
a lack of joumalilftic etbics. It 
recommended that there should be a 
code of condtlCt for the journalists. 



It further recommended th. t 
lach • code sbould be evolved by 
tIMe "... Coun~ or India in 
cobSultatioD with Central and the 
State Gowmments and various 
bodies representill8 the journalists 
and any other orpnlsation deemed 
fit by the Council. It agreed that 
no such code should be imposed by 
the Government on the Prcsa. 

(xxxvi) The Conference recommended tha t 
as possible, there should be unifor­
mity of approach among the 
different States/UTs in the rna ttcr 
of provision of facilities to the 
journalists. This should be consis­
tent with the basic concept of 
having a healthy, free, responsible 
and unsubsidised Press. 

(xxxvii) There is need to have greater 
rapport between the Government 
and the Press. A regular system of 
Press briefins should be "devised and 
it should be done by senior level 
officers. The Government should be 
more forthcoming and frank and 
take the press into confidence. This 
will ensure that the authentic version 
is given out or atIeast all the view 
points are properly reflected. In 
ease of important events, such 
briefings are all the more necessary 
and advisable. 

(xxxviii) The State Governments may set up 
a machinery for the analysis of the 
press reports. In case, any parti­
cular newspaper or news-columnist 
shows persistent bias or indulges in 
objectionable writins, the same 
should be brought to the notice of 
the Press bodies and the newspaper 
editors/proprietors etc. concerned. 

(xxxix) At present. while the objectiObabie 
stories tend to set prominence, the 
rebuttals are either published or are 
printed rather iBCOnSpicuousJy. It 
waS recommended that the rebuttals 
should lOt equal promioeDce. Tbis 
may be broulht to tbe notice of 
.... COUacII alao. 

(~x) Appropdate MODitorina system 
shou1d be evolved by the Stlte 
Oowmmentl 10 that cases of 
objectionable writinp are detected 

well fa time and appropriate action 
could be taken. 

Flel4 Publiclt)' 

(xxxxi) The DEP and SoDa and Drama 
Division will have to remain distinct 
entities under the Central Govern .. 
ment as the cootent of their 
messase and tba t of similar units 
in the States is bound to be diffe­
rent in view of their assigned roles. 

(xxxxii) It was felt that the two organi­
sations should work in cloae 
coordination with the State Govern­
ments and the element of duplica· 
tion should be avoided particularly 
when their coverages are thinly 
spread. 

(xxxxiii) On subjects of common interest, 
these two Central media units would 
design their programmes in consul­
tation with the State Governments 
at the field level. 

RNI 

(xxxxiv) The Government of India would 
examine the question of liviDI 
powers to the State Governments 
to do the circulation check, or 
otherwise devise suitable procedures 
which would involve the State 
Governments also in this task. 

PIS 

(xxxxv) It was felt that the Information 
Officers of PIB !n the States should 
have better rapport with the local 
a\ltborities. The organisation should 
be strengthened so tbat it can play 
a more effective role in tlJe various 
States. 

Traialnl 

(xAxxvi) The lIMe would concentrate OD 
devisilll in service trainiDl COur.&. 

(uxxvii) The tJGC may be requested to ask 
the Universities to make tho coutIOI 
jn journalism more job oriented. 

(xxxxvUi) Professional lCtninaf8/Workahop8 
may be held periodically b)' abc: 
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State Government Information 
Departments wbich can be utilised 
to brina in higher professionalism 
in the working of their Department. 

("xxxix) Considering the fact that the 
requirements of communicatIon 
differ widely from State to State 
depending on the local geographical 
factors and economic conditions, it 
\Vould be advisable if the various 
State Governments design their own 
schemes for training. The existing 
training institutions like the Institu­
tion for Public Administration in 
various States can be made use of 
by providing reqUlslte training 
facilities tberein. The lJMC will be 
providing necessary guidance in the 
matter. 

Coordination 

(xxxxx) IMPCC and PAC should meet 
regularly. Every etTort would be 
made to indude the nominees 
~uggested by the State Governments 
in the Programme Advisery 
Committees. 

(xxxxxi) While the Directors of the respec­
tive AIR Stations/Dooroar~han 
Kendras will contmue to be the 
Chairman of the Programme 
Advisory Committees, steps wiIJ be 
thken to further activate these 
committees. Instructions will be 
isc;ued by Ministry of I and B to 
ensure that the meeting, of these 
committees are held regularly and, 
if neces:,ary, frt:quency of these 
meetings is increased. Slate~/UTs 
concerned should, in turn, ensure 
tbat t~eir representation on these 
committees is of an appropriately 
high level to facihtate effective 
exchange of views. 

{TrllnSJ at 1011] 

CftaU •• of ASlets under NREP/RIIEGP 

963. SHRl RAJ KUMAR. RAI : Will 
tbh Minister of AGRICULTURE AND 
RURAL DEVELOPMBNT be "leased to 
tulle : 

(a) whether I te~PQrary. d\ll'&ble and 
major ~ssets arc not beina created with the 
amount allocated under NReP/lLEGP; 

(b) if so, tbe reasons therefor: and , 

(c) whother there is any other scheme for 
creating temporary assets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) and (b). One of 
the objectives of the Natiunal Rural Employ­
ment Programme and Rural Landless 
Employment Guarantee Programme is the 
creation of durable ,.ssett for strengthening 
the rurat infrastructure. Accordingly, assets 
created under tbese programmes should be 
of durable nature. 

(c) Tbere is no scheme of this depart­
ment for the creation of temporary assets. 

Execution of NREPjRI.EGP works 
through Contrat"t System 

964. SHRI RAJ KUMAR RAJ: Will 
the Minister of AGRICULTURL AND 
RURAL DEVELOPMENT be plea~ed to 
state: 

(a) whether complaints have been 
received by Government regarding National 
Rural Employment Programme Rural 
Landless Employment Guarantee Programme 
works being executed through contract 
system; 

(b) if so, the corrective measures taken 
in thi., regard; and 

(c) the Ilame or any other such 
plogramme proposed to be impl~mented after 
all the landless workers are fully engaged in 
work '? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHANDRA­
KAR): <a) and (b). The guidelines for National 
Rural Bmplo,me.nt Proaramme and Rural 
Landless Employment Guar~Dtee Programme 
specifically proVide that no contractors or 
middlemen should ~ oqpaed If 01 executing 
the works under these ~r9&raQWlCs. There 
have, however, been some complaints of 
contractotl belna 11-' ift ~ 'n\~~ratfon 
of these progranmmes. The St«te Govern­
ments have been requttted to have test 
c'h~$ done by senior officers from the 
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. headquarters and other supervisory levels at 
work sites of NREP/RLEOP to ensClre tbat 
contractors are not employed directly or 
iediredtly for the eHtution of works. 

K ~ ~ (I , 

(c) No new scheme other than NREP/ 
RLEGP is proposed to be implemented for 
the present. 

[En'~ish) 

. Deficlencles'ln the wot'd~ of DDA 

965. SHRI RAJ KUMAR RAI: Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whetber Government's attention has 
been dl aVo II of the rema. ks of the Prime 
Mmistcr criticising the working of De'hi 
Development Authority; 

(b) jf so, the deficiencies detected by 
Government followin~ the Prime Minister's 
remarks and the action taken to make up 
these defidencies; 

(c) whether it is a fact that people of 
Delhi are facing great difficulties due to 
arbitrary attitude of DDA and are becoming 
indifferent to It; and 

(d) the progress made by Government 
5.0 far in taking sllltable ~tcps in accordance 
with the wishes of the people? 

THE MIN1STFR OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes Sir. 

(b) The detlciencies noticed and the 
action taken are indicated below: 

(1) QonrtructioD of Houftl wUh Inadequate 
1 F.eundatlolt 

Devia tions in foundations from those 
sp,ecified were found in respect of 192 flats in 
Self-Financing Schemes at Kishangarh. The 
case has been handed over to the CDI 
for entluicy. Meanwhile 5 DDA officers! 
officials concerned with the work have been 
suspended pending regular departmental 
proceedings. The case of two office~ who 
have reverted to their parent department of 
CPWD, are being processed in the Ministry J 

of Works and 1-tduslng!CPWO'. 

Payments'to the contractor 'he~e been 
stopped with aWect from 3 .. 2-~984t tho dftt~ 

when this defect was noticed. H~ h., also 
been debarred from further tendering. 

DDA have started the work of strenl­
thening the foundations. This work is 
expected to be completed by Decembert 1985. 

(tl) De •• _ or Housts 

, DQA arranged a housillg comPetitio,n 
for EWS, LIG, MIG, SFS Cateaory II a~ 
I If, and multi-storeyed flats in order 
to draw upon the architectural talent jn tbe 
country to suggest housing desians• T~ 
competitors were asked to fuse multj-fa,~, 
needs and varied inputs of economics, 
functionalism, aesthetic and environmental 
considerations so as to bring about be~t 
possible dwelling unit designs. Three best 
designs for each sile have been ~elecled. 

(IIi) Conditions In Jhuggi Jhompri Resettle­
ment colonies of Delhi 

DDA has been making determined eifQrts 
to implement the M aster Plan a~ best as possi. 
ble in the prevailing circumstances. Due to 
contmuous influx of population in Delhi, a 
large number of Jhuggi, Jhompries come up 
unauthori~edly in different parts of the city. 
It has, therefore, been decided to temporarily 
settle the Jhuggl Jhompn dwellers in transit 
camps nnd finally move these people to their 
own houses for which a huge programme of 
low cost housing IS bemg emharked upon by 
nOA. 

(c) and (d). All out stepli are taken by 
nDA to dic;charge its obligation to the 
people of Delhi within the frame work ot.' 
DD Act. 

Sugarcane Crop affected by Di sease In 
U.P. 

966. SHRI HARI KRISHNA 
SHASTRI win the Minister or 
AGRICULTURE AND RURAL DEVELOP .. 
MENT be pleased to state : 

(a) whether the suprcanc crop in UP is 
affected by a straoae dISease and eultiNaton 
have suffered heavy losses; 

(b) whether the losses caused tp~, 
oultivators have been assessed and if so, the 
assistance beiDI liven to them; 

~) which are the dis1ticts of UP affeCf d 
by the diseast; and j I 
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(d) whether any scientific inve8tiaation~ 
are beinl carried out to know the nature of 
the disease aff~eting the suprcane crop and 
to check the same ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF RURAL DEVELOP. 
MBNT (SHRI CHANDUlAL 
C'HllM!>R.AKAR) : (It) to (d). No, Sir. As 
per available information. the suprcane 
crop In UP is not affected by any strange 
dts~ase and hence there can he no question 
of any heavy loss to any cultivator. 
However, a severe attach of well-known 
PyriUa pest on sugarcane crop was noticed 
in 24 districts of UP. in recent months. 
Since the sugarcane crop was at early stage, 
massive ,found control operations were 
launched by the State authorities. Bio­
control potential bas a1so been identified at 
various places. According to the Jatest 
available information from the State Govern­
ment, the Pyrilla situation is under control 
and the crop bas been saved from the 
damap. 

New Stafling Pattern fot Rural Develop.. 
ment Sch~mes 

967. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

. (a) whether Government propose to 
introduce any new staffing pattern in the 
districts for proper implementation of diffe­
rent rural development schemes; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): (8) and (b). A Higb 
Level Committee bas been set up by 
the Planning Commission to review the 
existing administrative arrangements for 
rural development and poverty alleviation 
pro,rammes, and to recommend appropriate 
.truetural mechanisms to ensure that they 
are planned in an integrated manner and 
effectively implemented. Th~ Committee is 
yet to submit its report. Any chanae in the 
exiatiQ& staffing pattern at tho district level 
would depend on the report of the Commit tee 
and il' acoeptance by tbe Government. 

Sugar Released rOt Malt.rashtta 

968. SMal R. N. &HOVE: WJJI the 
Minister of FOOD AND CIVIL SUPPLIE' 
be pleased to state: 

<a> whether Government's attention baa 
been invited to the 'Times of Jodia'-Bomb)' 
dated 1 July. 1985 that the prices of maar 
are rising without any Jet up, despite 
Government's decision to adhere to the 
policy of liberal release for domestic 
consumption; and 

(b) if so, the details regarding the 
quantity of sugar released durin, 1984-85 in 
favout of Maharashtra ? 

THE MINISTER OF FOOD AND 
CIV1L SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Yes, Sir. 

(b) Levy sugar meant for public 
distribution system is allotted in favour of 
State Government including Maharaabtra. So 
rar as free sale sugar is concerned, or it wal 
only imported sugar which was allotted in 
favour of Stare Governments includiDI 
Maharash~tra for the months of June and 
July. 1985. The quantity of imported sugar 
so allotted in favour of Maharasbtra 
OC'vernment for the said 2 months was 
3 t 503 tonnes. 

Government had finalised a scheme for 
meeting the open market sugar requirements 
which had come into effect from 1st of June, 
1985. In addition to the indiaenous)y 
produced sugar released for meetina opm 
market requirancotl, certain quantity of 
imported sugar was to be Jjfted by the Stato 
Governments for distribution through 
controlled channels at below RI. 6 per K .•• 
and some stoets were to be sold by tbe Food 
Corporation against tender/auction in open 
market. Certain inrrutructure deficieDcies 
and logistic problems bad led to reduced 
off .. take by the States and Food 
CorporatioD of Iodia initially. However. 
these problems ha vo been sorted out leadina 
to )araer oft' .. take by the States and the Food 
Corporation of India io lbe mooth or JIIIy. 
1985. With this streamlininl it is expectecl 
tbat av.ilabili&, would improve .. 
programmed resulting in adequate auppliea 
at reasonablo prices to the COftlUm«I. 



241 Written Answers SRAVAl'f" 7, lW7 (,sAKA) 

Consumption of SUlar 

969. SHRI SHARAD DIGHE: Will 
the Minister of FOOD AN 0 CIVIL 
SUPPLIES be pleased to state : 

(a) the consumption of supr in tbe 
country from 1980 .. 81 to 1983 .. 84; and 

(b) the reasons for a sharp increase in 
consumption ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : <a> Tbe fi,ures are as under: 

Supr season 
(October· September) 

1980·81 

1981·82 

1982·83 

1983-84 

Consumption of sugar 
(La kb tonnes) 

49.90 

57.11 

64.79 

75.70 

(b) Due to liberal releases of levy and free 
sale sugar for internal consumption, the 
prices of sugar in open market have been 
maintained at reasonable levels. Due to 
this as also due to increase in population 
the internal consumption of sugar has 
registered a significant increase. 

Sugar imported during the Jast two 
yelrs 

970. SHRI SHARAD DIGHE : Will 
the Minister of FOOD A ND CIVIL 
SIJ PPLIES be pleased to Bta1e : 

(a) how much sugar was imported during 
the last two years and what would be the 
likely import of sugar during the current 
year; and 

(11) the reasOfts for increase in imJ)ort of 
SUP!' ? 

THE M,INISTBR Of' FOOD A·ND 
CIVIL SUPPUES (RAO BJ&ENDRA 
SINGH) : (a) There was no impt\rt of sugar 
in the financial year 1983·84. In the financial 
year 1984·85 tbe total arrjvals of ljJllPorted 
lupr were 4.83 ldb toanes. A. reprds the 
supr imports durin, the current ftnaDCial 
yeet J98S.86~ 1 If has been decided for the 
..... t td I 'd2~ 'abOut It lakh t'OftMl of 
luaar upto September. 198$. ~ ~ 

(b) The decline in sUlar production to 
59.16 lakb tonnes in 1983-84 season ~nd to 
about 61 lakh tonnes in 1984-85 season 'rom 
tbe record production of about 84 and 82 
lakh tonnes in 1981-82 and 1982 .. 83 seasons 
aad significant increase in internal consump­
tion from 1981-82 season onwards, hal 
resulted in limited availability of indigenous 
sugar. Import of sugar has, therefore, been 
resorted to augment the sugar availability 50 

as to ensure adequate supplies at reasonable 
prices to the consumers in open market. 

Division of Maharashtra into three 
Sugar Zones 

971. SHRI SHARAD DIGHE: Will 
the Minister of FOOD AND CIVIL 
supp A .. JES be pleased to state : 

(a) whether it is a fact that the levy 
cost of sugar is based on treating State as 
one zone; 

(b) whether Governmerlt of Maharashtra 
have requested that on account of variation 
in recovery and duration in various regions 
of Maharashtra the State should be divided 
into three Zones instead of one zone so that 
financial losses to a number of sugar factories 
on account of their levy prices being fixed 
on lower side could be avoided; and 

(c) if so, the reaction of Government to 
this request ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : (a) For the purpose of levy suaar 
pricing, the country has been divided into 
16 zones. A zone may be a State or part of 
a Slate or a group of State~. 

(b) Government of Maharashtra have 
represented for dividing Maharashtra into 
3 zones. 

(c) The zoning proposals, submitted by 
the Bureau of Industrial Costs and Prices. 
which include some recommendations per­
taining to the existing Maharashtra zone, 
were referred back to them for certain clari· 
&cations. C1ariftcations on these proposals 
have been obtained recently and are under 
the consideration of the Government. 

Installation of a TV Relay Centre at 
Nandyal In Kurnool District, 

And.ra Pradesb 

972. SHIU E. AYVAPU REDDY 
Will the'MiDi_ of INfORMATION AND 
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BROA DCASTING be pleased to state 
whether there is any proposal to instal 
a TV Relay centre at Nandyal in Kurnool 
district, Andhra Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
No, Sir. 

ApfJOintlMnt of pertoD8 to reM New. 
Bulletins at Delhi TV Statton 

973. SHRI E. A YY APU REDDY: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of persons appointed to 
read news bulletins at Delhi T.V. Station; 

(b) whether any criteria are prescribed 
for selecting the personnel for announcing 
these news bulletins; 

(c) whether preference is given to women 
in making these selections; 

(d) whether any training is given to the 
"ersonnet before commissioning them to 
work; and 

(e) what are the ray scales of these 
personnel'] 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(R) The number of newe; J'rco;;enters employed 
by Doordarshan Kendra are : 

Regular 

Casual 

English 
News 

1 

15 

Hindi 
News 

1 

12 

(b) The criteria for selection of casual 
oeM presenters is that candidate shou1d be 
a sraudate. with some background in Broad­
casting or Journalism and must have a tele­
vision personality. 

(c) No. Sir. 

(d) Yes, Sir. 

(e) The news presenters appointed on 
relular basis are placed in the fee ,"Ie of 
It,. 6S0-1200. Cas\1a) news prose~tcrs Jre 

paid between as. 15 and Rs. ISO per assilD':. 
ment according to tboil seniority and per­
formance. 

Hlgb Foodgraln s Stocks anel Lo" Offtake 
) 

974. SHRI G. O. SWELL: 
SHRI KAMAL NATH : 
SHRI PRATAP BHANU SHARMA: 

Will tbe Minister of POOD AND CIVIL 
SUPPLIES be pleased to .tato : 

(a) whetber a bank credit of RI. 8000 
crores entailing annual interest of 1000 crores 
is being tied up against a ::\0 million tonne 
foodgrains stock; 

(b) whether the amount of foodgrains 
stock is an all time high; 

(c) the reasons therefor; and 

(d) whether offtake of grains from 
Government god owns has been mealre and 
that large quantities of the stock run the 
risk of irrecoverable damage owing to poor 
storing and exposure to the elements? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The Reser,'c Bank of India 
has allowed a cash credit limit of Rs. 4800 
crores to Food Corporation of India with 
effect from 16-5-1985. 

(b) and (c). Yes, Sir. The stocks of food­
grains with the public agencies are estimated 
at 29.17 million tonnes on 1-7-198S. 

The record level of procurement. coupled 
with lower offtake due to easy ava:JabiJity 
in the open market, has contributed to the 
present level of stocks. 

(d) The offtake of foodgrains from 
Central Peol durin. January-June 1985 was 
63.97 lakh tonnes as against 121.45 lakh 
tonnes in 1984 and 146.61 lakh fonnes in 
1983. The stocks are kept in storsse on 
modem ICientiftc lines and are being proper Jy 
looked after. 

JIlltaJl.t~n of TV Station. at Sbilloftl 
aDt.,... . 

975. SHRI O. O. SWELL : Will the 
Miaiater 01 INPOllMATlON AND 
IlR.OAPCASTINO ....... to .... ~ 
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(a) Whether a decision has been taken to 
instal a J kilowatt TV station in SbUIoDa and 
a 10 kilowatt station in Tura; 

(b) whether Shillong is the capital of 
Moabalaya. headquarter of the Army and 
Air Force regional command, of the North 
eastern Council, of a Central University etc. 
and Tura is only a small district town; 

(c) the reasons for alloting , 10 kw. 
station to Tura; and 

(d) whether major parts of the Khasi­
Jaintia Hills where Shillons is situated do 
not get national TV programmes and arc 
entirely e:lltposed to TV signals from 
Bal1J1adesb ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI Y. N. GADGIL) : 
<a) and (b). Yes, Sir. 

(c) The decision to instal a T.V. trans­
mitter of 10 KW power at Tura was taken 
from the point of view of optimum utilisation 
of the radiated power, after takins into 
account such factors as geographical location, 
local terrain conditions, etc. 

(d) Only a small part of East Khasi Hills 
district in Megbalaya receives TV signal at 
present, but it is expected that the position 
will considerably improve with the imple­
mentation of the North-East TV. Expansion 
Plan. 

Collapse or Buildings BuUt by DDA 
.. 

976. SHRI G. G. SWELL: Will the 
Minister of WORK.S AND HOUSING be 
pleased to state : 

(a) whethet a larp number ef buildllliS 
built by the DDA collapsed; 

(b) if so, the causes thereof; and 

(t) the action taken in the matter? 

THE MINISTER. OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Since 1981, 9 structures construct~ by 
DDA have conapsed. 

(b) and (c). A statemmlt II aiv.en below. 

Statemeat 

Since 1981. portions have been collapsed 
of 9 structures construcled by DDA. 
The Cause of col/apse as well action 

taken against the officials Is given 
below: 

1. Collapse of a portion of building under 
CODstn. in Mayur Vihar OR 20 .. 8-11. 

Caule: 

On account of poor drainage in the area, 
settlement occured in the front portion of the 
footings. Because of this settlement, some 
cracks appeared in the wall. Instead of taking 
proper remedial measures, the contractoD/ 
workmen removed vital portion of the load 
bearina bricks work, without proper support 
of the floors, at aU levels. This resulted in 
the failure of a portion of a structure. 

Action Teken : 

Major penalty proceedings have been 
initiated against the concerned officials. 

Regarding Shri A.S. Parmar, Ex.Engineer, 
case is to be referr~d to eve for whIch his 
version is being obtained. For remaining 8 
engineers, draft charge sheet prepared is 
under issue. Sh. Parmar has since been 
repatriated to his parent department. Case is 
being proceeded further accordingly. 

2. Collapse of outer wall of two Janla 
Houses in Manaolpurl (Avantika) on 
29-12.82. 

Cause: 

Collapse occured due to under minina of 
wall foundations caused by a deep storm 
drain under excavation. The night before the 
caving in mishap, the water mains near the 
drain bad got accidently punctured during 
excavation and large quantities of water had 
gathered in the drain which had hampered 
procese of under mining causina caving 
in of the external wall of the two Janta type 
houses. 

Actio. Taken : 

M";or penalty procoedinas have been 
initiated against the ;onccrnod oftioiaIs .. 

Panalty of stoppage of one increment 
without commulativo otfect has boen imposed 
OD Sb~ S .. P. Mia, rEB on 10-8.84.- Ml\ior 



poaalty charae sbeet ~ssued agaiost S ISh. 
Quor Raza aDd J. L. Bajaj on 5-8·83. Their 
replies since received. Inquiry officer /Present­
ilia OfBcer appointed on 10-8-84. Case with 
Inquiry Oilicer. 

3. Colla.,.e of one slab of roof of a Sr. 
Sec:ondary Scbool al Paschimpuri 

Cause: 

Pre-mature removal of shuttering had 
~ tho collapse of roof. 

t AdioD Tak.en : 

• Major pellalty proceedings have been 
.. initiated apninst the concerned officials. 

Case witb Inquiry Officer. Report of 
the Inquiry Ofticer, awaited. 

4. Collapse of tbe overhanging room on 
7 .. 11-8l in one of the blocks under 
(onstn. at the work Cj 0 64 SFS houses 
at Greater Kailash. 

Cause : 

Core strength varied from 51.7 kg/cm2 

to 99.18 kg cm! which was very much below 
the stipulated minimum strength of 122 
ks/cfl\'I. as a stipulated in the IS Code for 
structural soundness. 

2. The chemical analysis of cement con­
crete cores had revealed that the test results 
were 1 : 6, 6 : S, 1 : 7 : 9 and 1 : 5. 12: 5 as 
apinst required mix of 1 :2:4 which shows a 
very low cement content. 

3. The test results of chemical analysis 
of cement, lime mortor had shown very low 
cement and lime contents as compared to 
tbe specification. 

Action Taken : 

Major penalty procedings have been 
Initiated against the concerned officials. 

Major penalty charge sheet have been 
lauecl. The delinquent officials had requested 
for inspection of structural drawings which 
are beioa sbown. 

5. Collapse of the Pedestrian bridge under 
00..... bet..... tbe *toreyed buNtDI 
J. Rajendra Plaee. 

Cause: 

Unplanned, improperly •• ecuted and 
c;tiftcient centering and shutteriDI in combina-

don with accidential horizontal loard caused' 
by workman.. 

Action Taken : 

Major pcn~ty proccedinas have been 
initiated against tbe concer~ officials. 

Sh. M. G. Motwaoi. Ex-Engineer has 
since been repatriated to his parent offtce. 
The other two officials were suspended 00 

16-3-85 and reinstated on 19-4 .. 15. DIlA 
bas passed order for major penalty against 
the officials on 17 ·4 .. 8S. Rcfereta baa been 
made to Sh. Motwani's parent office for 
action against him. While charse-sheet to 
Aastt. Bnaineer aDd Junior Bnaineer as for 
major penalty are under process. 

6. Collapse or. C8atiJever at the site reha­
bilitation Scheme at Turkmaa Gate. 

Cause: 

Accident has been caused due to the 
failure of the roof of the cantilever on 
account of pressinl down of cantilever 
reinforcement due to the movement of 
working labour during convetting. 

Action Taken: 

Major penalty proceedings bave been 
ini tiated againsnt the concerned offcials. 

She Chandok Banerjee, Supdtg. Engineer 
was belDS appointed as Inquiry Officer on 
13-4-83. Report of the Inquiry Officer has 
since received and Show Cause Notice to 
She M.L. Huja "Reduction to the post of 
lunior" and Show Cause Notice to Sb. P.K. 
Jain "Termination of Services in. DDA" issu­
ed on 18-2-8S Minor penalty proceedings 
ordered to be initiated apinst Sh. Chandok 
Banerjee, ·Supdtg. Engineer for DOt 
conductina the inquiry properly. Replies of 
Sh. M.L. Huja and Sb. P. K. JaiD received 
and under examination. 

7. Collaple of. part of. storeyed bloek 
u.... cQ.,tn.. at VJk • .,..,1 011 
28-t2-12. 

Poor quality of concrete and other 
materials coupled with poor wotkmabsHfp, 
wu die cauao of eoUaPID. 
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,..,.. .-alt, proc:eocllq have I been 
inldatod apill~t tbe c:oocorne4 oaic~. 

S/Sb. M. L. Varshneya and H. L. Sharma 
have boca OillDislOd wJUlo $b. D.rip SiDab, 
Alltt. Bogioeer repatriated to bie ~~t ~ 
CPWD. 

8. CoilaPle 01 wall I. Kalkaji, liD-VI. 

C6ae: 

Construction of a structurally deficient 
wall and its fun her raising, makins it still 
more unsafe, hal been the Cause of 
collapse. 

Action Taken : 

Three officers/officials were suspended on 
22-3-85 and reinstated on 19-4-85 
Vice Chairman is of the opinion to initiate 
departmental proceeding against all the five 
officers. Ca'le referred to Central Vjgilance 
Commission for advice, on 24-5-85. Advice 
awaited. 

t. ~QtI' ••• " .. ...... ..---_ 
H.stiaJ. j 

Cause : 
I' 

Collapse occured cluo to poet" ~te of 
the short which supported the water container. 

Action Taken : 

Major penalty proceedinas have.,.. 
initiated against tbe concerned officials. 

Cl15.e is pend in. with IDq~i(y Of&cr 
appointed on 11-2-83. 

Rise In Consumer Price lades: 

977. SHRIMATI GEETA MUKHERJEE: 
Will the Minster of LABOUR be pleased to 
state : 

<a) what is the rite in coDlUlDer priae 
index month-wise after the preecotatiOD of 
this year's budaet; and 

(b) what are the indices in the priocipaJ 
cities ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) and (b). A statement is 
given below: 

Statement 

Stalem_nl ,howl", lhe momlJ-wtae rise In all-India CPI Numbers lor Indru,,.'al rDrkerl 
(BtUe 1960=!OO) and Consumer Prlee Index Numbers lor Indultriai WlJrur, 
(Base 1960= 100) in respect 0/ five principal cUies (Centres) namelYt IJombtJy, 

Calcutta, Dellti. Madras anJ Kallpur lor 3 months Irom March. /985 to 
May, 1985. 

51. Month 
No. 

AII"lndia Month-wise 
CPI Nos. rise in all-

CPI for Industrial Workers (Base 1960=100) for 
Bombay Calcutta Delhi Madras KaDpUr 

for Indus- India CPI 
trial workers Nos, for 
(Base 1960 Industrial 
= 100) workers over 

tile prececliDI 
month 

I .. March.l98S S86 

2. AIUI, 1985 594 

3. May. 1985 600 

(+> 1 

(+) 8 

<+> 6 

638 

641 

569 

579 

$88 

606 

616 

fitS 

582 

598 

606 

562 

S14 

~13 
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Metropolitan Cities 

978. SHlUMATI GEETA MUKHERJEE: 
SHHl R. P. DAS : 

Will tbe Miaister of WORKS AND 
HOUSING be pleased to state : 

~ <a> whether an interministerial fund to 
promote urban and transport developments 
in Defhi, Madras, Calcutta and Bombay is 
10m. to be set up; 

(b) whether different Ministries such as 
Sbippinl and Transport will participate in 
dais fund, 

(c) whether out of the total amount 
placed in tbis fund, 50 per cent will be apent 
nw De1hi tlld remaining SO per cent will be 
shared by the other three cities; and 

(d> if so, what are the rationale behind 
such sharing? 

r THE MINISTER OF WORKS AND 
HOUSING (SMRI ABDUL GHAFOOR): 
<a) to (d). The question of creation of a 
fund with contributions from tho concerned 
Central Ministeries and· local bodies for 
development of transport systems in Delhi 
was discussed in a recent meeting organised 
by the Ministry of Shipping and Transport. 
However, no concrete view on the subject 
bas been formulated. 

DrinkiD& Water Facilities in Problem 
Villages 

979. SURI AMARSINH RATHAWA : 
SHRI CHINTAMANI lENA: 

win tbo Minister of WORK.S AND 
HOUSING be pleased to state : 

(a) the number of problem viIJaaes in 
each State which were not having drinking 
water facility by the eod of 1984 .. 85: 

(b) the steps taken by Qow~eftt to 
provide clrinkina water facility in those 
villages lturina the year t98~-S6 and the 
number of viUaaes Ukely to be cevel'ed ill 
each State and; 

(e) wbat mtasures are beinl taken to 
cover eacb and every \lillage or tbe eoUfttry' 
to have this minimum need of drinkina water' 
and by when it will be done? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOO&) : 
(a) State-wise information regarding the 
number of problem villqes identified in 1980, 
the number of problem villa,es out of this 
provided with at least one source of safe 
drinking water till 31-3-85 as per information 
presently available and the number of prob­
lem viJIaaes remaining to be covered as rOD 

31-3 .. 85 are given in the Statement I below. 

(b) Water supply is a State subject. 
Schemes for providing drinking water in 
rural areas have, therefore, have to be formu­
lated and executed by the State Governments 
by making provision in the Minimum Needs 
Programme in the State Sector. Under the 
Accelerated Rural Water Supply Programme, 
a provision of Rs. 298·88 crores has been 
made during 1985·86 for giving grants to the 
States for providing drinking water in rural 
areas, according to the priority indicated in 
the Statement II given below. The number 
of vil1ages likely to be covered in each State 
will be known only after the MNP and ARP 
allocations tn the States are finalised. 

(c) Under International Drinking Water 
Supply and Sanitation Decade, the Govern­
ment is committed to provide safe and 
adequate drinking water to the entire rural 
population by March, 1991, subject to the 
availability of adequate l'OSowtes during the 
Seventh Five Year Plan and the first year of 
the Eiahth Plan. 

Statemeat I 

R",.tll Wat.r Supply Pro,ramm~ 
CONr._ o/,P,obI.m Jlilltlg" durilll Sixth Plan (1980-83) 

S. No. State/UT No. of Problem villaaes No. of Problem viUaps Spill over to 
as. OG 1.4·80. covered (1980.85) Sevontb rlaD 

~-~ 

1 2 3 4 S 
--- --- -1. Andbra Pradesh 8206 8094@ 112 

2. Assam 15743 8654 7089 
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1 2 3 4 5 

3. Bihar 15194 14172@ 1022 

4. Oujatat S318 4492® 826 

S. Haryana 3440 2122 1318 

6. Himachal Pradesh 7815 4997® 2818 

7. JS1111llU and Kashmir 4698 2028 2670 

R. Karnataka 15456 IS443@ 13 

9. Kerala llS8 1142@ 16 

10. Madhya Pradesh 24944 23845@ 1099 

ll. Maharashtra 12935 12016cm 919 

12. Manipur 1212 819@ 393 

13. Megbalaya 2927 6~@ 2237 

14. NagaJ~d 649 424 225 

15. Orissa 23616 22351@ 1259 

16. Punjab 1767 537 1230 

17. Rajasthan 19803 16043@ 3760 

18. Sikkim 296 212(fl) 84 

19. TamIl Nadu 6649 6649@ Nil 

20. Tripura 2800 2486 314 

21. Uttar Pradesh 28505 27143@ 1362 
22. West Bengal 25243 15628@ 96)5 

23. A and N Islands 173 173@ Nil 
24. Arunachal Pradesh 1740 1467 273 
25. Chandigarh 

26. Delhi 99* 89 Nil 

27. D and N HaveJi 

28. qoa D and Diu 66$ 64 Nil 
29. Laksbadeep 

30. Mizoram 214 1!7@ 81 
31. f!t)D4ichft'ty 118 111 ? 

'!ot.1 2,30,784 1.92,024 38,748 

,~~~i : 9~t) <>f ~9 yUJ.- ~ viP .... ~ ... tq DDA and 7 vil .... deter.s. 
SGoa : Ottc 0166 vUJapa l vU ...... be Nbmerwed -an .. r ...... Prejeot~ ,\ 

@ : tnclucfes Partial coverate. 



Stateme .. t II 

"'",lIi., for prop/ding drinking waler 
In rIVa ar.Q6 under Accel.ratu 

Rural Wttt. &lpp/y 
Programme 

Priori., I 

(a.) Problem villaaea already identified 
as on 1-4-80 but could not be 
provided with drinkina water supply 
facilities within VI Five Year Plan 
period. 

(b) Villages subsequently identified as 
problem villaps as on 31-3 -1985 
based on the existing criteria, giving 
tbe hi.hest priority to "guinea­
Worm affected villages". 

(c) Adequate coverags of partially 
covered identified problem villages/ 
habitation. 

Note: Under Priority I (c). coverage of 
habitations, especially of SCs/STs, 
should be given the first preference. 

Prlorlt, II 

New Problem villaacs/habitations identi­
fied within the following criteria : villagesj 
habitations without a water source within a ~ 
diStance of O.S Km. or Within a depth of 
l~ m. an elevation of 15 m. in hilly areas. 

. Prlorlt, III 

Other villages. 

Note: Priorities 1 (a). I (b) and I (c) may 
be taken up currently whereas 
priorities II and III are to be taken 
up seriatim after the earlier priori­
ties have been covered. 

ITrlUJllallon) 

Krlal VJuaa Keadral In Uttar Pradelb 

980. SHIll HARlSB RAWAT : Will 
tho Minister of AOIUCULTUAB AND 
IlURAL DEVELOPMENT be pleased to 
state : 

.) the total number of fKrishi Viayln 
K.eadral' fAmetioniltl ia Utttr P ........ t ~ 
present; 
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(b) whether such centres will also be set . 
up in the rem,inial districts of the State 
durin& SC'vcoth Five Yoar Plao. aod 

. (c) if so, whether these centra will be 
Opened on priority basis in tbe aariculturally 
backward districts for the beaeflt or the 
farmers ? 

THE MINISTER. OF STATE IN THE 
DEPAR.T.MENT OF RURAL DEVELOP· 
MENT (SHIU CHANDULAL-
CHANDRAKAR) : (I> At present, 10 
Krisbi Vigyan Kendras are functioninl in 
Uttar Pradesh. 

, (b) and (c). If resources Arc available for 
the same the question of establishing more 
Krishi Vigyan Kendras in the retn1'ainina 
Districts in Uttar Pradesh alsO can be 
considered. 

Increase In Prlee of E..entla. Retail 
Consumer Good. 

981. SHRI HARISH RAWAT: 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI RAMAMURTHY : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the percentage of increase reaistered 
in the prices of essential retail consumer 
goods dUling the last three month. and 
whether any evaluation has been done on 
this context; 

(b) if 80, the criteria followed in carry­
ina out this evaluation and the conclusions 
thereof; 

(c) whether certain mealures have been 
taken to check the rise in prices; 

(d) if so, the detaili thereof: aDd 

(e) whether GOV01'DmOot propose to set 
, up 1 Prices Commission to have a constant 

appraisal of risina prices or eucatial commo· 
dities and if not. the reasons tIloreof ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BlRENDIlA 
$!NOH) : (a) ,net (b). The peroen, ... 
variation in tbe prices of.W commodi. 
teis durina the put three months is indicated 
ill a statement liveD 'beIcM. "" prices and 
availability of flMDtili coaa .. _ aN 

monitored ~-lJ " vMlo\Is .,. botb bJ 
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the Central and the State Governments. In 
the past Lbree months as is indicated by the 
statement there has been a mixed trend in 
the prices of essential commodities in as 
much as the prices of some commodities 
have gone up, some have either declined or 
remained steady. 

(c) and (d). The main thrust of the 
Government policy is to increase the produc­
tion of essential commodities particularly the 
ones which are in short supply. The public 
distribution system is being expanded and 
improved. Some commodities are imported 
to supplement domestic supplies. The export 
of essential commodities is regulated. 
Measures are also being taken Lo enforce 
fiscal discipline and for keeping the aggregate 
liquidity under control. 

(e) There is no proposal under the consi­
deration of the Central Government to set 
up a Prices Cummission "to have a -constant 
appraisal of rising prices of essential commo­
dities." The existing arrangements for moni­
toring of prices at various levels are consi­
dered adequate. 

Statement 

Percentage ,'ariation in Wh?/esale 
Price Indices (,/ Selected 

Commodities 
- - ~-------.-~---,-------

Commodity April-June 1985 

2 

Rice +5.7 

Wheat -1.0 

Jowar -0.2 

Bajra +6.5 

Gram -2.8 

Arhar -2.8 

Moona +2.5 

Masoor +9.7 

Urad -0.2 

Potatoes +75.6 

OnioDs -2.5 

Milk +5.8 

1 2 
----- -- ~-- -----

Fish +-1.3 
,,' 

Meat +2.7 

Chillies +14.7 

Tea Steady 

Coke Steady 

Kerosene -1 5.2 

Atta -1.7 

Sugar +14.1 

Our +23.4 

Vanaspati +2.2 

GrounJnut Oil -4.4 

Mustard Oil -6.9 

Coconut Oil -22.S 

Salt -1-0. ~ 
Soap +2.3 

Match Box Steady 

Cotton Cloth (mills). +1.4 

Construction of Sub-Standard Flats by DDA 

982. SHRI HARISH RAWAT : Will 
the Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether the Prime Minister had 
cautioned the DDA in regard to construction 
of sub-standard flats at some places; and 

(b) if so, the names of the pla.;es where 
sub-standard flats have been constructed and 
the corrective steps taken by his Ministry in 
the context of Prime Minister's warning ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. 

(b) The information is being coUeeted 
and will be laid on the Table of the Sabba. 

Drought Sltua tlon 

983. SHRI HARISH RAWAT : 
saRI DHARAM PAL SINGH 
MALIK: 
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SHRIMATl JAYANTI PATNAIK: 
SHRI AMAR ROYPRADHAN : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleas~d 
to smte : 

(8) whether Government are aware of 
serious drought situation prevailing in various 
States in the country due to the failure of 
rains during the period April to June 1985; 

(b) the estimated loss of crops which 
have been destroyed/damaged as a result 
thereof; 

(c) whether any central team has visited 
the affected Stales, if so, the outcome there­
o.f; and 

(d) whether any relief has since been 
provided by Cent ral Government to the 
drought affected States and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) The States of 
Andhra Pradesh, Him3chal Pradesh, 
Haryana, Jammu and Kashmir, Kamataka, 
Madhya Pradesh, Maharashtra, Punjab, 
Rajasthan and Uttar Prad~ ... h have reported 
drought conditions during April to June, 1985 
and sought Central assistance. 

(bj According to the reports received 
from these States, crop over an area of 
105.48 lakh ha. have been adversely affected 
due to drought during this pel iod. 

(c) and (d). The Central Teams have visited 
the States of Andhra Pradesh, Himachal 
Pradesh, Haryana. J and K, Karnataka, 
Madhya Pradesh, Maharashtra und Uttar 
Pradesh. The request of Government of 
R.ajasthan bas been received recently and is 
under process A ceiling of Central assistance 
of Rs. 181.71 crores has been sanctioned to 
these States as details given below: 

Name of State Amount (in crores) 

1 2 

Andhra Pradesh 30.80 

HaryaD. 9.21 

lammu and Kashmir 4.12 

1 

Karnataka 

Madhya Pradesh 

Maharashtra 

Punjab 

Uttar Pradesh 

Total 

2 

22.16 

26.04 

29.46 

8.14 

S1.18 

181.71 

The report of the Central Team on 
drought in Himachal Pradesh is under 
process. However, in the meanwhile, ways 
and means ad vance of Rs. 1 S.OO crores has 
been released. The Government of Madhya 
Pradesh have requested for additional 
Central ~ssistance which is under conside­
ration. 

[English] 

Soil Erosion in Rajasthan 

984. SHRI JUJHAR SINGH: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether the impact of Soil erosion 
due to rains in Rajasthan is the highest in 
Kota Division, if so, details thereof; 

(b) whether the rate of soil-erosion has 
increased as a result of defective Land-use 
policy and allotment of marginal land for 
agricultural use in the past two decades; 

(c) whether Rajasthan or the Govern­
ment of India conducted any survey of 
increasing soil-erosion in Rajathnn; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHR1 CHANDULAL 
CHANDRAKAR): (a) No specific surveys 
have been conducted in Rajasthan to establish 
that the impact of soil erosion in Kota 
Division is the hiahest. However, Kota 
Division is ptedominently affected by the 
special problem of levine9. 

(b) As per available information, the 
problem of wind erosion in the arid zone 
of Rajasthan bas increased duriria tbe past 
~wo decades due to the follOWioS r~tora ; 
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(i) Ext.Bion of cultivation in the 
land~ baviDl WlfavOilrabie loil and 
climatic conditions; 

(ii) Intensive farming of the vulnerable 
lands, particularly tbe sand dunes; 

(iii) Frequest ploughing operations using 
tractors resulting in elimination of 
stablisation of area with vegetal 
cover and thereby making prone to 
wind erosion. 

tc) and (d). The All India Soil and 
Land Use Survey bas conducted Repid 
Reconnaissance Surveys for locating hiahly 
eroding watersheds and Detailed Soil Surveys 
to support soil conservation activities in the 
catchments of Chambal, Dantiwada, Mahi 
and Sahibi fallinl in Rajasthan. Out of the 
total area of 25.83 Jakh ha. surveyed in these 
catchments so far, an area of 6.02 lakh ha. 
(23.0%) is critically eroding. 

Scraping of Ceiling under Bonus Act 

985. SHRI JNDRAJIT GUPTA: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whether Government have a proposal 
under their consideration to scrap the ceiling 
under the payment of Bonus Act; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR OF 
THE MINISTRY OF LABOUR (SHRJ T. 
ANJIAB) : (a) At present no such proposal 
is under consideration of the Central Govern­
ment. 

(b) Uoes not arise. 

Slashing or Allot,llion of Funds for 
Po¥erty Alleviation Programmes 

986. SHRI INDRAJIT GUPTA: 
SHRI PRATAP BHANU SHARMA: 
SHRI RAM PYARE PANIKA : 
SHRI ZAINAL ABBDIN : 

wm the Minister of AORICUL TURE 
AND RURAL DEVELOPMBNT be pleased 

-to state: 

(a) wbether the plannins CoJPmi8M9n 
bas .slashed considerably tbe SeveoUl Plan 
outlay for the poverty alJcviatioD prOilrammes 
compared to tile dcntaad nwIe ey tbe 

Ministry as well as percentap or allocatien 
in the Seventh Plan for rural development 
programmes; 

(b) if so, the dedails thereof and how 
Government propose to divide the allocation 
for various programmes; 

(c) whether the Rural Development 
Ministry has asked the Planning Commission 
to Ie-consider its decision for heavy outs in 
anti-poverty scheme; and 

(d) if so, the outcome thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to (d). The Seventh 
Five Year Plan has not yet been finalised. 
The Ministry is in touch with the Planning 
Commission with regard to the outley! for 
the poverty alleviation programmes. 

1 

Floods in Assam and Tripura 

987. SHRI JNDRAJIT GUPTA: 
SHRI BAL RAM SINGH Y ADAV : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPME~T be pleased 
to state : 

(a) the details and losses suffered on 
account of recent floods in some distr:.cts of 
Assam and Tripura; and 

(b) steps taken to help the vktims of 
flood? 

THE MINISTER OF STATE IN 
lHE DEPARTMENT OF RURAL 
DEVl~LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) The information 
on damages due to recent floods in States of 
Assam and Tripura, received from the State 
Governments on the basis of preliminary 
assessment, is indicated in tbe statement given 
below. 

(b) The Governments of these 2 States have 
takt.~n immediate rescue, relief and rehabilita­
tion measures in tbe affected areas. Theso 
steps include opening of relief ·camps, 
distribution of food and medical items, 
.... tituos relief, 8.&&istaocc for bouse bujld~ 
Ole. P,ondiog receipt of MemorandQPl. . fi'1m 
tho State Government of Assan, R8. l~:'O 
crt)tes was sanctioned as Ways and MeaPs 
Mvaace i~l~* Cc*e's shar~ of S~.pf 
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Marain Money to the State. In the case of Ways and Means Advance includinl Centre's 
Tripurat'J a Memorandum has since been share of Mal'lin Money, Ra. 1.375 crores 
received .. which is under examination. However, has been sanctioood. 

Statement 

Statement showing the Damazes Caused clue to Floods in the Slate 01 Assam and Tripura 

Assam Tripura 
- ---'_ _ ... _--_- -------------_ ... _ __.. 

l. 

2. 

3. 

4. 

S. 

6. 

7. 

8. 

9. 

No. of districts affected 

Population affected 

Total area affected 

Total cropped area affected 

Estimated value of crop lost 

No. of houses/huts damaged 

Loss of public property 

Loss of hUl;nan lives 

Loss of cattle heads 

Collaboration with Netherland in 
Agricul tural Projects 

988. SHRI LAKSHMAN MALLICK: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether it is a fact that Netherland 
and India have identified several project for 
collaboration in the fi.!ld or agriculture; 

(b) if 80, the detaib thereof; and 

(c) whether any delegation of Netherland 
has also recently vblted Im.lla in this regard 
and if so, the details regarding the deal in 
this matter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes, Sir. 

(b) Certain on-going projects such as the 
North Benpl Tarai Region Development 
Project; Operational Research Project on 
Hydroloaicat studies at Haryana Aaricultura] 
tJalwrsity, Hissar; Operational Research 
Project on Soil Salinity and Reclamation at 
Central Soil Salinity Research Institute. 
Kamal; the Project on Micromorphological 

10 3 

10.491akh 3.00 lakhs 

1.13 lakh ha. 0.02 lakh ha. 

0.46 lakh ha. 0.02 lakh ha. 

Rs. 5.25 lakhs Rs. 243.07 lakh 

13614 13817 

Rs. 35.40 lakb Rs. 201.64 lakhs 

44 10 

16 N.R. 

Analysis, Characterisation of Benchmark 
Soils of India, at National Bureau of Soil 
Survey and Land Use Planning, Nagpur; and 
a Project on Bio-conversion of Crop Residues 
in India have been identified and certain 
other projects in the pipeline such as the 
Kuttanad Development Project; Second phase 
of the Project on Micromorphology at 
Nagpur; Projects on Poultry Breeding, Quality 
Control and Standardization of Immuno 
Bio-Ioaicals; Cattle/Buffalo Development and 
Mushroom Cultivation have also been 
proposed for such collaboration. Some new 
proposals also are und~r discussion. 

(c) A delegation from Netherlands led 
by the Deputy Director General, Mmistry of 
Agriculture and Fisheries of the Government 
of Netherlands visited lndia in January, 1985 
in connection with the first Meetinl of the 
Joint Agricultural Steering Committee as per 
the provision of the Memorandum or 
Understanding between the Ministry of 
Aaricuhuro of the Government of India and 
the Netherlands Ministry of Agriculture and 
Fisheries for cooperation in the field of 
agriculture. The meeting took place OD 28th 
and 29th January, 198', and the agreed 
minutes were signed on 30th January, 1985. 
The projects meationed in part (b) abaft 



· were identified duriD. tbis meeting. Besides, 
Mr. O. J. M. Braks, the Dutch Agriculture 
and Fisheries Minister visited India in June, 
1985 at the invitation of tbe Minister of 
Agriculture and Rural Development, Govern­
ment of India when inter-alia there was a 
general discussion regarding th~ various 
possible areas of cooperation. 

Blaek Income Generated 10 Sugar 
Industry 

989. SHRI LAKSHMAN MALLICK: 
DR. CHANDRA SHEKHAR 
TRIPATHI: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleasei to state : 

(a) whether it is a fact that the black 
income generated in the sugar industry average 
at about 5 per cent of tbe value of sugar 
output; 

(b) if so, the factors that have come to 
light as per study conducted by National 
Institute of Public and Finance Policy: 

(c) whether the, study has given some 
figures regarding the black income generated 
in the sugar indusry during the laet two 
years; and 

(d) if so, the details regarding the report 
alongwith the suggestion made in this 
regard ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (d). The information is 
bein~ collected and will be laid on the Table 
of tbe Sabha. 

National Capital Region 

990. SHRI C. MADHAV REDDI : Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether the delails of the National 
Capital Region plan have been finalised; 
and 

(b) whether with a view to relieving 
congestion in Delhi, there is a proposal to 
shift some subordinate offices in Delhi to 
trans-yamuna colonies such as NOIDA and 
Faridabad? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) No, Sir. 

(b) The question of shifting certain offices 
of the Central Government, Public Sector 
Undertakings and Autonomous bodies outside 
Delhi with a view to relieve congestion is 
under consideration of the Government. 

Rural Housing Projects by HUDCO 

991. SHRI C. MADHAV REDDI 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Housing and Urban 
Development Corporation is contemplating 
any rural housing projects; and 

(b) if so, the details of such projects, 
State-wise and the progress made in respect 
thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes, Sir. 

(b) The state-wise datails of the Rural 
Hou~ing Schemes sanctioned by HUDCO as 
on 30-6-85 are given in the statement below. 
The implementation of the schemes is done 
by the concerned borrowing agencies. 

StatelRent 

Sttlt,.wIJ' details of Rural Housing Sl'hemes Sanctioned by RUDeO (NEn as on 30-6-85 

(Rs. in crores) 
----- ~.,.. ...... ",,,,-~,,,.- . -

State No. of Ptoject Cost Loan Sanc- nwellinps 
Schemes tioned Sanctioned 

1 2 3 4 S 

Aodbra Pradesh 8S 72.1S 34.96 156425 

Bihar 18 12.00 6.00 30000 
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1 2 

Gujarat 135 

Haryana 2 

KaOlataka 91 

Kerala 66 

Madbya Pradesb 42 

Mabarashtra 52 

Orissa 10 

Punjab 12 

Rajasthan 57 

Tamil Nadu 37 

Total 607 

Construction of D.n.A Flats in Saket 

922. SHRI C. MADHAV REDOl: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

~) whethar it is a fact that for about 
464 houses being constructed by DDA in 
Malaviya Nagar Extension (Saket) area 
under Self Financing Scheme, the allottees 
paid 90 per cent of the cost of the houses as 
far back as Octob:r 1982; 

(b) whether the construction work is 
still going on despite lapse of about 2 years 
and the allottees have been put to a lot of 
inconvenience; and 

(c) if so. the reasons for the delay in 
construct jon, the name of the Contracter, and 
the compensation in the form of interest 
on 90 per cant depOSits given to tbe 
allottees? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) The DDA has constructed 381 flats (and 
not 464 flats) in Saket and 90 per cent 
payments alainst these Hats was received by 
October. 1982. 

. (b) The construction bas since been 
completed (in June, 1985). Against the 
apeciflc draw alloting numbers of flats, hold 
on 31 .. 12~ 1984, the aJlotment letters ask ing 
the allottees to pay fifth and final instalment 
and to submit certain doouments were 

3 4 5 

91.90 41.88 216771 

1.26 .63 3161 

100.23 37.11 274801 

74.02 38.68 153600 

8.08 4.04 204'69 

8.99 4.49 33301 

11.59 7.63 27493 

10.51 S.2S 25241 

28.66 17.28 57702 

34.28 17.90 68169 

453.67 215.85 1067133 

issued in third week of May. 1985. The 
possession letters are issued to those wbo 
comply with the requirement of the allotment 
letters. One hundred such letters have 
already been issued. 

(c) The delay in completion of flats 
occ'\.lred due to laxity on the part of 
contractor, inadequate availability of 
building material particularly cement and a 
stay order of a Court of law regarding the 
use of approaches to the site of construction. 
The a1tottees are being paid interest at the 
rate of 7% on their deposit for delay in 
construction beyond 2i years from the date 
of allocation. 

Opening of TV Station at Bagalkot. 
Karnataka 

993. SHRI V. S. KRISHNA IYER : 
Will the Minister of INFORMATION AND 
BROADCASTING be p1eased to state: 

(a) whether there is any proposal to open 
a TV station at Bagalkot, Karnataka; and 

(b) if Dot, whether Government would 
consider opening of a TV Station there? 

THE MINISTER OF SrATS OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHJ!I V. N. OA~JL) : 
(a) No, Sir. 

(b) The sellin. up of a TV Station at 
Bagalkot would depend UPO.,Q .~aiJ"bi",y of 
resources in subsequent of T. V. ex.pansion. 
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Setting up of Radio Statloa at Mercara 

994. SURI V.I& KRISHNA IYER: 
Will lbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether there is any proposal to set 
up a Radio Station at Mereara; and 

(b) if not, whether Government propose 
to consider setting up of a Radio Station at 
Mereara to heJp large number of people in 
neighbouring villages since it is located at a 
high place? 

.. 
THE MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). In its draft proposals for the 
7th Plan, A1R has included a scheme to set 
up a radio ~tation at Mercare. Implemention 
of the scheme will depend upon the final 
shape of the 7th Plan. 

Exclusion or Kannada FUms in the 
National Film Festival 

995. SHRI V. S. KRISHNA IYER: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) when was the National Film 
Festival held during 1985; 

(b) the number of films of different 
languages screened in the above festivaJ; 

(c) whether it K a fact that the Kannada 
award wjnning flints were not screened in 
that festival; 

(d) if SOt the reasons for the same; and 

(e) the action taken by Government 
against the concerned persons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADOIL) : 
(a) The 32nd National Film Festival of 
India was held in New Delhi from May 
31 to June 6, 1985. 

(b) In all, 22 feature films and ci&ht 
l'bort films in different Jansuages were 
screened in the festival. 

(c) No, Sir. Botb the aWard wiuDin. 
films in Kannada, namely, BANDHANA 
and ACCIDENT were screened in the 
festival. 

(d) and (e). Do not arise. 

IUltallattoD 01 TV To"er. la Himalhal 
Pradesh 

996. SHRI K. D. SUL T AN PURl : Win 
the Minister of INFORMATION AND 1 

BROADCASTJNG be pleased to state: 

(a) the places in Himacbal Pra._ 
where Government propose to instal 
television towers; 

(b) whetber the work of jnstamol 
televisoD tower at Kasauli bas not been 
progressing satisfactorily during the last one 
year; and 

(c) if so, how much .nore time is likely 
to be taken in completion of this work ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) The individual schemes of VII Ptan for 
extension of T.V. service to uncovered areas 
of the country are yet to be approved. 

(b) and (c). There has been some dela, 
in completion of TV tower at Kasauli. 
However, the tower is now expected to be 
completed by October, 1985. 

[Translation] 

Food Articlt's Allotted to Himachal 
Pradesh 

997. SHRI K. D. SULTAN PURl : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the quanti ly of food articles allotted 
to Himachal Pradesh and the additional 
quantity tbereof allotted in tbe case of 
drought conditions; and 

(b) the number of flcur mills runnina in 
Himachal Pradesh and quantity of wheat 
supplied to each of them ~eparately ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLJES (RAO BJRENDBA 
SINGH) : (a) The quantity of rice. whaM. 
sugar and edible oils allotted to the Govern­
ment of Himachal Pradesh for 1he month of 
July, 1985 is as under : 

Rice 

Wheat 

Supr Imported 

Edible Oils 

3,500 tOdDeS 

5,440 " 

1.917 " 

600 It 
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A quantity of 10.000 tonnes of wheat-
5,000 tonnes each month in March and April, 
1985-was allotted to the State Government 
under the Employment Generation Scheme for 
the drouabt affected State. Additional quan­
tity of 3.000 tonnes of wheat for the month of 
May, 1985 and 3,000 tonnes of rice for the 
month of July. 1985 were allotted to the 
State Government to meet tbe increased 
requiroments under the public distribut ion 
system on account of drought. 

(b) There are three roller flour mills at 
present functioning in the State. The 
allocation of wheat for roller flour roms is 
made to the State Government in lump every 
month and its present level is 2.440 tonnes. 
Sub-al1ocation of quotas to the individual 
roller flour mitis in the State in made by the 
State Government. 

Allocation or Funds to Slates for 
Construction of Houses In the 

Seventh Pia n 

998. SHRl K. D. SULTANPURI : Will 
tbe Minister of WORKS AND HOUSING 
be pleased to state : 

(a) the names of the States in the 
country which are going to be allocated funds 
in the Seventh Five Year Plan for construc­
tion of houses; and 

(b) the State-wise break-up of the 
amounts is the Plan? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
<a> and (b). As Seventh Five Year Plan is 
yet to be finalised, it is not possible at this 
stage to give information regarding outlays 
to be provided for Housing to different 
States. 

OpeDlol of More Developmell t Blocks In 
Hlmacbal Pradesb 

999. SHRI K. D. SULTANPURI : Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

<a> whether there are 68 Development 
Blocks in Himachal Pradesh and whether 
State Government has sent a scheme to the 
Cent.... Government for opening more 
Development Blocks; and 

(b) if 10, the number of additional 
Blocks: prop(*d to be opened and the 
details of tho scheme ? 

THE MINISTER OF STATE IN THE' 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) and (b). Actually, 
there are 69 recoanised blocks in Himachal 
Pradesh. The State Government had sent a 
proposal for creation of IS additional blocks 
and for recognising them for purposes of 
IRD allocation. 

Creation of additional blocks is, at 
present, exclusively under the jurisdiction of 
the State Government concerned. As far as 
recognition of blocks for lRDP fundina is 
concerned, the uniform allocation based on 
the number of blocks followed in the Si"th 
Five Year Plan has been given up in the VII 
Plan in favour of a formula of selectivity 
based on incidence of poverty. The alloca­
tion so arrived at for the State as a whole 
will be divided equally among all the 
existing blocks. For the first two years, 
however, a formula based partly on 
uniformity and partly on selectivity has 
been adopted. From the third year i.fI. 
1987-88 the State allocation will be based 
only on the incidence of poverty without any 
reference to the number of blocks. Thus, 
there is hereafter no question of recognising 
additional blocks for purpose of lRDP. 
The State Government have been infonned 
on the above line. 

Construction Work or MallaraJa 
Surajmal Stadium at Nanalol 

and Najargarh 

1000. SHRI BHARAT SINGH: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(a) whether it is a fact that Maharaja 
Surajmal Stadium at Nanaloi and Najafgarh 
were sanctioned 10Dg ago; 

(b) whether tbe work on Najafgarh 
stadium is going on at a slow pace because of 
which it bas been lying incomplete for many 
years; 

(c) whether the work on NanaJoi stadium 
is also lying suspended after erection of small 
wall on Rohtak Road side snd as a result 
tbe rural youtbs are beiDl deprived of sports 
racilities; and 

(d) the reuons (or Doa-completiol'l of 
these stadia and the time b)' wbich they will 
be completed" 
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THii NINISTEB. Of' W01t.KS AND 
HOUSING (SHRI ABDUL GHAFOOF) : 
(I) to (d). The information is bciQl collected 
and will be laid on the Tabl~ of ~be Sabba. 

Allotment of Alternative Plots by D.D.A 
for .(fII1ted Lud 

1001. SaRI BHARAT SINGH: Will 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a' whether the Delhi Development 
Authority allots alternative plots to the 
persons whose land is acquired; 

(b) whether Government do Dot allot 
alternative plots to the persons whose land is 
acquired for construction of drains and 
stationinl of military as a result of which 
such farmers arc put to a great hardship; 
and 

(c) whether Government propose to 
formu1tate a policy under which the farmers 
whose Jand is acquired for whatever purpose 
are also allotted plots in addition to suitable 
compensation ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOCR): 
(a) DDA aHot alternative plots to the persons 
whose land is acquired under the Scheme of 
Large Scale Acquisition, Development and 
Disposal of Land in Delhi. 

(b) Delhi Administration have reported 
that they do not anot alternative plots to the 
persons whose land is acquired outside are 
purview of the scheme of Large Scale 
Acquisition, Development and Disposal of 
Land in Delhi 

(0) There is DO such proposal. 

COatPe ••• tlba to Far.eN for Actui.itioa 
orLand 

1002. SHRI BHARAT SINGH: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(,) whethC>!' it is a fact tbat the 
oomponsatioD aiveD tQ the farmers on 
~o~nt of aQquwiijon of their la04 iJ r.r 
leas thaD the market prince of the 1ao4; 

(b) WbCl her OQvemmenfs poU~y is that 
rcasonable compensation. an alternative plot 
and emp10yment to one of the members of 

the family will be liven to .110 dected 
farmers; 

(c) whether it is a fact that the compen­
sation is still being paid in the old manner 
which is quite inadequate; and 

(d) whether Government propose to pay 
compensation keeping in view the market 
price ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR): 
(a) compensation given to the land owners in 
respect of the land acquired by the Govern­
ment is determined on the basis of tbe 
provisions contained in tbe Land Acquisi­
tion Act 1894. As per Sectton 23(1) of 
the Act, the market value of the land on the 
date of publication of the notification under 
Section 4 of the Act is taken into 
consideration while determining the amount 
of compensation. The Act has been 
amended in 1984 to provide for increased 
rate of solatium from 15% of to 30% of 
the market value of tbe land in addition to 
tbe il1tcrc~t calculated at the rate of 12% per 
annum from the date of notification under 
Section 4 to the date of award of the Land 
Acquisit ion Col1ector or the date of taking 
possession of the land whichever is 
earlier. 

(b) The Government's poJicy is to 
provide reasonable compensation to the land 
owners. Alternative plot is allotted by DDA 
to the persons whose land has been acquired 
by Delhi Administration under the scbe.\lle 
of Large Scale Acquisition, Development and 
Disposal of land in Delhi. DDA also 
proposes to give a weigbtage of 5% marks in 
future recruitment in respect of the wards 
of the persons whose lands have been 
acquired under the scheme. 

(c) The compensatson is bting paid in 
accordance with the amended provisiODl.r 
the Land Acquisition Act 1894. 

(d) Compensation is paid at ."ket 
prices as provided in the Land Acquisition 
Act, 1984 amended in 1894. 

Ci¥k A.nitl" In tile Resettl ..... 
eOhM'et of DeIhl 

1003. SHRI BHAllAT SINGH: Will 
the Minister ~rWORKS AND HOUS ... NG 
be pleased to state : 



<a> wbcthet resettlement colonies in 
Delbi are having large population and 
facilities of sewerage water. school building 
arc not available there and if these facilities 
are available, these are not adequate; 

(b) whether it is a fact orders were issued 
to confer ownership rights on the residents 
of these colonies but no orders have since 
been Issued to deposit money for the purpose; 
and 

(c) the time by which orders to deposit 
money as per policy in this regard will be 
issued 7 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Resettlement colonies have a population 
of about 10 lakhs. Initially water supply was 
provided through public hydrants/hand 
pumps, and toilets facilities at community 
level. However, Government has since 
sanctioned a b~hclllC for provision of 
additional facilities like laying of sewer and 
water lines for grant of individual water and 
sewer connections, improved roads ami 
over-head and under ground tanks in these 
colonies. The scheme is under execution 
with the Delhi Development Authority. 

The Municipal Corporation of Delhi is 
running primary school in every resettlement 
colony or in its neigh bourhood and no 

. child is refused admission in the schools. 

Besides, the Directorate of Education, 
Delhi Administration is also runnins 72 
schools in these colonies. 

(b) Orders have been issued by the 
Government for conferring lease-hold rights 
on the alJottees of plots ami tenements in 
these colonies. The DDA has intimated that 
the allottees were informed of the Govern­
ment decision. In some cases the amount has 
boon deposited and lease deeds executed. In 
other cases action is in progress. 

(c) Does not arise in view of (b) above. 

[English] 

lonnalation of Ne. Polley for Seeurity 
of Employment Provident Fund for 
Iftdllltrtal Jute and Textile Workers 

1004. SHRI AMAR ROYPRADHAN: 
tWill the Minister of LABOUR be pleased to 
atate ~ 

(a) whether Government bave formula­
ted a new policy to ensure' the 'safety and 
security of employment and the ptovidet:lt 
funds of the industrial jute and textile 
workers; and 

(b) if so, til. detail$ thereof and if not, 
the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b). The New Textile 
Policy Statement reaffirms the resolve..of the 
Government to protect the interest of 
workers in the event of closure of liquidation 
of the establishment and giving priority to 
displaced workers in securing employment in 
other units. The Government is also separa­
tely considering certain proposals for tighten­
ing the existing legal and penal provisions 
under the EPF Act for recovery of arreas of 
provident fund dues. 

Supply of Drinking Water to Villages 
tbrough Diesalioation Plants 

1005. SHRI AMAR ROYPRADHAN : 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Government have decided to 
supply drinking water through diesalination 
plants to those villages where drink ing water 
is not avaHab1c; and 

(b) if so, the number of villages in the 
country that are facing drinkinl water prob­
lem in the country 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) No such decision has been taken by the 
Government. Subject to the availability of' 
resources, the Government is committed to 
provide safe and adequate drinking water to 
the entire population including peop]e Jiving 
in salino belt by March, 1991. This Ministry 
is al so fund ina a rF'earoh project on J-rae 
scale application of water desalination with 
a view to providina safe drinkill8 water in 
areas affected by salinity problem. 

(b) Out of 230784 problem villages 
idenified in 1980, 192024 villaps have been 
provided with at least one source of safe 
drinking water till 31st March, 1985, leaviDI 
a balance of 38748 vil1ages (exeludiftB 
12 villages which are no longer in the Jist 
of problem vil)agea). The States have also 
been requested to identify villaaes wbic'h haw 
since become problem villaps, accordinl to 
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c,iteria prescribed by the Ministry, as on 
. 1·4·1985 which are required to be covered 

along with the spill over of 1980 problem 
'riIlalOS on priority basis. The number of 
such villaps will bocome available after some 
time. 

New Code of conduct for Press 

1006. SMRI AMAR ROYPRADHAN 
DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 
SHRI B. K. GADHAVI: 
SHRI S. M. BHATTAM : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether a new code of conduct for 
Press in the country is being evolved; 

(b) if so, the details thereof and if not 
the reasons therefor; and 

(c) the names of those democratic 
countries where such codes of conduct have 
been framed and are enforced ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b). The Government is committed 
to the freedom of the Press and has DO 

intention to impose any code of conduct on 
the Press. However. the need for evolving 
such a code on the basis of the case Jaw has 
heen emphasised by various bodies ]ike the 
First and Second Press Councils and the 
Second Press Commission. In fact, under 
Section 13 (l) and (2)(b) of the Press 
Council Act, the Council is charged with the 
responsibility" to build up a code of conduct 
for newspapers, news agencies and journalists 
in accordance with the high professional 
standards". The Government has only reite­
rated the need for evolvinl a code of conduct 
by the Press itself. 

(c) As per the information available with 
the Government, sl1ch codes of conduct have 
been framed and are enforced in the follow­
inB countries : 

Australia. Belaium, Canadat Federal 
Republic of Germany. France, Japan. Nether­
lande .nei Sri' Lanka. 

Settiog up of a New Bank for Credit 
. requirements of Private Housing 

1007. SHRI S. M. BHATTAM: Win. 
the Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether a proposal was made by 
his Ministry that a separate new bank may 
be set up exclusively to meet the credit 
requirem~nts of the private housing; and 

(b) whether it is a fact that an amount 
of rupees 100 crores is being earmarked for 
this purpose in the Seventh Plan ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) and (b). The proposal to set up a 
Housing Fmance Institution is yet to be 
finalised. 

Sale of Rice and Wheat at subsldl!led 
rates to the poor 

1008. SHRI S. M. BHATTAM : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government are consider­
ing proposals for sale of rice and wheat 
through fair price shops as highly subsidised 
rates to the eljgibl~ poor as is being done 
in Andhra Pradclih; 

(b) whether any of the State Govern­
ments have approached the Centre for 
suitable financial help f<.')r impJementiD8 
gimilar programmes; and 

(c) if so, the details thereof? 

THE MlNISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BTRENDRA 
SINGH) : (a) No, Sir. However, the rice 
supplied by Central Government for Public 
Distribution System is already subsidised. 

(b) and (c). No, Sir. 

Allocation of Foodgrains under the NREP 

1009. SHRI S. M. BHATIAM: Will 
the Minister of AGRICULTURE AND 
R URAL DEVELOPMENT be pleased to 
state : 

(a) whether the foodgrains allocation 
under the National Rural Employment 
Prosramme bas been doubled; and 
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(b) if so, the ac.iditioual bcPetits likely 
t 0 accrue to the landless people under this 
cCheme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : <a> In view of the 
comfortable position of wkeat stocks, the 
Sta.tes/UTI. llave been liven option to distri­
bute foodgrains to the workers under 
National Rural Employment Programme and 
Rural Landless Employment Guarantee 
Programme at the rate of 2 kg. per manday 
instead of 1 ka. 

(b) As the foodgrains under NREP / 
RLEGP arc liven at subsidized rates t the 
workers enpged under these programmes 
will get the benefit of getting additional 
foodgrains at cheaper rates. 

Implementation of Rural Development 
Programme.s 

1010. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware that 
major schemes of his Ministry are implemen­
ted through Zi11a Parishad and Panchayat 
system like IRDP, NREP, RLEGP, etc.; 

(b) whether performance and misuse of 
the funds of these schemes has ever been 
;eported to Government espedal1y in We~t 
Bengal; and 

(c) it 10, the steps Government have 
tak~n in tbis matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL 
CHANDRAKAR): (a) The Integrated 
Rural Development Programme and National 
Rural Bmp!oyment Proaramme are being 
implemented through District Rural 
Development Agencies and also by associat­
ina the Pancbayati Raj Institutions. In cale 
of R.ural Landless Employnlant Guarantee 
Programme, bowever, the decision In regard 
to the implementing aaenciet is taken by the 
Stat. Govemments/UT Admibiltrationa and 
there can be 4ifferent imp1emcntina apneics 
for difference projects in the State. These 
may include State Departments and tho 

Panchayati llaj bodies ('metud'na Zura l 

Parishads) etc. 

(b) aDd (c). V •• Sir. 8peei6c ca_ of 
complaints reprdina miluso of fads and 
performance are brought to tbe notice of 
the Slate Governments for taking necessary 
remedial action. 

FII .. Oil Mala.".bha cbat"llY. 

1011. SHltI PRIYA RANJAN DAS 
MUNSI : Will tbe Minister of INFORMA­
TION AND BROADCASTING be pleased 
to state: 

(a) whether his Ministry had earlier 
promised for a full length film on 
Mahaprabhu Chaitanya dubbed in differant 
languages in this SOOth Birth Centenary of 
Mahaprabhu; and 

(b) if so, the progress of the film and 
details thereof ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTJNG (SHRI V. N GADGIL) : 
(a) and (b). It bas been decided that the 
Films Division should make documentary 
film on Chaitanya Mahaprabhu on the 
occasion of his SOOth Anniversary. The 
Films Division has received financial estimates 
from a private producer for a two reeler film 
on the subject. These e~timates are under 
examination. 

Discrimination against ESI Patients 
by Dodor. of Go.eranient Hospitals 

1012. SHRI VISHNU MOOT: Will the 
Minister of LABOUR be pleased to state : 

(a) whether adequate medical facilities 
are not available to the employees covered 
under Employees State Insurance Scheme in 
many States of the country: 

(b) If so, whether B.S.I. doctors 
frequently refer these patients to the nearby 
Government hospitals for treatment; 

(0) if so, the number of cues already 
broUlbt to the notice of Go\ternmeftt 
pertainiDa to Beawar (Rajasthan) in wltioh 
doctors or Government hospitals adopted 
neatiaent attitude; 

(d) whetber Govern_at haw tak • ., 
action apiDit the erriq doctors: ADd 
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(e) if so, details theror and if not, the 
reaSODS therefor ? 

THE MJNlSTEJl OF STATE IN THE 
MINISTRY OF LABOUR (SH&l T. 
ANJIAH) : (8) and (b). 'Adequate medical 
facilities are provided for employees covered 
under the -Est ScheMe. as per the norms 
prescribed by the ESI Corporation. In the 
areas where there are no ESt Hospitals or 
where certain specialist facilities are not 
available in the ESI Hospitah, arrangement 
to provide these facilities have been made in 
the recognised Government and other 
hospitals and the patients are referred to such 
hospitals for treatment. 

(c) One case of aJlC'ged negligent attitude 
on the part of a doctor of Amrit Kaur' 
Hospital, Beawar towards an insured 
employee was reported in 1983. On investiga­
tion by the State Government. the alleption 
was found to be baseJess. 

(d) and (-0). Do Dot arise. 

[Trans/aI/on] 

Funds from World Bank for Almer City 

1013. SBRl VISHNU MODI: Will the 
Minister of WORKS AND HOUSING be 
pJt'ased to state: 

(a) whether funds were arranged from the 
World Bank for beautification and sewerage 
scheme of Ajmer (Rajasthan); 

(b) whether th9se funds were diverted 
and not spent in Ajmer; 

(c) whether Government propose to 
undertake immediately the work relating 
to beautification and Sewerage scbeme of 
Ajmer which is an important historical city 
of tourist attraction; 

(d) if so, the details thereof; and 

(e) if not. tbe reasons tberefor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRt ABDUL OMAPOOR) : 
(a) According to the Rajasthan Government. 
no funds were arranaed from World Bank for 
beautification and scwcraae of Ajmcr. 

(b) Does not arise. 

(c) No such proposal has been received 
in this ~inistry. 

(d) and (e). Doel riot arise. 

Drought ia V. P. 

1014. SH&I KAMLA P&ASAU 
SINGH Will the Minister ef 
AGRICULTURE AND RURAL 
DEVELOPMENT be p1eased to ttate : 

(a) whether a Central team which recently 
visited the State of Uttar Pradesit to review 
tho drouaht situation has de-;ctibed tbo 
drinking water problem as -very acute· in 
various districts of Uttar Pradesh; 

(b) if 80, "hat stops have been taken to 
deal with the situation; and 

(c) whether details of the report will be 
laid on the Table of the House? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yos, Sit. The 
team found the drinking water problem in 43 
Districts as extremely acute. 

(b) and (c). On the basis of the repG11 of 
the Central Team and recommend.tiollS of 
the high level committee on relief thereon, a 
ceiling of Central assistance of Rs. 51.78 cr. 
including Rs. 8.88 crore for drinkilll water 
programmes has been sanctioned to the State 
Government for tatkting the situation. 

Increase In Prlu of Sugar and ITS 
Production 

lOIS. SURI KAMLA PRASAD SINGS: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the reason for the unprecedented 
increase in tbe prices of sugar and what step! 
have been taken to bring down the prices; 
and 

(b) how much sugar was produced in 
the country during the curr~nt year and bow 
does it tally with the corresponding ~riod 
last year? 

THE MINlSTE& OF FOOD ANO CIVIL 
SUPPLIES (RAO BIRENDRA SlNGQ) : 
(a) Tile recent increase in the prices of 'UHf 
in tbe open market is attributable mainly to 
limited availability of indiaeoous suaar ."a 
_ult of alpificantly lower prodl.JCtion in 
1983-84 and 1984-85 as comparcd"to 19$2·~3 
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aacl 1911·82 SupJ' years and substantial 
iacrease in internal consumption from 1981-82 
season onwards. The speculative tendency 
or the traders due to psychology of shortage 
.... also contributai to the price rise to some 
atlent. 

The steps taken by Government to bring 
down tbo prices inc~ude : 

(I) The decision to import 10 lakh 
tonnes of sugar and arrange its 
distribution at prices below Rs. 6 
per kg. tbrouah State Government 
agencies and also its sale to licensed 
dealers by auction/tender through 
Food Corporation of Indi •. 

(Ii) Advice to State Govc.rnments to 
ensure strict enforcement of 
statutory provisions relating to stock 
holdinll limits and time limit for 
turn-over of stocks; and 

(iii) Adequate releases of free-sale and 
, levy susar for internal consump­

tion. 

(b) The total quantity of sugar produced 
durina the current season 1984-85 upto 30th 
June, 1985 was 60.29 lakh tonnes. Against 
this, the production upto the corresponding 
date le!t year was 58.53 lakh tonnes. 

Amount earmarked for Rllral Development 
In North Eastern States 

1016. SHRI N. TOMBl SINGH: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be p]eased to state : 

(a) the amount earmarked for rural 
,development in the North Eastern States in 
'the Seventh Plan with particular reference to 
Manipur; 

(b) whether Government propose to 
consider special provisions for the employ­
ment of tbe rural youth of the region where 
there are no railways of industries: and 

(c) if 10. details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SMRl CHANDULAL 
CHANDRAKAR) : (a) The Seventh Five 
Year Plan hal not been finalised so far, as 
such the State-wise anocations have not been 
worked oat, 

(b) and (c), No suell proposal is at 
present under consideration. 

FinaRela' A.ittaote for tile Dnelopment 
or S ... II TO"DS ... M"'~fpaltrM In 

Norl. Ealter. State. 

1017. SHRI N. TOMBI SINOH: Will 
tbe Minister of WORKS AND HOUSING 
be pleased to state : 

(a) whether Government are considerins 
release of financial assistance for tbe deve10p­
ment of small Touns and municipalities in the 
North Eastern States with special reference 
to Manipur; 

(b) if so, Jetails thereof; 

(c) if not, whether Government are 
awere that the new township in the said 
region have not been able to make any 
beadway in their development for want ot 
funds; 

(d) whether Government are makin. a 
review of their policy in this behalf; and 

(e) if so, details thereof? 

THE MINISTER OF WORKS AND 
HOTTSING (SHRI ABDUL GHAFOOR) : 
(a) and (b). Under the Centrally 
Sponsored Scheme for the Integrated 
Development of Small and Medium Towns, 
the following release have been made to the 
States and UTa. in the North Eastern 
region ': 

State/U.T. No. of Central 
Town. assistance 
Appd. released 

till 31-3·85 
(Rs. in 
lakhs) 

1. Manipur 2 9.10 

2. Meshalaya 2 18.90 

3. NaaaJand t 2S.00 

4. Tripura 2 17.40 

S. Arunachal Pradesh 1 

6. Mizaram 1 22.50 

7. Assam S 191.'0 



(c) Does Dot "rise. 

(d) and (e). Durinl the 7th Five Year 
Plan, the Government is proposing to in­
crease the number of towns in various States 
and urs. However, tbe details of the towns 
to be covered and the pattern or release of 
central assistance etc. is yet to be decided. 

Raile in StatuI of F.C.I. Unit in Impbal 

1018. SHR.I N. TOMBl SINGH: Will 
the Minister of FOOD AND CIVIL .. 
SUPPLIES be pleased to state : 

<a> whether Government are considering 
raising of the status of the F .C.1. unit at 
Impbal to that of a Full-fledged regional 
office; 

(b) if 80, when the raising is likely to 
materialise; 

(c) whether Government have received 
requests and representations from the State 
and other sources in this behalf; and 

(d) whether Govenment are aware that 
the present status of district office does not 
suit requirements of the Manipur State? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The District Office at hnpbal serves 
the requirements of the State of Manipur 
fully. 

Su"ey Report Re: Bonded LalfGur 

1019. SHal V. TULSIRAM : Will the 
Minister of LABOUR be pleased to state : 

(a) whether the attention of Government 
bas been drawn to a neWS item pubUsbed ill 
"The HindustaD Times" dated 22 juDe, 1985 
uader the C81,tioD "Bonded Labour stiU per­
sists"; 

(b) if 10, whether Government have 
received any 8W'V01 report from the GOVCCD-

ment of Bihar, It 10. 4~tanl d\et'eo{; . 

(c) whether a similar situation also exists 
in Andhra Pradesh where tbere is. larll 
number or bonde d labour ia exitt~; and 

Cd) the details or .teps to be taken fot 
the welfare of bonded labour in .. COUDtl7 
and tllcir release and rehabilitation odler 
than those in existence which have proved a 
failure" I 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHItI T. 
ANnAH) : (a) Yes, Sir. 

(b) No, Sir. 

(c) As per the latest report received from 
the Government of Andhra Pradesh, tllc total 
number of bonded labourers identified and 
freed as on 30-6-85 was 13,936 out of whida 
11,7SS have been rehabilitatod. 

(d) Under the Bonded Labour System 
(Abolition) Act, 1985, the responsibility for 
identification, release and rehabilitation of 
bonded labourers rests entirely with the State 
Governments concerned. The State Govern­
ments have been requested, from time to 
time, to conduct periodic ,urveys to identify 
bonded labourers and take necessary steps 
for their qUick release and rehabilitation. 
WIth a view to &upplementing the efforts of 
the State Governments, a Centrally Spon-

) 

sored Scheme has been launched by tb,e 
Ministry of Labour from 1978-79 under 
WhICh the State Governments are provideCl 
central financial assistance on matcbinllJ'BDta 
(50 : SO) basis for rehabilitation of bonded 
labourers. 

In order to complete tbe process of rehabi­
litation of bonded labourers as a time boUDd 
programme, annual targets are beina fixed 
~ince 1982-83 for different states and they 
are required to rehabilitate the tal'lCted 
Dumber of bonded labourers. Propaa in 
this reaard is also being monitored. Witb 
a view to ensure that the bonded labourcn 
are rehabilitated on a permanent buis and 
do not relapse into bondaae, the S~o 
Governments bave been advisrd to intesra~ 
the Central1y Sponsored Scheme with similar 
other schemes viz. IRDP, NREP, Special 
Component Plan for Scheduled Castes and 
TribaJ..-S".,.plao and other oD-aoiaI ICbemes 
of tho Stat. Govts. The State GfWtI. have &lao 
beon RCIMIte4 to sive coaniuace to tbc 
QOWSpAPOr ~PO'''' Qd due "'-taae to tllI 
complaint mado bt' the yohmtaJ'Y ~ 
and social action groups about tbe existence 
of bonded labourcra and to ta1rle appropriate 
action thereon promptly. 



%~ ,qrdor to accclel1te the pace of reubi­
~~lOQ of bon4ed labourers, the procedure 
tor .. n~tion of rehabilitation schemes is heina 
~l#iod rU~t whereby the DistriQt 
Collectors and Divisional Commissioners arc 
being empowered to sanction the schemes. 
It II atao proposed to simplify the procedure 
!br ~ of funds for rehabilitation of 
bonded labourers by placing the funds at the 
disposal of the State Governments in 
advance. 

There is also a proposal to involve 
\tolUntary aaencies in the process of identi­
ftcadon and rehabilitation of bonded 
tabourers. A sum of Rs. to.OO lakhs bas 
been earmarked for tbe purpose during 
1985-86. 

Abolition or Contract and Casual Labour 

10%0. SHRI V. TULSIRAM : 
SHRI LALIT MAKEN: 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government have de~ided 
at the recently held meeting of the State 
Labour Ministers with the Union Labour 
ltIwater for the abolition of contract and 
~ual labour system in tbe country; 

(b) if so, the details of guidelines sent 
te the Stato Governments in this regard; 

(c) the details of providing aJternate em­
pIo)llDent to the casual and contact labour in 
the country; and 

(d) approximate number of contract and 
~asual1abour affected thereby? 

THE MINISTER OF STATE OF THE 
MINISTllY OF LABOUR (SHRI T. 
ANnAH) : (a) to (d). No, Sir. The recom­
meQdations on 'Contract and Casual Labour' 
of the LaboUr Ministers' Conference held 
Oft 11-5-1985 are as follows : 

c.ntract ~bour : 
(i) State Governments and Central 

a.,.. .. aMeDt are eml)GWeted to 
idebtify C8IeI \¥be,. .....aem-t of 

... W8IIIers 08 J*CAoiaI jolt OIl coa-
I tJMt. buia is prohibited. This 
responsibility should be discharged 
effectively by tbe concerned Govern­
lDents. 

(Ii) The Central and State Public Sector 
Undertakings should set examples in 
Dat onl&liol contract labour on 
peroonial jobs. 

(iii) Wherever the public ~tor under­
takings or tfte government are tbe 
principal employer, the contract 
should have a provision tbat the 
contractors will pay atleast mini­
mum wages to the contract labour. 
All bills of the contractor should 
be passed for payment only after 
the principal employer bas certified 
that minimum wages have been 
paid. 

(iv) In the event of prohibition of em­
ployment of contract labour, the 

. contract labour thrown out of em­
ployment should be given preference 
in employment with the principal 
employer, other things being equal. 

C.lual Labour: 

0) Greater efforts should he made to 
proceed steadily towards a state of 
rational dccasualisation. 

(ii) The Tamilnadu Confernment of 
Regular Status Act, 1981 should be 
examined to confer regular status 
on casual workers. 

The recommendations iltler-aU a on 
'Contract and Casual Labour' have been for­
warded to the State Governments/Union 
Territory ~dministrations and concerned 
Ministries/Departments of Government of 
India (or information and neeC'isary action. 

£81 Hospitals in Andhra Pradelb 

1021. SaRI V. TULSIRAM: Will tbe 
Minister of LABOUR be ploased to state 

<a> total number of ESI hospitals in 
Andhra Pradesh and location thereof~ 

(b) bed-caparity of each of tbe hospitals, 
and number of beneficiaries at each of tbe 
bospitaJs; 

Cc) wbetber Government propose to set 
up more ESl ~itala tn tbe State dartDa 
the first half of Seventh five Year Plan; 

(d) if so, the details thereof; and 

(0) if DOt, the lft.ODs therefor 'I 
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THE MINISTER OF STATE OF THE 
MINISTRY Of LABOUR (SHRI T. 
ANJIAH) : (a> and (b). There are six ESI 
Hospitals and one Aonexe in Andhra 

S1. No. LOCil.tion of hospital 

1. Sanatbnaaar (Hyderabad) 

2. lrrumnuma (Annexe) (Hyderabad) 

3. Sirpurkagaznagar 

4. Vishakhapatnam 

5. Adoni 

6. Warangal 

7. Vijaywada 

(c) to (e). Two hospitals (one at 
Rajahmundary with 50 beds and the other 
at Pattancherll with 68 beds) and 114 addi· 
tional beds in the existing hospitals at 
Sanathnagar (74 beds), Visakhapatnam 
(15 beds' and Vijaywada (25 beds) are under 
construction. 

Wheat Damaged due to Pre-Monsoon 
Rains 

1021. SHRI SODE RAMAIAH : 
SHRI KAMAL NATH : 

Will the Minister of FOOD AND CIVIL 
SUPPL1ES be pleased to state: 

(a) whether it is a fact that lakhs of 
tonnes of wheat was lying uncovered in the 
open in U.P.,. Punjab etc. and bas suffered 
damage because of pre-monsoon rains 
recently; 

(b) if so, the details thereof; and, 

(c) the stet's being taken by the Food 
Corporation of India to provide the storage 
facilities to protect the procured wheat from 
tains? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) : 
(a) No. Sir. Entire stock of wheat in 
U. P. and Punjab is well covered and is 
either under CAP (Cover and Plinth) or 
&Odown stor..,. 

(b) Does Qot ad ... 

Pradesh. The location of these hospitals. 
bed capaeity and number of beneficiaries are 
81 giveD below : 

Bed capacity No. of beneficiaries 

3JO , 
24 ~ 6,01,400 

) 
110 47,700 

110 59,200 

50 24,100 

SO 40,200 

110 56,100 

(c) During 1985-86, the Food Corpora­
tion of India, Central Warehousing Corpora­
tion and the State Warehousing Corporations 
taken together are expected to construct 
covered storage copacity of 22.84 lakh tonnes 
for foodgrainc;. The Food Corporation of 
India is also making efforts to hire additional 
capacity from other sources. In addition 
the Corporation has also arranged sufficien; 
number of polythcne covers and other 
ac;essories required for cover· and·plintb 
(CA P) storage. 

OhJectlve arhieved under Urhan Land 
Ceiling Act 

1023. SHRI MOHD. MAHFOOJ ALI 
KHAN: Will the Minister of WORKS AND 
HOUSING be pleased to state ~ 

(a) to what extent the Urban Land 
Ceiling Act has achieved its objecHve in 
providing houses to the people at reasonable 
prices and to contain the speculation in the 
land prices in the urban areas; and 

(b) what steps are contemplated by 
Government to achieve the desired results? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) So far, State Governments have appro .. 
ved 1980 schemes under Section 21 of the 
Urban Land (Ceiling and Regulation) Act, 
1976 envlsagittg construction of 2,74.4S8 
dwellin, units on 3402.40 Hects. o~ land for 



the weaker section of the society. I n addition, 
the State Governments have used 620.75 
acres of the land acquired under the Act for 
construction of houses during the last three 
years. 

The Act has belped in arrestins specula. 
tion by preventing people from purchasing 
land in excess of the ceiling limit from 1976 
onwards. 

(b) Certain proposals for amending the 
Act are under consideration to make it more 
purposefu I. 

Import of Sugar 

1024. SHRI MOHO. MAHFOOJ ALI 
KHAN: Will the Minister of FOOD AND 
CIVIL SUPPL1ES be pleased to state : 

(a) whether Government have imported 
sugar during the current year to meet the 
requirement in the country; 

(b) if so, the quantity of sugar imported 
(with value in foreign ex.change); 

(c) the sugar production in the country 
during 1983p84 season and the estimated 
production during the current season; 

(d) the comparative risc/fall in tbe buffer 
stock of sugar during the last two years 
(years-wise) stating the extent to which the 
buffer stock is likely to increase with the 
imported sugnr; and 

(e) the likely impact on the prices of 
levy and free sale sugar as a r~sult of 
imports? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH) :. 
(a) and (b). As regards the sugar imports 
during the current financial year 1985-86, 
it ha~ been decided for the present to import 
about 10 lakh tonnes of sugar upto 
September, 1985. Out of this, the quant.ity 
arrived upto 22-7p198S is about 2.47 lakh 
tonnes. For the imports so far contracted 
by the State Trading Corporation of India 
the approximate average C and F price works 
out to about Rs. 2000 per tonne. 

(c) The sugar production in the country 
during 1983·84 season was 59.16 lakb tonnes 
wbereas the estimated sugar production 
durinl the current 1984-85 p.eason Is about 
61 lakh tODDes. 
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(d) and (e). The carryover or sugar 
stocks witb the factories in the country 
during the last 2 sugar seasons i.t'. as on 
1-10-1983 and 1·10.;1984 was about 45.81 
lakh tonnes and 22.80 lakh tonnes respec­
tively. Taking into account the current 
imports of sugar and the increase in the 
level of consumption to about '82 lakh 
tonnes in 1984·85 season from 64.79 lakh 
tonnes in 1982·83 season and 75.70 1akh 
tonnes in 1983·84 season, the carryover 
stocks of sugar as on 1-] 0·1985 are estimated 
at about 14 lakh tonnes. This would ensure 
adequate availabiJity of levy sugar as well 
as freesale sugar for internal consumption 
and would also be helpful in keeping the 
prices of sugar in open marke'f at reasonable 
levels. Levy sugar is already being distributed 
at a uniform price of Rs. 4.40 per kg. 

Shortage of Drinking Water in U.P. 

1025. SHRI MOHD. MAHFOOJ ALI 
KHAN: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government are aware of the 
acute shortage of drinking water and un­
precedented drought conditions prevailing in 
U.P.'s Bundelkhand region virtually driving 
the inhabitants to starvation; and 

(b) if so, the steps taken by Government 
to give relief to tbe affected regi on and to 
meet the situation ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI A'BDUL GHAFOOR) : 
(a) and (b). On the ba§is of Memorandum 
for drought relief. submitted by the State 
Government to the Government of India 
(Ministry of Agriculture), the Government of 
India approved ceilings of expenditure 
amounting to Rs. 1.70 crOTes under non­
plan and Rs. 7.18 erores under Plan for 
providing drinking water in drought affected 
areas (both urban and rural) of U.P. during 
85-86. The amount includes Rs. 3.88 crores 
for construction of hand pumps in rural 
areas in 43 districts incl uding 5 districts in 
BundeIkhand region. 

Laek of Baste Amenltle. 18 Resettlement 
Colon'eI, Deihl 

1026. SHlU MOHD. MAHFOOJ ALI 
KHAN: Will the Minister of WORKS 
AND HOUSING be pleased to state: 



\ , 
SUVAMA 7.1907 (S.4Kd) 

(I> whether the attention of Government 
has been drawn to tbg Press report appearing 
in the Hindustan Times dated 19 June, 1985 
regarding living conditions and lack of basic 
amenities in thc fOsettlomCD.t colonies around 
Delhi; and 

(b) if so, tbe measures taken by Govern­
ment to improve tbe situation and to cnsure 
effective coordination among various agencies 
for the proper development of these 
colonies? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI A "SOUL GHAFOOR): 
(a) Yea, Sir. 

(b) Government has already sanctioned 
a scheme for provision of additional facilities 
in the resettlement colonies, like laying of 
sewer and water lines for grant of individual 
water and sewer connections, improved roads 
and drains and overhead and under ground 
tanks. The scheme is under execution with 
the D.!lhi Development Authority. 

2. The Delhi Electric Supply Under­
taking has reported that the position of 
distribution system, including street lighting 
in these colonies is by and large satisfactory. 
The power break-downs which occured in 
Khichripur resettlement colony due to 
damage to overhead lines in the heavy 
storm recently has been attended to and two 
street lighting poles which were broken were 
replaced by new ones. 

3. Schooling facilities are also available 
in these colonies. The Municipal Corporation 
of Delhi is running primary school in every 
resettlement colony or in its neighbourhood 
and no child is refused admission in the 
school. 

4. Besides, the Directorate of Education 
is running 72 schools in these colonies. 

s. The Slum and JJ Department of DDA 
beina in overall charse of tbese colonies co­
ordinates between various aaencies reprdi.oa 
those colonies. This Ministry has also set up a 
coordination Committee consistinl of Secre­
tary (L and B), Delhi Administration. ViCe 
Chairman. DDA and Commissioner, M.e.D. 
to brio. about proper cordination and 
removo bottlenecks witb a viow to eos\lrina 
optimum development by various aaencies. 

Functioning or TV Transmitter at Koraput 

1027. SHRI. JAOANNATH PATINAIK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased ~o state : 

(a) whether Government's attention is 
invited to the Hindustan Times dated 
24-6·1985 that the signals of teleVision 
transmitter installed recently at Koraput are 
not received even at a distance of 12 KM 
and the sole purpose of providing educated 
and entertainment to the most back ward 
class of people is defeated; and 

(b) whether there have been made any 
additional demands from the State of Orissa 
for providing at least seven transmitters 
considering the backwardness of the State 
and its high percentage of illiteracy. 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ V. N. GADGIL) : 
(a) The Government have seen the press 
report to this effect. 

(b) Yes, Sir. 

Payment of Wages to tbe Workers on 
the Line ur Food for Work 

Programme 

1028. SHRI B. V. DESAI Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether in view of the massive food­
grains stocks with Governmant, Government 
are considering to use foodgrains for pay­
ment of wages to workers in developmelltal 
projects on the lines of 'Food for Work 
Programme; 

(t) if so, whether the States have favou­
rably responded .. to the Government's 
proposal; 

(c) whether the National Rural Employ­
ment Pr08ramme and the Rural Landless 
Employments Guarantee Programme will be 
further boosted due to the massive food­
,rains stocks; 

(d) if !o, to what extent these programmes 
have beeD further strenatbeoed; 

(e) the allotment made to each State for 
development of above mentioned pro-
arammes; and 
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(f) bow many States bave accepted the 
Union Government's sUJiCstions for payment 
of waps to workers in developmental projects 
OD tbe lines of 'Food for Work Programme'? 

THE MINISTER OF STATE IN THE 
DEPARTM~NT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAl 
CHANDRAKAR): (a) to (f). Under NREP/ 
RLEGP 1 Kg. of foodgrains per manday is 
given as a part wage. Considering the 

present availability of wheat stock. the States 
have been permitted to distrIbute (oodarains 
at their discretion at the rate of 2 Kg. per 
maDday, tbe additional KI. of foodgratn 
being in the form of wheat. A statement 
indicating the (oodgrains allotted to different 
States/Union Territories under these 
Programmes during 1985-86 is given below. 
Further augmentation of these Programmes 
by usc of surplus wheat stocks in under 
consideration of the Government. 

Statemeot 

Statement indicating allocation of foodgrains under National Rural Employment 
Programme and Rural Landless Emp_loymenl Guarantee 

Programme during 1985.86. 

SI. No. States/UTs 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

.t. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kera)a 

10. ~adhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meahalaya 

14. Naaaland 

1S. Orissa 

16. Punjab 

17. llajuthaD 

18. Sikkim 

19. Tamil Nadu 

N.R.E.P. 

3 

18,3000 

4,000 

31,600 

7,500 

1,200 

1,300 

1,600 

15.700 

6,700 

17,600 

21,100 

230 

260 

1.50 

13,000 

1,900 

4.600 

190 

24,500 

(In MTs.) 

Allocation 
R.L.E.O.P. 

4 

16,300 

3,568 

28,100 

7,044 

1,078 

1,183 

1,4,57 

14,200 

6,100 

15,691 

18,933 

208 

264 

138 

14,628 

1,754 

4.300 

174 

22,000 
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1 2 3 4 
, 

20. Tripura 700 653 

21. Uttar Pradesh 42,700 '8.SOD 

22. West Bengal 14,100 12,729 

Union Territories 

23. Andaman and Nicobar Islands 165 148 

24. Arunachal Pradesh 160 142 

25. Chandisarh 35 28 

26. Dadra and Nagar Haveli 100 87 

27. Delhi 60 58 

28. Goa, Daman and Dju ·235 207 

29. Laksbadweep 50 40 

30. Mizoram 90 131 

31. PODdicherry 175 IS7 
- - -- - -_ - ----~---------- -

Tota~ 230,000 210,000 

Punjab has been exempted from distribution of foodgrains. 

Import of Sugar THE MINISTER OF FOOD AND 
BIRENORA . CIVIL SUPPLIES (RAO 

1029. SHRI B. V. DESAI: WJ11 the SINGH): (a) Yes, Sir. 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) whether Union Government took a 
decision to import 1 million tonne of sugar 
to meet the sap between demand and supply 
of suger; 

(b) whether the S. T. C. which is the 
canalising agency have contracted for 9 lakh 
tonnes of sugar uptil 30 June 1985; 

(c) tbe countries from where the sugar 
was imported; 

(d) the total need ot the sugar to meet 
the pp between tbe demand and supply 
dorlfta curreat year; 

(e) tbe steps Government are considering 
to take 10 that supr sbortaae is not felt in 
the country; 

(f) the total stock of supr at present 
witb Govemmerat; aoc1 

(J) tbe other steps heiDI taken to meet 
tbe demand of supr 1 

(b) and (c). State Trading Corporation 
bas so far contracted for tbe import of about 
9.29 lakh toDnes of SUIIl. They haft 
entered into contracts with the International 
brokers and the sellers ha ve the ortioD to 
ship supr of any origin except South Africa 
and Israel. 

(d) and (e). As regards SUlar iftlpOJ1l 
during the financial year 1985·86, it has been 
decided for the present to import about 
10 lakh tonnes of supr upto September 
1985. This quantity is considered adequatl 
to meet the gap beeween the demand anei 
supply during 1984-85 seaSOD. In view of 
the estimated carryover of about 14 lath 
toones of supr as on J .. IO-J9SS tbe cru-tion 
of sbortqe of sUjaJ' should Dot ari ... 

(f) Apart from tho aVailabiUt, ef 
imported sugar, the supr stocks wit,lt the 
factorles as on 7 .. 7·198' are 01 tbe order of 
28.30 latb fOnDeS. 

t,) In additiOtl to lhe iDdiaenously 
prodlad ._.. ........ lor lIINtiaa tbe O('en 
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market requirements, a certain quantity of 
imported SUlar bas also been allocated to 
the State Governments for sale to the 
consumers at a price below Rs. 6 per kl and 
Food Corporation of India is also sellina 
importod supr against tender/auction at 
eelected centres in various States. Moreover, 
State Governments have been advised to 
ensure that wholesale dealers observe the 
statutory provisions relating to stock hold-
inB limits, turn over of stocks 
in a period of 10 days, etc. 
and suitable action is also being taken for 
ensuring that the sugar factories observe 
instructions relating to sales and despatches 
of free sale sugar in accordance with tbe 
statutory requirements. With these measures 
it is expected that availability would improve 
as programmed resulting in adequate supplies 
at reasonable prices to the consumers. 

Warning to Sugar Mills for Pushlna 
up Prices 

1030. SURI B. V. DESAI: wm the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether Government have issued a 
warning to the sugar mills regarding continued 
exploitation of market to push up prices of 
suaar; 

(b) if so, whether Government are 
considering to withdraw incentive and 
CODCeSIions given to the sugar industry; 

• (c) whether'l<iovernment have blamed 
the sugar industry for increasing sugar 
price~; 

(d) whether Government have also 
decided to set up a Central VigIlance Cell to 
keep a watch on the mills and monitor 
production, despatch and distribution of 
supr; and 

(e) if so, the other steps Government 
bave taken to check the rise in price of sUI_r 
whieb has increased enormously duriDi the 
last two months ? 

THE M1N1STER OF FOOD AND 
OIVlL SUPPLIES (RAO BIRENDRA 
SINOH): (a) Tbe o overnment have 
Ga»tio_ Ule 'Sugar mills in this roprd. 

(b) and Cc), Government Is monitoriqa 
the BUlaT prices Intensely and it would not 
hesitate to take stern action as per statutory 
proviaiooa ia case of violati_ of the statutory 
provisions .and rules and reaulatioos. 

(d) The matter is under consideration of 
the Government. 

(e) The steps taken include : 

(i) tbe decision to import 10 Jakh 
tonnes of sugar and arrange itl 
distribution at prices, below Rs. 6 
per kg. through State Government 
agencies and also its saJe to 
licensed dealers by auction/tender 
tbroush the Food Corporation of 
India; 

(ii) Advice to State Governments to 
ensure strict enforcement of statu­
tory provisions relating to stock 
holding limits and time limit for 
turn-over of stocks; and 

(iii) Adequate releases of free-sale and 
levy sugar for internal consump­
tion. 

Talrget for Kharif Crop ProductJon 

1031. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of AGRI­
CULTURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether Government have scaled 
down Kharif target as reported in the 
"Economic Times" dated 5 July, 1985; 

(b) if so, reasons thereof; and 

(c) what is Government's expectations 
regarding ,the monsoon precipitation and its 
impact on the kharif production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRf CHANDULAL 
CHANDRAKAR): (a) and (b). For 1985-86, 
the annual target of foodgrains has been 
fix.ed at al bigber level i.e. 160 million tonnes 
compared to the target of 153.6 million 
tonnes in 1984-85. The kharif crop is 
more dependent OD the conditions of rainfall 
than the rabi crop. Yet the tarltt for 
khari{ foodgrains has been fixed at around 
the same level as in 1984-85 whereas the 
tarpt of rabi foodlrains bas been 
considerably increased. 

(c) At present, the Qvcr",U .. itUlJi .. a of 
monsoon rainfall is quite satisfactory and. 
aocordiDlly, the kharlf crop prospects appear 
to be aoo4. 
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T.e •• U .. the Prear ... me. of Calc.tt. 
TV from Television Transmitters of 

West Bengal 

1032. SHRI AJIT ~UMAR SARA: 
SHRI SATYAOOPAL MISRA: 

Will the Minister of INFORMAT10N 
AND BROADCASTING be pleased to 
state : 

(a) whether jt is a fact that the Burdwan, 
Bo)pur, Kharagpur, Maldah, Bel urahat, 
Kurseong and Berhampore Television 
transmitters of West Bengal are telecasting 
the programmes of Delhi television instead 
of telecasting the programmes of the Calcutta 
Television; 

(b) if so, the reasons thereof; 

(c) whether there is any proposal to 
telecast the programmes of Calcutta television 
from these television transmitters; 

(d) if so, when and the details thereof; 
and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) and (b), Yes, Sir. Satellite link to these 
transmitter'1 i~, at pre"ent, available only 
from Delhi. 

(c) to (e). A finn demand bas been 
placed by Doordarshan on Department of 
Telecommunications for providing microwave 
link between Calcutta and Berhampore to 
enable relay of programmes produced at 
DDK, Calcutta. This link is expected to be 
available by the end of 1986. Telecast of 
resional service by other transmitters in the 
State would depend upon availability of 
resources in subsequent Plan of TV 
expan!ion. 

TeJetest System 

1033. SHRI AJIT KUMAR SAHA : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) which tcletest system is both 
economic-al and suitable for this country, the 
Br~tish or the French; 

(b) whether Government have received 
any offer of teletest system form tbe Brjtish 
specialists; 

(c) if 10, tbe detaiJe thereof and the 
r~tion of Government thereto; 

(d) wbether a decision B:as already heeD 
taken in tbis matter; 

(e) if so, whether it is for tbe Britlsb 
system or for the French system; and 
and 

(f) if the decision is for the British 
system, the reasons for tbe same ? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF JNFORMAllON AND 
BROADCASTING (SHRI V. N. GADGJL): 
(a) The French Teletext System. 

(b) Yes t Sir. 

(c) The French system has been selected 
for introduction in India after a detailed 
study in April 1984 of all the other systems 
available abroad including the British system 
by a delegation consisting of representatives 
of Doordarshan, Department of Electronics, 
Mis. Kerala Electronics Corportion, MI •. 
Bbarat Electronics Ltd., Mis. Electronics 
Corporation of India Ltd. and National 
Informatics Centre. 

The offer of teletext trial in Delhi of the 
British system was received in July, 1985. 

(0) Yes, Sir. 

(e) French System. 

(f) Does not arise. 

Sugar Stock 

1034. SHRI CHITTA MAHATA : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that the present 
stock of sugar would meet the demand of 
the country during the year 1985-86; and 

(b) if so, the present stock of sugar 
available alona wllh the imported $U&ar in 
the country and the demand of susa r 7 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b). SUlar year 1985-86 
is to commence from 1st of Oc:tober, 1915. 
The stocks of susar with the factories 86 on 
7-7-1985 WCle of the order of about 28.30 
lakb tonocs. Coupled with the present Import 
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of about 10 lakh tonDeS upto September, 
1985, tbe total availability of sUJar is like)y 
to meet with the requirements for the 
terhaininl months of the 1984·8' sugar year 
Damely, July, August and September, 1985. 
There is no quantified demand of sugar. 
However, levy sugar requirements are on the 
basis or standard norms based on fixed per 
capita availability and the requirement of 
,free sale supr is determined by rn~rket 
fOfceS of supply and demand and the need to 
maintain a desired level of free sale price. 

Re.lalon of Media Polley 

103S. SHRI CHITTA MAHATA 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> whetber Government proposes to 
revise the existina media policy in the 
context of involving everyone in development; 
and 

(b) if so, the details thereof and if not, 
the reasons therefor? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
Ca) and (b). The Media Policy is still under 
formulation. It will be finalised after 
consultation with all concerned. 

Sblftloa or Governmeot Office! from 
Delhi 

1036. SHRI Y ASHWANTRAO 
GADAKH PATIL: 
SHRI H. O. RAMULU : 

Will the Minister of WORKS AND 
HOUSING be please to state : 

<a> whether Government propose to 
shift some Central Government offices from 
Delhi to Gtaaziabad, Faridabad and Gurgaon, 
etc. soon to decongest Delhi; 

(b) if so, the names of the offices likely 
to be Ibifted; aDd 

(c) when the sbirtiDi will actually take 
place , 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Sbiftma of certain Centra I Government 
Offtces located in Delhi to places oUlside 
De'hi is uncIer consideration of Government. 

(b) and (e). Details are betng wotked 
out. 

Setting up of. National Child Labour 
Projects, Sot-Iety 

1031. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister or 
LABOUR be pleased to state : 

(a) whether Government propose to set 
up a National Child Labour Projects Society; 
and 

(b) if so, the details thereof? 

THE MINlSTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRt T. 
ANJIAB): (a) and (b). Tt. question of 
setting up a National Child Labour Projects 
Society is under consideration of the 
Governme,.'t. 

Demand for Higber Rate for Screeniog 
of Feature Films by Doordarshan 

1038. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether Film Federation of India 
has been demanding higher rate for screen­
ing of feature films by Doordftrshan; and 

(b) if so, Government's reaction there-
to ? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Yes, Sir. 

(b) After considering tbe demand, the 
rates for telecast of Hindi feature films in 
colour on national network (\f Doordarshan 
have been revised upwards with effect from 
1-4-1985 as follows: 

Previous Revised 
Rates Rates 

Catesory 'A' RI. 3.25 lakhs Rs. 4.00 lakbs 

Catesory 'B' Rs. 2.44lakhs R.s. 3.00 lakhs 

Catelory ·C· RI. 1.63 lalths lb. 2.00 lakbs 
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It has been decided that films eotered in 
the Panorama section of the Indian Interna­
tional Films Festival or international or 
ftational award winning films, if 'premiered' 
on Doordarshan would be paid a sum of 
Its. 8 lakhs. With effect from May, 198.5, 
old classic Hindi and regional feature films 
in Black and White have also been made 
eligible for national telecast. The rates for 
payment for such films is 25% less than that 
for category 'A' Hindi feature films telecast 
in colour on the national network. 

Compulsory fixation of photograph Oft 
food cards 

1039. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be plcasl:d to state: 

(a) whet her it is a fact that the Delhi 
Administration's decision to make it compul­
sory to affix a photograph of the head of 
the family on the food cards is causing a 
lot of hardship to the people; 

(b) if so, whether this is intended to help 
Government in checking bogus ration cards; 

(c) whether thi~ decision will cause 
inconvenience and han.t~hip to the peopJe. 
particularly the people working on daily 
wages, labourers, Jhuggi dwellers, riksha 
chalaks etc; and 

(d) if so, the feaction of Government 
thereto? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) (a) No, Sir. No complaint of hard­
ship or inconvenience;: has been received so 
far by Delhi Administration. 

(b) Yes, Sir. 

(c) and (d). No objection or complaints 
has so far been received by Delhi Adminis­
tration. 

Los. to Cooperatives on Fertilizer 
Trade in Orissa 

1040. SHRI ANANTA PRASAD 
SETHI: Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT 
be pleased to state : 

<a> whether Central Government are 
_ aware that tbe co-operatives in tbe State of 

Orissa have been losina heavily on fertili3er 
trade due to inadequate and low 1llitrlio 
allowed by the Government of India; and I 

(b) if so, whether Centre is a1&9 .,wP.t' 
that unless the rpargin is revised the, ~-
operatives wilJ incur further losses? .. .. t 

THE MINISTER OF STATE IN 'mE 
DEPARTMENT OF, , RUltA;L 
DEVELOPMENT (SHRI . CHAN'bUL'AL 
CHANDRAKAR) : (a) and (b). Institutional 
agencies including cooperatives are given 
higher margin for distribution of fertilisers 
than others. To render distribution of 
fertilisers a viable proposition, ,Cooperatives 
should ensure that fertilisers ,move as far as 
possible, from the godowns of manufactu~rs 
direct to the retail units, and for this 
purpose, the distribution system within the 
Cooperative Sector needs further ~tream­
lining. 

Identified and Unidentified Problem 
Villages in Oris,. 

1041. SHRI GIRIDHAJ{ GOMANGO 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

. (a) total number of identified and 
unidentified problem villcges in Orissa as 
reported by Government; 

(b) total identified villages covered duripg 
the Sixth Plan under different water supply 
programmes; 

(c) whether Government of Orissa has 
submitted proposal for coverage of 
unidentified tribal villeges of different districts 
of sub-plan area to provide assistance un4er 
different schemes of his minilitry; 

- (d) if so, tbe total villages suggested and 
assistance required; and 

(e) the reaction of Government on this 
proposal? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) and (b). Out of 46077 villaaes in OriaSSl as 
per 1971 census, 27077 vilfages were identified 
problem villages. Out of this, 3461 problem 
villales were covered before 1980. 

Out of remaining 23616 problem viUaaes 
as On 1-4-80, 223S7 viJIages have been 
prO\1dcd with at least one source of safe 
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drinking water by the end of the Sixth five 
Year Plan. 

(c) Water lupply is a State subject. 
Memes for providiD8 drinkio8 water in rural 
.... haw to be formulated and executed 
by tbe State Gevernment by making provision 
uDder the Minimum Needs Programme. The 
CeDU, provides arants under the Accelerated 
aural Water Supply Programme (AR WSP) 
supplementin& the State resources for coverage 
of identified problem villages. The Govern· 
ment of Orissa did not submit any proposal 
for coverqe of unidentified tribal vi1lages of 
differeDt districts under ARWSP. Grants 
UDder tbe AR WSP were not available for 
covcrap of poo-problem vi11aaes. 

(d) and (e). Does BOt arise. 

A.o_t ,rcwlded to States (or Rural 
o.,elopmeat Programmes during 

Sixth Plan 

1042. SHRI OIRIDHAR GOMANGO : 
Will the Minister of AGRICULTURE AND 
RUR.AL DEVELOPMENT be pleased to 
nate : 

(a) funds provided to the States and 
Union Territories for schemes under R.L.B. 
O,P" N.R.E.P., I.R.D.P. and other rural 
development pro8f'ammes during Sixth Plan 
period. State-wise and programme .. wise; 

(b) the procedure adopted by tbe States 
wbilo allocating funds of different programmes 
to the D.R.D.As.; and 

(c) tbe monitoring aaaney sent by the 
Govornment or India to colle~ the informa-

tion regarding implementation of deff~rent 
programmes ? 

THE MINISTEll OP STATE IN THE 
DEPARTMENT OF R.URAL DEVELOP,­
MENT (SHRl CHANOULAL 
CHANDRAKAR) : (a) A Statement is givon 
below. 

(b) As envisaged in the Sixth Five Year 
Plan document under I.R.D.P. the funds 
were allocated @ Rs. SS lakhs per block 
during 1980-81. Rs. 6 lakhs per black during 
1981-82 and Rs. 81akhs per block per annum 
during the last three years of tbe Sixth Plan. 
Under N.R.E.P., the aJlocation was to be 
based on the criteria of giving 75% weightage 
to the number of agricultural workers and 
marginal farmers and 25% weightage to the 
incidence of poverty. In case data on the 
incidence of poverty was not available the 
population of SCs/STs was to be taken into 
account. Under DPAP the allocations were 
@ Rs. 15 lakhs per block per year in selected 
blocks and under DDP, it was @Rs. 10 Lak hs 
per thousand sq. kms per annum in the select­
ed blocks. The expenditure on the above men­
tioned programmes was shared by the States 
and the Centre on 50: 50 basis and 100% 
by the Centre in the case of UTs. Under 
RLEGP, the funds are not allocated district­
wise or block·wise but a project approach is 
followed and the programme is fully financed 
by the Centre. 

(c) Data on progress of schemes were 
collected through monthly and quarterly 
returns sent by ORDAs and State Govern­
ments. Senior officers of the Department 
also visited the States for on -the-spot 
observation of working of the schemes. 

Statement 

Central ReleaJel o/funds during Sixth Plan period under the major rurul development 
Prolra",me~ 0/ Ministry 0/ Agriculture and Rural Development 

(Department of Rural Development) 

(Rs. in lakhs) -aLNo. Sta&os/UTs. IRDP NREp· RLEGP DPAP DDP 

1 2 3 4 S 6 1 

I. ADdhra Pradesh 5925.155 11200.95 5033.10 2381.275 

2. AllAm 2149.000 2038.30 1078.00 

),~ 78S7.',0 1318'.73 7117.00 1205.480 
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1 2 3 4 5 6 1 

4. Gujarat 3569.530 3602.61 1625.50 1254.22' 271.430 

5. Haryana 1553.185 1108.17 419.00 361.560 624-.M$ 

6. Himachal Pradesh 1159.650 818.17 300.00 197.470 

7. Jammu and Kashmir 858.120 814.46 225.00 372.342 214.266 

8. Karnataka 3092.310 5538.42 2347.00 1819.950 

9. Kerala 2580.505 4686.90 2347.00 

l O. Madhya Pradesh 7546.940 10852.50 3896.00 1376.620 

ll. Maharasbtra 5149.330 7371.15 3946.00 1748.040 

l2. Manipuf 202.920 86.51 21.61 

l3. Meghalaya 131.150 92.63 45.00 

l4. Nagaland 388.420 137.60 30.00 

lS. Orissa 4584.745 5123.42 2117.74 824.000 

16. Punjab 2040.500 1459.00 675.00 

17. Rajasthan 4266.090 4333.15 1440.00 1401.340 2815.305 

18. Sikkim 49.620 67.67 23.50 

19. Tamil Nadu 6498.610 9759.09 164.00 1250.260 

20. Tripura 295.260 372.00 5340.00 

21. Uttar Pradesh 14159.860 20913.90 8662.56 1716.290 

22. West Bansal 2472.620 7541.93 2308.30 896.450 

23. A. and N. Islands 20.000 141.75 16.39 

24. Ar~nachal Pradesh 957.710 140.05 34.50 

25. Cbandigarh 17.000 22.02 9.57 

26. D. and N. Haveli 24.000 33.52 

27. Delhi 168.269 15.59 24.00 

28. G. D. and Diu 412.730 154.72 54.00 

29. Lakshadweep 83.000 60.46 14.00 

30. Mizoram 481.260 153.39 40.00 

• 31. pondicherry 140.000 118.95 48.00 

3.480@ 

All India 78839.909 111944.65 49398.77 16607.832 4182.1" 

• Includina value of foodarains. 

@ Mile. adjustment durina1983-S4. 
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Town areal covered by LPr Koraput, 
Orissa 

'043. SHRI GIRIDHAR OOMANGO: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the names of the towns and tribal 
viJJaaes which arc covered by the L.P.T. 
(Low Power Transmitter) Koraput, Orissa; 

(b) distance covered and the total popula­
tion Benefi ted; 

(c) whether Jeypore Town was included in 
the coverage list of the LPT Koraput when 
it was surveyed; 

(d) if so, how this town bas been left 
out though the town was situated in the 
coverage range; while installing the tower; and 

(e) the steps taken by his Ministry to 
provide T.V. coverage to Jeypore Town '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) and (b). The Low Power T. V. 
Transmitter at Koraput has a service range 
of about 25 Kms. However. no detailed 
survey has been carried out about the places 
pop'dation actually covered by the trans­
mitter. 

(c) and (d). TV transmitter at Koraput 
was mainly set up for providing service to 
project areas of HAL and NALCo. Jeypore 
town, though within the nominal service range 
of LPf Koraput, falls in the shadow zone 
caused by the intervening hill and is, therefore, 
not covered. 

(e) The extension of TV coverage to 
Jeypore would depend on the availability of 
resources in the future Plans of T. V. 
Expansion. 

Amount .pent on Research Oft Root-Wilt 
Disease in Kerala 

1044. PROF. P. J. KURIEN : Will the 
Minister of AGRICULTURE'AND RURAL 
DEVELOPMET be pleased to state : 

(a) the total amount spent so far on 
Research and Development on the root-wilt 
disease of coconut; 

(b) the result achieved so far; 

(c) whether any breakthrough bas been 
achieved in finding a cure for this disease; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRJ CHANDULAL 
CHANDRAKAR) : (a) According to informa­
tion received from the Central Plantation 
Crops Research Institute. the total amount 
spent upto June 1985 on research on coconut 
root (wilt) disease is around Rs. 28.4 million. 

(b) A statement is given below. 

(c) No, Sir. 

(d) The question does not arise. 

Statement 

1. Consis ten t association of 
mycoplasma-like organisms (MLOs) 
has been established in root (wilt) 
affected palms. MLOs were 
successfully transmitied through 
dodder from diseased palms to peri­
winkles and from infected periwinkles 
to healthy periwinkles, MLOS were 
observed in the salivary an brain 
tissues of lace wing fly, an insect 
associated with coconut. 

2. Using a scro-diahnostic and 
physiological tests, it is possible to 
detect the disease 3-9 months before 
the expression of visual symptoms. 

3. Eradication of diseased palms in 
border areas and localities of 
sporadic incidence bas shown 
that it is possible to greatly 
reduce the incidence of the disease 
from the mildly affected belts. 

4. The productivity of disease affected 
areas can be increased by baJanced 
manuring with NPK and MI. 
recycling of organic matter, mixed 
cropping with crops like cacao and 
by providing irrigation. 

S. An extensive survey undertaken in 
Kerala has shown that the" aDQuat 
loss due to the disease is 968 milhon 
DutS. There is also loss in husk 
and leaf production. 

Replantation of Coconut Palmi 

1045. PROF. P. J. KURIEN: Will tbo 
Minisrer of AGRICULTURE AND RURAL 
DEVELOPMENT be pleaeed to state: 
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(a) wbether a IOOd percentage of the 
~istinl coconut trees are sterile and 
unprod uctive; 

.(b) whether the coconut Board bas any 
plan to carry out large scale replantation; 

(c) if so, whether any work has been 
initiated in this direction; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) No systematic survey 
has been conducted to estimate the percen­
tase of senile (sterile) and unproductive 
coconut palms in the country. 

(b) to (d). No scheme to carry out large 
scale replantation by the Coconut Develop­
ment Board bas been sanctioned. However, 
tho Board is providing financial assistance in 
Kerala and Tamil NadiJ for removal of 
disease atf~cted palms at the rate of Rs. 75 
per palm and for replanting with improved 
seedlings. 50% subsidy on cost of seedlings 
and inputs such as fertiliser and plant 
protection chemicals is also provided. Under 
another Scheme for Rejuvenation of 
Diseased and Unprodu;;tive Plantations in 
Kerala 50% subsidy on cost of hybrid plant­
ing material and fertiliser is provided. 
Besides. under Kerala Agricultural Devel"p­
ment Project with World Bank assistance, it 
is targeHed to undertake replanting of senile 
and unproductive palm in an area of 30,000 
hectares. 

Cor()uut Palms affeted by Root-Wilt 
Disease and Replanting of Hybrid 

Diseale Resistant Palms 

1046. PROF. P. J. KURIEN : Will the 
Minister of AGR.ICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

<a> whether any estimate has been made 
IS to tho number of coconut plams affected 
by the root-wilt disease; 

(b) if so, whether tbero is aoy scheme 
for roplaDtilll hybrid and diseue-resistant 
palms in tbo root-wilt affected areas; 

(c) whether this sc:beme is beina impJe­
meoted;aDd 

·(d) if so, the result achieved so far 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) According to a jolot 
survey cond ucted by the Central PJaDta don 
Crops Research Institute, Government of 
Kerala, Kerala Agricultural University, 
Coconut Development Board, Central Plant 
Protection Station of Government of India 
at Cochin, etc., during August 1984, in eiabt 
districts of Kerala, about 29.6 mil1i~n 
CoCODut palms been found to havo been 
affected by root-wilt disease. 

(b) and (c). Thee is no disease resistant 
variety of coconut palm. Coconut Develop­
ment Board is providing financial assistance 
for removal of disease aff~cted palms at the 
rate of Rs. 75.00 per palm. For repJantiDi 
with improved seedlings 50% subsidy on cost 
of seedling and inputs such as fertilize" and 
plant protection chemicals is also provided. 
Under another Scheme for rejuvenation of 
diseased and unproductive plantations in 
Kcrala Stat;!, 50% subsidy on cost of hybrid 
planting material and fertilizer is given. 

(d) The Coconut Development Board 
has distributed 10 lakh seedlings and 3010 
tonnes of fertilIzers to grov.-ers at 50% 
subsidised rate. 2.04 Jakh diseased palms 
have been removed. Replanting with 
improved seedlings was dOD in 60,090 
hectares during 5th and 6th Plan in selected 
areas of Trichur, Ernakulam, Alleppey and 
QuiJon districts of Kerala. 

[Trans/alioll] 

Deep Sea Fish Ventures 

1047. SHRI KRISHNA J'RATAP 
SINGH: 
SHRI SATYAGOPAL MISRA: 
SHRI MANIK REDDY: 

Will the Minister of AGRICULTUIlB 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whethe r Government have under 
consideration a scheme for deep sea tlabioa 
with the assistance of other countries; 

(b) jf so, the details thereof; and 

(c) the Corcian exchanae likely to hi 
earned by the sale of fish so cauaht 1 



THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) No, Sir. 

I 

(b) IUld (c). Does Dot arise. 

(Engll~h) 

Settina up of Agro-Based Industries 
during Se'fellth Plan 

1048. SHRI BALASA.HEB VIKHE 
PATIL: Will the Minister of AGRI· 
CULTURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether Government have cha1ked 
out any programme to set up agro-based 

. industries all over the country during the 

. Seventh Plan; 

(b) if so, whether Government are aware 
that lack of facilities of housing for the 
wotkers/technicians are the two impediments 
which prevent the growth of such industries 
in the rural areas; 

(c) it so, whether Government propose 
to provide loans at subsidised rates through 

I tbe Bank.s for construction of houses; and 

(d) if so, details of the proposals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): (8) The Five Year 
Development Plan for industries and 
Agriculture include schemes for development 
of agro-based industnes. The 7th Five Year 
Plan which is under finalisation al~o includes 
schemes for these industries. 

(b) Housing forms a separate programme 
which will be taken care in the sectoral 
prolrarnme and also in special programmes 
for certain cateaories of people. 

(c) No, Sir. 

(d) Docs not arise. 

Safety Measures In Chemical Units 

1049. SaRI MURL1DHAR MANE 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether new guidelines for safety in 
cbemiCaI industries have been laid dowd by 
Government; 

W,ltten AlUw~r, ~16 

(b) whether a prQposal to associate trade 
uuions' in working out the safety D,leasures 
in chemical units is under Government 
consideration; 

(c) whether employees working in 
chemical units are also imparted trainiDI 
regarding safety measures and other safety 
rules and procedures; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) and (b). Immediately after 
the industrial accident at Bhopal, Ministry of 
Labour held a series of meetings and 
Conferences with State Government/Union 
Territory Administrations, Central Ministries/ 
Departments, and workers' and employers' 
organisations. In the light of those 
discussions, Government formulated tbe 
National Programme for Coordinated Action 
for Control of Hazards and Protection of 
Health and safety of Workers in dangerous 
manufacturing processes. Copies of this 
Action Plan have been sent to aU State 
Governments/Union Territory Administra­
tions, Central Ministries/Departments and 
employers' and workers' organisations with 
the fequest to take appropriate measures for 
improving safety standards in all industrial 
units. 

(c) and Cd). The Director General of 
FactOlY Advice Service and Labour Institutes 
(DG F ASLI) regularly conducts training 
programmes for workerc;, managers, factory 
inspectors, etc. in there training institutes at 
Bombay, Kanpur, Calcutta and Madras. 
These programmes cover all aspects relating 
to ~afety and health of workers in factories. 
DGFASLI has been instructed to restructure 
their training programmes in their Institutes. 
so that safety in hazardous industries in 
given greater focus in these programmes. 

Opening of a Night Bazar tn Connauaht 
Place 

1050. SHRI C. MADHAV REDDI: 
Will the Minister of WORKS AND 
HOUSING be pJeased to state: 

(a) whether New Delhi Municipal 
Committee have 8 proposal to start a nisht 
bazar in the central park of Conna\iaht 
Place; 
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(b) whether the New Delhi Traders 
Association has strongly condemned this 
move on the plea that such a bazar. besides 
creating law and other problems will also 
encourage smugglers and eveteasers; and 

(c) the reaction of Government thereto? 

THE MINISTER OF WORKS AND 
·HOUSING (SHRI ABDUL GHAFOOR) : 
(a) It has been reported by the N. D. M. C. 
that they propose to set up a night bU7..ar in 
the inner circle of Connaught Place (not in 
the Central Park). 

(b) Yes, Sir. 

(c) The matter is yet to be considered 
. by the Governmen t. , 

11.00 hrs. 

Several Hon. Members rose. 

(interruptiolls) 

PROF. K. K. TEWARY (Buxar) : You 
must have come aCTOS:; the report that large­
scaJe trafficking in drugs and narcotics is 
taking place. Many raids have been orga­
nised and many persons ha ve been arrested ... 

MR. SPEAKER : What is the point? 

PROF. K. K. TEWARY: The point is 
that narcotics are being smugg1ed in large 
quantities ... 

MR. SPEAKER 
writing. 

You give me in 

PROF. K. K. TEWARY : Specially 
children reading in schools, students and 
coUeses are taking to it ... 

MR. SPEAKER: You give me in 
writing ... 

(Interruptions) 

MR. SPEAKER : This is not the way. I 
will see to it. 

PROF. K. K. TEWARY 
given. Therefore, we want ... 

MR. SPEAKER : I will see. 

We have 

SHRI C. MADHA V REDDI (Adilabad) : 
We have given notice under Rule 193 to 

discuss the behaviour of the Minhter for 
Home Affairs ... 

(Interruptions) 

MR. SPEAKER: I have got your notice. 
I will look into it. I have to find out the 
facts and then only I can decide .•• 

(Interruption,,) 

PROF. MADHU DANDAVATB 
(Rajapur) : The Home Minister publicly 
threatened that he will intervene in Andhra ... 

AN HON. MEMBER : Why not do 
it in UP 1 Why not do it in Bihar? .. 

(lntttrruptions) 

MR. SPEAKER: Mr. Dandavate, you 
know that there are certain provisions in the 
Constitution and they cannot violate it. 1 
will have to see what is to be done. I will 
have to find out the facts and satisfy myself ... 

(Illterruptions) 

MR. SPEAKER: Mr. Jaipal Reddy, I 
have to find out the facts. 

PROF. MADHU DANDAVATE : I 
want to s'.'ttle one procedural point. Please 
listen to me. I will give a precedent. 

The other day you gave a correct fuling 
that after the Supreme Court judgment. the 
conduct of Judges cannot be discussed here. 
I win just give you a precedent. In tbe 
Fourtb Lok Sabha when the Golak Na.th 
case about the ambit of Art J 3(2) came. t'le 
then Speaker said, 'I will not allow discus­
sion on the Golak Nath judgment in tbe 
House.' Then Barrister Nath Pai got up 
and said, 'I am giving a Constitution Amend­
ment Bill to see that Art 368 does not 
come under the ambit of Art 13(2).' He was 
allowed a Private Member's Bill waiving 
rules, notice period and all tbat. Fortu­
nately, Government favourably responded 
and appointed a Select Committee OD a 
Private Members Bill for the first time in the 
history of Indian Parliament. The Select 
Committee report was there. Unfortunately, 
the Parliament was dissolved. Fortunately, 
the new government of Sbrimati Indira 
Gandhi introduced Twenty .. fourtb Constku .. 
tion (Amendmen f ) BiU in whicb what Shri 
Nath Pai said through his Bill was ulti­
mately ul)held. I am suggesting to )'ou and 
as per your sugestion I have already liven 
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a Constitution (Amendment) ntll seeking 
amendment to Article 311 in order to correct 
the aberration of the judgment of the 
Supreme Court. 

Now, the difficulty is that certain period 
of notice is required and, as such, my Bill 
cannot be taken up in this particular session. 
I only request the House to suspend that 
rulo. The House has the power and allow 
my Private Members Bill to be discussed 
before the end of the present session. It is 
permissible. 

SOME HON. MEMBERS : No. No. 

MR. SPEAKER: I will see to it. 

PROF. MADHU DANDAYATE: Sir, 
let me conclude. Thili has been the demand 
of Members on both sides. Mr. Latit 
Maken said that. Mr. Panlka said that. 
Allow that Bill to be taken up by the end of 
this Session. 

MR. SPEAKER: Hon. Members, you 
always get excited like this. I go by the 
rules. 

PROF. MADHU DANDAVATE : Sir, 
I said without getting excited. 

MR. SPEAKER: 1 wilt go by the con­
sensus of the House. Business Advisory 
Committee is there. We will sit there and 
discuss everything. You can raise your 
points there. Whatever you can give to me 
or if it is very very important you can also 
~ome and discuss so that I can put it before 
the Business Advisory Committee. By this 
show of anger or show of vocifereousness, 
it does not mean anything to me. It un­
necessarily whiles away your time. It does 
not gain you anything. 

(Inter, uptions) 

MR. SPEAKER: Mr. Panika, when I 
am open to you and say that whatever subject 
you give to me 1 will get it put before the 
Business Advisory Committee, give it priority 
and aet it discussed, then what is the fun of 
dolna like this ? 

PROF. MADHU DANDAVATE: Sir, 
Mr. Panika is supporting the demand. 

MR. SPEAKER: It is aU riaht. I do 
not say he is not supporting. I only say tbat 
1 am open to you always, then why do tbis ? 

PROF. K. K. TEWARY: Sit, about 
traffickina in druas we have liven a notice. 

[Translation] 

MR. SPEAKER: How many times do 
you want to point it out 1 I have already 
stated with folded hands that I shall look 
into it, then what i& the necessity of sayina 
all these things. 

[English) 

You can c~me to me and tell me. Th is 
is not the way to do it. 

SHRI G. O. SWELL (Shi11ong): Sir. 
you have listened to them. You can listen to 
us for two minutes. 

MR. SPEAKER : For what ? I f you 
want to speak, it is all right. 

SHRI O. O. SWELL: I can shout also. 
I don't want to. I want two minutes. Sir, 
this question of drugs was to come last 
Friday_ It could not. Now, the entire gene­
ration of our children, you may not be 
aware ... 

MR. SPEAKER: What is it that you 
want? 

SHRI G. G SWELL: Have pa lienee. 

MR. SPEAKER : You have been a 
Deputy Speaker yourself. Sir. 

SHR I G. G. SWELL: I have not finished 
my sentence. You have patience with them 
and not patience with us. 

MR. SPEAKER: I am only impatient 
because I have admitted it for discussion. 

SHRI G. G. SWELL: Give me one 
minute. The entire generation of children is 
being hooked on drugs. In cities like Bombay 
and Delhi ... 

MR. SPEAKER: I know it. You have 
not to say it. 

SHRI G. G. SWELL : Then allow a 
discussion. 

MR. SPEAKER: I have already said 
it. 

PROF. K. K. TEWARY : Why are YOQ 

aettin8 ansr)'? 
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MR. SPEAKER: I am getting anlry 
because I have already admitted it. I am 
getting angry because you are unnecessarily 
barping over it. He has been a Deputy 
Spealcer! I have said I am agreeable. 

PROF. K. K. TEWAJty : It is all right 
then. Please do not Jose your temper. We 
are also Members of Parliament. When you 
have allowed Prof. Dandavate, we also 
want to make our submission. 

MR. SPEAKER: I have already agreed. 

PROF. K. K. TEWARY : Then don't be 
angry. 

MR. SPEAKER: He bas been doing 
something again and again. He has been a 
former Deputy Speaker. I have agreed to it. 
I have admitted it. What more you want 
from me. 

PROF. K. K. TEWARY : Please don't 
be angry. 

MR. SPEAKER: I am not angry. I 
am pained because I have already agreed to 
it. 

PROF. K. K. TEWARY : Sir, whenever 
we get up you get pained. 

MR. SPEAKER: When I am agreeable 
what are you trying to press upon me ? 

SHRI G. G. SWELL: I am not able to 
follow Y9U. You say you are agreeable. 
Are you agreeable to a special discussion on 
the subject 1 This is all what 1 want to 
know. 

MR. SPEAKER : I have said tbat I will 
put it before the Business Advilory 
Committee and decide it. So simple it is. 
I decided long back. 

SHRI O. G. SWELL : I could not 
follow you because you were so excited. 

MR. SPEAKER! I am pained unneces­
sarily. When I have said that I am agreeable 
why do you raise the point again and apin ? 

(Interruptions) 

SHRI AMAL DATTA. (Diamond 
Harbour) : Mr. Speaker. Sir, we have 
liven an ,.,djournment motion rcaardina the 
olosute notice ,iven by Messrs. Burn and 
C~)'l1td. ' 

MR. SPEAKER: There is no question 
of adjournment motion. I bave not alJowed 
it. It is not aJlowed. 

(lnterr"ptions)·· 

MR. SPEAKER: I am not aJJowing it 
because there is no question of adjournment 
motion here. 

(lilferruptions) 

MR. SPEAKER = No, no. I do not 
know. 

(Interrupt ions) 

12.111lr5. 

PAPERS LAID ON THE TABLE 

(Engli.\h] 

Delhi Dcvdopmrnt Authority (Removal 
of objt'ctiCllluble Devel()pments) 
Amendment Rules, 1')85, National 
Capital nl'~il)n and }'lanning Board 
Rules 19~5, Annual At {()unts of and 
Review on the Working of Delhi 
Devl'l0pllIent Autb"1 il)" Delbi for 
1983-84 and statement for df'lay tn 

la"il1g fht'se papers 

THE MINISTER OF WORKS AND 
HOUSING (SHRl ABDUL GHAFOOR): 
I beg to lay on the Table : 

(1) A copy of the Delhi Development 
Authority (Removal of Objectiona­
ble Developments) Amendment 
Rules, 1985 (Hmdi and English 
versions) published in Notification 
No. G.S.R. 473 in Gazette of India 
dated the 11 tb May ~ 1985 under 
section 58 of the Delhi Develop­
ment Act, 1957. 

[Palced ill Librury. See No. LT-
1191/85] . 

(2) A copy of the National Capital 
Region Planning Board Rules, 1985 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 473 (E) in Gazette of India 
dated the 1st June, 1985 to&ethu 
with an ex plana'ory memorandum 
under section 38 of the National 
Capital Region Planning Board 
A.ct, 1985. 
[Placed in Library. See No. LT .. 
1192/85]. 
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(3) (I) A copy of the Annual 
Accounts (Hindi and English 
versions) of the Delhi Develop­
ment Authority, Delhi. for the 
year 1983-84 together with 
Audit Report threon, under 
sub-section (4) of section 2S of 
the Delhi Development Act. 
19~7. 

(il) A copy of the Review (Hindi 
and English versions) by the 
Government on the Accounts 
of the Delhi Development 
Authority, Delhi, for the 
year 1983·84. 

(4) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(3) above. 

(plac:eclln Library. See No. LT-
1193/85.] 

Annual Report and Review on the 
Working of NatioDal Heavy Enginee­
ring Cooperative Limited, New Deihl 
lor 1983-84 and statement for delay 

iD laying these papers 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR): On behalf of Shri 
Buta Singh, I beg to lay on the Table: 

(I) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Heavy Engi­
neering Cooperative Limited, 
New Delhi~ for the year 1983-
84 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the work ing 
of the National Heavy Engi­
neering Cooperative Limited. 
New Delhi, for the year 
1983-84. 

(2) A statement (Hindi and Enalisb 
versions) show ins reasons for delay 
in layina the pa pen mentioned at 
(1) above. 

[PI.eed In Llbraey. See No, LT· 
IlJ4/l5]. 

Pulses, Edible Ollseeds and Edible 
0111 (Storage CeDtral) Amendment 

Order, 1985 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
SINGH) : I beg to lay on the Table a copy 
of the Pulses, Edible Oitseeds and Edible 
Oils (Storage Control) (Amendment> Order, 
1985 (Hindi and English versions) published 
in Notification No. S.O. 465 (E), in Gazette 
of India dated the 14th June, 1985 under 
sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed in Library. See No. LT-1195/IS]. 

Mines Creche (Amendment) Rules, 
1985 and Coal Mines Pithead Bath 

(Amendment) Rules, 1985 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : I beg to lay on the Table a copy 
each of the following Notifications (Hindi 
and English versions) under section 61A of 
the Mines Act, 1952 : 

(1) The Mines Creche (Amendment) 
Rules, 1985 publil)hed in Notifica­
tion No. G .S. R. 551 in Gazette of 
India dated the 8th June, 1985. 

(2) The Coal Mines Pithead Bath 
(Amendment) Rules, 1985 published 
in Notification No. G .S.R. 634 in 
Gazette of India dated the 29th 
June, 1985. 

rPlacf'd in Library. See No. LT-
1196/85]. 

Review on the working of a nd Annual 
Report of Natlona I Film Developmpnt 
Corporation Ltd. Bombay for 1983· 
84 and statement for delay in layinl 

these papers 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGJL) : 
I beg to lay on the Table: 

(1) A copy each of the following papers 
(Hindi and EngJish versions) under 
sub-section (I) of section 6l9A of 
the Companies Act, 1956 : 

(i) Review by ~be Oovemtneftt 
on the workins of the 
National Film Devetopment 
Cm-potation Limited, Bombay. 
for tbe year 1983·804. 



(ii) Annual Report of the 
National FUm Development 
Corporation Limited, Bombay, 
for the year 1983-84 along 
with Audited Accounts and 
the comments of the Comp­
troller and Auditor General 
thereon. 

(2) A statement HUndi and English 
versions) showing reasons for dela) 
in )aying the papers mentioned at 
(I) above. 

[Placed In Library. See No. LT· 
1197/85]. 

Review on the working of and Anoual 
Report of Mabarashtra Agfo.lndus­
tries Development Corporation Ltd. 
Bombay for 1983-84 and statement 

for delay In laylnl thele papers 

THE MINISmR OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL 
CHANDRAKAR) : ] beg to lay on the 
Table: 

(1) A copy each of the fol1owiug papers 
(Hindi and English versons) under 
section 619A of the Companies Act, 
1956 : 

(i) Review by the Government 
on the working of the 
Maharashtra Agro-Industries 
Development Corporation 
Limited, Bombay, for the 
year 1983-84. 

(U) Annual Report of the 
Mabarasbtra Agro .. lndustr;es 
D.:velopment Corporation 
Limited, Bombay, for the 
year 1983-84 along with 
Audited Accounts and the 
comments of the ComptroJler 
and Auditor General thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(J) above. 
[Placed In Library. See No. LT· 
1198/85) 

Notlfteadons ander Phaanee Ad 1979, 
I. come Tax Act. 1961 and Customs 

Ad, .,,% 
THE MINISTER OF STATE IN THB 

MINISTRY OF FINANCE (SHRI 

JANARDHAN POOJARY) : I bea to laJ 
on the Table : 

(1) A copy of Notification No. G.S.ll.. 
551 (E), (Hindi and Eoaliab 
versions) published in Gazette of 
India dated the 8th July, 1985 
together with an explanatory 
Illemorandum reprdins exemption 
to deleaates and their aides who 
attended the Ministerial Meetins on 
Global System of the Trade Profe­
rences heJd in New Delhi from 
22nd July to 26th July, 1985 from 
the payment of foreign travel tax, 
undersection 41 of tbe Financc Act, 
1979. 

[Placed to Library. See No. LT-
1199/85]. • 

(2) A copy each of the follow ina Noti­
fications (Hindi and Enalisb 
versions) under section 296 of the 
Income-tax Act, 1961 : 

(i) The Income-tax (Fourth 
Amendment) Rules, 1985 
published in Notification No. 
S.O. 529 (E) in Gazette of 
India dated the 17th July, 
1985 together with an explana­
tory memorandum. 

(ii) 8.0. 2858 published in Gazetto 
of India dated the 29th June, 
1985 regarding exemption to 
'Sir Hormusji Nowroji Mody 
(of Hong Kong) and' Lady 
Manekbai Mody Charity Trult' 
under section 10 (23C) of tho 
Income-tax Act, 1961 for the 
period covered by the assess­
ment years 1985·86 to 
1987·88. 

(iii) S.O. 2859 published in Gazette 
of India dated the 29th June, 
1985 regarding exemption to 
·Krishnamurti Foundation 
India, Madras' UDder aectioa 
10 (23C) of the Income.tax 
Act. 1961 for the pcriocI 
covered by the .... tmeDt 
years 1985-86 to 1987-88. 

(iv) S.O. 2860 pubUshed in G .... 
of India dated tbe 29th June, 
198.5 reprdiDI exemptioD to 
'The Indian National Tn .. , 
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for Art and Cultural Heritage' 
under section lO(23C) of the 
Income-tax Act, 1961 for the 
period covered by the assess­
ment years 1985.86 to 1987-88. 

(v) S.O. 2861 published in Gazette 
of India dated the 29th June, 
1985 regarding exemption to 
'Seva Mandir, Udaipur' under 
section 10 (23C) of the 
Income-tax Act, 1961 for the 
period covered by the assess­
ment years 1985-86 to 
1987 -88. 

(vi) S.O. 2862 published in Gazette 
of India dated the 29th June, 
198'5 regardill8 exemption to 
'Sir Dorabji Tata Trust' under 
section 10 (23C) of the 
Income-tax Act, ] 961 for the 
period covered by the assess­
ment years 1985-86 to 
1987-88. 

(vii) S.O. 2863 published in Gazette 
of India dated the 29th June, 
1985 regarding exemption to 
• People's Action for Develop-
ment (India) Maharashtra 
State Committee' under 
section lO(23C) of the Income­
tax Act, 1961 for the period 
covered by the assessment 
years 1985 -86 to 1987 -88. 

(viii) S.O. 2864 published in Gazette 
of India dated the 29th June, 
1985 r~garding ex.emption to 
'Mobile Creches for Working 
Mothers' Children' under 
section lO(23C) of the Income­
tax Act. 1961 for the period 
covered by the assessment 
years 1985-86 to 1987-88. 

(ix) S.O. 2865 published in Gazette 
of lndia dated the 29th June, 
1985 regarding exemption to 

·Jamsetjl Tata Trust' under sec­
tion lO(23C) of the Income-tax 
Act. 1961 for the period cover­
ed by the assessment years 
1984-85 and 1985-86. 

(x) S.O. 2866 published in Gazette 
of India dated the 29th June, 
19H5 regardiBg exemption to 
'Sir Hormusji Nowroji Mody 

(of Hong Kong) and Lady 
Manekbai Mody Charity 
Trust' under section 10(23C) 
of the Income-tax Act, 1961 
for the period covered by the 
assessment year 1984-85. 

(xi) S.O. 2867 published in Gazette 
of India dated the 29th June. 
1985 regarding exemption to 
'Society of the Helpers of 
Mary, Bombay, under section 
10(23C) of tbe Income-tax 
Act. 1961 for the period 
covered by the assessment 
years 1985·86 to 1987-88. 
[Placed in Library. See No. 
LT-llOO/8!]. 

(3) A copy eacb of the following Notifi­
cations (Hindi and English versions) 
under section 159 of the Customs 
Act, 1962 : 

(i) G .S.R. 462 (E) published in 
Gazette of India dated the 
29th May, 1985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 77 ·Cus toms 
dated the 17th April, 1980. 

(ii) The Transfer of Residence 
(Amendment) Rules, 1985 
published in Notification No. 
o .S.R. 481(E) in Gazette of 
India dated the 1st June. 1985 
together with an explanatory 
memorandum. 

(iii) G.S.R. 528 (E) published in 
Gazette of India dated the 
1st July, 1985 together with 
an explanatory memorandum 
regarding exemption tospare 
parts imported by Messrs eMS 
Limited for maintaining their 
network of computers and 
computer systems from basic 
customs duty in excess 

of 6S per cent ad valorem and 
the who1e of the additional 
duty of customs. 

(iv) O.S.R. 5 29(B) publiahcd in 
Gazette of India ~.ed tho 
lst July, 1985 toaether with 
an explanatory momorandum 
reprdins exemption to spare 
parts imported b, 
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Messrs eMS Limited for 
maintaining their network of 
computers and computer 
systems from the basic customs 
duty in excess of 5 per cent 
ad valorem and complete 
exemption from additiona1 
duty of customs. 

(v) G .S.R. 539 (E) and 540 (E) 
published in Gazette of India 
dated the 1st July, 1985 
together with an explanatory 
memorandum regarding 
ex~mption to Aircrafts engines, 
accessories and components 
when imported into India 
for the purpose of repairs or 
overhauling from the whole 
of basic, auxiliary and 
additional duties of customs 
leviabJe thereon. 

(vi) G. S. R. 545 (E) and 546 (E) 
published in Gazette of India 
dated the 3rd July, 1985 
together with an explanatory 
memoranJum making certain 
amendment to Notification 
Nos. 77 -Customs dated the 
17th April, 1980 and 13-
Customs dated the 9th 
February, 1981. 

(vii) G. S. R. 564 (E) puhlh.hcd in 
Gazette of India dated the 9th 
July 1985 together with an 
explanatory memorandum 
making certain amendment to 
Notiftcation No. 216-Customs 
dated the 2nd August, 1976 
so as to include Bullet Proof 
Protective Vests within the 
purview of the said notifica­
tion. 

(viii) G. S. R. 565 (E) published in 
Gazette of India dated the 9th 
July together with an explana­
tory memorandum making 
certain amendment to Notifica­
tion No. 208/81-Customs dated 
the 22nd September, 1981 so 
as to include other nrC. saving 
Drugs/Medicines within the 
purview of the said notification. 

(ix) O. S. R. 571 (E) published in 
Gazette of India dated the 

15th July, 1985 togetber with 
an explanatory memorandum 
regarding revised rate of 
exchange for coversion of 
Pound Sterling into Indian 
currency or vice versa. 

(x) G. S. R. 575 (E) published in 
Gazette of India dated the 16th 
July, 1985 together wjth an 
explanatory memoradum 
regading revised rate of 
exchange for coversion of 
Russion Rouble into Indian 
Currency or }lice versa. 

(xi) G. S. R. 590 (E) published in 
Gazette of India dated the 18th 
July, 1985 together with an 
explanatory memorandum con­
taiJiling corrigendum to Notifi­
cation No. 216/15 -Customs 
G. S. R. 547(E) dated the 3rd 
July, 1985. 

[Phl('{'d in Library. See No. 
LT-120t/85] 

(4) A copy each of the foJJowing Noti­
fkation (Hindi and Ll}glish versions) 
issued under the Central Excise 
Rules, 1944 : 

(i) G.S.R. 423(E) to 432(E) pub­
lished in Gazelle of India dated 
the 24th Nov. 1985 together with 
an explanatory memorandum 
making certain consequential 
changes in excise duties due to 
enactment of Finance Bill, 
1985. 

(ii) G. S. R. 512 (E) published in 
Gazette of India dated the 26th 
June, 1985 together with an ex­
planatory memorandum mak­
ing certain amendment to 
Notification No. 241/82-CE 
dated the 1st November, 1982 
so as to edend for a further 
period of three years the 
conce~sional rate of excise 
duty in respect of certain 
specified thermosetting resins 
and engineering plastics. 

(iii) G. S. R. 519 (E) published 
in Gazette of India dated the 
28 June, 1985 together with 
an explanatory memorandum 



extending the validity of 
Notification No. 288/82-CE 
dated the lItb December, 1982 
up to 31st Decctnber, 1985. 

(Iv) o. s. R. S21 (E), published 
in Gazette of India dated the 
28th June, 1985 together with 
an explanatory memorandum 
extending the validity oj Noti­
fication No. 24/75-CE dated 
the 1 st March, 1975 up tp 
31st December, 1985. 

(v) G. S. R. S22 (E) published in 
Gazette of India dated the 
28th June, 1985 together with 
an explanatory memorandum 
regarding exemption to goods 
of the description specified in 
tbe schedule to the notification 
from the whole of the duty of 
excise leviable thereon. 

(vi) O. S. R. 523 (E) published 
in Gazette of India dated the 
28th June, 1985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 69/84-CE 
dated the ist March ,1984. 

(vii) G. S. R. 524 (E) published in 
Gazette of India dated the 
28th June, 1985 together with 
an explanatory memorandum 
extending the validity of 
Notification No. 99/84-CE 
dated the 30th April. 1984 up 
to 30th September, 1985. 

(viii) G. S. R. 533 (E) published in 
Gazette of India dated the 
1st July, 1985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 123/S1-CE 
dated the 2nd June, 1981 so as 
to extend the exemption to 
cODsumables and spares also 
alona with excisable capital 
goods, components and raw 
materials when brought in 
connection with the manu­
facture of articles into and 
uDdertakinl approved by the 
Board of Approval for 100 
percent Bxport Oriented under­
takinp. 

(ill) G. S. R.. SS4 (E) published in 
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Gazette of India dated the Stb 
July. 1985 toaether with an 
explanat ory memorandum 
making certain amendment to 
Notification No. 121/8S-CB 
dated the 8th May, 1985 so 8S 

to reduce the weekly rate of 
compounded levy of excise 
duty from Rupees 500 to 
Rupees 250 in respect of 
each conventional gang saws 
used in the manufacture of 
marble slabs. 

(x) G. S. R. 555 (E) published in 
Gazette of India dated the 
5th July, 1985 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 60/8S-CB 
dated the 17th March, 1985 
so as to reduce the rate of 
excise duty from Rupees 10 
per sq. meter to Rupees 5 
per sq. meter in respect of 
marble slabs manufactured 
wjth the aid of conventional 
gang saws or coverted conven­
tional gan~ saws. 

(xi) G. S. R. 556 (E) published 
in Gazette of India dated the 
5th July, 1985 together with 
an explanatory memorandum 
seeking to invoke the provision 
of section 11 C of the Central 
Excises and Salt Act, 1944 in 
regard to tbe payment of 
dUlies of excise on bare copper 
wires of 2.00 mm (14 SWG) 
thickness and thicker and bare 
aluminium wire of 3.25 mm 
(10 SWG) thickness and 
thicker which were used in the 
factory of production for the 
manufature of bare copper 
wires finer than 2.00 mm 
(14 SWG) and bare aluminium 
wires finer than 3.25 mm 
(10 SWG), respectively, durin. 
the period commencing on tho 
30th April. 1983 and endina 
with 23rd September, 1983 so 
that the duties of excise shall 
Dot be required to be paie! 
during the period aforesaid. 

[Placed in Librar,.. See No 
L'I-l102/8S] • 
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11.07 brs. 

MESSAGE FROM RAJY A SABHA 

(Eng 11,11) 

SECRETARY GENERAL: Sir, I have 
to report the following message received from 
the Secretary General of Rajya Sabha : '" 

"In accordance with the provisions:; 
of rule III of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to enclose a copy 
of the Standards of Weig,hts and Measures 
(Enforcement) Bill, 1985, which has 
been passed by the Rajya Sabha at its 
sitting held on the 25th July, 1985. 

STANDARDS OF WRIGHTS AND 
MEASURES (ENFORCEMENT) 

BILL, 1985 

AS PASSED BY RAJYA SABHA 

(English] 

SBCRETARY GENERAL: Sir, I lay on 
the Table the Standards uf Weights and 
Measures (ELlforccml!llt) Dill, 1985, as passed 
by Rajya Sabha. 

SHRJ AMAL DATTA (Diamond 
Harbour) : Sir, what is your ruling on my 
adjournment motion notice? 

MR. SPEAKER: No. Not allowed here. 
We can discuss that. You can come and see 
me in my cham her. 

(ll1terruptions)·· 

MR. SPEAKER : I do not say that 
I will not allow any discussion. I have said 
that adjournment motion ;s not allowed. I 
did not allow it. Otherwise, I will consider it. 

(Interruptions) 

MR. SPEAKER: I am not committed 
here. I can consider it. 

(Interrupti ems) 

MR. SPEAKER : Hon. ~{embers, about 
the Cnlling Attention Motion, I may inform 
1bat we have postponed it and we will take 
it up at a later date. 

•• Not recorded. 
I 

COFFLE (AMENDMENT) BILL. 

[English) 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMF.RCE (SHRI P. A. 
SANGMA) : On behalf of Shri Vishwanatb 
Pratap Singh, I beg to move for 1eave to 
introduce a Bill further to amend the Coflh 
Act, 1942. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce 
a Bill further to amend the Coffee Act. 
1942." 

Tbe motion was adopted. 

SHRI P. A. SANGMA : Sir, I introduce 
the Bill. 

12.10 brs. 

MATTERS UNDER RULE 377 

[Tram/arion] 

(I) Need to render adequate i ftnanclal 
assistance to Madhya Pradesh! for 
providing relief to the drought affected 

people 

SHRI PRATAPSINH BAGHEL 
(Dhar) : Mr. Speaker, Sir, I want to raise 
the following matter of urgent public impor­
tance under Rule 377. 

There have been no rains this season in 
Dhar. Jhabua, Khargaon and Indore districts 
of Madhya Pradesh as a result of which 
these districts are facing severe drougbt condi­
tions. There is acute shortage of drinkiDB 
water, foodgrams and fodder in these areas 
and the people are facing starvation. Reports 
of cattle having perished due to non-avail­
ability of fodder have also been received. In 
the absence of alternative irrjgation facilities. 
sowing operations for the next crop have 
also not started. 

The Government of Madhya Pradesh 
had sought an assistance of Rs. 1 SO erora 
from the Central Government to flabt ,be 
drought and famine conditions but a sum or 
RI. 40 crores only has been sanctioned by 
the Centre . 

*Pdblisb04 in Gazette of India Extraordinary, Part n, Section 2. dated 29-7-1985_ 
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Therefore, I humbly request the Union 
Government and the Ministers of Agricul­
ture and Civil Suppl ies to declare these 
districts as drought -affc!cted districts at the 
~Jjest aod provide requisite funds to the 
State G~velnment for making adequate 
arran~gement for drinking water. foodgrains 
and fodder so that relief operations to the 
Vl'~tcd people may be carried out on war­
footing. 

(Ii) Non-a,ailability of adequate quantities 
of fO(Jd .. ~tutrs in F. C. I. depots In 
Madhya Pnldesh and need to allow the 
State Civil Supplies Corporation to 
take up distribution of food tuffs 

and sugar 

SHRI K. N. PRADHAN (Bhopal) : Mr. 
Speaker, Sir, I want to rail)c the folloNing 
matter of urgent public impurtance. 

There are 183 Jssue Depots of the Foud 
Corporation of India in Madhya Pradesh, 
but foodgrains and sugar are seldom avail­
able in half of these depots due to which 
supplies of foodgrain~ and sugar cannot 
be made in a number of districts in the 
State and particularly, a very ~mall 

quantity of foodgrains is supplied to 
the issue depots in tribal belt of the State 
and the pour people do not get foodgr..lins, 
edible oil and kcr~)..,cnl.! at fair pfl~I!S. For 
instance, only 150 tonnl!s of sugar was 
supplied to SJrguja di~trict per month for 
months together in 1984-85 as against the 
quota of 750 tOl1nes per month. 

The Food Corporation of India has not 
. been supplying whl!ut in seven districts of 

Cbhatisgarb region for (he last 14 months. 
The whea t kept there i.. not fit even 
tor comsumption by animals. The people 
are forced to buy that wheat. Similarly, 
inferior quality of levy rice containing exces­
sive quantity of husk i~ supplied by the Food 
Corporation of India. Such rice distributed 
t9 the people. 

The Civil Suppl ies Corpopration of 
.Madhya Pradesh wants to take over the dis­
trib~tion of foodgrains and sugar, approval 
for which should be given by the Central 
Govemmet. This Corporation should also 
be authorised to lift sugar direct from the 
mills and procure levy rice and should also 

. act all assistance for the procurement of levy 
wheat and rice which the Food Corporation 
of Inuia ICIts. 

Government should also l'AY special 
attention towards the corruption rampant in 
the depots of the Food Corpora tion of India. 

(Ihterruptions) 

SHRt BALKAVI BA1RAGl (Mandsaur) : 
Mr. Speaker, Sir, I want to know when you 
will wear a smile. 

MR. SPEAKER : In a short while. 

(iii) Need to provide assistance to Hbnarhal 
Pradesh for meeting situation caused 

by drought, fire, etc. 

SHRJ K. D. SULTANPURI (Simla) 
Mr. Speaker, Sir, Himachal Pradesh, had to 
SUfft!f enormous loss due to recent drought. 
DI mJ...lOg water and fodder were not avail­
able for the cattle. The farmers have also 
got almost negligible harvest from the crops 
sown hy them. Fruit-growing, a source of 
income for the farmers. has also received a 
se\ere set- back as the fruit did not grow to 
their full size and as a result the finane,sl 
condition of the farmers has become worse. 

Bi!sides, the nurseries set up and saplinas 
plallll.!u by the Fore"t Department also got 
dallhlgcd at several places and forest wealth 
has been destroyed due to fire. The State 
GOVt!1 nmcnt 11.1-; sull'Crt~J a heavy loss on 
this account. 

The State Government could not make 
good the los'> suffered due to drought with 
the as'iistanee made available hy the Centre. 
Therefore. ] urge the Central Government to 
provide adequate assistance to Himachal 
Prduesh {'overnment for making drinking 
water available in villages and cities and also 
for providing irrigation facJlitie~. 

[Bngli ~ h] 

(iv) Need to examine the fe8sibiJity of 
drilling two Ill-well bores in extsting 
wcHs to overcome the shortage of 

.ater for irrigation in AP 

SHRI K. RAMACHANDRA REDDY 
(Hiodupur): The districts of Anantapur and 
Cbittoo£ in Aodbra Pradesh are situated on 
a very high attitude and {acUities for it'rw,;­
don are very meagre as these district, are 
not endowed with any perennial rivers and 
the people in these areas depend on irrigation 
wells. Due to c:ontinuous -droughts, the 
wells amouDtin, to a Jakh and fifty Chovanda 
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bave lone dry. On every project, the Govern- II' establish/start a TV Relay.Centre at Yavatmal 
meot is spend ina at the rate of Rs. 15000 per without loging any further time. 
acto. As there are DO pereuoiJiLl rivers in 

. these districts, no irriaation projects could be 
constructed. Hence the need for a wen 
project. The GovernmeDt can tak.e up 
drilling of two in-well botes in each and every 
well and this wiU cost the Governmellt an 
amount less than ten thousand rupees per 
well, and in case of wells where bores yield 
sufficient water, the Government can collect 
a water tax of Rs. SO per acre and waive this 
collection the bores fai)' 

The feasibility of this well project may be 
examined and it may be taken up immediately 
to save the people from hunger and starva­
tion. 

(v) Need to direct Agricultoral Research 
WIDI to devlle way. to save paddy 

crops from ftoods 

DR. K. G. ADIYODI (Calicut): Recent 
floods in Kerala have affected almost all the 
farmers in general and the paddy growers in 
particular. Paddy cultivation is dwindling 
fast in Kerala due to the high cost of cultiva­
tion and low price of paddy. Difficulties of 
paddy growers are increased since there is no 
variety of paddy seeds whose seedlings can 
withstand floods by remaining under water 
for more than fifteen days. We wish the 
Government to direct the agricultural research 
wing to take up this matter seriously. 

(vi) Demand for aT. V. relay centre in 
Yavatmal DI.trld of Mahorashra 

SHRI UTTAMRAO PATI!. (YavatmaJ): 
There was, and it is sti1l, a strong popular 
demand of tbe people of Yavatmal district 
to establish a TV Relay Centre at Vavatmat. 
Its beadquarter Yavatmal is a district place 
and declared backward district baving popula­
tion of more than one lakh plus population 
of adjoining villages bordering on Yavatmal 
Municipal limits. As it is, TV relay from 
N"apur/Amravati will Dot benefit Yavatmal 
as its distance is more than 200 and tOO kms 
respectively. Needless to add that the people 
are so impatient to have TV centre that 
Ilitation rallies have recently been organised 
biotinl that there is no excuse at all 
for fbo. Ministry of Information and Broad­
QNtina to dola)' arantioa Yavatmal TV Centre 
,ny !pore. 

TJJem'ore. I would DOW request the 
MiG illl")' ef Informatitm and Broadcastins to 

(vii) Levy of conslgament tax aDd Deed 
to bring a Bill in the current session 

01 Parliament 

SHRI SATYAGOPAL MISRA (TamJuk) ; 
A legislation on consignment Tax has becomct 
necessary due to the financial con&traiatl 
faced by the different SUite Goverments. 

The Constitution of India was ameneded 
through the Constitution Amendment (46th) 
Act, 1982 with a view to ensuring that taxes 
on the consignment of goods in course of 
inter-state trade and commerce are brought 
under the ambit of ta:lfatioQ. The Union 
Finance Minister convened a conference of 
Chief Ministers in November 1983 and again 
in May 19,4 in order to sort out the details 
of the proposed legislation on consignment 
tax including the procedures for collection 
and sharing of the tax. ]n the two conferences 
unanimous recommendations were made. 
Though it was felt in the conferences that 
the legislastion on consignment tax should 
be introduced at the earliest opportunity, 
nothing has been done in this respect. 
And as a result, the State Government are 
denied the benefit of additional resources. 

Under these circumstances, I urge upon 
the Government to introduce the Bill on 
Consignment Tax in this Session of Parlia.­
ment and passit for mobilising more resources 
for the State Governments. 

12.21 hu. 

DEMANDS FOR GRANTS (PUNJAB), 
1985-86-Contd. 

(Enalish) 

MR. SPEAKER: We will now take up 
further discussion and voting on the Demands 
for Grants in respect of the Budget for the 
State of Punjab for 1985-86. Sbri Bhattam. 

SHRI S. M. BHATTAM (Visakba­
patnam) : The Accord on Punjab was more 
or less uniformly and universally agreed to 
and was hailed by all sections of the people 
and most of the political parties. It is hoped 
that we would turn the corner and open qp 
a new chapter and tbe vexed problem of lbf 
Punjab is once for ~U sQJve4~ But, Sir, Gf 
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late, we still find certain reports in the Press, 
wbere discordant notes are being heard. 
Whether it is in Rajasthan or in Haryana or 
in lOme other States, there is some opposi­
tion voiced by those parties which have 
hailed this Accord here on tbe floor of this 
House. It is rather unfortunate. If there 
are afty misgivings. if there are any apprehen­
sions and doubts, they could be got verified. 
We are only hoping that the problem of 
Punjab is solved and solved once for all and 
aU the scars and wounds are healed up and 
real amity and understanding among the 
Sikhs and Hindus wou1d be est~blished and 
cordial relations will prevail again throughout 
the country. Sir, at this point of time, all 
responsible sections, of the political parties 
mostly. should fall in line and uniformly 
once again reiterate their firm faith in the 
Accord which was announce recenly. As 
a matter of fact, we stitl feel that this could 
have been made much earlier, in which case 
a lot of blood-shed and a lot of murders 
could have been avoided and the country 
could not have experienced so much of agony. 
After an, most of the terms which were 
agreed to in the recent past, were previously 
agree to on one occasion during one of the 
meetings of the Opposition Conclave and 
therefore, if they were to be given effect to 
at that time itself, a lot of bad blood could 
!Jave been avoided and a better situation 
could have prevailed in the country. 

1223 hrl. 
[MR. DEPUTY SPEAKBR in the Chair] 

However, Sir, now the point is that we 
will have to ]ook ahead and now the question 
is not merely of the Punjab. The Central 
Government should think in terms of opening 
a new chapter in the history of its relationship 
with verious other States as well. The 
Anandpur Sahib Resolution which was so 
vehemently turnned down and criticised is now 
subject to scrutiny and consideration by the 
Sarkaria Commission. Therefore, the question 
is also one of maintaining proper relations 
with the constituent States in the country. 

This morning. the leader of our party, 
Shri Madhav Reddy bad raised a Motion 
apinst the recent statement by a Union 
Minister during his visit to Andhra Pradesh. 
He bad laid that the Centre may sometime 
deem it fit to interfere in the affain of the 
State, in case c:ortain type of ~urren~ 

recurred. If tbis is the attitude of the 
Centre. a lot of bad blood will be created. 
and we will not be able to happily reciprocato 
the spirit in which certain steps were taken. 
A consistently hostile, irresponsible and 
reckless attitude has been adopted by certain 
Ministers during their visits to some of the 
States, particularly ruled by the Opposition 
parties, which they may well hereafter refrain 
from doing. 

So. I once again come back to the accord 
which has been reached with the Akali Dal, 
which should meet the requirements of the 
situation, and once and for all create a cordial 
situation leading to peace, amity, under­
standing, unity and security of the country. 

[Translallon] 

SHRI MANVENDRA SINGH 
(Mathura): Mr. Deputy Speaker, not only 
our country but the entire world was amazed 
at the Accord concluded recently by our 
young Prime Minister. Those foreign powers, 
which were closely watching India's integrity, 
unity, independence and growth, were taken 
aback. India, the great country once famous 
for its riches (Sone ki c/ZiriYI)), where it is 
saiel the Sun of Indian Chakravarti Emperors 
never set got independence after shattering 
the fetters of slavery. The process of 
progress started after independence. Prior to 
independence, not even a needle was used to 
be manufactured here. During the post­
Independence period, major industries were 
set up. Our borderc; became very secure to 
create fear in our enemies. We made such 
great strides in chemical and petroleum 
sector that big powers began to get panicky. 
India made unprecedented progress under 
the leadership of late Prime Minister 
Indiraji. She brought to India an era of 
respectability. These foreign powers relt 
disturbed at India's rapid progress and they 
hatched a conspiracy to disintegrate this 
country so that it may again become 
slave. 

This conspiracy of theirs did work. It 
engulfed Assam and South India. It 
exploded in Punjab, the heart of the country 
and some misguided elements in Punjab, 
who were purchased by foreign powen, gave 

'the slogan of Khalistan. You know the 
result. Our Hon. Prime Minister late 
Indiraji bad to sacrifice here life for wh,* 
bad happened. The region or the country was 
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taken our by our young Prime Minister. 
You recollect the mOment when the dead 
body of this youngman's mother drenched in 
blood was still lying in State, he was going 
round the streets of Delhi imploring the 
people to safeguard India's independence, 
maintain its integrity and unity maintain peace 
in the country. And, above all, at the burning 
pyre of his mother he vowed to maintain 
country's unity ~n integrity and safeguard 
its independence. It is our privilege that he 
has presented such an example before this 
country and before the whole world and we 
are proud of it. 

Our Hon. Prime Minister made serious 
effort but it appeared that the situation was 
not coming under control. Ultimately he 
found a solution to Punjab tangle and 
presented before the country an Accord and 
the entire country is heaving a sigh of relief. 
We arc obliged to him and we thank him 
for this. Foreign countries have also 
welcomed it. Through this forum, through 
this Parliament. we appeal to the people of 
the country to accept this Accord and to 
the people who have been misled to take a 
lesson from it. They should honour this 
agr~emcnt and take a pledge to work for 
maintaining country's independence and 
unity. 

When we look back to the history of our 
country, we find that revered Guru Govind 
Singhji fought throughout his life for 
country's unity and integrity. He founded 
Sikh religion. He demanded one boy from 
each family in the country to maintain 
country's unity and integrity, to defend its 
independence and to free the country from 
slavery. Many families responded to it and 
placed the services of one child each at his 
.di~posal. These emerged the Sikh religion 
with the aim of achieving country's indepen­
dence and maintaing its unity and integrity. 
I appeal to the people of those rami lies to 
demonstrate goodwill once again and persuade 
their children and near and dear ones, 
create awareness among them and incalcu­
latc a feeling in them to act in future also for 
country's unity, its integrity and its indepen­
dence so that there is peace in the 
country. 

With these words, 1 congratulate the 
Hon. Prime Minister for finding a solution 
to Punjab problem. As we have read in 
DOWpaP~fI today and as the Governor of 

Punjab has said in a Press Conference. tbe 
Accord will help in speedy restoration of 
normalcy and elections will be held in 
Punjab. We hope that after elections, there 
will be complete peace and we will be able 
to work smoothJy. 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Deputy Speaker, Sir, it is 
most gratifying that when we were discuss;nl 
Punfab problem in this House, the Hon. 
Prime Minister informed the House at 6.00 
p.m. the same day that an agreement had 
been reached between him and Sant 
Longowal in the interest of the eountry. 
Nobody knew when the shadow of terrorism 
that had spread throughout the country 
would come to an end. It bas now been 
put to an end by the great efforts of the 
Prime Minister. I am very grateful to Sant 
Longowat also. There was a feeling amoDa 
the people of this country that this vexed 
problem would never be solved, but it has 
been solved now. 

] would like to refer to the problem of 
terrorism specifically. Many schools are 
functioning in the U.S.A. for imparting 
training to terrorists. Besides me, many hon. 
Members of this House have taken part in 
this discussion. Through this House I 
would like to point out that such open 
training poses a danger to the unity and 
integrity of India. If any country, whether 
it is America or Pakistan, provides such 
training and encourages terrorism, then 
through this House we shall have to tell that 
we shall never tolerate such type of 
terrorism. 

Today's 'Jan Satta' carries a news report 
that an Inspector has been murdered there. 
Terrorists may have a hand in it and it 
may be th~ir endeavour that the agreement 
reacbed between Hon. Prime Minister and 
Sant Longowal does not prove to be effective. 
Besides terrorists, big countries may also 
be involved in it. We will have to remain 
vigilant. Terrorism has created a fear in the 
minds of the people, whether living in Delhi 
or at for off pJaces, tbat if they travel by 
a train, the same can be blasted any time. 
The press is carryiDa reports daily Uaat 
certain people in Haryana would oppose 
this agreement. Government should take 
care of it also. There are certain weaknesses 
of our government also io not cruahioa the 
torrorism. Commownao must be U$uC'Cd 



i43 Dem.jor Gr. (Pllnjab) JULY 29. 1985 

lSbri Kali Prasad PaD~ey] 

that we are determined to finish terrorism. 
Most deterrant punishment should be given 
to the persons indulding in terrorist activities. 
Otherwise terrorism will never end. 

With these words I conclude. . 
[&t,IIIII] 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE: (SHRI 
lANARDHANA POOJARY): Sir, in this 
debate about twenty-one hone Members of 
tbe House Participated. they have made 
very valuable contributions. There are two 
aspects in this Budget discussion. One is 
about tbe political aspect; the other is the 
economic aspect. 

So far as the political aspect is concer­
fled. when the Budget discussion started on 
tbo 24tb of this month there was some 
apprehension in the minds of hone Members 
'bat I would not be in a position to answer 
tbe political aspect of the debate. Three hone 
Members spoke on 24th and they raised 
pertinent questions. To the great surprise 
of the House and the nation, there was an 
accord and the reply to those questions was 
aiven not by me but by the Prime Minister 
and the Akali leader by coming to a settle­
ment. That settlement was placed before 
the House on 24th July itself and it appeared 
in all the newspapers on 25th July, '85. 
1'bat accord was received by the nltion 
witb jubilation. 10 fact, it was welcomed by 
.U soctions of society. It was welcomed by 
all bon. Members including the hone 

'Members from tbe opposition of this 
House as well as outside. HOll. Member, 
Sbri Jaipal Reddy said that the settlement 
Ihould have been done earlier. But the 
circumstances were not favourable before. 
Anyway, tbe accord has come. And it was 
welcomed and appreciated by all including 
Shri 'aipal Reddy ~ 

The bon. Members have raised so many 
'CK)lnts about the political aspect. I do not 
think I need reply them now as those 
points have been answered fully by the 
.ulement that bas been agreed upon. We 
. must express our gratitude to the people of 
; Punjab for their sagacity and also for their 
.ddraoce. The people of Punjab have 
Mdured the hardsbtp and faced troubles 
ADd nibulati0D8. In return it is the duty 
of the nation to live them peace. Now I 

. may say that the time has como for the 

nation to rejoice over U. At the same ' 
time, it is for us to be alert. We mUlt 
continue to be altert because there are SOUlO 

elements in the country who want to take 
advantage of any situation notwitbstandina 
the fact that the accord has been arrived 
at. Those people who have no faith in 
peace and also in the integrity and unity 
of the country, may create some trouble. 
The country particularly the Government of 
India and the Akali Dal should be very 
vigilant against such people; otherwis" we 
will be in trouble once again. 

Coming to the economic aspect of this 
deUate, I may submit that tbe annual 
plan outlay which was RI. 440 crores earlier 
has now been raised to Rs. 500 crores. 
Out of this plan outlay, the major portion 
has gone to power s~tor. Priority bas 
been given to the power sector while 
determining the outlay. The power sector 
has received Rs. 244.7S crores which 
accounts for about 48.95 per cent. While 
determining the outlays, agriculture, irrigation 
and power sectors got Rs. 363.25 crores, 
That accounts for about 72.65 per cent. 
This is the Plan allocation. 

So far as tbe production of foodgrains 
is concerned, it has gone up from 147.77 
Jakh tonnes in 1983-84 to 161.27 lakh'tonnes 
in 1984-85 that is by about 9.1 per cent. 
So, on economic fornt I can submit that 
the Punjab people have done a commendable 
job notwithstanding tbe fact that peace 
was disturbed in that area. But they 
could have done better, they could have 
reached the commonding or greater height 
if the position had been different in the 
State. If you look at the performance of 
the formers. we can definitely give a certi­
ficate to the people of Punjab for their 
increased production so far as the food 
sector is concerned. Now. what are the 
incentives that the State Government have 
given 1 The State Government have liveD 
Rs. 3 per quintal on paddy and Rs. S per 
quintal on wheat as bonus. So far 
Government have given about Rs. 20 crores 
as bonus for paddy and Rs. 30 crores as 
bonus for wheat . 

So far as the power sector is COftCeraecl, 
I have stated earlier tbo aJlocatiOD to this 
sector. 

The additional MWs. that have t.a 
added durinS the Sixty Plao are S27. na& 
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1 II tbe hiJhest addition that has been made in 
any five-year plan, 

Coming to the first stage of Ropar 
Thermal Power project, the construction of 
two units of 210 MWs. each was taken up 
in December 1980. The first unit was 
oommisskJned in 26th September 1984 in a 
record time. It was never done earlier, 
and it has been Cully established at a plant 
load factor of over 7S per cent. The second 
unit of stage one has also been commissioned 
on 29th Marth 1985 and it is in the process 
of stabilisation. 

Coming to the Thein Dam Project, it is 
a multi .. purpose project. The installed 
power generation capacity of this power 
project is 600 MW. The construction of this 
project was taken up by the Government 
of Punjab, based on its own resources, in 
the year 1978. The estimated cost as per 
November 1983 prices in RI). 700.33 crores. 
Since the project was being founded from 
the State revenue, eKpendhure up to 1984-85 
was about Rs. 90 crores. The hon. 
Prime Minister bas promised that there will 
be a step up and there will be a time bound 
programme for the completion of this 
project. Hven though the allocation for 
this year, that is fOl" the year 1985-86, 
was Rs. 34 crores, now, on the assurance 
of the hon. Prime Minister that has been 
raised to Rs. 75 crores. An amount of 
Rs. 500 crores has been allocated during 
the Seventh Five Year Plan for the early 
completion of this project. This is the 
promise that has been given to the people 
of Punjab and for the compliance of that 
promise, this provision has been made. 

Coming to the welfare of the Scheduled 
Castes and also of the weaker section, 
1 wilt teU you what is the performance, 
According to a survey conducted in 1980 
for identiCyi.ll the weaker sections of 
society, 8.2 lath households out of 26 lakh 
households were identified as living below 
the poverty line. Now, the performance 
during the year 1981-82, 1982-83 and 1983-
84 was that 5.37 lakh households below 
tho povorty line were assisted by the State 
Government to cross it. Durinl 1984-85, 
another 1.04 lakh households were belped 
to cross tbe poverty-line. The target (or tbe 
year 1985-86 is S8,84S. 

10 order to ensure balanced resional 
development and assarod benefit to die IDOIt 

vulnerable sections of the socitty, under tbO 
20"point programme an amount of Rs .. 
456.65 crores was spent on both the plaos 
including the Centrally sponsored schemes 
and non-plan in. So for as 1983-84 js 
concerned, the outlay was increased to 
Rs. 530.85 crores. Now it has been increa­
sed to Rs. 610.43 crores during 1985-86. 
During 1983· 84, the State got incentive 
bonus of Rs. 1.86 crores, Rs. 3.16 crores, 
Ra. 2.S crores and Rs. 1.12 crores for slum 
improvement, power generation, sterIlisation, 
elements and adult literacy respectively. 
Durina 1984· 85, the State had more than 
100 per cent achievement in respect of eleven 
items UDder the 20~point programme viz. 
integrated rural development programme, 
national rural employment programme, rural 
landless employment guarantee scheme, 
surplus land distribution, linking water, 
constructiop assistance, slum population, 
tree plantation, biogasplate, sterilisation 
and sub-centres. Achievement was more 
than 80 per cent in respect of two 
more items of the programme viz. Schedule 
Caste famihes and pumpset energisation. 
It is while mentioning that the State is 
at the top in the country in the implementa­
tion of the programme for slum improve­
ment. It covered 1,80,127 persans during 
1984-85 compared to the target of 45,000, 
thereby achieving more than 400 per cent of 
the target. These are some of the perfor­
mances of Punjab. 

Hon. Members have raised points 
regarding youth welfare. Some of the hone 
Members have stated that in order to 
protect the interests of the youth we must 
come forward with cultural programmes 
and also make provision for giving some 
encouragement so far as their sports activi­
ties are concerned. So far as employment 
of the youth is concerned, the Government 
of Punjab is seized of the matter. In Cact, 
under the Educated Self-Employment 
Programme during 1983·84 as against the 
target of, 6,740, the achievement was 9.047. 
The target for 1984-85 was fixed at 12,000. 
The performance of the State has excedcd 
the taraet to 12,212. 

Por eanalising the energy of tbe youth Oil 

constructive and to inculcate a feelina of 
involvement in national building activity, the 
Director of Youth S.rvices in Punjab is 
orpnising youth Jeadership camps, youth 
fativals_ sports activites, National Senticc 
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Schemes both in the urban and rural areas. 
In the Annual Plan on 1985-86, Rs. l021akhs 
have been provided for encouraging sports in 
schools and collages. Out of this Rs. 50 lakhs 
is for providing latest sports equipment and 
infrastructure in the sports school at 
Jullundhur. Further, a zonal cultural centre 
in Patiala in being set up. The cost of this 
project is about Rs. 10 crores. It will be 
shared by the Central Government and the 
State Government on fifty-fiftly basis. The 
zonal Cultural Centre is first of its kind in 
India. These are the steps we have taken. 

Tbe bon. Member, Shri Indrajit Gupta 
bas made one point re~arding retrenchment 
of some of the workers from the Anandpur 
Sabih Hydel Project. The Aoandpur Saheb 
Hydel Project has been completed. It has 
been commissioned. His POInt was that 
the workers there were retrenched. As you 
know, it is natural for the authorities to 
retrench certain people after the completion 
of the Hydel Projects. It is done not only 
in Punjab, but everywhere it is being done. 
You will agree that all the workers 
cannot be accommodated in all the 
projects. In some of the projects that are 
proposed. some of them could be absorbed 
as per the requirement of each project and 
to the extent is possible. Necessary arrange­
ments have been made already in this regard. 
1 hope that the authorities in Punjab will 
take care of the instructions which have 
been issued in this respect. I am sorry I 
cannot give any assurance that all the people 
who have been retrenched will be absorbed 
in the existing projects. have already stated 

that to the extent possible it wilt be done: 
There were. some peol'le .retrenched from 
Thein Dam project. They will be absorbed 
when the operational work is being stepped 
up in that project in view of the increase thlSt 
has been made in the allocation. 

So, ~ Sir. I appeal to the people or 
Punjab to take advantage of the peace that 
we are going to have in that area. All of us 
should appeal-includmg the Opposition 
Parties -to the people of Punjab not to fall a 
pray to unwanted, anti-special elements, who 
do not want to have a stake in the integrity 
of the nation. They do not have any stake 
in tbe peace of that area. So, we should 
always be very alert to stand against those 
people. 

With these words I conclude. 

MR. DEPUTY SPEAKER : I shall now 
put the Demands for Grants (Punjab) for 
1985-86 to vote. 

The question IS : 

"That the respective sums not 
exceedlOg the amounts on Revenue 
Account and Capital Account shown in 
the fourth column of the Order Paper, be 
granted to the President out of the Con­
solidated Fund of the State of Punjab to 
complete the sums necessaJ y to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of March, 1986. in respect 
of the heads of demands entered in the 
second, column thereof against Demands 
1 to 41." 

The motion was adopted. 

Demands It)r grants ill respecl 0/ State 0/ Punjab lor /985.86 Voted by Lok Sabha 

No. of Name of Demand 
Demand 

1 1 

1. State Leais'ature 

2. Council of Ministers 

3. Admini,tratioD 01 Justice 

Amount of Demand for 
Grant on Account Voted 

by the House On 

26 .. 3 .. 1985 

3 

Revenye Rs. Capital 

58,9l,000 

42,94,000 

2,80,68,000 

Rs. 

Amount of Demand for Grant 
Voted by the House 

4 

R.evenue Rs. Capital Rs. 

58,91,000 ... 
42,94,000 

2,80,68,000 ... 
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4. Elections 61,40,000 61,40,000 

S. Revenue 7,54,37,000 7,54,38,000 

6. Excise and Taxation 3,24,10,000 3,24,10,000 

7. Fjnance 41,58,33,000 41,58,33,000 

8. Public Service Commission 10,21,000 10,21,000 

9. Civil Secretariat 2,74,51,000 2,74,52,000 

10. District Administration 4,01,19,000 4,01,19,000 

11. Police 28,00,94,000 28,00,94,000 

12. Jails 2,54,17,000 2,54,18,000 

13. Stationery and Printing 2,26,80,000 14,20,000 2,26,81,000 14,20,000 

14. Miscellaneous Services 3,22,80,000 3,22,81,000 

15. Rehabilitation, Relief and 6,37,000 6,38,000 
Resettlemens 

16, Ed ucation 111,13,33,000 111,13,34,000 

17. Technical Education, 1,78,62,000 28,00,000 1,78,62,000 28,00,000 
Science and Technology 

18. Medical and Public Health 43,56,27,000 50,000 43,56,27,000 50,000 

19. Housing and Urban 1,32,21,000 6,02,80,000 ) ,32,21 ,000 6,02,80,000 
Development 

20. Information and Publicity 1,28,5 J ,000 1,28,51,000 

21. Tourism and Cultural Affd.irs 45,29.000 10,00,000 45,30,000 10,00,000 

22. Labour, Employment and 4,92,72,000 8,52,000 4,92,72,000 8,52,000 
Industrial Training 

23. Social Security and WeIr arc 14,77,16,000 57,50,000 14,77,16,000 57,50,000 

24. Planning and Statistics 87,15,000 87,15,000 

25. Co-operation 4,73,20,000 8,55,14,000 4,73,21,000 8,55,15,000 

26. Agriculture 20,45,08,000 2,05,90,000 20,45,09,000 2,05,90,000 

27. Soil and Water Conservation 1,85,17,000 1,85,18,000 

28. Food 1,01,30,000 457,44,20,000 1,01,30,000 

29. Animal Husbandry 6,57,88.000 6,57,88,000 

30. Dairy Development 33,46,000 ... 33,46,000 

'1. Fisheries I 56,28,000 ... 56,28,000 

32. Porest 8,S6,06,OOO 4,.50,000 8,.56,07,000 4,50)000 

33. Community Development 28,70,88,000 28,70,89,000 

34. Industries 5,84,30,000 3,94,30,000 5,84,30,000 3,94,00,000 
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35. Civil Aviation 32,27,000 2,50.000 32,28,000 2.50.000 

36. Roads and Bridges 12,18,30,000 23,27,50,000 

37. Road Transport 37,27,82,000 6,00,00,000 

38. Multipurpose River Projects 6,75,29,000 20,81,80,000 

12,18,30,000 23,27,50,000 

37,27,83,000 6,00,00,000 

6,75,29,000 20,81,80,000 

34,42,86,000 27,03,38,000 39. Irrigation, Drainage and 34,42,86,000 27,03,37,000 
Flood Control 

40. Buidings 30,01,67,000 6,15,08,000 30,01,67,000 9,15,98,000 

41. Loans and Advances by 
the State Government 

12.56 brs. 

PUNJAB APPROPRIATION 
(NO.3) BILL· 

(EngJi.\h] 

THE MINISTFR OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation of 
certain sums from and out of the Consoli­
dated Fund of the State of Punjab for the 
services of the financial year 1985-86. 

MR. DEPUTY SPFAKER 
Question is. 

The 

"That leave be granted to introduce 
a Bill to authOrise payment and appro­
priation of certain sums from and out of 
the Consolidated Fund of the State of 
Punjab for the services of the financial 
year 1985 ·86." 

The motion was adopted. 

SHRI JANARDHANA POOJARY : I 
introduce the Bill. 

I beg to move that the Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund of 
the State of Punjab for tbe services of the 
financial yoar 1985-56, be taken into consi­
deration. 

131,37,69,000 131,37,69,000 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Bill to authorise payment 
and appropriation of certain sums from 
and out of the Consolidated Fund of 
the State of Punjab for the services of 
the financial year 1985-86, be taken into 
consideration. " 

The motion was adopted. 

MR. DEPUTY SPEAKER : Now the 
House will take up CJause-by-clause consi­
deration of the Bill. 

The question is : 

UThat clauses 2 and 3 and the 
Schedule stand part of the Bill." 

The rnation "as adopted. 

Clauses 1 and 3 and the Schedule were 
added to the Bill. 

MR. DEPUTY SPEAKER Tbe 
question is : 

"That Clause 1, the Title and the 
Enacting Formula stand part of the 
Bm. 

The motion was adopted. 

Claule 1, the Title and the Enartl n. 
Formula "ere "ded to tile 8ill. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SMRI 
JANARDHANA POOJAR. Y) : I bea to 
move : 

.Publuhcd in Gautte of India Bxtraotdin&l1. Part 1I~ Section 2 date4 29 .. 7-1,,,. 
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"That the Bill be passed." 

MR. DEPUTY 
ques tiOll is : 

SPEAKER 

''That the Bill be passcd.n 

The motion wa. adopted. 

The 

MR. DEPUTY SPEAKER: I think now 
the External Affairs Minister may start and 
speak for two or three minutes and then 
continue after lunch. 

SHRJ S. JAIPAL REDDY He can do 
it after lunch. 

MR. DEPUTY SPEAKER: All right. 
We now adjourn for lunch to reassemble 
at 2-00 P.M. 

:13.00 hr •. 

Tbe Lok Sabha tben adjourned for l.juneh 
till Fourteen of the Clock 

The Lok Sabha re assembled after Lunch 
at St'VlD minutss past Fourteen of 

the Clock. 

(Mae DEPUTY SPEAKER in the Chair] 

DISCUSSION ON REPORTED TRAIN~ 
INO TO INDIAN TERRORISTS IN 

A MERCENARY SCHOOL 
IN ALABAMA-Contd. 

[English] 

MR. DEPUTY SPEAKER HOD. 

Minister of State in the Ministry of Ext~rnal 
Affairs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN) : 
Mr. Deputy Speaker, Sir, I must admit that 
the debate on terrorism was very useful and 
the hon. Members made a very useful contri­
bution. Besides tbat, it was very beartening 
to find that all sections of tbe House 
condemned terrorism actually they Dot only 
condmned terrorism but they showed their 
real concern about it. I feel that, as rightly 
said, there should be no place for terrorism 
In a demoeracy, 0' for tbat matter in a 
civilised society. That concern has been 
",ey riaht11 expressed by the hon. Td~mbe1'S. 

Terrorism is a hydra-headed monster 
which is apparcotly brutal, barbaric amJ. 
cruel. Increasing acts of l intorQa~Q1M!1 
terrorism such assault on diploll;)4t'f. 
abduction of diplomats, hijacking of aircraft, 
destroying the instaliation and other sudl acts 
are causing concern to' the internatiOMl 
community now. There seems to be afowiDl 
awareness in the international community 
that something has to be done to curb tbe 
activities of the terrorists and the extremists. 
Sir, terrorism, as I said, has many faces, 
postures find ramifications and, therefore, it 
is the duty and responsibility of all the 
countries concerned to curb terrorism with 
strong hands. 

In certain countrjes, it is our experience 
that over-indulgence has been shown to 
terrorists and extremists. This is something 
about which we are all very much concerned 
and naturally this House has expressed its 
concern about this matter in particular. But 
here again I would like to mention can tbat 
this is not only a cause of concern to us 'but 
it is aJso a cause of concern for those who 
have shown indulgence to terrorism or to 
extremism. They have also suffered. What 
happened to President Kennedy, you all 
know. What happened to President Reagan, 
you all know. What happened to Lord 
Mountbatten, we all know and what 
happened almost to the entire British Cabinet 
recently which escaped the effects of terrorism 
in their own country. Therefore, they should 
alJ reali~e that terrorists and their activities 
are extremist and their activities must be 
curbed. Otherwise, there will not only be a 
danger to other countries but they will also 
pose a serious danger and threat to their 
own country. 

Taking an over legalistic view on such, 
matters is very deplorable and reaUy very 
disappointing because terrorjsm or extremism 
is not to be given cover under the legalistic 
views or legalistic niceties. It has tq be dealt 
with firmly and it has to be condemned and 
it has to be curbed. 

Recently hon. Members have seen tbat 
the White House bas thteatene4 appropriato 
action against acts of terrorism api.at 
America. If America can take this action 
against terrorists whose activities are against 
Americans, why not other countries also 
should not take action against terroristl? 
Wbat we want is that this $ort of 8t'tiOtl 
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fibouJd be taken apinst all terrorists to 
lttik:llevcr couotJ')' tbey belong. 

IIut. .. far a8 atrordinl protection to 
d.o.. terrorists who are internationally 
Ql)adOlllQed concerned_ it is the responsibility 
of aU tho countries to ensute that no protec­
tion is liven to them. 

In U.K. indulgence is provided under 
tho covor of legalistic niceties or legalistic 
~oblems. This is som~thiDg which .we have 
bro.t again and agam to the ~O~tC of. all 
'concerned that such over legahstic views 
should not provide a cover to the activities 
of terrorists or to the activities of the 
extremists because this way it may not be 
possible to control or to curb their activities 
and once their activities snowball. they would 
aot be confined to certain countries or to 
aDY particular country but they are going to 
dect many countries and particu1ar1y even 
tbose countries where they find some sort of 
cover or protection. 

Similarly, I would like to mention two 
of our aircraft were hijacked to Pakistan and 
for a number of years, the hijackers were 
not tried. We made repeated requests to the 
Pakistan Government that they should be 
tried under the international laws or whatever 
ate the laws of that country but here we find 
that they are taking a very long time in trying 
our hijackers. But here again when they are 
_ina tried, it is found that the process pain .. 
fully slow. At the same time, they very expedi­
tiously decided the cases of their own hijackers 
and lave them very serious punishment. Why 
should there be double standards in these 
matters ? Hijackers from any country arc 
terrorists and they' shouid be dealt with 
accordingly. It should not be that the 
hijackers of one country are dealt with in 
one way and the hijackers of another country 
are dealt with in a different way_ 
We have always stressed that there should 
be complete understanding in regard to 
exchange of information about the terrorists 
aDd the _ttemistl and their activities, and 
we ate prepared to cooperate with all the 
COI1Jltriea concerned. But unfortunately we 
have found that we have not been able to 
set the full cooperation of certain countries 
10 this behalf, and naturally this is a matter 
or araw concern to us. 

Reaardlna the tratnlna provided to the 
four terrorists in AJaba.na in Mr. Camper'. 

School, this is a very serious matter. It is 
said that such Schools in the United States 
are schools for trainins of mercenaries.. But 
these four particular persons who went for 
their training and who were trained there 
had very clearly indicated their purpose and 
their objective. Tbey had mentioned that 
they wanted this training for creating 
disturbancee in this country, they wanted to 
create trouble in this country, they wanted to 
kill people in this country, they wanted to 
destroy our bridges, hotels. instanation~, etc., 
and they also wanted training for chemical 
sabotage. If these Schools are going to 
provide training for such purposes, they 
cannot be called schools for training 
mercenaries; they are really training extremists, 
they are really training terrorists. Therefore, 
this has been brought to the notice of the 
authorities in America that this sort of 
Schools should not be allowed to train people 
in this fashion. We do not agree wIth the 
view of the U.S. Administration that these 
Schools are for training of mercenaries and 
that they conform to the laws of the country. 
If they conform to the laws of the country 
and if the laws are not adequate, then 
certainly some additional legislation should 
be enactrd wich must ensure that either these 
Schools are closed down or there is an 
effective contro1 over their training activities 
so that they do not provide thh sort of 
training to terrorists and extremists. 

Some of the hon Members mentioned 
that there should be some international 
conference about curbing the terrorist 
activities and the extremist activities. No 
doubt. there are a number of Convent ions 
adopted by the U.N. These Conventions 
were adopted in the period. 1970 to 1979. 
But it has been the experience that these 
Conventions have not been very effective aDd 
they have not been able to check terrorism 
or terrorist activities or extremist activi(ies. 
Therefore, it is very necessary to have a 
second look at these Conventions. Although 
tbe matter is already under consideration of 
the United Nations, unfortunately, due to 
divergent views. they have not been able to 
come to any conclusion and they bave Dot 
been able to come to any decision as to what 
type of Convention sbould be adopted which 
will be more etrective and which "ill achieve 
the objecti ves for which they havo been 
adopted. The question of takina ftJrther 
action, as I sald, is under the ool'lsldenltion 
oft~ U.N. 
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. Wo Uyo .. ken up tbe qw;$tion Qf wrroriat 
" with the U.S. Adminiskation and lodged 
.trona protests with U.K. and Canada, and 
aintil..- views were 4\150 expressed to Mr. 
Genscher, foreign Minister of West GermaQY, 
who visited us very recently. Althoush we 
find that all of them, while discussing or 
talking to us, express the views and say, 'Yes, 
we are really in favour and we appreciate your 
concern', apparently it seems the whole matter 
is beinl treated by them Iiko Milton's 
.Parad/$e Lost wbich is appreciated by all 
but read by none. Similarly I find that ••.••• 

SHRI C. MADHAV REDDI (Adilabad): 
Because it is 'regained'. 

SHRI KHURSHEED ALAM KHAN: 
This talk in this manner. But tben we have 
made it very clear that there cannot be any 
compromise as far as this matter is concerned. 
This has to be taken note of. Fortunately it 
seems that there is now a sort of awareness 
that something has to be done about it. We 
hope that in future there will be more 
cooperation, there will be more exchange of 
information and there will be more help from 
each other. We also hope that they will 
pass on the information' welJ in time, so that 
the countries which are likely to be atft!ctcd 
by the activities of the terrorists of the 
activities of the extremists can take appro­
priate action well in time to prevent their 
nefarious activities. Sir, as I have already 
mentioned, we value our relations with all 
these countries; but we are not prepared to 
compromise as far as the security of our coun­
try is concerned, and this has been made very 
clear to them. Sir, we do not subscribe to 
the views of the Under States administration 
that there is scope for confrontation with 
their laws. Their laws are such that if they 
take any acton against these schools, they 
must change their laws, they must bring a 
new legislation and only then will it be 
possible to stop the activities of these schools. 
These schools must be brought under control 
in such a fashion that they do not provide 
any facilites of training extremists or terro­
rists. Sir, another important thing which I 
would like to say in this connec;tion is that 
Jour neighbourinS countries in l)articular have 
a special responsibility. Our opinion is that 
. the neiahbouring countries should not try to 
'hetp the terrorists of each other countries 
or the extremists of each other countries. 
IQStead, what they should do is that they 

i ~J~ f 

. . 
MerCllltlf, $choqj (II 
AlabtunQ 

should discourau .this 80rt of prov¥t~ .. 
assistance or training. It is the responsipjli~l 
of the neiahbourioi COUl1try to provide all 
the necessary information to their oCi&hbo'" 
so that the neijhbours can take appropri.q. 
action against the inte.ndins terrorists Q,r 
intending extremists. But we find that somb 
of the neighbouring countries have not heeD 
cooperating in this matter and we are verY 
strongly opposing it and we have also con­
fronted them with the evidence available in 
this regard and that evidence are such as 
cannot be refuted. I am .Ufe Sjr, that with 
this information they should be able to 
wider their view in future and should not 
provide any such (acUities to the extremis. 
or to the terrorists in their country which 
will cause damage or destruction in this 
country because they will come back here 
and do any kind of mischief and oefarious 
activity. Sir, these are most of the points 
raised by some of the Hon'ble Members 
which I have tried to answer. In the end 
1 would like to say tbat our Embassy, our 
Missions are ever alert. In fact I must 
admit that that it will be uncharitable for us 
to say that oue Missions have not done 
anything in this regard. Actually whatever 
information we are getting, whatever informa­
tion is being passed on to us is comi~ 
through our Mis~ions only. But our Missions 
which are operating or working in other 
countries have certain limitations also. They 
have certain limitations resardins gettinl 
information. They try to keep in touch with 
the developments. They try to keep in touch 
with the appropriate authorities and try so 
get as much information as possible and pass 
it on to us which keeps us alert and informed 
about the developments which are takinl 
place in some of the countries where over­
indulgence is being shown to the terrorists 
and extremists. Sir, the last thing which I 
would like to mention is about the so coiled 
terrorists or the extremists who have Iodeed 
themselves in foreign lands, cnjoyinl hospita­
lity tbere. They are abusing tbe bospita(ity. 
They must know that the probJems .of ~iI 
country cannot be solved in Washioat .. 
London, Boon or Ottawa. If they bave 
to solve their problems, thoy .ban ,to 
come here and solve them OD the so.illol 
this country only. Because these arc ,our 
problems. Prom no other country they oaa 
solve these problems. They will have to conte 
to us; ta 1k to us; talk to 6ur leaders and talk 
to our Govemment. 1b&n only. 11 ~;." 
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teally problems, caD be solved. One thing 
is quite sure. They can stay comfortably. 
They can fly some flag over their houses in 
London but tbat is not going to help them. 
,,"s ha~ been rishtly said there wiH be no 
sucb place in this country where they could 
fly their flag. They can fly flag in Ottawa. 
London or Washington but in this country 
only the tri-colour flag will be flown~ Thank 
)'0\4, Sir. 

SHlt1 C. MADHAV REDDI (Adilabad) : 
Sir, will tbe hon. Minister consider a sugges .. 
tion which was made On the Ploor of the 
House that we should move the United 
Nations to call a connention to put a curb 
Od the terrorists' activities in the world? 

SHRI KHURSHEED ALAM KHAN: 
Sir, as I mentioned, the matter is already 
under the consideratIon of the UnIted 
Nations. Tho whole prohlem i~ that there 
have been dlfferent views and it has not been 
possible for the Umted Nations to come to 
some conclu!llon in order to deCide about the 
conventions to be adopted or to call for an 
International conference. 

UNION PUBLIC SERVICE COMMISSION 

[English] 

(I) Motions Re: Thirty-Second and 
Thirty-third Reports -Conld. 

MR. DEPUTY SPEAKER: 1 he House 
will now take up item No. 16 on the agenda. 

. Shri Vjjay N. Putil was 011 his leg~. He may 
continue. 

SHRI VIJAY N. PATIL (Erandol) : 
Mr. Deputy Speaker. Sir, last time 1 had 
mentioned that many of the candidates who 
appear 10 lAS, IPS and Allied Services 
mostly come from northern areas and 
especially from Delhi. 1 would like to 
substantiate tbis fact by mentioning the 
fiIu,res of candidates who appeared in 1981 : 

• Delbi·l016, Rajasthan-SS8; Atlahabad~464; 
. Puujab-463; Patna-297 and Madras·306. 

As compared to tbe above figure~ the number 
of QQdidates from Maharashtra are even 
less than Patna. From Bombay the number 
of candidates appeared was 74; Nagpur 38; 

'''Poooa 5' and Kolhapur 14. 

aere I would like to mention one 
thing. Wben I was a Member of ParlilUllent 
.. ttina In Opposition in 1978. I was asked 

ODe question whether they arc conaideriDl 
to allot a State-wise quota for these 
services. Tho reply was in the negative. At 
least we can do some justice by startin, 
training centres, In 1978 itself I ba4 
occasion to visit Sardar Patel Institute 
importing training to IPS probationers in 
Hyderabad. There at that the strength of 
the batch was 60. I inquired tbe names 
and I found ooly one person was there from 
Maharashtra and that too his naroc was 
Mr. Chaturvedi. Such is the condition in 
different States. So, I would request the 
hon. Minister to start training centres which 
he is proposing for persona who intend to 
appear in these competitive expminatiool. 
For tbis I would like to suggest the name 
of my district Dhulia because it is most 
tribal in population. Both the Members of 
Parliament from Dhulia belong to scheduled 
tribes. All the five MPs from the district 
of Nasik and the adjoining districts in 
Oujarat and Madhya Pradesh are also 
scheduled tribes. No where including his 
own State Orissa the Mmister will find such 
a ')ituation that in one cluster there are five 
tribal MPs. So, it is a proper location to 
start a training centre there. 

Then, Sir, there are delays in the 
dec1aration of results. That is why many 
students who appear in the competition 
examinations conducted by the U.P.S.C. do 
not turn up after their selection is declared. 
Take the example of Assistant Grade Exami .. 
nation. If 20,000 cadidates appear for the 
examination, the results are declared after 
Ii or two years and some 150 or 200 
candidates are declared selected. By the 
time. their names appear in the seJection 
list, some of the promising candidates who 
also compete in the other examinations join 
the services like banking service, etc. There­
fore, &11 the exercise of conducting the 
examination and selection praC'tica lIy be· 
comes futile. My su,gestion is that the 
time taken for the declaration of the results 
should be minimum . 

Now, what we find over the years it 
that the total number ot candidates appear­
ina for tbe competitive examinations i. 
dec1ininl.· Why is it 10? This .Iso needs 
to be studied. Sir. some year &lOt we had 
declared tbat candidates could alao write 
the examinations in their own mother 
tonaue. But we find very lit, response to 
this <XlDCelSioll. There is not much ~ 



~1 Ie the total number of candidates wddal in 
their melber tongue. Not even 1 S% of tile 
iQtal oPQlber of the candidates write the 
Q.Qlinati~n$ in their own lanauqc and also 
many do not opt for writina these examina­
tions in Hindi. 

Another problem is that arter tbe 
aelection if the officers arc posted in different 
States, it takes time to adopt tbemselves 
because of the different language spoken in 
different areas. The UPSC should lOok 
into this problem so that these officers do 
not find any difficulty in their place of 
posting as also their services quite useful to 
the States. Sir, I would 81so like to mention 
here that the number of Scheduled Caste 
and Scheduled Tribe candidates approaching 
in the examinations has not increased, as 
was expected. For this, I think something 
should be done. I expect that with the 
formation of the new Department and with 
the guidence of our young and dynamic 
Prime Minister as also various efforts made 
by the Minister in charge of Department of 
Personnel and Administrative Reforms, things 
will improve. 

MR. DEPUTY SPEAKER : Mr. 
Minister, have you any comments on 
this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL AND TRAIN-
ING ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEV ANCES AND 
PENSION AND IN THE DEPARTMENT 
OF CULTURE. (SHRI K.P. SINOH DEO): 
Sir. with you permission and with the 
permission of the House, since we are 
considering now the Thirty-second and 
Thirty-third Reports of the Union Public 
Service Carom inion, may I also move the 
Thirty-fourth Report of the Union Public 
Service Commission for the consideration 
of the House so that all the three Reports 
can be taken and considered t08"ther ? 

MR. DEPUTY SPEAKER: Has the 
bOll. Minister leave of tlle House to 
• ove tbe motion 1 

SOMB BON. MEMBBIlS : Yes. 

MR. DEPUTY SPEAKER: You can 
now move the motion. 

V.P.s.c. ~'2 

14.34hrl. 

(Ii) Motions Re: Thlrty.second, thirty· 
third alMl thirty-fourth Reports 

THE MINISTER OF STATE IN TflB 
MINISTRY OF PERSONNEL AND 
TRAINING ADMINISTRATIVE REFORMS 
AND PUBLIC GRIEVANCBS AND 
PENSION AND lN THE DEPARTMENT 
OF CULTURE (SHRI K. P. SINGH DBO) : 
I beg to move : 

"That the 34th Report of the 
Union Public Service Commission for 
the period from April 1, 1983 to March 
31, 1984, laid on the Table of the House 
on 8th May. 1985 be taken iDto 
consideration" . 

As you are aware, Sir, the Union Public 
Service Commission is required under 
Article 323(1) of the Constitution to present 
annually to the President a Report on the 
work done by the Commission. These reports 
are Placed by the Government on the 
Tables along with a memoranda explaining 
the reasons in repects of cases, if any, where 
the advice of the Commission was not 
accepted by the Government. It is also 
customary to take up for discussion the 
report of the Commission, both to highlight 
the performance of the Commission and to 
elicit the esteemed views of the Hon. 
Members on the overall policies on recruit­
ment and management of public 
services. 

As the Hon. Members are aware, 
the Union Public Service Commission per­
forms a key role in recruitment to higher 
services and renders independent advice to 
the Government on a variety of matter 
concerning public personnel administration 
and Government gives the utmost consider .. 
ation to the judgement of the Commission 
in these matters. In the report under cODsi .. 
deratiofl, the Commission has tendered 
advice on over 13589 cases concerning 
appoint~ents promotion, disciplinary cue&, 

etc. in all of which Government had accepted 
the recommendations of the Commillien 
barrins three cases . 

The bon. Members would be atad to 
notice from the 34th R~port of the Commis­
sion that there is a welcome trend in the 
performance of the <:andidates belonging to 
the scheduled castes and tbe schcdul«1 leibel. 
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In the year under report, tbe cand idates 
belonging to scheduled castes and scheduled 
tribes continued to be recommended by 
tbe CommlSsion by a relaxed standard, 
\provided they were considered fit for 
appointment to the respective posts. The 
Commission hoped that these candidates 
recommended at relaxed standards will come 
up to the standard of other recruits selected 
aloDg with them. after receivina additional 
instructions and in-service training 
arranaed for them by ,be appointing 
authorities" 

The Commission were able to recommend 
candidates belonging to scheduled castes and 
scheduled tribes against all the vacancies 
reserved for them in the examination 
requiring general qualifications such as 
degree of a recognised University or equiva­
lent as in the case of Civil Service 
examination, Indian Economic Service 
examination and Assistant's Grade examina .. 
tion. Further, in tbe case of examination<; 
requiring technical or profel>l>iollal quali­
fications also. candidates to the full extent 
of reservation for scheduled ca~tcs and 
scheduled tribes could be recommended 
in the case of combined Medical S~rvices 
exanlination and the Special Class Railway 
Apprentices examination. The performance 
of these candidates in respect of other 
examinations has also shown improvement 
over the previous year. 

I wou1d like to mention that Government 
have opened a large number of coaching 
centres in various parts of the country so 
as to give a pre-examination coaching to 
scheduled ca&te and scheduled tribe candi­
dates in order to improve their performance 
in the examinations conducted by the Union 
Public Service Commission, There are at 
present more than 60 coaching centres under 
operation. Special schemes have also been 
launched by the Government for opening 
suitabJe coaching classes in the various 
Universities and private institutions. I am 
glad to inform this House that the full 
quota of reservation for scheduled castes 
and scheduled tribes is being fulfilled in the 
case of higher Civil Services for whicb 
recruitment is made through the Civil Service 
Examinations. 

As the hon. Members are aware, tbo 
stlcn&th of the Commission is one Chairman 
4\ml S Members. The two vacancie$ of 

U.E-.S.C. ~". 

Members in the Commission were lyina 
vacant for quite a Jona time. The Govera­
ment have taken special measures to fill ,be 
vacancies and tbe two now Members ha.ve 
joined recently on 1st of Juty and Stb July. 
i98'S. 

I would also like to say something about 
the general feelang often expressed in various 
quarters that recruitment to blgher services 
is largely dominated by the more affluent 
class of society and that the selection Sives 
undue weightage to superficial veneer of 
public schoo1 education and sophistication. 
Government have carefully considered 
this aspect of the matter particularly with 
regard to the recruitment made to the higher 
services through the Civil Service Examina­
tions and the following steps have been 
taken to help candidates with rural back­
ground in this regard: 

(i) The paper on English is of 
Matriculation or equivalent standard 
and is only qualifying in nature. 
Marks in this paper are not counted 
for competitive ranking. 

(ii) An option to answer the subject 
paper, either in English or in any 
of the Indian languages included 
in the Engbth Schedule to the 
Constitution, has been given to the 
candidates. 

(iii) l\1arks allotted for optional papers 
ale higher as compared to the 
papers in general studies. 

(iv) Lesser weightage has been given to 
the itcrvicw test and as already 
mentioned by me, candidates can 
take tbe interv jew in any Indian 
language if they so desire. 

(v) Addiuonal papers of post·graduate 
level for IAS/IFS, as included in 
the earlier scheme of lAS etc. 
examinations, have been dispensed 
With in the new s)stem of exami­
nation. 

I may take this opportunity to assure 
the Members that' the various suagestions 
that they have made in the past whfle consi­
dering the earlier reports of tho Commission, 
have been given the utmost attention and J 
am sure the discussion on the report now 
under consideration will be equally fruitful 
in seneratins new id.u~s for 4l1lproviDI perso-
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nal administration in Governm~nt. I need 
hardlY add that the Government as well as 
the Commission would welcClme the sugges­
tions of the House for further improving the 
procedures or recruitment to Civil Services. 

MR. DEPUTY SPEAKER. 
moved : 

Motion 

"That the Thirty-fourth Rtport of 
the Union Public Service Commission 
for the period from 1st April. 1983 to 
31st March, 1984 laid on the Table of 
the House on 8th May, 1985 be taken into 
consideration." 

SHRI C. MADtlA V REDDI (Adilabad) : 
Sir, I wouJd like to point out that no time 
bas been allotted for the motion being dis­
cussed. 

MR. DEPUTY SPEAKER : It is already 
fixed. For 32nd and 331d Reports, the time 
allotted all eady is three hours. Now that 
this report has been clubbed, the time will 
be five hours in all. 

MR. DEPUTY SPEAKER: Ahogether 
S hours arc allotted. 

SHRI C. MADHAV REDDI: This type 
of bunching is not good. I am telling this 
fot future benefit. 

MR. DEPUTY SPLAKI:R : That is why 
I sought the pCrmiS()IOn of the Housc. When 
you accepted, then oIlly 1 a~ked the Miluster 
to move the motion. Shri Choubey. 

SHRI NARAYAN CHOU BEY 
(Midnapore) : SIf, all these three reports 

, wbi~h are under discussion can be regarded 
as a barometer of the condittons in our 
services. Sir, if you go three these 32nd, 
33rd and 34th Reports, you will find a 
common refrain and a common melancholic 
tune 10 aU these three reports, reaarding 
delay in notifying recruitment rules. 1 he 
Union Public Service Commission, in all 
these reports, is bemoaning that in spite of 
the instructions issued by the Department of 
Personnel and Administrative Reforms Cln 
August 30, 1969 and again on May 22, 1979, 
notifying of recruitment rules for various 
posts and services drawn up in consultation 
with the Commission, continued to be consi· 
derably deleyed. It you kindly go through 
tbe 32nd and 33'rd reports, you witl find 
eJ(8.Ctty the same sentence. reaardias this. 
AlthouSh the Commission is asain and apin 

drawing the attention of the Govel nment 
towards its performance, the Government­
I do not mean the Department of our 
Minister-but the entire Government ta 
delaying it purposefully. Why are they 
delaying it? They are delaying it bocause 
they have got some of their own persons 
whom they want to please. You kindly .0 
through the 32nd Report. On page 46 of the 
report you will find "Delayed References and 
Irregular Appointments". Two to three pages 
are written about the appointment of the 
post of Assistant Engineer (Official 
Languages), R:ulway Board. You will find 
that a person appomted on an ad hoc basis 
in May 1975, continues to remain on ad hoc 
basis. And aHhough the Commission again 
and again. repeatedly drawn the attention of 
the Government, the Government allowed 
him to continue in the same post, without 
bringing in a new person and Without 
framing the rules. So, this common refrain 
is continuing for years together in the reports 
of the Union Public Service Commission 
that some of the Departments of the Govern­
ment nre not purposefuJly framing rules to 
please their people, to plea'ie their blue-eyed 
boys. This should be ]('oKcd into by the 
Governmcnt 1::10 that this t) pc of things do 
not continue. 

In this year, non-acceptance has been 
very little. But non-acct:ptance continue~ to 
be there and 1 do not understand why it is 
so. If you kindly see the disciplinary cases. 
you will find that the Commission wanted 
to impose penalty-not very major penal.y­
on one particular person. The Commission 
advised in July 1982, the penalty of with­
holding the increment for a period of two 
ye4irs without cumulative effect be impoRed 
on the officer. This is the Government which 
was rejoicing that Article 31 J (2)(c) had 
been upheld by the Supreme Court. The 
officers can cut the threats of the common 
people, without holding any enquiry, i . ft. due 
enquiry. But after years and years of 
enquiry t after all the formalities are followed, 
some officer is punished; but the Government 
does not want to accept the Commission's 
recommendations. In AugLlst 1983, the 
Government passed orders imposing on an 
officer the penalty of 'Censure'. The penalty 
was something else. Here, again, I 'ay that 
some particular officers always draw favour 
from the Government, and this Commission·s 
report is full of such things. 1 hope Govc.rn­
mept will take note of this. and will not 
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treat the Commission's advice with disres­
pect. They must show due respect to this 
Com.m.iuion otherwise, there is no meanina 
in keeping this Commission. 

NbW about delayed appointments. Our 
country is full of uneml'lbyed people. This 
Commission recruits people, but it cannot 
recruit the number of persons who should 
be recruited. Only some are recruited. 

The 32nd Report says that 3,28,861 
persons applied for 5212 rosts. Thi'i shows 
he staggering unemployment in this country. 

The 33rd Report says that 2.74,745 persons 
applied for 8039 posts. The 34th Report 
says that 3,04,602 persons applied for 
8243 post. So, you can very well imagine 
the horrible unemployment problem preval­
ing in this country. The number of persons 
placed for recruitment is so meagre. Even 
this meagre recommendation cannot be put 
into action, and cannot be implemented by 
the Government. 

On page 200 of the 34th Report it is 
said : 

"The Chief Engineer, Office of the 
Director, Integrated Fisheries Project. 
Cochin: Date of recommendation by the 
Commission: 2·8·1978. Appointment 
not yet made ... ". 

You will find hundreds of such cases. You 
can see another ca~e : 

"Assistant Lecturer jn Engineering 
and Surveying, Forest Research Instirute 
and Colleies, Dehra Dun : Date of 
recommendation 7 -3 .. 1981." 

The mao has not yet been given the appoint­
ment. This Report is full of such thmgs. 
Government has not implemented the recom­
mcndations. Although the Government 
notified the posts, examinations took place 
and all the paraphernalIa were over, appoint­
ments could still not be madt!. I do not 
know the meaning of such cases. In cases 
where the dear ones of certain important 
Ministers or important persons continue to 
work on an ad hoc basis, these posts remain 
vacant; and the persons selected cannot be 
Biven appointment. 

So. I would request our bon. Minister to 
give due regard to this Commission. Tbis 
Comt'nission does not function a1l too well, 

in my opinion. In whatcver way it functions, 
even its recommendation is not accepted. It 
is a matter of areat regret for U$. 

Here, tbe question of Scheduled Castes 
an~ S<:heduled Tribes cornea. Of course, the 
Commission's reports sbow that certain 
improvements have been made. Compared 
to the 32nd and 33rd Reports, certain 
improvements have been made. Yet. much 
mOle is to be done. 1 am &lad that Govern­
ment is running 60 coaching centres through­
out the country for giving pr("lper training to 
persons belonging to SCs and STs, so that 
they can compete fairly well. It is also a 
matter of pleasure that the Commission also 
is not so rigid as it is towards candioates 
other than se and ST ones. That is well 
and lood, but in a vast country like ours, 
where there are crores and crores of SCs and 
STs, 60 centres, in my humble opinion, are 
not enough. I suggest that the number 
should be increased, in consultation with 
MPs coming from SCs and STs. I think the 
number of centres for them should be 
increased. I would like to know the break­
up of these centres-how many of them are 
in eastern and nortll-eastern part includmg 
West Bengal, because the number of tribes 
in the north-eastern part compared to other 
areas, Compared to the ratio with the whole 
popu1ation is much more. One of the reasons 
why this region is backward is because of 
continuous unemploymant problem. I am 
glade that most of them can ~peak in English. 
So. there is no question of imposing on them 
that they must learn any IndIan language. 
That is a good thing that people from 
Manipur, Nagafand and Mizoram can take 
examination only in English. This is a good 
thing that the Commission has done and I 
think this should be continued. 

I would like to suggest to the hon. 
Minister to see that the Commission's 
Reports are accepted. My grudge against the 
government is that they remain on paper; 
they are not implemented in time. This docs 
not show proper respect to the Commission. 
You are constituting commissions and 
appointing important persons wbo have lOt 
wide knowledge in the matter. If you do not 
accept their report in time and implement it 
in time, then it is meaohliless to form such 
commission; then it is an eye-wash. 

Although it does not concern this 
Commin1oa. 1'"1 1 bot>e ~ will tak~ "_ 
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of it. Recently. a circular has been issued 
making Co,,1i le"t{tll addressed by the Depart­
ment of Personnel and Training's (Ministry 
of Personnel and Training's Letter No. 
l-nOI3/1/85-Bstt (A) dated 22 May. 1985) 
mentionin& tbat the Central Government 
employees cannot approach any MPs for 
redressal of their grievances. 

MR. DEPUTY SPEAKER : It is known 
to every one. You just quote the contents 
of it. 

SHRT NARAYAN CHOUBEY: They 
have elected us to redress their grievances. 
How can they issue a circular like this? The 
subject is: CCs (Conduct) Rules. 1964-
Instructions with reference to Rule 20. On 
pqe 2 of this circular. (i) reads a follows: 

itA Government employee violating 
the aforesaid provisions of the Conduct 
Rules for the first time after the issue of 
these instructions should be advised by 
the appropriate disciplinary authority ... tt 

If he cannot approach the MPs for redressal 
of his grievances then what is the u\:,e of 
having this Parliament ? A ba"iya can 
approach me to move the government for 
his case; an industrialist can approach me 
for setting up his factory~ a smuggler can 
approach me, but a Central Government 
employee cannot approach me, and if he 
does it, he should be taken to task. So, on 
page 2 (i) reads as under: 

"A Government employee violating 
the aforesaid provisions of the Conduct 
Rules for the first time after the issue of 
these instructions should be advised by 
the appropriate disciplinary authority, 
to desist from approaching Members of 
State Legis)atures to further his 
interest ... " 

So, first of al1, he will be called to the office 
aad warned, please don't approach any MP. 

SHRI RAM PYARB PANIKA : This 
is alAHlst tl!Je fuac:iameatal prihcipies. 

SHlU NAR.AYAN CHOUBEY: Then 
.. in on pap 2. (ij) and (iii) read as under ; 

uIf a Government employee is 
found quilily of violating the afol'esaid 
JIOvisioos Gf the Co~duc:t Rul~, a 
eeooad ttme ... tile lII\le of adNl~ en 

the ear Her occasion, a written warnma 
should be issued to him ..... / 

(iii) "If a Government employee Is)' 
found guilty or violating the aforesaid 
provisions of the Conduct Rules, despite 
the iS$uc of warnio8 to him. disciplinary 
action should be initiated qai.t _1m 
by tbe appropriate disciplinary autbo­
rity under the provision .of CCS (CCA) 
Rules, 1965." 

This will be done because the integrity and the 
safety of the country is in danger if a man 
approaches any M P for redressaJ of his 
grievances. 1 request through you the 
Minister and the Ministry concerned to 
kindly withdraw this circular. and let the 
government let by young Prime Minister 
going towards 21 st century not treat them 
just 3S the Roman Empire used to treat their 
slavec:;. 

SHRI LALIT MAKEN (South Delhi) : 
J think whatever he is ~aying is absolute" 
correct. (/nterrupflOflS) They have every 
right to take up their cases. 

SHRI NARAYAN CHOUBEY: I bel 
leave of you ~nd hop~ that the hone Minister 
will go into all the fact~ mentioned by me 
and give a proper r·epJy. 

MR. DEPUTY ~PEAKER : I hopt the 
Minister will take note of it. 

SHRI Sl-IANTARAM NAIK (Panaji) : 
Mr. Deputy Speaker, Sir, J had no occassion 
to go through the Thirty-fourth Report of 
Union Puhlic Sel vice Commission as it was 
not availabJe. However,] went through the 
earHer reports, the thirty-second and the 
thirty-third reports to see the details tbat 
have been enumerated in the said reports. 
Yet. it appears that some sort of a customary 
ritual has been followed in the preparatioa 
of the report, which should not have been 
the case. 

The authority of tbe Union Public 
Service Cotnm ission is derived throuah 
Article 315 of the Constitution which says : 

"Subject to tbe provisioRS of this 
arti~le, there shaH be a Public Service 
Commiss-ion for the Union and a Public 
Sel'v~e Co~.iop fQr ea~ll $\ate." 
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ADd thereafter tbo 8ubsequent responsibility 
for placina the report before the House is 
derived from Article 323 (1) which says: 

'·It shall be the duty of the Union 
Commission to present annually to the 
President a report as to the work done 
by the Commission and on receipt of 
such report the President shall cause a 
copy t.hereof together with a memoran­
dum explainina, as respects the cases. 
jf any, where the advjce of the Commis­
sion was not accepted, the reasons for 
such non·acceptance to be laid before 
each House of Parliament." 

. Therefore. this is a very important matter of 
concetn and al~ the seriousness at our 
command shall be given to this report. 

The Union Public Service Commission is 
• body which is equivalent to any of our 
judicial bodies, and therefore as the judiciary 
creates confidence in tbe people's minds, so 
also tbe Union Public Service Commission 
has to create confidence amongst the people. 
It has, tberefore, to be seen whether this 
confidence has so rar been created by the 
Union Public Service Commission among 
the common people. I respectfully submit 
tbat I do not find any confidence to that 
extent has so far been created. And the 
UPSC ought to have itself examined this 
aspect. whether they have created this 
confidence and they should have mentioned 
in their report as to what is their experience 
witb respect to the confidence they have 
created in the people, and what are the 
lacunae which they have come across. They 
should have also examined what are the 
steps they have to take to cure those defects. 
I think this haa not been done. It should 
have been done, according to my submission, 
especially because the object of the Union 
Public Service Commission, which has been 
aiven in the Thirty·third Report, is as 
follows: 

"One of the major concerns of the 
Commission is to ensure that their 
recruitment policies and selection 
practices are socially relevent, and te.:hni­
cally reliable, in consonance with the 
constitutional provisions and the articles 
of the Commission." 

Therefore. the term 'socially relevant' in the 
objectives of the Union Public Service 
Conuntssion is vet')' lllucl1 rel~vu~ ,n~ 

therefore the UPSC haa to go in that line. 
Now, as far as my territory namely; tbe 
Union Territory of Goa, Daman and Diu is 
concerned, being a Union Territory, wo do 
not have a State Public Service Commission 
and therefore it is the Union Public 
Service Commission which rules our 
territory. But this aspect of social 
relevancy has not been considered at 
all with respect to tbe recruitments made for 
the Union Territory. I found that several 
candidates were there who knew the Union 
Territory of Goa well and were working in 
the Territory, and who have ren~ered faith­
ful service to the territory, but one day we 
found that they were not found suitable by 
the Union Public Service Commission. A 
person or an officer which the Government 
finds to be an effective officer or whom the 
people consider to be an effective officer, is 
a zero in the eyes of the Union Public 
Service Commission, and he is not selected. 

15.00 hrs. 
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Here we do not understand a" to what 
are the criteria and whether these criteria 
which are there, are effective. In the case~ 
for example, they found that they were not 
effective. 

Secondly, it ill the special responsibiJity 
of the Unton Public Service Commission 
with respect to Union territories because they 
do not have the State Public Service 
Commission. The responsiblhty IS more if 
candidates from that territory appear before 
the UPSC for a post in the Union territory. 
Those candidates have to be com'l;dered on a 
preferential way. If in a remote rura] p]ace 
in Goa a doctor is to be selected, the UPSC 
selects a doctor who does not know the 
regional language in spite of the fact that 
certain candidates from Goa appeared before 
it. Therefore, in the remot.e rural areas of 
Ooa the doctor selected, say from Bihar or 
UP goes there. He does not understand the 
language. When he does not understand 
the language, how will he treat the patients ? 
It is here that social relevancy comes into 
picture. Here anyone may charge me of 
havini some sort of regional approacb, but 
that is not so. If the regional needs are not 
satisfied. then the bad thin.. of regionalism 
five birth. Evon Mrs. Gandhi said that 



m U.p.I.C. 

4OIionaliam is bad but people in the reaions 
should get jobs nearer their homes. In the 
sense that a person from Goa has not to go 
to Maharashtra or UP. As far as possible, 
be should get job with in his territory. As 
far as possible, the people should set this 
facility which even the UPSC bas to consi­
der. 

As far as the performance of the 
candidates selected by the UPSC is concer­
ned, UPSC in its 33rd Report says that 
performance of 99.26 per cent of the 
candidates was found to be satisfactory, 0.32 
per cent 'Unsatisfactory and 0.42 per cent 
mixed character. There is no criteria to 
know how these figures have been arrived at 
and wha t is the assessment made of these 
peole to say so. Well, we see everywhere 
tbat Government servants are not working 
satisfactorily. The bureaucracy is working 
unsatisfactorily of course, we are all responsi-
ble for that. But this sort of satisfaction 
no one has found so far. Only the UPSC 
has found it. We know that several files 
are kept pending in several Government 
offices because of certain officers who have 
been selected by upse. Has a check been 
made by the upse how they are functioning 
with respect to the di~posal of matters and 
how their treatment to the people is? Has 
an assessment on this line been made? I 
do not think so. I would also request the 
UPSC to keep a track of those persons 
whom they have not selected and see if and 
when they are selected elsewhere how they 
perform there. Have you compared a 
person who has not been selected? If you 
find from enquiries that person is working 
better than a candidate selected by you, 
then you have got some sort of material to 
decide. I know it is very difficult to trace a 
pets 1n who is working elsewhere and to find 
what is he doing there, etc. But these are 
the only things \\ bieh will realty give an idea 
of the correctess' of the assessment made by 
the UPSC. 

. As far as the reforms mentioaed in the 
report are concerned, UPSC ~ays that they 
are holding objective tests, etc. And that is 
on the only reference they have made. In 
tbe modern-day world one can find sevoral 
new techniques to assess the talent of 
candidates for the purpose of selection. 
Here. I would like to s~ggest something to 
tbe U.P.S.C. I do not know whether it 
directly comes under the jurisdiction of tho 
... 

U.I'.I.C. ~;~. 

U.P .S.C. Act or Dot. Today, Supreme 
Court or any other court Jays down the 
percentage of reservation. The Question i. 
whether it is 30 per cent, or 40 per cent, or 
70 per cent, whether it is for Schedulded 
Castes or for Doo-Scbeduled Castes, who 
should fix this percentage. Is it to be fixed 
by the courts of law, or is it to be fixed by 
the Parliament or is it be fixed by the State 
Legislature? But we find today, in the 
course of interpretation of certain Constitu­
tional provisions that a fixed percentage is 
put by the courts and, therefore, it appears 
that we have siven power to the courts of 
law for laying down rules and resulations 
which, in fact, is our realm of power. 
Here, I would advise the UPSC tl.at as and 
when such decisions come, at least some sort 
of law on those changed lines sbould be 
enacted so that ultimately the power comes 
to those who are to exercise that power. 

Secondly, with regard to the Confidential 
Reports. the Union Public Service 
Commission or any other agency which 
recruils people in service, have to see the: 
Confidential Reports of those who are 
working. but till today except with respect 
to the lAS, IPS or other Central Services' 
officers, we do not have a statute to aovern 
the Confidential Reports or tbe Charactor 
Rolls of those officers. These arc very 
delicate things on which we d~ny promotions 
to some and allow promotions to otbers. 
It affects their rights. Therefore, where it 
affects the right of the government servants, 
such things must be clearly laid down so 
that no sort of injustice is done to them. 
But what we are doing today is we issue 
circulars as to how the Confidential Report 
shou1d be written. Only circulars and 
guidelmcs are issued as to what should be 
done. Are tbese things to be governed by 
circulars and guidelines? In this country 
we have lot laws on every minor aspect. I 
do not think there is any field now left 
where we do not havc a statute. This beina 
ao important matter, I think somc statutory 
enactment should be made in regard to 
Confidential Reports also. Wherever it is 
within the powers of tbe Contral Governmoat 
it should be enacted by the Central Oovom. 
ment and wherever it is within tho J)OWCtIS 

of tho State Governmont, it should be dODO 
by the State Government. The UPSC should 
play 0 role in SUIBcsting what should be 
done. I do not tbink any effectiv~ ro", 
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baa been played by the Union Public Service , 
Commission in this reaard. 

With respect to the Union Territory of 
Goa Daman and Diu. I would suggest that an ;mendment be made to the Consti tution. 
A Union Territory cannot be treated 
separately from a State. If a State bas got. 
the r_aht to have its own public service 
commission, namely, the State Public Service 
Commission, if the Centro has got the right 
to have its own Union Public Service 
Commission, why should a Union Territory, 
which is a part and parcel of this country. 
not have a right to have its own public 
.-vice commission 1 I t may be called a 
Union Territory Public Service Commission 
or rome sort of a selection board or some­
thina like that, but it should be an 
independent body 80 that the practical needs 
of the Union Territory are Looked after. 

Lastly. I would like to mention that for 
the fast one and a half year, no recruitments 
Could b~ made in my Union Territory of 
Goa, Daman and Diu, whether it is by 
UPSC or by any other agency, becau')o there 
is a ban 00 reoruitments. Financial advisers 
of the Government. the economists of the 
Government have advised it as an economic 
measure. Various theories are advanced to 
justify this ban. But in my Territory I see 
dlat schools cannot be opend where there is 
a need for the same in a village, becau~e of 
the ban; a doctor cannot be sent because 
there is a ban. a judge cannot be appoined 
despite thousands of pendIng cases because 
tbere is a ban. Do we mean to have this 
sort of effect of an order of ban which bas 
been imposed on the advice of economists? 
IIconomists themselves should see to it, 
otherwise this order should clearly lay down 
its objectives. I can understand that where 
is excess staff, government money should not 
"C wasted by appointing more persons, but 
.. re there is need, it should be looked 
after. Therefore, I request you to consider 
ttw sunesdons given by me and tift the ban 
as early as possible. 

SHRI SRIBALLAV PANfORAHI 
(Deoprh) : Mr. Chairman, Sir, it bas been 
customary to discuss the report presented by 
the Union Public Service Commission in 
tbis House. The Union Public Service 
COmmis~fon, as you know, is a constitutional 
bOdy and' its 'a'nctions have been enumeraged 
in A.rticle ~20 of the Constitution. This 

U.P4.C. i" 
body commands respect aw.t oonidClDOl of ~ 
people all over the country. 

Under an article gf tbe Constitution" 
this body which has come into beina i. 
required to hold examinations, publiab 
rcsults and recommend candidates for 
appointment by the Government to several 
hlgh posts and also to other Centrel 
Secretariat services. The intention behind 
this is that this body is independent in its 
jud~ment. Tbis organisation, wbich is a 
hiShly respected organisation, is suppOsed to 
be independent of any control of the 
Government or of any other organisation 
or individual and it has to do its job 
without fear or favour. ]n sbort, its maio 
functions are to recruit suitable candidates 
for appointment in various Ministries

f 

Departments of the Government of India, 
consider the question of departmontal 
promotions, deputations and tender advice 
to the Government on matters relating to 
porsonnel administration. 

As indicated by the hon. Minister under 
Article 323 of the Constitution this Com. 
mission submit~ its Annual Report to the 
President and it is placed in this House for 
discussion in order to highlight its perform .. 
ance and elicit opinion and invite sU88estlons 
for its further improvement in its workina. 
I am sorry to observe, as this discussion 
is customary, the Reports also in their 
presentation have become customary. They 
are very formal ill their drafting. Even thc 
contents of the reports which we come 
across, arc almost some what the same year 
after year-Chapterwise, point-wise, . subject­
wise and there is no newness in the Reports. 
Every year the Report is drafted somewhat 
on the same line as they were in the previous 
years. Accordingly it bas just become a 
formality. The UPSC should be advised by 
the Minister concerned tbat henceforth it 
should depart from this practice it it 
foliowing at present. 

As you koow, Sir, the UPSC plays a 
key role in the matter of recruitment, because 
our administrators, lAS Officers, IPS Offtcen, 
who are the cream of tbe society, aft rtcrui­
ted by this body. In fact, aU our poliCies 
and programmes, be it anti .. poverty pro­
grammes or other developmental schemes, 
are beina implemented throup them. 
Therefore, much depends on the sincerity 
and efficiency of tlaeae of&cers who are beiQl 



~ recommended by the upset They pia), a 
k~y role. The allegation tbe t is heiDI levelled" 
here against tbe Government is tbat utmoat 
consideration or due consideration which 
~hou1d be given to the reports or the 
recommendations of the Union Puplic 
Service Commission and the States' Service 
Commissions in States, is not being given. 
That is not correct. J would humbly brjol 
to tb, notice of the august House tbat this 
is evident from what the hon. Minister 
pointed out earlier in the course of his 
introductory remarks. It is mentioned in the 
34th Report that 13,589 recommendations 
were made. Advices where liven. Larp 
number of cases were referred to by the 
UPSC to the Government in ttlC sbape of 
recommendations. Now. barring only 3 
cases all the recommendations or advice 
were accepted by the Government of India. 
What a tribute to the Government of India! 
Sir, only 3 cases could not be accepted. 
What is the percentage of non-acceptanco 
out of 13,589 cases referred to? You can 
very easily understand it. Only 3 cases 
could not be a;;.;eptod; for that also suffici­
ent reasons are there why the Government 
of India could not accept those 3 cases. 
Similuly, in th~ 32nd report the cases 
referred to are 10,071. In the subsequent 
year, in the 33rd report, 12,936 recommen­
dations were made. Barring 4 all were 
accepted. So, naturally, the allegation 
that the Government of India is not giving 
due consideration or respectful consideration 
to upse's recommendations, is not at all 
correct; it is not tenable. 

The other allegation is that ad Mciam 
in some departments some offices is gradully 
and increasingly being restarted to and that 
in this process they are trying to avoid 
UpSC or ignore UPSC. Ad hoclsm some· 
times i8 necessary in some eases. But, 
naturally, it cannot be a reaular pheno­
menon. Since this Ad hoclsm is receiving 
criticistns, the Government of India should 
try to avoid this as far as possible and 
keep this ad hocism to the barest minimum. 
It cannot be eradicated 100%. Sometimes 
some exigencies may happen. Some under 
seen circumstances may bapl'en and they do 
happen. Naturally tbey cannot indefinitely 
wait for the UPSC to go in for recruitment 
in their own utual way wbich will delay the 
entire process and thereby result ill 
irropairable less to tho system or to the 

orpDisatiOD or to the cause. But whenever 
there is any case of ad hoc appointments. 
my suggestion to the Ministel" will be that 
such cases should at least have the approvat 
of the concerned Minister, if not the Cabinet 
approval. It is better if the Cabinet is 
seized of tbe problem and the Cabinet 
itself okays such ad hoc recruitment because 
tbis is the main attack from tbe other side. 
There are two attacks 3.gainst the Govern­
ment from the other side with regard to the 
functioning of the U.P.S.C. One is that 
adlt,c/s1N is increasingly resorted to, to 
keep U.P.S.C. out of the picture, and once 
some people are recruited on an ad hoc 
basis, some years after there is a plea to 
absorb them permanently in such posts. 
That is als~ not rar from truth. About 
tbe other attack that the recommendations 
are also not given proper weightage, I have 
also controd icatcd it earlier. 

Delay is another factor which worries 
everybody-delay in holding examinations 
and delay also in publishing the results -and 
we find fault with the UPSC white we talk 
of delay in relipect of conducting examin­
ations and publication of results. In this 
connection, I will invite the attention of 
the august House througb you, Sir, to page 
20 of the Thirty-fourth Report wherein it 
has been stated : 

"The written examination was 
held in November 1983 and 9354 condi­
dates actually appeared. On the results 
of the writte-D part of the examination, 
1705 candidates (including 278 belonging 
to Scheduled Castes and 152 belonging 
to Schedu1ed Tribes) qualified for the 
Personality Test. The interviews of the 
candidates, who qualified for the 
Personality Test, have commenced from 
March 26, 1984. The final res~lts are 
expected to be announced towards the 
end of May 1094." 

That means, for the examinations for 
recruilment to posts held jn November 1983, 
the results were not out till this RQPort 
went to the press. Inordinate deJay is 
oc.curing in publishing the results of the 
examinations. Sir, you know how painful 
h the situation in the employment sector in 
OUf country. About five crore educated 
youths are on the rolls of the Employment 
'Exchanges, they ate anxiously waiting to get 
some sort of jobs, to sot into Governmont 
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$Crvice. And when that is the situation, 
to make such inordinate delay in conducting 
examinations and also publishing results is 
something which is not proper and not 
excusable also. So, on this count there is a 
lot of scope for improvement in the function­
ing of the' U.P.S.C. But one thing is 
heartening that is we all express our 
an,ltiety, we all express our concern about 
the neglect towards poorer sections or 
se/sT community, and it is heartening that 
tbe performance of such candidates belonging 
to such communities is very mucb improving 
and all the posts reserved for them are 
being filled up by such candidates on]y. 
Here also, the number of Scheduled Castes 
candidates had risen from 1057 in 1963 to 
11,722 in 1933. So, during the two decades 
the number multiplied, this has gone up 
almost 15 times. Naturally, it is gratifYing 
that no more the posts meant for SC/ST 
candidates are being filled up by general 
candidates and those posts are going to them 

only. 
But, Sir, 1 will again draw the attention 

of th~ House through you to the delay in 
offering appointment to successful candidates 
which is also on the increase, is also being 
further delayed. Delay is also on the 
increase. 1 would invite your attention to 
paragraphs 19 and 20 of all the three 
reports-32nd, 33rd and 34th. They are of 
the same language. This is the chapter on 
Delay occurs to appointml!nt of candidates 

• recommended by the Commi~sion. That 
has been echood in the ~ubsequent two 
reports, namely, 33rd and 34th reports. 
Cases where offers of appointment of 
candidates recommended by th~ Commission 
on the basis of examination and selections/ 
w~re delayed by the Ministries, Departments 
etc. and they continue to occur, during the 
year under report. You will find the same 
wording in the other two reports also. The 
reason intimated to the Commission for 
deJay in offering appointment in these cases 
was that verification of character and antece­
.dents of these candidates was not completed. 
This is tho around given in the subsequent 
two reports also. SOt Sir, Ihis is a serious 
matter. Why is there so much of delay in 
the matter of verification of character and 
antecedents? It is not such a big task or 
time consuming task which should take a 
loniCr period. Sometimes it hitppens that 

by the time, all formmties are completed and 
the offer of appointment is made, tbe success­
ful candidates are employed somewhere 
also. So, labour and expenditure 
involved in the process of recruitment 
that becomes infructuous. Therefore, 
this should be taken into consideration. 

Now, I will come to another important 
aspect about the training or the mode of 
recruitment of these officers. There is also 
delay in the confirmation of officers in theit 
posts. Delay in ~on(irm8tion of ofticers 
also leads to frustration and dissatisfaction 
among officers. About recruitment, traminl 
procedure etc., in a11 the reports, there is a 
chapter relating to ex.amination reforms. 
But what sort of reforms that they are 
introducing are not known. The same 
language is also used in all the :'eports, viz., 
some objective test and something like that. 
Sometimes, of course. the Minister has 
given some indications that some relaxation 
has been made in respect of language or 
the language of the Jocal area or their 
own language hali been intloduced or they 
have been allowed to appear before the 
interview board also in their own language 
and something like that. That i!> welcome 
in one sense. But there is also some 
disadvantage from the other sense. India 
being a vast country. no single principle, it 
applied uniformly, would yield result. Some­
where it would lead to advantage to some 
extent and from certain point of view, it 
may lead to disadvantage to certain extent . 
Anyway, we are happy to note that such 
test or recruitment polICY is becoming more 
and more rural oriented and more facilities 
arc being given to rural talented students to 
appear before such tests and examinations 
and qualify for higher tests conducted by 
the Government of India for recruitment 
in the different Ministries and Departments. 

Sir, we have committed two blunders. 

Ever since independence, utmost care 
should have be~n taken or utmost' consi­
deration should have been given to 
reforms of two types, administrative and 
educational. This is what our first Prime 
Minister Shri lawaharlal Nehru, tbe 
architect of modern India observed once. 
Although late, we are also thinking now of 
administrative reforms and the bon. 
Minister incharge is prescnt here. This 
should be considered now and proper 
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trainina and proper recruitment metbods 
should be thought of. 

U nlcss the Oftlcers at the hiahe{ level, 
tbe District Magistrate, the Pollee Super­
intendcot and other biah ot&ers, develop 
lOme humane considera tion for tbe poor 
people, things cannot improve at the rural 
level. However hi~h hopes we may 
entertain in this House, they will be of no 
usc because there will be no proper 
implementation of the schemes. Therefore, 
to make the high-level officers conscious of 
the social needs, there should be reforms 
in the methods of recruitment and training. 
The high-level, that top-ranking officers 
f~l that they are born to govern this 
country. They forget that they are 
the servants of the people. They get their 
earnings out of the earnings of poor 
labourers in the field who do not get two 
square meals a day and it is these poor 
people who contribute to the Exchequer. 
These high-level officers should be given 
such training which would make them 
understand their duties. Things are not 
going on well. That is why, there is lot of 
discussion about them in Parliament. It 
is because of this attitude of the high-level 
officers, that poor people hesitate to go to 
them and to put forth their grievances before 
them. So, something radical has to be 
done to bring lleces~ary reforms in the 
matter of recruitment and also in imparting 
proper training to those officers. 

As 1 said earJier, India being a vast 
country, 37 or 40 examination centres are 
not sufficient for holding examinations to 
such high-level All India posts. When we 
have more than 100 Universities functioning 
in the country, what is the harm if every 
University is made an examination centre 
for this purpose? In Oris5Ia, with 3 crore 
population, we have only one examination 
centre in Raven~haw College at Cuttack. 
Naturally, the number of examination 
centres should be increased and also making 
reservation of posts to Scheduled Castes 
and Scheduled Tribes will not serve the 
purpose. That is one of the ways of 
belpinl them. But talent is something 
tbat cannot be decentralised. Those who 
are talented people will, of course, be 
absorbed and th~ir talent also will have to 
be utilised for national purpbses and for the 
service of tbe country. Why is there etiti­
oitm that tbe ~hild~n of lAS and IP.S 

Officers have better advantage to get into 
the services? It is because of environment, 
because of circum~tances, because of 
opportunities made avaiJable to them. But 
our etrorts should be to see that such an 
atmosphere is created in different places. 
We can do that by having mC're and more 
training centres in the back ward and rural 
areas inhabited by Adivasis and other poor 
people and by giving them all 
facilities. 

With these words, I conclude and givo 
my support to these Reports. It should 
be tbe endeavour of both the Commission 
and the Government of India to go in for 
radical reforms both in recruitment methods 
and also in the training of officers on 
whose performance many things depend, on 
whose performance the successful imple­
mentation of many of our programmes 
depend. 

SHRI E. AYYAPU REDDY 
(Kurnool) : Mr. Chairman, Sir, I would 
make a suggestion at the outset that, along 
with the Report, it will be useful jf the 
Government also gives an explanatory note 
because a number of niticbms are there in 
the Report by implication and they require 
explanation from the Government. 

For instance. I would refer to para 20 of 
the Thirty·fourth Rt"port In para 20 it has 
been pointed out that there has been a Jot 
of delay is not making the appointments 
according to the recommendations of the 
Public Service Commission. In some cases they 
were note even appointed. From page 200 
to page 248 of the Report, 48 pages contain 
a number of cases where appointments were 
delayed and also appointments were not made 
at all. It cov rs almost all the Departments, 
and the worst sinner appears to be the 
Department of Public Health and M~dicine. 
I may point out to you that, in some cases, 
no appointment has been made so far. It is 
really a very horrifying state of affairs because 
the person who has been recruited may not be 
knowing whether he will get his appointment 
or not. For example, a recommendation was 
made on 2-8-1918, but no appointment has 
been made as yet. A recommendation was 
made on 6-2-1980, but no appointment has 
been made as yet. Junior Aircraft Mainte­
nance Engineer, Directorate of Agricultural 
Aviation-for five posts recommendations 
were made in. 1982-83, but appoitn,ents bave 
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not yet been made. It really goes to 48 
paps and about 430 categories of cases have 
been cited. Not less than 500 to 600 persons 
who have been recommended by the Public 
Service Commission have not yet been 
appointed and are awaiting appointments. and 
some of them from 1978. This is really a sorry 
state of affairs. For example, a person who 
knows that be ha'1 been selected will be 
awaiting bis appoitment. he will not know 
what be has to do. Suppose be wants to 
settle down in life and get married, be will 
not know whether he will get the appoint­
ment or not and he will not be able to 
decide ab.out his marriage. My SUllcstion is 
tbat, after the Service Commiss on makes the 
recommendation that he bas been selected, 
the appointment order must follow within six 
months. If there is any further delay, tben 
the Government must pay him damages to 
the tune of Rs. 5,000 at least for each case. 
If a person hal) to appear in an examination 
held by the Publice S~rvice Commission, 
naturally he has to study for that, devote his 
time. attention and energy. He spends his time. 
appears in the competitive examination, passes 
in that and gets se\ected. But then he has 
to wait for month5 together for getting his 
appointment order. It must be deemed to. be 
a concluded contract when once an advertise­
ment is published calling for applications for 
recruitment, you ask him to sit in the 
examination. When he sits ror the examina­
fon and gets selected, it mllst be deemed to 
be a concluded contract with the Government 
of India and if there ic; any further delay he 
is certainly entitled to damages. That is the 
legal po~ition. In moc;t of the cases these 
unfortunate candidates are not in a position 
to go to the court of law and ask for 
damages against the Government. But it 
must be made a rule of law that where you 
advertise and call for applications and when 
a candidate sits for the exammation and 
comes out successfully, he must aet his 
appoinment within six months. falling which 
the Department must pay not less than 
Rs. 5000 by way of damages. If he accepts 
the damages, very well, he will be free to 10 
and seek some other job. Sir. with reaard 
to the methodology of recruitment, in the 
33rd Report, there is a very refreshina noto. 
In Para 8 tbey have said like this: 

'&Examination Refonns : One or 
the major concern of the Conwn~ioQ is 

to ertsure that tbeir recruitment policies 
and se1ection practices are socially 
relevant and technically reliable in 
con80Dnance with the Constitutional 
provisions and the requirement of the 
Government. Towards this end, they 
keep in touch with development in the 
field of Examination Reforms both 
within the country and outside. Significant 
changes have been made during the past 
decade in tbe technology of testina. New 
Dorms and techniques of assessment have 
been worked out. Mechanised system of 
scoring and data processing have been 
developed and new methods of score 
interpretation have been evolved. During 
the year under review the Commission 
continued to enhance the validity and 
reliability of the test conducted by 
them.--

Unfortunately, when it comes to the 34th 
Report, I.t., the latest Report, the CommissiOlt 
is not in.a position to say that they are going 
forward with this examination reforms. Tbis 
is what the Commission says: 

"The Commission have been 
carrying on wi th the task of examination 
reforms as a continuous process During 
the Year under report, a workshop was 
organised on objective type te~t construe ... 
tion in the field of M~dical Sciences and 
40 experts drawn from all parts of the 
country participated in the programme. tt 

But they have not given out as to what has 
happened to their objective test. The other 
day the Minister for Education said that we 
have to bring a lot of reforms in OUf univer .. 
sity education and educational system. 
According to him and I respectfully agree with 
his opinion that our present examination 
system is one of testing memory. A person 
who 'is able to by-heart and produce it 
maklai-In-makhi scores the first mark. What 
is the other alternative to this wrong examina­
tion? That is a moot point and a numbcl' 
of researches are loina on this "peet" 
Whatever it may be, it has to be agreed that 
80 long as the present system or examinat'OA 
continues. it is the urban elite that corea 
marks and not the rural peoplo. I t we real., 
examine the results of lAS examination, WO 
will find that 95" of the candidat. are ffOlD 
the urban elite, If we take tho ltatisticl 
aiven in ttys Report in reward to unjyersi_ 
l)olhi ItA •• ftnt~ Out of every fl'" cu. 
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dates apJ')e8ring 'rrom Delhi. one is getting 
selected. Next comes Madras University, 01)t 

of every six candidaies coming from this 
university, one gets selected. Therefore, this 
shows that the concentration is on the urban 
elite. They are able to score marks and get into 
the services and then they are becoming the 
bureaucratic rulers of this country. 

MR. CHAIRMAN : Without knowing 
the rural structure and without having any 
rural base. 

SHRI E. A YY APU REDDY: Yes Sir, 
I have been suggesting that we must think of 
some other method of recruitmclJ l on an 
experimental baliis at least. I may quote an 
instance which 1 personally know. The 
Government of Andhra Pradesh called for re­
truitment of Deputy Superintendents of Police. 
The minimum qualification for applying for 
this post was graduation. Certain quota was 
allotted for candidates who had done military 
service. One candidate who was not a 
graduate but who had returned from military 
service applied. He stood first in the examina­
tion also. In the general quota also he stood 
first. But when he was offered and asked to 
take up the job, his conscience pricked him. 
He found that he was not a graduate on the 
day when he had applied and, therefore, he 
refrained from going and accepting the job. 
fhe Police people were searching for the 
candidate who stood first, such a brilliant 
candidate who stood first and were wondering 
why he did not come and take up the job. 
InvestigAtion showed that the candidate was 
not a graduate and he had wrongly given the 
certificate of another candidate who was a 
graduate. Ultimately they chal ge-sheeted 
him. Meanwhile he privatejy stood for the 
University MA Examination and stood first 
and obtained Gold Medal also. Then this 
gentleman came to me to defend him because 
be was being prosecuted before the M unsiff 
Magistrate in Hyderabad City. I was very 
much surprised how this candidate with such 
a brilliant record did not join. It was 
bee a use he apf'eared without being a 
Oraduate. Straightaway ) asked him to 
admit bis 8uitt and plead for mercy, The 
MunsiffMagistrate was pleased to condone his 
ruitt and just convicted him but admonished 
hUn and let hjrn off "With a warning. But the 
very same man is to-day running a school 
for tralnlna candidates for lAS examination. 

W~t I wanted to say is that we are 
iDaisUPi upon Graduation beina the minimU1D 

qualification for appearing for lAS. IPS and . 
other All India Examjnations, I do po~ 
know why we should in~~st Qn this. 1 a~ • 
also quotins anoth~r case. Once a ~ndjda!; ,: 
applied for being appointed as a L9Vfc~ 
Division Clerk in the Secretariat at Madr~ .• " 
He directly made an application to the H~ ,t 
Excellency the Governor of Madras. In tho~ 
days the minimum qualification was a First, 
class BA for be;nJ appointed to the 
Secratariat The GovernOr called this man 
and said, 'Look here, under the rules I wilJ 
not be able to appoint you as a Clerk. But 
I may think of appointing you as a Member 
of my Executive Council because no qualifica­
tions are necesb8J'Y for being a Member of "be 
Executive Council.' SimilarJy also for a 
Minhter. So something is redicaJJy wrona 
with our method of reCI uitment and we havo 
to have a second look. Many a time I have 
been thinking that the MPS are democratically 
elected. But what do we see in our consti­
tuency? It is the CoJlector, it is the DSP. 
it is the bureaucrat who is ruling us. 
Many a time I wonder whether India is a 
democracy or a bureaucracy because the 
bureaucrat is so powerful here. He has the 
security of service. He is here today and 
tomorrow he i" elsewhere and day after 
tomorrow he i'\ somewhere-else, Therfore. 
it is high time that we think of evolving an 
administrative organisation whIch is really 
democratic in it~ character. With this 
bureaucratic set up our democracy will really 
be a farce. 

Therefore. let uc; think of some other 
methodology by which we can have the real 
say. Our ki'\ans have been ~aying, a number 
of times our kilisns have been saying. 
'Somehow or other get my son a job as a 
peon in the bank. Who should sllch an 
honourable man like you seek a job of a 
peon l' They arc the privileged c1a~s. Now 
the bureaucrats have become a prjviJeBed 
class'in India without any shadow of dOUbt. 
We have got a number of champions here: 
Mr. Latit ~1aken is one of the greatest 
champions of our hureaucracy. He says 
that he fights for them. I have also been 
appearing for a number of Government 
officers and people who have been di~mis.4 
or suspended. I would like to say that the 
most under-privileged class is the peasants, the 
workers and the labourers. SupposiQg today 
tbe prices of around nut. rice or anylhina 
falls down is tbe peasant siven an ."of. 
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tunuity to make a representation but the 
Oovernment servant must be given an 
opportunity not once but twice according to 
Article 307 before anything has to be done 
with htm. So. India is divided into two 
claues-privileged class and under-priviltged 
class, This section of under-privileged class 
will Dot set any opportunity to get tbeir 
representation beard. The only tbing is that 
because we have got ourselves elected with 
their votes we make representation on their 
bebalf in this House. 

Sir, we have inherited this administrative 
.ystem from Imperial people and the same 
system is continuing. I want to say that 
lome sort of responsibility be fixed. Today 
crore. of rupees are going down the drain 
every year. The Auditor General points it 
out and the Public Accounts Committee goes 
into it but it is really pitiable that we are not 
in a position to identify the bureaucrat who 
is responsible for this huge loss. Nobody is 
bothered about it. Most of the fund which 
is allocated to various schemes remains 
unutilised or mis-used. An these things are, 
unfortunately, not being detected and the 
white-coHered gentry is not being hauled up, 

Lastly, with regard to recruitment in 
respect of scheduled castes and scheduled 
tribes. the charts and figure that are shown 
here are encouraging but in medical and 
engineering services they are not able to come 
to the mark. The recruitment is far below 
the reserve quota. Something has to be done 
on this aspect. They have to be given 
Ipccial training in these subjects. Sixty 
centres are not enough. More centres are 
necessary. It must be the special responsibility 
of the Oovernment to give special training to 
all these under-privilged who want to appear 
for these examinations. With these words 
I conclude. 

SHRI A. CHARLES (frivandrum) : Mr. 
Deputy Speaker, Sir, the UPSC and the State 
Public Service Commission~ are discharging 
a sacred function which they have derived 
under tho constitution of India. Article 16 
of tbe Constitution guarantees equality of 
opportunity for all citizens in matters relatina 
to appointment or a.ppointment to any office 
under tbe State. 

A close perusal of the reports of UPSC 
for the years 1981 .. 82 and 1982-83 would 
abow that by.OO I.reo tbe l)PSC bas been 

successful in discbarsing this sacred function 
in a fair and just manner. However, tbe 
Report has revaled tbat the UPSC is respon. 
sible only for the selection of candidates to 
the different posts in State .. servic:e and a few 
posts in the Subordinate services. A number 
of posts in the Subordirate services and 
almost all the posts in the last grade service 
are outside the purview of the UPSC. In am 
told that these appointments are made by 
the Departments a t their whims and fancies. 
Of course, there is a procedure to call for a 
panel of names from tbe Employment 
Exchange. But there are no definite rutes 
and the candidates selected to the various 
categories have no service rules. They are 
simply at the mercy of the departments. 

Sir, in a nation like that of ours where 
employment opportunity is very much Hmited 
and where a large section of the people still 
remain unemployed and recruitments to 
Go\ernment service remains the main avenue 
for employment, it is unfair to leave this 
responliibiJity to the departments. Undoub­
tedly the main function of the Public Service 
Commission is to select the right persons for 
the right job. But to enc;ure equality of 
opportunity guaranteed by Article J 6 flf the 
Constitution is equally or more important. I 
would therefore suggest that the Government 
should seriously consider the possibility of 
making the recruitment to all posts under the 
different Departments including those in the 
1ast grade service through the P.S.C. It may 
not be possible to discharge a large volume 
of work within the existing machinery. But 
we have to equip the machinery to meet the 
situation. 

Sir, in a KeraJa magazine, 'Malayalam 
Manorama, a shocking photograph of a 
young lady who is a graduate and who is 
undergoing B.Ed. course, has appeared and 
she was recruited as a part-time sweeper in 
one of the city Corporations. The picture 
shows the young lady sweeping the road with 
a long broom stick. The report says that the 
lady could get only that appointment, So, 
even the post of a patt .. time sweeper in this 
country is now very important because it, 
gives at least a sense of security. Sir thore 
should be some machinery to make recruit- f 

ment to aU these posts jn a just and fair 
manner. After recruitment to these pos~. 
they are simply at the mercy of the depart: 
meat. Some of the workers who are warkins 
in the Posts aDd TeJearapb Department ill 



is, Ifj.P.8,.C. 

kdvandtLJm-most of them are WOQle.D­

eam~ an)! met roc. Tpe,)' have been rccl'uite4 
some 15 or 16 years ago but they arc still 
$Otting only Rs. 10.20 per day. It is very 
shocking to know that tbey have not set any 
kind of leave. They have no maternity leave, 

r DO casual leave even and no medical leave. 
Even on the Genoral Election day, they were 
pot siven leave to caste their votes. The 
Government of India has issued a very clear 
direction that every worker should be given 
leave with wages on the day of election for 
exercising his or her franchise. These unfor­
tunate persons who have put in more than 
16 vears of service in the department have 
not been given even one day's leave with 
wage to caste their votes. This is the state of 
affairs in the country. 

Sir, the Kerala Public Service Commis­
sion has district offices jn the Revenue 
District Headquarters dealing with the 
recruitments of posts in the last grade 
service and other district-wise posts. One of 
the Members of the Commi .;sion will go to 
the districts and he conduct interviews and 
finally make selection. I would strongJy 
plead with the Government of India that 
they should conl)idcr po~sihility of starting 
regional offices under the Puh1ic Service the 
Commis~ion to make recruitments to these 
posts i.e. even to the last grade post in every 
State. If tbe Government of India consider 
that it is a top big a responsibility they can 
at least have a regional recruitment office 
under the Publie Service Commif>sion so that 
few states coming under this region can b! 
covered by this region. This should be 
possible under the framwork of the Consti­
tution because there is no bar for start ng 
regional offices under the Public Servic, 
Commission. The Constitution only says 
that the shall be Olle Public Service Commis~ 
sion. So. I would request the hon. Minister 
to consider seriously the question of opening 
regional office in different regions. 

16.00 bra. 

Sir. at present petsons selected in the 
lowest category of posts.ar. left unad'ed for. 
They belong to the weaker section, the lower 
strate of the society. We always speak for 
minorities and the weaker sections. Butt in 
effect. what are we doing fot the several 
Jakhs of our people throughout tbe country 
ill the lawest cateaory. 

v.p.i.c . .. 
Com.iJl& to the aeports. tho a.­

under reference says that there is DO illCreaM 

in tbe quantum of work turned out by the 
Union Public Service Commission duritt. 
these years. It is seen that durin. the year 
1982-83, suitable candidates were not availa .. 
bJe for recruitment in respect of 243 
categories of posts. I would like to know 
whether any serious efforts were made by 
the Union Public Service Commission to tlod 
out suitable candidates in respect of these 
243 posts. The report is silent on this. The), 
simply say that candidates were not available. 
What were the reasons? Is it because of wadt 
of some qualifications? Or will they like to 
relax qualifications to some extent? Did thoy 
re-advertise that? 

MR. CHAIRMAN : Why don't you say 
that you are saying all this on the basis of 
}ear experience, because you yourself have 
been a Member of the Public Service 
Commission ? 

SHRI A. CHARLES: SIr. if is out of 
experience. I am making theie suagestions. 
As I said, I am dealing only with one report, 
the Thirty-Second Report. The subsequent 
two Reports are simply repetition of the 
previous reports. There is no substantial 
improvcmt:nt in any matter. Even, some Qf 
the sentences are repealed. Very painfully 
the Commission says tbat the Government 
have Dot been helpful in certain aspects. 

On page 33 of the report. the Commis­
sion have mentioned about the recruitments 
cancelled. These are a number of post •• 
for which the Departments had sent their 
requisitions. After the posts had been 
advertised, examinations and interviews 
(onducted, the Departments had cancelled 
their requisitions. This was after the Com .. 
mission bad done a lot of work, and the 
candidates had also spont lood &mowt. 
The CoJDJDission bas said: 

"The Commission would like to 
reiterate the advice given by them to the 
appointing authorities that in the iut.teIl 
of credibility of Government and tfaI 
Commission I.. well as to avoid .... 
hardship to prospottive candidates. till 
Government abould continuo dlctir 
endeavour to further minimise, if_ 
totally eliminate, cancellation of ao.Y 
recruitment once notified b)' tho 
Commission-It 
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t would request tbe Minister to make 
cqq.uities, why tbese requisitions are cancelled 
~ tho process of selection is over. 

h Then, 'there are a number of delayed 
appointments. One of my bon. friend has 
already pointod this out. I would not, 
therefore, go into that in detail, but it is 
sbockina to note that in the case of a number 
of'selections made as early as 1978, appoint­
ments have not been liven to the candidates 
.0 far. The reason is that verification or 
draracter and antecedents of the candidates 
was pcndioa. It is most unfortunate. 

p 

MR. CHAIRMAN : The Home Minister 
baa to make a statement. You may please 
OOIltinue your speech after the statement. 

t6.0S brl. 

STATEMENT Re: ANTI-RESBRVATION 
AOlrATION AND COMMUNAL 

INClDENTS IN OUJARAT 

{english] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : A~ the HOLlse 
I, already aware, an agreement was 
reacbed on 18th July, 1985 between 
tbe Akhil Oujarat VaH Mahamandal 
and Akhil Oujarat Nabrachna Samiti on the 
ODe hand, and the State Government of 
Oujarat on the other hand, as a result of 
Whicb the five month old anti-re')crvation 
.. nation in Oujarat was withdrawn by these 
orpnisations. Earlier, after the induction 
of the new Government in Oujarat on 6th 
July, 1985, State Government had taken 
aeries or measures to defuse the situation in 
Oujarat. As a result of the State Govern­
ment's initiative, the above mentioned 
_.teetnent was arrieved at. 

2. As the House is aware, the agitation 
ItaNd from the middle of February 1985 
00 a peaceful note. By the end of April, 
l1lil aaitatian took a complex turn with caste 
&ad communal factors completely overshadow­
... the stir. Since the beginning of the 
IlIltatton tilll3rd July. a total of 237 persons 
IniVe lost the'r lives so far including 93 in 
iPoUce! Army tiring. Of these 201 persons 
..-e killed In communal or communally 
telate4 incidents. Nearly 1801 persons have 
been injancd in ovor 1130 violoot ia<:idents 

connected with the anti-reservation/communAl 
agitation. The main concentration of the 
agitation, however, remained confined to the 
urban sectors like Ahmedabad, Baroda, 
Sura.l and pockets of Kaita and Mehsana 
districts. Upto the end of May 1985, in 
Ahmedabad alone, Rs. S8 lakhs have been 
spent on relief and rehabili tat ion measures. 

3. While during the months of May 
and June, the anti-reservation agitation had 
been intensified and -Jail Bharo Andolan' and 
'No Tax campaigns' were announced, there 
was no let up in the incidents of mob violence 
by the communal and easiest forces which 
got intertwined with anti-reservation stir. 
Police had to intervene with heavy hand to 
control the disturbances with frequent 
bursting of teargas shells. 

4. The new Ministry which took over 
on July 6, inttlated some fresh steps towards 
negotiated settlement with the agitation 
leaders as also with the striking employees, 
Simultaneously, the schools throughout the 
State were opened on July 7 and holding of 
the postponed Secondary and Higber 
examinations for the last academic year was 
also announced. In view of the easing of the 
situJ.tion, the State Govenmenl also dec1ded 
to withdraw the Arms w.e.r. 16th July from 
Ahmedabl i aUlI Baroda. Fa vour addJtlOnal 
companies of C.R.P.P. were inducted to take 
over the law and order duties from the Army 
JO Ahmedabad and Baroda. 

5. On July 18, tbe leaders of VaH 
Mah:1mandal and Navrachana Samiti reached 
a settlement with the Cabinet Sub-Committee 
of the Oujarat Government. It wac; agreed 
that: 

(i) 18% enhanced reservation quota 
would not be implemented under 
any circumstances till a national 
consensus is reached; 

(ii) The existing 10% quota for B.Cs 
due to expire in March 1988 would 
be reviewed by a Commission 
consisting of one sittina and 
2 retired Uiah Court Judaes b)' 
1987; and 

(iii) A judicial Commission would 
enquire into the violence and otber 
disturbances in the State lilQJ 

February 19~5 and slJbmit ita, rc;~ 
within a period of 6 mon~_ , 
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6. The asreement, however, has evoked 
a sbarp r~actiol1 from some hardliner student 
le~der$. Tbe hardliners have fo,rmed a new 
yali ~abamandal and are continuinif tbeir 
Battallonal approach. Their calls for Bandhs 
ift Ahmedabad, Bhavartagar and Sabarkantha 
"On July 22 and 24 were ftot particular1y 
successful. The State Government employees 
also have not withdrawn the-ir strike yet. The 
sit~ation in districts like Baroda, Bhavanager. 
Kalca and Meh~ana has started showing some 
improvement though Baroda and Ahmedabad 
have continued to be affected by communal 
violence. 

7. In fact, in Ahmedabad, situation 
todle a turn for the worst on July 17 with 
the outbreak of communal violence and 
frequent attacks on Police by violent mobs 
in Kolupur and Dbariapur police station 
areas which gradually spread to Jamalpur and 
Shahpur areas also. Fire-rags, crude bomb~, 
stones. w~r~ freely used and there were 
many incidents of stabbings. Curfew was 
impos~J in these ar..:=as and police patro11ing 
intensifi..!d. The situltion continued to 
remlin di~turbed till 21;;t July though there­
after reports of stray inc'dents of stabbing~ 

and b:>.nbing have come in. In this latest 
sp;;ll of vloi~l1C~, 3 ~ persons last their lives 
till 23rJ Jllly, 1935. l~ p.!rlon;; WJre kill~d 

due to polic~ firing while 9 w.:.re killed due 
to stabbing and 11 person~ duc to other 
rea':)ons. 124 pl!rsons were injured. The police 
fired 208 roundj and burst 2S4 to areas 
shells during this period. 

8. The communal situ"tion in the State 
bas remained disturbed since March this year. 
It is still fragile. The communal violence 
bas been mostJy witnessed in Ahmedabad 

,and Baroda. The continuing clashes have 
accentuated mutual distrust between the two 
,fommunities as a result of which petty 
Incidents hlve often led to mob reaction on 
QOmmunal lines resulting in serious incidents' . 
.f\part from the traditional1y communally 
se~sitive areas of the walled city, the outer 
limits of the Ahmedabad were also affected 
by communal trouble causing extensive 
damage to property. Baroda city was 
:uother endemic centre of communal violence 
... tbe last two moaths particularly .ince 
.June 2M. Otber districts affected by collllDuaal 

virua were lamnagar, Rajkot. Pancbmahal7 

Sabarnntba, Broach, Kaira. Junqadb, 
Sur at, Gandhinaaar and Mebsana. 

9. The Sta1e Oovt. is fully seized or 
the situation and is taking necessary steps 
to brina the State back to normalcy. The 
State Govt. has started combing up ('pera .. 
lions, intensive searches and preventive 
arrests of anti-social and criminal elements 
etc. The State Govt, is contemplating a 
series of measures to bring the situation 
under control and in this connection the 
Chief Minister bas already announced the 
possibility of imposing a punitive tax in the 
areas habitually prone to communal violence. 
The situation has been considerably brought 
under control. However, because of the 
intense distrust between the communities, the 
situation is still sensitive and needs constant 
watch. 

10. In the past also, this House has 
shared our fee1ing') that all vioJence must be 
condemned. All sections of the society and 
all political parli.!s must act in a way to 
contribute to the restoration of the normalcy. 
Aftl!r the agrcem.:nt there is no cause for 
any further protest. The con~iliatory moves 
by Stat·~ Govt. nccJ to b.; appreciated. I am 
sur~, Houo;e will join me in mlking a fervent 
appeal to all section') of the society to eschew 
violence, shed distrust and work wholehear­
tedly for the restoration of normalcy. 

DR. A. T. PATIL (Meh5ana): I would 
like to kuow from the Home Minister as to 
wbo was found rcsp~nsible for these 
aaitations and riots. 

MR. CHAIRMAN: No qt1cstions 00 

this. 

DR. A. T. PATIL :** 

MR. CHAIRMAN : Nothing of what 
you say will go on record. 

(Interruptions)·· 
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Motions Re : Tldrty-secoud, Tbirty-thlrd 
aDd Thirty-fourth reports-Coutd. 

MR. CHAIRMAN': Now Shri Charles 
will continue. 

SHRI A. CHARLES (Trivandrum): I 
was talking on the inordinate delay caused 
in giving appointment, after selections 
are made by tbe Commission, and the advice 
is sent by them. The main reason stated, as 
I have already said, is this : 

"The reason intimated to the 
Comission for delay in offering the 
appointment in these cases was that 
verification of character and antecedents 
of these candidates was not completed. U 

It is unfortunate that for year~ together, the 
appointments are delayed. Cases are pending 
from 1978, 1979,1980 and 1981. In Kerala, 
there wal) some difficulty, and they have 
changed the whole procedure regarding 
verification. I would request Government 
of India to con~ider adopting a similar 
method. Immediately after the advice is 
sent by the Service Commission. the depart­
ment straightway issue the appoint­
ments orders, with the condition that the 
appointment will be purely provisional, and 
th_at the candidates will only be eligible for 
the emoluments attached to the post. There 
will be a further stipulation that the')e appoint­
ments will be terminable any time, without 
assigning any reason~. In some of the cases, 
it was found subsequently that the character 
and antecedents of candidates were such that 
they were unsuitable to hold the posts. So, 
these recruitments were cancelled. without 
assignang any reasons. They took the 
matter to the High Court. The Kerala 
High Court has upheld the rules and 
procedut'es ronowed by the Commission. 

This procedure has taken away tbe 
hardships earlier created. I would request 
that Go,'ernment of India may also consider 
the possibility of appointing candidates 
without llaving the detai1ed verification before 
8ppointml!nt orders ure issued. If there is 
any objection to this method, I would 
IUgest that under no circumstances should 

h. ". l..1.j u.P.S.C. 'no 

rtbe appoiotmenq be delayed for mote than 
a .period, of three mootha. Otherwise, it 
woul~ be crlle] for tho candidates, because 
ibf=.Y are really waiting for years aDd yean; 
after they are sel~,ed by the Public Service 
Commission. If they to wait indefinitely, 
it would bo rather unfair. There are " 
number of case of such delayed appointments 
mentjoned in all these Reports. 

There is also a very inordinate 4elay in 
confirmation. I would draw the attention of 
the House to page 43 of the Report for 
1981·82. A number of cases are given there. 
The last sentence of the relevant paragraph 
in the Report is like this : 

u ••• The Commission would like to 
reiterate their advice contained in para 
20(iv) of their Thirty-first Report ... " 

U ••• that in view of tbe importance 
of this matter in personnel policy, it 
requires to be examined by the Govern­
ment and remedial actions taken to 
correct the situation." 

So. the deJay caused in confirmation of 
officrrs should be avoiJed. 

16.16 hrl. 

[SHRI SHARAD DIGHE in the Chair] 

Another gross injustice meted but to 
officers during their service is that they do 
not convene Departmental Promotion Com­
mittees periodically. There are clear rules 
they should meet every year and assess the 
suitability of officers for promotion. But the 
Report says that they do not meet annually. 
Delay in holding the Departmental Promo­
tion Committees' meetings often help tbe 
department to allow people or persons who 
are not eligible for the post to continue in­
definitely because all these posts are filled up 
by promotion and appoitment. So, I sugest 
that every year the Departmental Promotion 
Committees should meet, and the UPSC 
should give the details of tbe meetings held 
by them and the decisions taken thereon. 
1 would also request the Minister to enquire 
into and ascertain how many time. the OPes 
met during the last several years ? 

Another irregularity is the delay caused 
in makins roreroncc and as a result ilTClQlar 
appointments are boina allowed to CODtiaue. 
On pqe 45 of this Report. it deals with it. 
On paae 4~, para 25, it· mads as f'0ll0wI : 
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"The CommissioQ ,no pained to 
note tbat cases iq wbicb coQSult;ation 
with the COlllmissian wu ipOc4iaat.ely 
delayed or where appointments were 
made ub-Inltio irreguiar, continued to 
occur during the year under report also ••• 
in as many as 69 cases involving appoint­
ments to 1.670 posts, references to the 
Commission were delayed by more than 
6 months from tbe datc$ on which such 
references should have been made." 

It is very unfortunate that such delay is 
caused in makingtreference also. This helps 
tbe department to continuc officers who are 
appointed without any process of following 
the recruitment rules and, therefore. they are 
all irregular appointments: and, after 10 or 
15 years, as a special case, their appointment 
will have to be regularised. This is the 
method of inducting persons to the different 
departments behind the back of these rules. 
I would request the hon. Minister to make 
an enquiry and call for the details of officers 
who were allowed to continue on a regular 
basis because of the delay caused in making 
references. The Report does not contain 
these details. I request in future this parti­
cular portion of the Report should include 
the details of posts in which irregular 
appointments are allowed to continue. 

Finally, the delay in notifying recruit­
ment rules. On page 52, it reads a~ follows: 

"The Government's instructions on 
the subject required that Recruitment 
Rules should be notified within four 
weeks of advice received from the Com­
mission." 

Making of these rules is very important. 
It I understand it correctly. the departments 
just frame draft rules and give them to the 
,overnment; they process them and send 
them to the UPSC. Then they study all 
the rules thoroughly and fina1ly advise the 
departments. So, when these advices are 
sent it is the duty of the Department to 
illUe the notifications within four weeks 
from the date of tbe advice of the Commis­
sion. But the report says : 

"Cases are when Recruitment 
I\.ul"· have been notified with such 
~ion." 

OUt of 480 cases pending not ification, 
In 92 cases the Recn,1itment Rules 
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have not been notified even afccr five 
years; in 24 cases afrer four years; in 4l 
cases even after three years; in 40 case, eveD 
after two years; in 93 cases even after one' 
year and in 90 caSes even after six months. 
The rule says that the Recruitment Rules 
should be issued within four weeks f.e., 
within a month. 'But there are instances of 
92 cases in which these rules have been 
pending for more than five years, and 
this honourable House should know that 
in all these cases people were boldina 
irregular appointments, and it was very 
deliberate that these rules wele not finally 
issued. I would request the hon. Minister 
to make an inquiry and give a report to this 
House, and indicate which are the specific 92 
cases, and the reasons for the delay in 
issuing the rule. How many officers in 
different categories ~ere allowed to continue 
and what is the action taken by the Govern­
ment in such cases? J would humbly 
request that these details may be 
given. 

As I have already said, ahout the 
general process of selection, the Union 
Public Service Commission has done well 
and we are happy that there are no major 
complaints about any irregularity in the 
process of selection. But in all the other 
cases justice has not been done. I would 
requec;t that the Gov('rnment and the Union 
Public Service Commission should consider 
this seriously. 

I want to say ju~t One WOld about the 
composition of the Commission. 1 have 
gone through the previous reports of tbe 
Commission. When I· say this, J may not 
be charged with an allegation that I am 
speaking on a regional basis. If I understand 
correctly from the inception of the Com .. 
mission till date nobody from Kerala has 
had the fortune to be in the Commission. 
So, I would request that whenever vacancies 
occur in future, there should be an equitable 
distribution and an equitable opportunity 
should be gi-ven to persons from all Sta teSt 

or States which have not so far been 
represented should be given an opportunity 
to serve in this very high office. With 
these words I conclude my speech. 

SHal EBRAHIM SULAIMAN SAlT 
(Manjeri): I would like to ha\l' some 
information. Just now the bon. liuQlO / 
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[Shri Ebr-ahim Sulaiman Sait] 

Minister made a statement. When are we 
JOing to have a discussion on it ? 

MR. CHAIRMAN : Give a notice for 
discussion. 

SHRI SOMNATH RATH : Do the 
r~les permit a discussion on the Minister's 
statement? 

MR. CHAIRMAN : Vou give a notice. 
Sbri Oanga Ram. 

trranJ/allon] 

SHRI GANGA RAM (Ferozabad): Mr. 
Chairman, Sir, I am grateful you that after 
repeated efforts I have got an opportunity to 
participate in this discussion. 

Sir, today the 32nd, 33rd, and 34th 
reports of the Union Public Service Com­
mission have been presented in the House. 
All the three reports have been presented 
simultaneously. I am not aware how many 
hon. Members of thi!) House have been able 
to study them deeply. I have hardly been 
able to read the 34th report. I would like 
government to present these reports periodi­
cally in future. I have .iust noted tha t no 
report of the Commissioner for Scheduled 
Caste and Scheduled Tribe has been presented 
after 1979·80 in this House. J do not 
think the House will be able to study in 
depth and in details the reports for the years 
1980·81. 1981·82, 1982-83 and 1983-84as 

• and when the~e are presented. J would like 
to requc'it government to see that all these 
reports are presented in the House in time in 
future. 

After going throu~h this report T have 
seen that descriptive portion of this report 
oonsists of 62 pages and the remaining 
portion is in the form of annexures. When 
I was in government service, one of my 
senior officers used to say that if somebody 
bas to be confused write short report but 
attach maximum number of annexures, so 
tbat he is unable to understand and connect 
any facts. You might, perhaps, be aware 
that the repOIt contains 62 pages only and 
the annexures run into more than I SO pa.es. 
I shal1 sUlBest that the narrative part should 
be made more exhausting wherever it is 
drafted in the Commission so that the people 
may he able to view it at a glance. The 
hon. Mtmbers do not have enough time '0 study it in its present form and link the 

chapters with the annexures given at the 
end. I shall request government to impress 
upon the Commission to made this report 
in the narrative form instead jf adding 
al1nexum; to it to make it more 
bulky. 

So far as recommcndation$ ~re concerned, 
ther~ is a detailed report on it. What is 
done generally while presenting such a 
report is that a summary of 25 to 30 
recommendations or whatever the number, 
is given in the end. So tqat these n1ay be 
viewed at a glance and considered. The 
recommendations given in it are all scattered. 
A concluding chapter can be added and the 
recommendations in brief quoted 
therein. 

A number of hon. Members have 
emphasised the importance of the Union 
Public Service Commission. There is no 
doubt that the status and import;)nce of the 
Public Service Commissions, whether it is 
U.P.S.C. or the state Public Service Com­
missions, are at par with the judiciary. 
J am of the conviction, and the House 
will agree with me that our country has 
acquired two good systems \\ here the people 
get justice. Ont' is judiciary anJ the other 
is Audit and Account~ system. The Public 
Service Commission is very important. It 
is considered as sacred as judiciary. But, 
I want that it should be decenraJised. 
This is imperative. One of the hon. 
Members has just now said that considering 
the size of the country, there are many 
difficulties in making selection of I.A.S .• 
(.P.s. and the officers of the Central 
Services by sitting at one place and parti .. 
cularly the candidates from the poor and 
rural areas face a lot of difficulties under 
this system, As 1 have said, we have over 
100 Universities in the country, wheleas the 
total number of the cen tres of the Union 
Public Service Commission is only 60. You 
Should increase the number of centres. 
Tbere will ctrtainly be some djfficulties 
for Government to do so, but you can in­
crease them aradually overy year so that the 
network covers the entire country., 
This will be a great relief for tbe 
candidates. 

1 take the ease of Utter Pradesh, Where 
there are only two centres. The candidates 
from the entire Divisions of Oarbwalr 
Meorut, AIr. and Jbansi bave to 80 to 
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Allahabad to appear in the cxaminatiODS. 
J bave lived in Oarhwal wbere the eaodi ... 
dates from Utter K~hi and upper reaches 
have tracked down first upto 100 mile$ in 
me hUls and then covered thousands of miles 
to appear in the examination. Therefore, it 'I my humble submission that a serious 
thouaht may be given to the suggestion of 
decentralization of examination centres and 
splittin8 the Commisaion into four units. 
The)' should also be decentralised so that 
the people and the candidates get the 
facility. In fact, I.A.S., lP.S. and the 
Central Services are the creations of our 
ironman, the late Sardar Vallabhbhai Patel 
and administrative set up was a major and 
also important step towards national inte­
gration. It should be maintained. A demand 
has been raised many a time that the 
officers should be appointed from the 
provincial services and I.A.S. and I.P.S. 
services should be totally abolished. I am 
totally opposed to it. Our Union Public 
Service Commission and the Central 
Services contribute a great deal in the 
national integration. I recollect Swami 
Chinmayananda's words that our holy 
Ganga is a symbol of national integration. 
I, therefore, compare the Ganga with the 
Union Public Service Commission and the 
Central Services. The people from South, 
Maharashtra, Surashtra, Bengal and Punjab 
worship the Ganga and come to have a holy 
dip in it. The Central Services also present 
the same symbol. They also carry a 
concept of national integration. Therefore, 
decentralization of Central Services will not 
be justified in any way. You must decen­
traUae tbe examination centres for the 
benefit of the poor candidates. 

I have noticed one thing Oft studying 
this report. The hone Minister has announ· 
cod. just pOW that there are 8 members of 
this commission and earlier Dr. Saharo used 
to be its chairman. I would like to know 
whether there is any member in the com .. 
mission belonging to the Scheduled Caste or 
the Scbeduled Tribe or not? I am of the 
"iew that for the protection of their inter­
_ b and that of their children it is necessary 
~at out of these 8 members, at least onc 

. lbould. be ftom the weaker sections. At 
tho ~e time. it is also oocoasa.ry tbat 
experts beloJl&ina to tbj, sectiOD should be 
'e.pt on tbe 4nterviow board" Notbitta of 

, ~ nature hal found pJace in this 
report. 

I was having a g1ance on pa.s~ 52 of this 
report which deals with the Depari~en, lOr 

Personnel. Here this commission says: ; 1 t . 
"There have been OQCa$8iQ08'" 

various- Ministries/Depart1Jlepts~ .ve 
notified significant ~nd J;l1&teriaJ cha-NOl 
in the recruitment rules witbout oqf •• 
ing prior approval of the commission. 
This is a serious irregularity. It b,ts, 
therefore, been suaaested to the Depart­
ment of Personnel and Administrative 
Reforms that they issue a circular .ujpa 
all the Ministries/Departments to COl)syIt 

invariably the Commission Pf~r:. to 
notifying eny change in the recruitnlCpt 
rules." 

This is a very serious matter. In this 
regard, immediate orders should be issued 
to the Ministries and Departments djrect~1 
them to seek prior approval of this Com­
mission before taking such action. 

Besides, I also want to make a mention 
about ad·hoc appointments. as they arc 
directly linked with reservation. Ad.hoc 
appointments are outside the purview of 
the Union Public Service Commission. 
Therefore, mU1lmum possible ad .. hfJc 
appointments should be taken recourse to. 
I know. there arc some difficulties in it for 
Government because they have to take 
recourse to such ad·hoc arrangement when 
the officers are required to be appointed at 
a short notice. but my submission is that 
such posts should be notified to Public 
Service Commission as early as possible and 
it would be bt:tter if action is initiaMd 
simultaneously to make resular appointmaata 
on such posts. 

There was yet another thing which I 
noticed. In its first chapttr, it has been 
mentioned that the total salary of a Member 
of the Commission is Rs. 3,500 per montfa. 
The House is aware that the salarid ate 
beins rajsed everywhere owina to rite to 
prices. The Members of tbe Comllli.ioe. 
as I said cflrtier, are at par with the jUd _ 
of the High Courts and Supreme Court in 
Status. Therefore, Sir, through you~ I -hall 
request that their salary should be rev~d 
and keepiq in view the rism,' prfee8, at 
lout au ine......, of 25 per cent, .. or 
a little more, should be allowed i.12 t_ 
aalary. 
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tshri Ganga Ram] 
1! (I ' Another t.bin&. whicb nnds a mention in 

tbiI ICport or Dot, I do Dot know, is 
daat receady tho Department of Personnel 
_ iaauod a 0.0., perhaps under some 

i _uademandioa. which is applicable to 
. au Ministries and Departments. Tbe said 
"'G~O ... ,. that the relaxation in marks 
'ldtber to available to tho Scheduled Castes 
"ud dle Scheduled Tribes applicants in 

· educational institutions, has been done away 
witb. Tho hol1. Minister is sitting bere, he 
lDiIbt ba'\'o seen it. I shall again request 
bim that 10 far as the question of giving 
telaxation in marks for admission in the 
ec1ucational institutions is concerned, it is 
.. aood as reservation. A slight relaxa tion 
ia marks obtained is given to the children 
boloQJinI to the Scheduled Castes and the 
Scheduled Tribes in P.M.T. or any other 
technical fiold because their standard is not 

. equal to others. You know the environment 
io which these children are brought up, 
ospccially in the villages. I have also been 
in the I.A.S., 1 can speak English and Hindi 
taore. but the moment I reach my village, 
I have to forget these languages because the 
atmosphere there is totally different. There­
fore, I request you that when you are 
living the facility of reservation, do not 
ruin their career by withdrawing the 
relaxation in marks in the name of efficiency. 
Yo. should withdraw the said 0.0. as early 
.. possible, because there is a great resent­
tDOIlt amoDl tbe people belonging to schedu­
led casts and scheduled tribes on this score, 
dley are upset and agitated. 

Another thina wbich I want to mention 
is tbat h has just been said that our hone 
Members, the people's represcnta tives should 
Dot write any letter to Government or 
Mibiatcn or officers of the Department in 
fa\'Olll of any Government employee, 
tIPlioularly for the redressal of their 
pierlaDell. This is true that it has been 
_ndODCKl in the oonduct Rules of Govern­
.. at .... vu. that no Government ofllcer 
or GovorDDlOftl employee shall exert political 
..-ure OD OovetDrnent. But, Mr. 
~. SiT, tbrouab you, I want to 
.,.. 4be beD. Miai$ter that during this 
Mean .. of five to six montbs, at least 
... t SO ofBccl'l and employee bave been 
comiOl to me daily with their arievances 
4J1" to narrate storics of tboir woes as they 

\ 40' DCJt .. Justice. Honee they 10 to 
\ 

Members of Parliament and public repre­
sentives with representatioDs and na,r,ate 
their woes. Therefore, 1 shall request you 
to live some relaxation in this regard, 
because a person comes to SOme 06e with \ 
his arievancts only when he is suVering. 
1 shall, therefore. reque$t you to make this 
G .0. a little bit mild. Let us listen to th~ 
grievanoes of the people, so that we 
may put these problems before you 
alollS with their solutions. Many of such 
cases are genuine. I think 50 to 60 'per 
cent of complaints ate genuine. The 'hon. 
Members of Parliament try to understand 
their problems, because they live amidst the 
people. I think GoverntT1ent officers cannot 
understand their grievances to the extent the 
Members of Parliament can. Therefore, you ~ 
should amend the G .0. in such a way tbat 
conduct Rules are not violated and the Y 

grievances are also redressed. 

With these words, I would request ooce 
again that Government should consider 111Y 
suggestions seriously and try to implement 
them. 

[Eltgiish] 

DR. SUDHIR ROY (Burdwan): Mr. 
Chairman, Sir, I already spoke 011 the 32nd 
and 33rd Reports of the UPSC in March, 
1985. Therefore, J would now concentrate 
my points on the 34th Report of the upse. 

It is a fact that when most of the insti­
tutions of our country are facing virulent 
public criticism all·round t the UPSC more or 
less and also enjoys people's esteem. 

Sir, credit also goes to the fact that the 
UPSC has recommended candidates in res­
pect of posts which have been reserved for 
the Scheduled Castes and Scheduled Tribes. 

Besides, we find from the Report that 
Examination Refortns have enabled people 
from distant areas to compete for the Union 
Services and they are being recruited. But 
then, Sir, we find tbat Government still takes 
recourse to large scale ad hoc and irregular 
appointmflnts. These ad hoc and irregular 
appointments definitely undermine the rule 
of law. Rule of law is a most important 
ingredient of democracy. In a democraCY 
no one sbould 'be above law and a man hoW­
soever powerful be may be, mllst abid~ '1;y 
the rule 01 law.. But tie find that ehe OcweHl .. 
menl is takiPI r«ourse to _ 1 • ..., Dum.'., 
tJil hoc and irregular appoit1tments. nli~t .. 
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Jlothfftl' but distribuiiOft of spoils, distributidn 
of pontical patronage or the worst type and 
tberefort, the Oovernment should stop this 
practi'ee ~orthwith because in a democracy 
pubtic of!ices are public property and they 
should be fined up only on the basis of 
merit and experience. But we find here that 
the Government themselves are violatins this 
principle of rule of law. 

Then we find as many previous speakers 
have pointed out that inordinate delay is 
made in offering appointments to suocessful 
candidates. Often it is said that verification 
ot' emu-aoter and antecedents takes time and 
offets of appointment are made to success ... 
ful candidates after much delay. They cannot 
keep on waiting for an indefinite period and 
therefore, they seek placement elsewhere. 
Because of this deJay the process of selection 
become a wasteful expenditure. 

I find from the Report of the Commis-­
sion that candidates recommended for 
appointment in 1978 have not been appointed 
so far. The candidates who have been 
recommended 7 or 8 years before have not 
yet got any offer of appointment. This will 
not certainly enhance the prestige of the 
Government. 

Then we find that in many cases when 
the period of probation is over, Govermllent 
employees are not confirmed. Thus the 
ReDort of the Commission reveals that people 
who have been appointed in 1972-73 were 
confirmed in ] 982-83. Thus. after 12 or 13 
years Government emp10yees are bejng COD­

firmed. What do!s this mean? It means 
that the morale or the Government servants 
is undermined They suffer from a sense of 
frustration, and add to this the Supreme 
Court Judgment jf such things occur, tbe 
Government employees will not be able to 
render their best possible service to the 
community and therefore, I would request 
tile Government to confirm the employees as 
soon as the date of confirmations over. Thus, 
the 90vernment is deliberateiy pursuing a 
policy of procrastination and red-tapism. 

\ 

I fiJ\d that cases or promotion are not 
reported to the Comtnission. Consequently 
tbe Commission cannot dispose of tbese 
cases quickly and tbe l'esult il frustration. 

I would also like to point out tba.t tbe 
Commission's Report reveals that more than 
28 pSr 'cent of tbe successful calldidates are 

O.l'.~.c. 4UI 

:stUdents of Deihl University and Rllja$thaD 
University, Jaipur. But, you see, there • .., 
more than t 20 universities am! tbete ate' , 
institutions 'Which are deemed to be Of"11111 .. ' " 
versity status. Their students can not mo .. 
such impressive results. 

Already there are many flownp O.Q. dlo 
Indian bureaucracy. It is arlued tha~ most of 
the lSuccessful candidates boloDl to 5 or 6 
metropolitan universities, they boloq to 
upper middle class familiel. But in a dem010l 
cracy and in a vast country like that of Jodia, 
the nation lives in villages and rural area 
represents the broad sedtions of tho people. . 
It is true that introduction of reaioaal 
language in the examinatioD or introduction 
of regional laoauaae at the tli'lQ ,tie. stili 
bas improved tbe situation to lome ..... 
Yet, I would 8\111est that coachlOI ceDtrel 
should be startod under aU the State UQiWl'oI 

sities and the State universities should receive 
financial assistance from tbe Ce~. Othor. 
wise, the Services canDot be democratilld. 
The Services to be democratised mutt be 
representative of tbe broad masses of tho 
people. 

As many of my previous speakers pointed 
out, recruitment rules arc Dot notifiod ia " 
time. The Department of Administration _ad 
Personnel has catcgori.caUy pointed out that 
within four weeks from the receipt of adv_ ' 
from the Commission, the recruitment ruJet .' 
should be notified. But the 34th report oF l 

the UPSC reveals tbat even altor ftve yea .... 
in 97 cases, recruitment rules ha" Dot treM 
n.,tified. Because the recruitment Alles aN' 
not notified, the Government takes recoune' 
to irrelwar appointment and ad hoc appoint. , 
ment. Hence steps should taken so that 
recruitment tules are notified a. earl, .. 
pO'lsible. At least, we expect dais action from I 

this Government which claims to be a tWIC­
dOlliDg one. 

As I have already said, UPSC stiD enjoyt 
people's faith and trust. It more or lei. f 

functions in a most admirable mnner. But 
the lapses which are mentioned here ,,. 
on the part of the Government. Before~. 
eludinl my speech, I would requ~st the boo.. , 
Minister to see that this point i. cotlSiderocI 
seriously so 'that a better wa, is found out. 

With these words. 1 conclude Ill)' apeoch. 
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I Trqn,latlollJ 
, 
SHllI ZAINUAt BASHE~ (Gb~zipur) 

N,r, Chairman, Sir. it is very hearteBllll to 
note that wbeo we are disc-..$sina the report. 
of tlle UDiOD Public Service CommissioQ. 
this Department is in very competent h_nds 
of a Mmister of the calibre of Shri K.P. 
Sinsh Ceo. Tbe Department of Personnel 
and Administrative Reforms has assumed a 
areater :lmportance in the present perspective. 
We bave learnt a tot by our experience of 
the lOt up of our adminisirative services 
wbicb we have bad since independence. 
There is a need to bring about many 
chaqes in it and, I think, the hone Mmister 
will certainly make a beginning in tbis 
direction. 

The report of the Union Public Service 
CoIllDlission is presented every year to meet 
the constltutional obligations and a discussion 
on it alio takes place in this august House. 
The Union Pubhc SerVice Commission make 
recruitment for higher posts in Central 
Government and recruitment to these posts 
in generally made by holding a written 
examination followed by an mterviews, but in 
many cases, the rccrUl tment is made 
on1y through interviews only. 1 do 
Dot want to go into what bas been 
written in the report of the U.P.S.C., because 
wbat bas been reported in these threc4 four 
reports is more or less the same that was 
reported in the earlier reports and, lQ my 
view. if tho present set up continues, the 
samO old tbibgs, With a few changes here and 
thoro. will continue to be written. My main 
objootion is that the system of giving 
appointments is not fair, it should be 
improved. I would like to ask whether the 
present lot up is proper or not and whether 
aU sections of the SOciety are able to get 
appointments under the present set up? It 
also needs consideration whether people 
from all sections of the society have their 
iovolvement in these services or not. So far 
as I understand, the people from all sections 
of tbo society, tbe poor people, the rural 
people" economically backward people from 
tbe ur»ao areas are not adequately represen· 
ted ill .theM central services. 

Today, Jovernment services in the country 
are nOt orlly for running the administration 
or the c:ountry, but they are a stat\ls symbol 
also. That Is why the people from all 
lOCtioDS aspire to be in these services in 
\ 
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maxitnUlll number, especially, in I.A.S •• 
I.P .S., EnaineerUJI and other top central 
services. They want to lOt representation in 
these services. Bllt the way the U.P.S.C. 
conducts examinatiOQS. people from all 
sections do not find place in th~se services. 
Just now, a Member belonging to Telugu 
Desam was saying, and rightly so, tbat 
most of the boys and girls who find berth 
in these services are 'from urban areas. Even 
in urban areas, only those students who are 
educated in public scbools and other sood 
schools are selected. In cities, the children 
from well-to-do families and the children of 
top officers get education in public schools 
or Doon school. It is mostly tbey who make 
to this service. Tbe people living ill small 
towns or villages do not at all find place in 
these services. The education in these public 
schools is so oriented or you can say that 
in these schools they are coached for these 
prestigious services, such as, I.A.S. and 
I.P.S. They are groomed on these 1ine~ in 
the public schools and a base in laid for 
entering these services. The pattern of 
education in these schools and the pattern of 
examination in the U.P.S.C. are identical. 

Mr. Chairman, Sir. similarly, our educa­
tion system is also to blame to a large extent. 
The examination system of the Union Public 
Service Commission is based on this 
education system. We say and our Consti· 
tution also enshrines that equal opportunities 
of progress will be given to all. But bow 
will the two children one studying in a 
Minioipat school and other in a public 
school- get equal opportunities ? A boy 
bound to be ahead of a boy who had his 
who had his education in Doon School is 
schooling in a school located in 
a street in Chandn; Chowk. How can a 
child who had his schooling in a villaae 
school under a tree because the school had 
no building of its own, get equal opportuni­
ties vis .. a.vls one who studies in a public 
school. Therefore, it is meaningloss to talk of 
equal Opportunities. It is apparent that the 
boy who bas studied in a lood schoo), a 
school where students are groomed for the 
service like I.A.S. and I.P.S. will como OIl 
top in the competi tion and will aet hiper 
marks. 

I t has been said that the atudebCl of 
Delbi and Madras Universities aet lion', 
shares in these services. Why do the 
students of NaJpur, Banaras and Patoa 
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\1niver.sitiea not And place .0 t.., *'_? · indiaenous televisJon sets wiU !lot be soon ill 
tbe;reason is that a Dumber of coachina homes. It illij)or:ted V. C. Rs. and other 
schools bave been opened in bil cities Uko article" '.ro allowed entry in the co~tl)'. 
Delbi and Madras, where trainina is siven Dobod)' will p~ase indisenous goods. 
for tbe examinations. such as, I.A.S. and Thorefo~ when we provide protection to 
t.P.S. Mr. Chairman. Sir, yoU will be industry and also to the economy, why can­
surprlsod to know that fOOl up to Rs. 20 to not we give protection in services to people 
25 thousand are cbaraed in such schools. comilll from neaJected and backward afeas ? 
A p®r child baYiog a rural backsround can.. Wby caonot we offer opportunities for 
Dot let admission to these school .. beoause uplift ina the pOQr 1 When we can offer 
be can neither speak good BnSlish nor can opportun:tics to trade and industry, why 
be afford such huge foes. He callnot express can't we aivcn opportunities in the services 
himself effectively in English. He cannot to the backward people 7 The hOll. Minister 
get admission in these coachina centres, nor will have to think over it. 
has he money to pay such a large amount of 
fee. If such figures could be made available, 
I can say with certainly that most of tbe 
boys who are selected for I.A.S., I.P.S., 
I.F.S. and other Central services are those 
who get training in coaching centres. ThUs. 
you are not providing them any social justice. 
This method is not hased on social justice. 
These services are being given to some 
privileged sections, and thUS, the people 
bJlonging to the rest of the sections in the 
country are being ignored, they are feeling 
ignored. 

Mr. Chairman, Sir, this is the high time 
to devise a method whereby the people 
belonging to all sections of society, the poor, 
the students studying in Municipal and Zita 
Parishad schools, the children of the people 
living in rural areas, can find place in these 
prestigious services. 

You talk of competition. Bil people say 
that the selection should be merit· based and 
that there should not be any reservation. 
They say reservation is worthless and that 
the best should come out on the basis of 
merit. But, Mr. Chairman, Sir, the people 
belongiog to poor and backward classes 
need reserva.tion. Today, many of our 
industrialists and rich people talk of merit. 
Wen, I say that if foreip cars are allowed to 
come into India, will tho can or Indian 
manufactures run on Im:liau roads 1 No, you 
will Dot find them. If Japanese and American 
cars are allowed entry in India, cars of Birla 
and odacra cannot run here. 

PllOP. MADHU DANDAVATE 
(bjaPUf) : That is why Japan baa eotenwJ, 
jnto a coJlaboratiOD. 

SHRI ZAINVL BASHBR. : If imported 
teioviaiop. .tI.tart pourial iato lad ... 

Today, an agitation is going on in 
Gujarat over the reservation in services. I 
want to say a few words on the reservation 
issue being raised in Gujarat. this being the 
opportune time. After all, who are the 
peol)le spare·heading this agitation. 
who are these people whom we see on the 
roads of Gujarat? They are the same 
people who will be the beneficiaries in 
the event of a competition. When the 
Government of Gujarat spoke in favour of 
reservation for the backward c1ac;')cs, the 
result was that the Congress secured three­
fourth majority in the elections. Even today, 
I can say with challenge that if re·etection is 
beld in Gujarat on the issue of reservation, 
the Congress can further improve its tally 
and there is no question of its being 
depleted. The poor rural voter cannot fight 
on the streets. He can only elect Government 
through ballot and, therefore, it is the duty 
of Government to protect their interests and 
to work for their upliftment. 

17.00 bra. 

Mr. Chairman, SIf, today there is a need 
for taking an important decision for bringing 
about a chanae in the system examinations 
being conducted by in Union Public Service 
Commission. We shall have to take such a 
decision which would enable people from aU 
sections of society to find place in there 
services, so that a1) sections could be 
benefitep. We have fixed quota of reservation 
for tho Scbct,dulod o..stes and the Scheduled 
Tribes and they are being appointed also. 
It is a Jl\4ttor or pteasure to note tbat the 
report of the U.P.S.C. : ays that by and large 
their reserved posts have been fitled with a 
few exceptions bero and tbere~ The reserved 
posts ill I.A.S., I.P.S. and anied Services 
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have been filled. The people beJonalnl to 
backward sections have come ~p wards. 
The experience showt that the perfonnanee 
of officers belonging to the Scheduled Castes 
and Scheduled Tribes is not bad~ if not better, 
as compared to their counterparts in 1bo 
aeneral category; their performancc is at par. 
Their style of working, their sincerity and 
cfficjen~y have been at par with others. Tt.e 
people belonging to the Scheduled Castes aDd 
Scbeduled Tribes are at the bottom of our 
society. But, above them and below the 
upper class, there are large number of people 
in the country. If reservation for the S. C. 
and S. T. has been fixed at 18 per cent, they 
have got 10 per cent vacancies at some 
plaoes and S to 8 per cent at other places. 
But the backward classes and the minorities 
which constitute 50 per cent of the popula­
tion of this country do not get even S per 
cent of posts. 

PROF. MADHU DANDAVATE : In 
class I posts, their representation is nil. 

SHRI ZAINUL BASHER: Their repre­
sentation in class I it not even one per cent. 
What are you doing in this direction ? Will 
it not breed re"entment and jealously among 
the people? Certainly. it will and it is natural 
too. It is really unfortunate that a handful 
of people should monopolize the top posts 
because they were born in rich families, they 
are the sons of officers, Industrialists and 

. businessmen or they live in cities and have 
access to public schooh and the rest be 
deprived of their share in these services. 
This situation must be improved. In my 
view, reservation should be there even for 
the backward cla~es, minorities, women and 
economically backward peop!e irrespe<;tive of 
their caste. There should be reservation for 
tbe rural people whether the)' belong to 
upper caste or lower caste. This country 
cannot made progress without reservation. 

17.04 hrl. 

[MR. DEPUTY SPEAKER In the Chair] 

The situation in which a handful of 
people continue to perpetuate their monopoly 
in sorvices and then induJae in rioting 
cannot be allowed for long. The country 
cannot tolerate it. This must be checked. I 
waot to tell the llon. Minister not to be 
scared of it. If he wants to have a national 
~nscniU5. he can bave it. If tbe consensus 

is taken from tbose very people, a natioMl 
-consensus will Dot emerac. To havo a 
natiooal CooSCDIUS, Government can act • 
sample survey of poor people conducted. 
Ha va tbo national conMnsul from tbe viIJapa 
and small djltrict beadqual1ef1~ National 
conserutus will Dot emerge from tho now.­
papers of Delbi and Bombay. It wiH DOt 
emerae froOl tbe big politiciaQ8 belooging to 
a particular class either. The only course is 
to sot a sample survey conducted from 
village to vUtale or else let the eleetion~ M 
beld OD tbe i9&ue of reservation policy. Then 
only. a national consensus will emerge. 
National consensus does not emerse from 
the writioas in big newspapers or from the 
speeches of biS pOlitical leaders and the 
champions of upper classes. A dift'erent 
method of reaching a national consCDSUS 
should be adopted. Sample survey should be 
conducted in all the villages, wherein all 
sections of people should be asked to express 
their will. Then only a national consensus 
will emerge and then only something can be 
done. This country cannot made progress 
without baving reservation in the services, 
as otherwise, resentment will spread. 

As at present, the resentment is confined 
to a few whose reserved seats are sought to 
be snatched. Nobody can even imagine what 
will happen to this country if this resentment 
~preads amona that big section wh~h cons~i. 
lutes 70 to 7S per cent of population, whic:h 
aspires to get Jobs. Therefore, preparations 
should start right now so as to check this 
resentment. Precautionary measures to cbeek 
jt should be taken right now. 1 shaH request 
the han. Minister to find out a way to check 
this resentment from spreading; only then 
will it be possible to deal will the flituation. 

So fat as the question of deterioration 
in merit is concerned, I have just said wben 
we included the people belonging U) the 
weakest section of the society, the adivasis, 
scheduled cast" and Harijans ill these 
servioel their performance has Ilot been bad 
as compared to their countetparts in the 
general category. If not better, their per. 
forrnance is not bad either. Therefore, there 
is DO question of the merit aoina down and 
the ef6cicmcy detctioratiJll, because eflicieOq 
is based on common-sene' and the CC)DlfDOD­

sense of none of thOIQ iI bad. ~o~~y G8Il 
become ,a co11cctor in tb~ couotty aDd 
perforM his duties. To Sa)' that a tint c'-
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)tirst from tlte la.hat Lal Nobru University 
tan 'prove '(0 be 80 efficieat collector &1\4 a 
'ctttdent of a degree ool3ese elsewhere will' 

, 'P~ove to be an inefBcient collector i. .not 
, fe1 evant in th~ present' day context. It bas 
b~ been seeb that the perfbrtnallCt of an 
II.A.S. 10Pf)et 11'8 not been better t))an tbe 
person at the bottom of the same JIlCrit tist, 

'bis performance has often been rated lower. 
, So, to talk of the! tnerit Is to mis.suide the 

people, to dodge the, people and to be fool 
the people. The time bas come wben we 
should cbanse this system. 

I would like the hOD. MLnister to clarify 
while replying to the discussion as to what 
steps are proposed to be taken by Govern­
ment in this regard. You arc the Minister 
of the Administrate Reforms Department 
also. You look after the work of tbe Depart­
ment of Administrative Reforms. Our hone 
Prime Minister bas also committed that he 
would work for toning up the administration. 
The present set up of our administratio~ is 
very strong which is run by those persons, 
who after joining the service, aim at making 
good the money that they have spent on 
their studies. I do not say that all are such 
persons, and all are corrupt. But there are 
instances and we all know how quickly such 
officers from disH ict level to Ccotral lc;vel 
make money, wo all are chips of the same 
block. I have nothing special to say in this 
regard. It is the responsibility of Government 
bow to root out corruption and it should be 
checked. I would, however, like to appeal 
that aD efT')rt must be made in the direction 
of living equal opportunities to the people 
of all sections of society in maUer of jobs. 

.SHRI R. ANNANAMBI (Pollachi) : 
Hon. Mr. peputy Speaket, Sir, I 4lnl grateful 
to you for aiving me an opportunity to par­
ticipate on behalf of my party the A.I.A.D. 
M.K. in tbe discussion OD the 32nd, 33rd and 
34th Reports of U.P,S.C. and to make a few 
SUBsestions. 

The Public Service Commission bas ~n 
constituted to ensure that jobs are Biven merely 
OD tbe besis of mefit and ~hat a4e~u.te 
remuneration is given to sucb I jobs'. the 
ll~ic ~rvice Commiasions are impartiat 
.~odi" $0 tllat the ~ovCfnance of ,l\e country 
~t d,e~nd,mt on the candidates ~o$ell ~y 

{ , 
them. l.~ happy to say that t,be Ta1nil 
Nadu P .... blic Servi~~ Commission is abovo 
all iosinuatioD8 of partiahity and Partisansbip 
ancl tbe Oowrnment of Tamil Nadu is run 
by capable and talented persons selected by 
tbe Public Service Commission. 1 will say 
without the fear of beina contradicted tbat 
there are no malpractices in the recruitll1cnt 
beins d'one by Tamil Nadu Public Service 
Commission. 

With the constitution of Staff Selection 
Commiss'ion fOI" recruitment of tower grade 
staff, the onerous tasks of U.P.S.C. have 
been reduced greatly. I refer to this bacause 
now the U .P.S.C. should be in a positiort to 
pay greater attention in the selection and 
recruitment of SC/ST candidates and othtr 
backward cJasses' candidates. 

In 1971 the rep.resentation of SC in Class 
I posts of Centra) Government was 2.5'8% 
and in 1983 thi~ has gone up to 5.49%. In 
Class IV posts the SC representation was 
18.37%, which went up to 23.41% in 1983. 
Similarly, The ST representation of 0.41% in 
Class I posts in 1971 went up to 1.17% in 
1983. In Class IV posts their representation 
was 3.65% in 1971 and this went up to 7.45% 
in 1983. It has to be accepted that this is 
not a significant increasr, particularly in the 
context that their population constttutes 30% 
of the total population of the country. In 
itCi Report, the U.P.S.C. has bemoaned that 
there j~ a shortfall of 74% so far an the 
representation of SC/ST in medicie. science 
and engineering categories is concerned. The 
contention of U.P.S.C. is that suitably 
qualified condidates are not availabJe from 
SC/ST communities to fil) up this yawning 
gap. 

This reveals the fact that the SC/ST candi .. 
dates are below the roverty line and they 
are denied opportunities to have higher 
studies and better job opportunities. I take 
this opportunity to demand that the 
Government should formulate plans for 
aiving relaxation in educational stipulations 
for jobs in Centra) Government for the SCI 
ST candidates. These candidates should be 
liven special training and tuition facilities so 
that they are enabled to reach higher levell 
of proficiency. I would also demand lbat 
the quota of posts reserved for these SC/ST _ ....... ---------,.......,-,.-..------------...... ---- - .. --~-

.The ... was ori.ina1b .1i1{"edf~ TIUl\U~ 
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candidates should not be d,e-re_ved just 
because they are not available. Sucb posts 
should be kept vacant, till suitable candidates 
from SC/ST candidates are trained and made 
available. 

Here, 1 would like to &ugest that the 
Government of India, which is, inherently 
capable of tackling an burdtes, sbould not 
hesitate to implement the recommendations 
of mandaI Commission. When they are 
implelnented, the candidates belonaing to 
backward classes will stand to benefit. There 
has been persistent demand from all sides of 
this House I hat the recommendations of 
Mondal Commission should be accepted. I 
am sure that our hon. Prime Minister will 
ensure the implementation of Mondal 
Commission's recommendations for the good 
of backward class people in the country. 
These recommendations should be given 
mandatory support so that the U.P.S.C. can 
be the agency for the recruitment of 
.cantiidates from backward classes. 

Recently, our .bon. Prime Minister has 
directed that the Slate Governments should 
not modify the reservation policy to suit the 
prevailing political exigencies. I am sure 
that our hon. Prime Minister will direct the 
mandatory implementation of Mondal 
Commission's recommendations also. 

Sir, 1 would take this opportunity to 
demand that VAN NAN (Washermen), 
NAVIDHAR (Barbers), MEDHAVAR and 
NARIKKURAVARS are treated as back­
ward classes in Tamil Nadu. All these 
communities are living below poverty line. 
They should be declared as Scheduled Caste, 
so that they become entitled to constitutional 
benefits being enjoyed by SC communities. 
This has- been the long-standing demand of 
these communities in Tamil Nadu. I take 
this opportunity to demand that these four 
communities should be declared as Scheduled 
Caste immediately. ) request the hon. Home 
Minister to look into this personally and do 
the needful for the good of these communi­
ties. 

It has been stated in tbe UPSC report 
that the Ministries of Government of Jndia 
do not publish the recruitment rules even 
after yean of obtaining the concurrence 01 
the U.P.S.C. tbough accordins to the directi­
'Vel of the Department of Personnel and 
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Admillistrative Reforms., such t'eCnlitment 
rules sllould be published witbit;l 4 weeki of 
obtainioa the cODcurren~ of t. U.P.S.C. 
ror such rides. Presently there .re ab9ut 
105 pendiDI cases. This kind of in~tloQ 
ltads to ad hoc and irregular appointmepts 
in the MinistrieS. .S has been emphasised by 
tile U.P .S.C. in ita report. I request the 
hOD. Minister to look into this and ensure 
that tho recruitment rules are pubJished on 
time without deley. 

Before I coDClude, I am constrained to 
refer to the recent judJment of the Supreme 
Court in reprd to Article 311 (2) of the 
Constitution of India, according to which tbe 
Government is empowered to dismiss any 
employee without inquiry and without giving 
reasons. Tbe employee is debarred from 
approaching the Court of Law. 20lakhs of 
Central Government employees are in Ireat 
distress because they are denied the natural 
justice. I request the hon. Minister to look 
into this personally and ensure that 20 lakh 
Government employees are given the right 
to have natural justice by amending the 
relevant article of the Constitution of India. 
Then alone the U.P.S.C. will have the oppor­
tunity to be the consulting agency by the 
Government before the Government employee 
is dismissed. In this context the Govern­
ment will have to ensure the impartial role 
of U.P.S.C. I would reiterate tbe need for 
redressing the genuine grievance of 20 lakb 
government employees, particularly after the 
judgment of the Supreme Court deprivinl 
tbem of natural justice. 

With tbese words I conclude my speech. 

SHRI RAM PY ARE PANIKA (Roberts­
ganj): Mr. Deputy Speaker, Sir, at the 
outset I would like to congratulate our Hon. 
Prime Minister, Shri Rajiv Gandhi for 
separating the Department of Personnel and 
Administrative Reforms from the Ministry of 
Home Affairs for the first time and givina it 
so much importance by forming an indepen­
dent Department. It shows bow much our 
Government are concerned about bringing 
improvement in the level of our administra­
tion and about improving the eiBciency of 
tho pe.rsonnel servina thereunder. 

So far t tbe Members of the Union 
Public Service Commission have been of biP 
calibre, whetbet' they have been administra­
tors er ectucatkmtsts or experts in their 
re8peCtive lubjecta ao4 the c;emmiaiOD eojo)te 
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a very good reputation in the country and 
OM -p()Sitive aspect of this is that the people 
,.. that DO approach can be mado there 
.... it a 'Very lOad. tbiDa in itsolf. 

" 

8~,OOO candidates take this preliminary teat 
and ultimate1y only 8 to 10 thousand CJlh 
didaies come out successfui and appeat {J1 
tbe main examination. In this connection, j 
au •• t that candidates, who pass tbe p~. 

Ou," Constitution makers have liven liminary test, should be treated as qualifiod~ 
considerable importance to this Commission. Their ti~e is \11 asted in repeated pr~limjJl'r.Y 
Under Article 315 of the Constitution, they tests. So this sy~tem should be modified: 
bav~ made a provision for its constitution - ~ . 
and under Article 323 its reports arc required I was loitl8 through tbe 't!OSnlts of •• 
to be presented in Parliament for discussion. year. I came to know about the studcD~ 
It shows the significance of this Commisson. aptitude. Out of the first 20 candidatea 

Just now, I was going through its report 
for the year 1983-84. There are two reports. 
This report is prepared by official, the 
terminolo&y used and the programmes pro­
jected being the same. But it is gratifying 
that two posts of Members, which were lying 
vacant have been filled this year for which 
I congratulate the bon. Minister. It is for 
the first time that full quota for the Scheduled 
Castos and the Scheduled Tribes in I. A. S. 
b,.& been recommended. It is a welcome step. 
Howver, I would like to emphasise that if 
capable candidates belonging to the Scheduled 
Castes and the Scheduled Tribes are available, 
then it will not be justified to keep their 
posts vacant in I. A. S., l. P. S. and J. F. S. 
Since this recruitment is made by persons 
belonging to some particular classes, quota 
meant for the Scheduled Castes and the 
Scheduled Tribes is not filled on the pretext 
of inefficiency. The hon. Minister should, 
therefore, pay special attention to this. 

J'u~t now, an hon. Member was saying 
tbat their quota has been completed. Their 
quota might have been completed in class 
IV posts like sweeper and peon categories. 
But bigher posts are kept vacant on the plea 
that they are inefficient. So, the hon. Minister 
lDust look into this. 

Just now, my friend Sbri Zainul Basher, 
made a reference about Gujarat. It is true 
that the Opposition do talk of national con­
lensus and our hone Prime Minister bas also 
said this. Let us have a consensus in Gujarat 
and Madhya Pradesh. Earlier also reservation 
wa there.. 85 per cent people of the country 
waat panicipatlon in tbe adminjstration. 
Sbould they be denied this opportunity? 
J wouklJike the hOD. Minister to proceed in 
t~ mattet very cautiously. 

Secondly. a preliminary test is given 
wo. tbo tloal I. A. S. examination. A~t 

selected in 1. A. S., 17 belong to scienco 
group and the remaining 3 to arts group. 
I do not say that it is not right. It is a 
welcome trend that science peopJe are comiDe 
forward. But we have to keep a balance 
between arts and science groups in I. A. S. 
examination because in the marking done in 
I. A. S. examination a history student, how­
soever intelligent he may be, will never set 
more than 60 to 65 per cent marks. He win' 
not get hundred per cent marks like the one 
who offered mathematics as a subject. Tho 
Commission and Government wi1I have to 
lay down a policy for the next examinaUcfis 
which will provide for some percentage for 
those arts students who arc very inteJligent 
and brilliant. Attention should be paid 
towords this aspect. 

The hon. Mmister has said that thero 
are about 60 coaching centres for tho 
Scheduled Caste and the Scheduled Tribo 
candidates. I would like to say that this 
number should be increased further. There i, 
great difference between the coaching standard 
of these centres and of those private Coaching 
centres. This matter should be looked into. 
In the last 1. A. S. examination the number 
of the Scheduled Caste and the Scheduled 
Tribes candidates, who had not attended any 
coaching centre, was more than those who 
attended the coaching centres because inten­
tion of tbose providing coaching was not 
bena fide. So, these coaching centres should 
be managed properly. It should be ascertained 
as to bow many Scheduled Caste and 
Scheduled Tribe candidates, who have been 
provided coaching in these centres, have been 
selected in I. A. S. and I. P. S. tbi!l year alid 
how many form amongeSt those who dfd not 
attend these ~bing centres. Oldy then caD 
we judae tbeir utility. 

You have oJ)ened such centres at m .. ay 
1'Iaces and appointed part-time universit1 
u.borI. It it not 8ood. You .bou~ ~ 
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fun·ftoclaed ~trct and appoint there full 
~e eminent educationats and administrators. 
They should be made accountable. These 
"otta should be result-oriented. It should 
bd made clear to tbem that if certain number 
or "OIIKtidates does not pass tbis 'Year, those 
administrator. wi)) be dismissed. What 
happeoa is that the university lectures read 
011' the lame cyclostyJed lectures every year 
aod take their fees. Therefore, the standard 
of theSe coach ina centres will have to be 
improved. 

It is true that under the directive princi N 

pies enshrined in tbe Constitution we have 
been liven constitutional rights. It is clear 
that equal opportunities will be given to all. 
BUt how will these equal opportunities be 
liVeR? I support what my friend Shri 
Zainul Basher bas said. He made a refer­
ence to tbe education system. You should 
compare tbe condition of primary schools 
functioning in the rural areas and those in 
urban areas. I have representedly said that 
talking of equality is meaningless until equal 
opportunities are actual1y made ava,lable. 
I would like to saJ very firmly in the House 
that we do not want the reservation to 
continue for years together but I must plead 
that we should be given the means to get 
equal opportunities. If our children are 
livon the facility of studying in public and 
central schools, why should we ask for 
reacrvation 7 I would like to congratulate 
those Scheduled Caste and Scheduled Tribe 
boys. who have made tremendous progress 
durina tbe last 30 to 35 years. Can you 
Coract the atrocities that have been per­
petrated on these downtrodden people in 
tho country? When we refer to vedas, 
Upnishadas. Mahabharata and Ramayana, 
a very disburbing situation arises. In 
what condition have tbey been left 7 Just 
now a Member from Tamil Nadu was 
speaking. Does be forget that holding an 
umbrella by a Scheduled Caste person was 
a crime ? Bven now. 37 years after Independ .. 
eoce when a SchedUled Calte officer visits a 
vi\laae, be is offered water in a alasstumbler 
and if bis peon is a brabamil) be is offered 
~ter in a mental utensil. Even now a 
Scheduled Caste officer feels demoralised. 
Such a treatment, such a condition goes on 
and you say eftlciency is lolng down. Do 
you Dot think bow much demoralised these 
ofJloen fool.? When • ~bed\llod Caste 

I.A.S. ofHcer BOCS somewhere on visits, 
local people expect that officer to wisb them 
first with folded hands and if his fMOD 
happens to belons to som,e, other caste they : 
win say to him paJo,; Panditjl. It will 
Dot be justified to withdraw resorvatian and 
deprive backward and other people of ~ 
opportunities in the name of efficiency in a 

~ country where this type of social system has' 
been obtaining for centuries. It should, 
therefore, be Jooked into seriously. 

As I have said earlier, the Public Service 
Commission has its own importance. I would 
like to congratutate the Commission for 
the suggestions given by them about the' 
corrupt officers. There have been many 
instances of non·acceptance of the recom­
mendation of the Commission in respect of 
these officers. You will see that the case of 
an officer was referred to the Commission 
for review but the Commission did not 
agree and said that he should be awarded 
more punishment. Even then, Government 
have exonerated him. Today it is taken' 
for granted in India that I.A.S. and I.P.S. -
officers cannot be punished or dismissed' 
from service. The Tribunals in Uttar 
Pradesh found 111 l.A.S. officers guilty, 
but I.A.S. officers are shielded. Today, tt.ey 
have formed I.A.S. Association and I.P.S. 
Association, but due to then riva1ary, ad­
ministration of our State and of the entire 
country for that matter is being jeopardized. j 

If at any place. the powers of Po1ice 
Commissioner-are given to an I.P.S. officer, 
I.A.S. officers become restless. In respect of 
Kanpur and other KAllAL towns, it was 
decided that the powers be delegated to 
I.P.S. officers, but they could not join there 
because I.A.S. officers forced Government 
to withdraw that order and Government' 
had to given in. Such is the hold of I.A.S. 
officers today. Our Ministers will have .to 
see to it. f Today, some how or the otber~ 
things move according to the wishes of I.A.S. . 
officers in the COUDtry and tbe result is tbat . 
the corruption is OD the increase. The 
officers oocupyins the senior positions are 
responsible for all pervadil1l corruption in 
the country today. Therefore, I want you 
to take decision that if complaints are 
received against the I.A.S. officers in 1984 ... 8' 
and if on in<tuiry they are found pllty, ' 
they will be ~moved from service. Here 
in Delhi, you allowed a corrupt I.A.S. I 

officer to continue in seMCfJ wbicb prowcl .i 



to be morale booster for those I.A.S. 
officers who indulged jn corrupt practices. 
Today, you cannot puni~h any I.A.S. officer 
tJovemment succumb to pressure. Therefore, 
I demand that if the Public Service C~m .. 
mf!sion gives report agai nst corrupt officers, 
yon should accept it. Similarly, the 
reports of the Tribunals in different States 
should also be accepted and action taken 
against corrupt officers. No improvement 
can be brought about as long as a provision 
fOl" l'unishing the corrupt I.A.S. and I.P.S. 
ofticers is not made. I do not know why 
Government are afraid of them. I have 
never seen an I.A.S •. officer being dismissed 
••• (Interruptions) 

Sir. 74 per cent of posts reserved for the 
Scheduled Caste and Scheduled Tribes 
Candidates. whether these are in Science, 
Engineering or in Medical field are vacant. 
What Government are doing is that they are 
giving them some relaxation in medical 
collages. This is not because qualified 
candidates are not available, but because 
there are no candidates of these communities. 
That is the painful aspect of this story. 
When will you offer them opportunity to 
beG.ome a doctor or an engineer? I want 
that Government should give it a serious 
consideration to see how the people belong­
ing to the Scheduled Castes, the Seheduled 
Tribes and backward class can come up in 
the reckoning so as to become doctors and 
engineers. Today. if a person aets a 
position, it does have an impact on his 
family and his community at large. But, 
you will find today that their Quota is not 
filled even in class III posts. Their quota 
is complete so far as 1.A.S. and I.P.S. arc 

.. concerned. but it is not being filled in class 
1.1I and IV posts, becau('e the officers entrusted 
with tbe recruitment indulge in and spread 
nepotism and casteism. This is a very 
dangerous situation for the democracy in 
tbe country. If we are to strengthen 
democracy in the country, it is necessary to 
frame service rules and recruitment ru1es 
in doference to the aspirations of 74 crore 
people of this country and to provide for 
dMir training in the area where they lack. 

[&wl/sltl 

,SHRJ V. S~ KR.ISHNA IYEll (BanaaJote 
loath) : ," Mt. Deputy Speaker. Sir, I would 

Uke to make a few observations on tbe 3_ 
33rd and 34th Reports of the Union. Public 
Service Commission. The uPSC is a consti­
tutional body. Set up uoder Anic1e 31S or 
lba constitutioD. Its powers and tunotiont 
aro defined under A rlicJe 320 of the 
CoasdtutioD. If you 10 throup tho "port 
yo~ will find bow t be loverDmoot baa beeD 
indifferent to the basic recommendations of 
the UPSC. The 80vernmen bas been 11'&­
dually eroding the functionina of the UPSC 
right from 1958 upto this day. There bav'e 
been 17 NotificatioQs by wbicb the UPBC 
has been exempted from recruitment t of 
certain cateaories. The UPSC bu boeo 
repeatedly recommendins that it is Dot 
correct; they have also said that it is un: 
constitutional to do so. In spite of it. tbt 
government is taking away some of the vJtaj 
departments from the purview of the UPSC 
for the reasons best known to them. In thi' 
Report the UPSC has made recommendatiObl 
a number of times wjth reaard to ad IIsI: 
appointments. It is very unfortunat4-
Though the Appointment Committee of tIM 
Cabinet now monitors and controls th4t 
there are even today many old ad laO; 
appointments whose cases have not been 
settled. It is just because many of tbo 
departments or Ministries are not able td 
finalise their recruitment rules. It is very 
unfortunate. The UPSC has made a very 
strong recommendation about it; tbey have' 
also taken a very strong note of tbe attitudo 
of the government with regard to this, whicb 
I do not understand. Thouah it is Dearly 
37 years after we attained our independence, 
many of the major departments, particular!), 
the Ministry of Health, they have Dot boon 
able to finalise their recruitment rules for 
many of the posts. I stron&ly urle that tbq 
government must put an and to this adhosiam. 
Even now with regard to ad hoc emplOYeeII 
who are serving in the various departments 
of the Ministries, government must see that 
th:ir services are resularised as early as 
possible, because, otherwise, if they are 
allowed to continue for more time and it 
one flne morning tbey are asked to JO home; 
than their condidatcs will become pitiable. I 
\Il'p upon tbe IOvernment to tate a Ih'oDI 
view of this matter. Another importaDt 
recommendatioD which the iCMdlDODt. 
not taken seriously iI witb reaard to 1IC:IDit.. 
ment. There i. no plamaiDa at all in ~' 
various Ministries in this JDaUet. ID dUt 
reprd, it says as (ollow. ~ 
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,. rho Commission regrets to say 

that in spite of repeated observations 
made by then) in fbis behalf in their 
earlier lleports, cases continue to occur 
where the Ministries or the departments 
taileel to intimate even the approximate 
number of vacancies for publication in 
the Commission's Report, etc." 

Svon after the Notification, tbe Ministry 
• not iDtimatiQg the exact number of 
vacucieL It is notified, and after the exami­
j)8.tions arc held, it is found tbat, in a 
IUUDber of cases, finally it will be 8 to 10 
.times lDOre tbe number of vacancies finally 
r~llOrtedt because, first of all, the department 
,Ilotifies JO many vacancies, but, ultimately, 
",bcQ the actual selections are made, it will 
be 4 or 5 or 6 times more. This is irregular 
boca~ lack of plannioa on tbe part of the 
Ministry leads to such confusion. I find 
from both the Reports that the UPSC bas 
Qbaerv-=d about this. So, it 18 high time 
.... t lovernment sh,ould put an end to it. 
Thore should be proper plannmg. The 
Ministries and the Departments must know 
tlow many vacancies are there; they should 
intimate well in time and see that notifica­
tions are made, and when once the notifica­
tions are made, they must stick to them. 
Pint tboy ask for so many candidates and 
aftorwards they go on increasing the number 
of candidates. Well, that is not correct; 

. that is irregular; that must be put to 
aD end. 

Even after a number of years the selec­
~ons made by the UPSC are not unp)cmcllt­
edt The members have already referred to 
it. So, I need not repeat it once again. 
J (10 not understand the reasons given by 
the lovernment. They say that they require 
time for verification about the candidates. It 
is reany ridiculous r It should be done 
simultaneously with the examination. After 
tbe c"amination is conducted, immediately 
.fter the results are announced the interviews 
a1&o should be conducted. We do n'ot 

~,i.t UDucrstand the rea~oQ why they delay it 
(~r S\1Ch a long lime. 1 also strongly urge 
~on tll~ Governmept and the Commission 
(0 r~duce t~~ tinte lag. The max~mum 
tUn., tb,o apve~ntQent ~aQ tAke to implement 
.... 't.i.P,S.C. re;corumendations should be 
ihiee fUootbs. For years together they do 

DOt implement and ~ should not be allowed 

to continue. This i$ another point wbioll 
bas to be noted. 

Yet another point which I would like .. 
dra w the attention of this august House it 
with regard to the recruitment policy of tbe 
Government of India. As all the hOA. 
Members know, for the past two to tbree 
years there has been a ban on recruitment. 
On the one hand we say that the unemploy­
ment problem bas to be solved and on tho 
other we do oot recruitment people, though 
there is necessity. I can understand our 
doing so if t here is no nescessity. But know­
iI18 fully well, and knowing for certain that 
there is need for additional hands, tbe 
Government has put a ban. Tbere arc 
thousands of temporary employees work ina 
in several departments. They are beiPi 
threatened by imminent removals. 1 feel 
it is high time that tbe. Governmeot verify 
the needs of additional hands and the 
vacancies position and those posts which 
are absolutely necessary should be filled up 
through the UPSC according to the Constitu­
tion. 

Lastly, I would like to say that I agree 
with Mr. Basheer and others who spoke, 
that the regional imbalances in recruitment 
should be removed. It is really a very happy 
augury that the UPSC still enjoys the con­
fidence of the people. But it is not a real 
confidence, or confidence from the heart of 
the people. We have yet to see the day 
when the lowest of the low i~ selected for the 
high posts. It is not in the hands of tho 
UPSC alone, I know. It is for the Govern­
ment to evolve the rules, in such a way that 
the regional imbalances can be removed. It 
may not be out of place for me to mention 
here that very recently the Kamataka 11 

Government have appointed a House Com­
mittee of the Legislature to go into this 
question of regional imbalances in the 
matter of recruitment and to see tbat every 
region is properly represented. Because, 
the real thing is, as many of the Members 
have observed a rural young man is ignorant, 
he does not even apply for any post, and be 
cannot even sit for the examination, because 
there is no confidence in the upset He 
feels that he cannot be selected by the upset 
So, that is the position. 

I will even suggest that the Government 
appoint an expert committee to go Into tbe 
matter, to see tbat, without iDf'rinJlGl on tb6 



~t .. tiOl\ taw 118iooa1 imbala... Ale 
temQV" .04 tbe weak. eectioos of the fOdc., QIll .0 fiDeI. place ia "",11c 

••• 
With thtIe words I conclaaclo. But before 

that I want to meatioA tbat the thirty-third 
teport ~ts .lmoat paraaraph by para­
.....,h~bat to apeak of sen...-wbat is 
rtlentiOlled to the earliet reportl I Both the 
reports contain similar aen&Caces" That 
tDeana the Government bas Dot rotpOociod to 
tbeir orisinal recom~dati0D8. It .should 
Dot be so. Wben we consider tbe next report 
ttae Q€J'YetDtMDt should _iously trY to see 
that tlUl thins is BOt aU0we4 to continue. 
Nw all. the Govenm:leJlt fboald consider 
die Commission as dleir equal. It is an arm 
of the CODstitution. It it let up b)' tbo 
CoOltitudon. They should keep this in mind. 
Thank you. 

MR. DEPUTY SPBAKmt: Sbri Urna 
Itant Mishra. 

[Translation] 

SHill UMA KANT MISHRA (Mirzapur): 
Mr. Deputy Speaker, Sir t I am very grateful 
to you for aivina me atl opportunity to 
apeak. 

Si r, whatever be the form of lovemment, 
.. tever <be tbe political system, whether it 
illDbDarchy, dictatorship, democracy or any 
ether system a permanent machinery ca11ed 
1NreauclWey is Inevitable and indispensable.. 
Thtt vita) ditrerenco is that in otber l)'Items, 
such as, Communism, the bureauetacyaets 
moulded on the Jines of the ideolOlY 01 the 
rulers. In sucb a SYltem, tbe bureaucracy 
tows the line of government. Similarly, 
tile countries baving dictatorsbip create their 
own bureaucracy whicb cannot 10 apinst 
the wishes of the rules and if it does. it is 
tbrowo out. You can take any country in 
world, for example in communist co&lOtrios 
like Soviet Union, ~ioa ~ other-. the 
bureauetacy tows tWr ofDQal line and it 
bas to implement ~mpuJsorily their pol"*-o 
It it ~oes oot do 10, it caDD.Qt rca:aaia in 
Clpl9yment and it wiU be Ired. nc UQlO 
~ .,. Of dicta.ton. 'Ibcro b ... "'-~ 
~ the ~,. tbeat ~ clicatoD -' .... 
1tIo. We have dictaton iD QUI .DtiIbbour. 
baOd. Many or IUCb dictatoR an.$iIl &bem 
fa Arab and AfricaD COUIltdII. TIM CQUA&a.. 
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bavina dictatorship evolve their own bate .. 
cracy and it cannot go against their wishes. 
Jut, the bureaucracy ofticial·d()m in deOlO· 
ctatic countries is neutral. It is committed 
to IOvemmcot whichever is tbe party in 
power. This is what happens in Britala. 
The bureaucracy in Britain has been follow­
ina tl\o orden of Shrimati Margaret Tharcher 
of the conservative party ever since she came 
into power. Prior to this, the same bureau .. 
tracy used to follow the poliCies of the 
Labour Party when that party was in power. 
Similarly, in the U.S.A., whether it is the 
R.epublican Party or the Democratic Party. 
the bureaucracy follows tbe policies of the 
party in power. When Democrats were ill 
power, tbe bureaucracy followed their 
policies and DOW when Reagan govern meat 
of Republican party is tbere, it follow. ita 
policies. The bureaucracy in India is also more 
or less of the same type. although it has ita 
old structure. Broadly speaking, I.e.s. of the 
past bas been substituted by J .A.S. now. 
Besides, we bave another service named I.P.S. 
Some new services have also been created 
such as, I.P.S. and it bas been done keeping 
in view their area of operation. This is true 
tbat the bureaucracy of this country, the 
officers of this country have accepted demo. 
eracy, its norms, culture and values and 
accepted tbem in totality. The Congress bas 
been in power in the country since 1947 and 
the bureaucracy has lived upto the policies, 
programmes and philosophy of this party. 
The country bad a coalition Government in 
1977 and it was Janata Party Government­
a coalition Government of many parties and 
many ideologies. Our bureaucracy also 
carried the burden of their policies for 21 to 
3 years. An I.A.S. OffiC\!T, an officer of the 
AU India Service works according to the 
policies of Congress Party in Utter Pradesh, 
Rajasthan, Bihar and Madhya Pradesh and 
the same bureaucrat, the same officer tows 
the lines of N.T. Rama Rao in Andbra 
Pradesh. M. G. Ramachandran in Tamil 
Naclu and Communist Party Governmenta 
in Kerala and West Benlal. This is one of 
&he charac.teristics of tho bureaucracy of this 
country. tho otficial-dom of this country. It 
worka accordioa to tbe policiCJ and idoolOlieB 
of tbo party in power in the State. An I.A.S., 
wIIO it an oIicer of tho AU India 801'\'_ it 
......... in the entire country. He NOB tbe 
_iN adminietratiyo macbinety, punu.,. aU 
.. ofticW policies, proaramaa. implemea .. 
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the decisions of the Cabinet and enforces 
all the laws. Therefore, this is a very impor­
tant service. If any change is to be brouaht 
about in the country, a new policy is to be 
implemented, tbe poverty is to be removed 
and the poor are to be brought above the 
poverty line, all this is done by this officer. 
As my colleague has said. we have to give 
repNsentation in these services to the weaker 
sections. Harijans and Advasis. If we are to 
remove poverty from the country, if we are 
to upllft the country. we shaH have to change 
the outlook of the supreme mJ.chinery, the 
highest service, the bureaucracy, Otherwise, 
the implementation of our 20-point ,ro­
gramme, the effective implementation of 
anti-poverty pr'lgram nes like N. R.B.P, and 
proper implementation of Government'! 
poitcies and bnngmg in socialism Will be at 
the sweet will of that officer, 

My sUbmlSS!On is that there is need to 
bring about immediate change in the outlook. 
conduct and thinking and the style of 
functioning of the All India Service~. There 
has been ">orne change but a lot more is still 
needed. Otherwise, the entire package of 
programmes will flop. 

One thing more I would like to mentioD~ 
Unfortunately, most of the officers in the 
highest services of the country are conser­
vatives and are not in favour of any change. 
Their mentality is to tet the country run as 

, it is running. Let me tell you that many 
people in these services are not in favour of 
a change ami the number of people in these 
All IndIa Services havJtlg a progressive out­
look i'i very small as compared to those who 
have a capitalist outlook. As long as the 
outlook of the officers of the All India 
Services does not change, corruption and 
poverty cannot be removed from the 
country. 

J do not say that bureaucracy should be 
thrust upon us. H~r~, we have people·s 
Government, Tule of Parliamentary system, 
Government of people's representatives. Wno 
implements the policies framed by us ? 
Who implements the programmes formulated 
by us 1 The bureaucracy. As long as this 
principal machinery of the oountry does Dot 
function properly, as long 8S it does Dot 
resolve to cdrry the country forward, as long 
as it doel\ not commit itself to make India 

:a -socialist" OHntiy, as JODI as it is nm 
determined to uplift the 'rural ma&ses, the 
HUijJn'l and 'Adlvasis, GOUfltry's develop­
ment is not possible, atrocities in the COUBtr7 
will not end. Therefore. we shall have to 
Bet tWas machinery ri$ht, otherwi~, all 
developmental w~rks will progress at snail·, 
i;ace add corruption will ~ot end. There(o~ 
'tbis machinery must work efficiently. fbI) 
I.A.S" f.p.s·, and Educational services have 
welt edOcated persons in their cadres, ther 
are our brethren. Their training should ~ 
such as would bring change in their outlooK. 

1 would sa.y that tJte attitude of those of 
our Ha.rija~ and Adivasi brethren who cnter 
these servi~s does ,Dot remain the same aftor 
five years as that Gf a Hari,Min or ·an Adivasi 
!ivins in.. a· village. They smack of authority. 
They indulge in ,nepotism as a'result of which 
corruption spreads, 

Therofore, I would liko to gi-ve a sUJges­
tion that once the officers of tbe highest 
serVIce of the country complete their training, 
they should to go to Harijans and Jbu .. i 
dwellers in the countryside for one year 
withoDt any means· to get practical 
exper~~nce. They should go there to get 
experience.of ",od acquaint themselves with 
the woes, agonies and sufferings of the 
poor. 

In the ,end I would like to suggest tbat 
the officers belongang to All India Servicoa 
should visit VIllages. If the HOD. Primo 
Minister wants that the country should move 
towards 21st century. then, as he himself d 
doing the AU India Services officers 
$bould also go to villases and live in 
Jbonparies for one year. Only then they 
will know about the sufferings, miseries 
woes, agonies of villagers and wall be ablo 
to find out ways and means for ensurinl 
progress of villagos and poor people. only 
~hen the natiQnal policies and programmes 
can' be implemented. 

DR. G. S. "RAJHANS (Jhanjharpur): 
Mr. Deputy Speaker, Sir, I shall say two or 
three things because aU of you arc anxio&.lS 
to leave. I had sated in this aUlust Houso 
earlier also that this COWltlY is di-aded ioto 
two parts - 'India· ~nd asharat,: India is that 
part which is roled by I.A.S., I.P.S. Itl.d 
Other Bureaucrats and Dbarat is that pari 
where there ate poor, bel pless and 
unemployed persons and also starvation. 



429 U.P.S.C. 

I have read tbe entire report. It is a 
very lood report, a very beautiful report. I 
would say why the people, who have prepared 
this report have taken so much pains. The 
purpose would have been served if tho year 
of the report had been changed. 

Sir, I would Ji~e to say that we cannot 
run away from the truth. This country 
belongs to poor. People should realise that 
locial relevancy must come. Bureaucrats 
.hould function according to the needs of tbe 
society. Tlte report says a very amusing 
tbing that so many Ph.Ds., Engineers, M .As. 
and B.As. apreared is the examination 
and that so many of them passed the 
examination and got employment. I would 
like to put a very interesting question to the 
hone Minister and perhaps he wiJ) give a 
reply to it also. The question is how many 
I.A.S. Officers' SOns became l.A.S. officers, 
how many J.P. S. officers' sons 
became I.P.S. officers and how many 
Engineers' sons became bureaucrats during 
the last 10 years ? There is a conspiracy. 
Can thf" sons of farmers, agriculturists and 
workers ever dream of becoming LA.S. 
officers? Why candIdates from Delhi and 
Madras only come in I.A.S., I.P.S. and 
I.F.S. ? Why not from other small places? 
In the Preamble of our Constitution, It has 
been written-

[Eflgli3h] 

We the people of India ...•.• 

[Translation] 

After this it has been written-

[English] 

-Everybody will be given equal oppor­
tunities. 

(Translation] 

Does everybody get equal opportunity ? 

I would like to given an example. A boy 
from Eastern U.P. came to mc. He was first 
=laas first. He came to me through a person 
mown to me.. He had come to take the 
LJ.P.S.€. examination for the post of 
Professor. He was very brilliant. He could 
write very load English but could not speak 
BnaJisb fiuently. He bad to cut a sorry fiaure 
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before the Unloo Public Service Commission 
because he was not able to express himself in 
Bnalisb. 

18.00 hr •. 

Sir. I would like to give another instance. 
Many years ago 1 was working as a Professor 
in the U.S.A. I was invited for delivering a 
lecture in an Institute of Public Administra­
tion. One of my colleagues a~ked me why 
persons from Hindi speaking States in our 
country do not come in civil services and 
AU lndia Civil Services. I told him that it 
was all due to your brother Briti~hels legacy. 
Eng)j~h has been thl Ubt upon us by Britain 
and because of thIS people frem Bihar, U .P., 
Madhya Prade&h, RaJa~than, Onssa and 
other States are unable to find place in civil 
services. Under the system that has been 
evolved, the people of these States can never 
get an opportunity to rise. 

SHRI C. MADHA V REDDI : But people 
from Delhi do come. 

DR. G. S. RAJHANS : I am not 
opposed to English. Can the son of a middle 
income man, who has studied in a Village 
college, dream of becoming an LA.S. officer? 
He may not be abJe to become even a c1erk. 
Where is the nght to equality? We only 
make speeches. Equality is seen no where. 
If socialism is to be brough t in the country, 
people will have to be given equal oppor­
tunities. In China bare-foot officers were 
oppointed. Why were such officers not 
appointed here? The students from rural 
areas do not get Public school education and 
as such cannot become l.A.S. officers What 
a great irony ! Conditions are changing 
rapidly in the country. If we faj) to change 
bureaucracy in the changing times, the 
country's future will become dark. 

[English] 

MR. DEPUTY SPEAKER : The Hon. 
Member may continue tomorrow. 

18.02 brl. 

The Lok Sabha then adjourned Ii IJ Eleven 01 
the Clock on Tliesday, July 30. 1985/ 

SravanQ 8. 1907 (Suka). 
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